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TAMIL. NADU] ACT No. 22 OF 1959.2

THE [TAMIL NADU] HINDU RELIGIOUS AND
CHARITABLE ENDOWMENTS ACT, 1959.

[Received the assent of the President on the 19th
November 1959, first published in the Fort St. George
Gazette on the 2nd December 1959 (Agrahayana
11, 1881).]

An Act to amend and consolidate the law relating to
the administration and governance of Hindu Religious
and Charitable Institutions and Endowments in the
3o e of Tamil Nadu],

WHEREAS it is exPedient t0 amend and consolidate
the law relating to the administration and governance
of Hindu Religious and Charitable Institutions and
Endowinents in the 3[State of Tamil Nadu];

BE it enacted in the Tenth Year of the Republic of’
India as follows :—-

CHAPTER I—PRELIMINARY.

short title, 1, (1) This Act may be called the }{Tamil Nadu] Hindu

extent,app

cation a

111‘5 Religious and Charitable Endowments Act, 1959,

eommence- - (2) It extendsto the whole of the ¥State of Tamil

ment.

Nadu.]

(3) It applies to all Hindu public rcligious institu-
tions and endowments 4[including] the  Incorporated
Devaswoms and Unincorporated Devaswoms.

2 These words were substituted for the word * Madras”* by the:
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2 For St:tement of Objects and Reasons, See Fort St. George

Gazette Extracrdinary, dated the 13th April 1959, Part IV-A,
page 213.

This Act as amended by sub-section (2) of section 11 of the Tamilk
Nadu (Added Territories) Extension of Laws Act, 1962 (Tamil Nadu
Act 14 of 1962) was extended to the added territories by the said.

section of the said Act repealing the corresponding law w force i
those territories. -

3 This expression was substituted for the expression “State of
Magras” by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second
Amendment) Order, 1969,

¢This word was substituted for the word “‘cxcept” by section 2.
of the Tami] Nadu Hindu Religious and Charitable Endowments.
(Third Amencment) Act, 1974 (Tamil Nadu Act 50 of 1974).
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(4) (¢) The previsions of this Act except the provi-
sions of—

(i) sub-section (4) of section 92, in so far as that
sub-section relates to Ccnsultative Committees and subs
commiitees thereof, and

(i) clause (xxi) () of sub-secticn (2) of sectioB
116, shall come into force on such date as the Govern-
ment may, by notification, appoint; and different dates
may be appointed for different areas «nd for different
provisions of this Act. '

(b) The provisions of sub-section (4) of sccticn 92 in
so far asthat sub-section 1clates to Consultative Com-
mittees and sub-committees thereof and of clause (xxi)(b)of
sub-Section (2) of section 116 sh:ll be deemed to have
come into forcc on the 28th November 1958.

2. (1) The Government mey, by notifica ion, ex.end Power t0
to Jain public religious insti‘utions and endowments, all §X'§od At
or any of the provisions of this Act and of any rules made Religious
thereunder and there.pon the provisions so extenc ed shall Institutions.
apply to such institutions and endowmeats; and Endow-

Provided that before issuing such a notificatior the
Government shall publish in tlie *Fort St. Gcorge Gazetic
a notice of their intention to do so, fix a period which
shall not be less than two mcnths from the date of publi-
cation of the notice for the persons interested in the ins-
titution and endowments concerned to show cause against
the issue of the notification anc comnsid:r their * objec-
tions, if any.

(2) In this Act, wherever the word Hindu’ occurs, it
shz1l, in respect of Jain public religious institutions and
endowments to which the provisions of this Act have been
extended under sub-section (1) be construed to mean <Jain’
unless the context otherwise requires.

* Now the Tamil Nadu Government Gazette
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3. (1) Where the Government have reason to believe
that any Hindu or Jain public charitable endowment is
being mismanaged, they may direct the Commissionzr to
inquire, or to cause an inqu:ry to be made by any Officer
authorized by him in this behalf, into the affairs of such
charitable endowment and to :eport to them whether, in
the interests of the administratior. of such charitable end-
owment it is necessary to extent there to all or any of tL
provisions of this Act and of auy rules made thersunder.

(2) The Commissioner or the officar authoiized by
him under sub-section (1) shall, while making an inquiry
under that sub-sectiocn, wuave all the powers of a Civil
Court under the Code of Civil Procedurs, 1908 (Central
Act V of 1908) for the purposes of enidrcing the attend-
ance of witnesses and compelliing the production of books,
accounts, documents, securities cash and other propertics
belonging to or in the custody of such cheritable endow-
ment and shall follow the prcc:Cure applicable under the
said code in regard to recording of evidence and hearing
of parries. : .

(3) If, after considering the report of the Commis-
sioner submitted under sub-section (1), the Government
are satisfied that such charitable endowment is being mis-
managed ‘and that, in the interests of the administration
of such charitable endowment, it is necessary to extent
thereto all or any of the provisions of this Act and of
any rules made thereunder, they may, by no:ification,
extend to such charitable endowment the said provisions,
and thereupon, the provisions so extended shall apply to
such charitable endowment as if it were a specific , endow-
ment :

Provided that before issuing such a notification, .he
Government shall publish in the Fort St. George Gazette*
a notice of their intention to do so, specifying the reasons
for the action proposed to be taken by them and fixing
a period which shall not be less than two months from
the date of putlication of the notice, for the persons
interested in the endowment concerned to show cause
against the issue of the notification and consider their
objections, if any.

*Now the Tamil Nadu Goyernment Gazette.
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(4) Notwithstanding anything contained in this
section, the Government may, on application made by the
trustee of any Hindu or Jain public charitable endowment
or where there are more trustees than one, then by those
trustees or a majority of them and with the concurrence
of the trustee or trustees making the application, extend,
by notification, to such charitable endowment all or any.
of the provisions of this Act and of any rules made there-
under, and thereupon, the provisions so extenced shall
apply to such charitable endowment as if it were a speciiic
gndowment.

4. The Government may, by notification, exempt from
the operation of any of the provisions of this Act or of
any rules made thcreunder any religicus institution or
religious or charitable endowment or vary or cancel any
such exemption : .

Provided that before such exemption is varied or
cancelled , the person affected shall be given a reasu.."hle
opportunity of showing cause against such variation or
cancellation.

5. The following enactments shall cease to apply to
Hindu religious institutions and endowments, namely :—

(a) The 1[Tamil Nadu] Endowments and Escheats
Regulation, 1817 (}/ Tamil Nadu] Regulation VII of 1817);

. (b) the Religious Endowments Act, 1863 (Central
Act XX of 1863) ; '

(¢) the Charitable Endowments Act, 1890 (Ceniral
Act VI of 1890) ;. '

(d) the Charitable and Religious Trusts Act, 1920
(Centrai Act XIV of 1920) ; and

(e) sections 92 and 93 of the Code of Civil Proze-
dure, 1908 (Central Act V of 1908).

6. In this Act, unless the context otherwise requires—

(1) ¢ Advisory Commiftee >’ means the Committee
constituted by the Government under sub-section (1) of
section 7 ; :

1 These words were substituted for the word ¢ Madras ”’ by the
Tamil Nadu Adaptation of Laws Order, 1969, as ameaded by the
Tamil Nadu Adapiation of Laws (Second Amendment) Oider,
1969, -

.

Exemptions,

Certain Acts
not to apply
to Hingu
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Institutions
and Endow-
ments.

Definitions.
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1[(2) *k% Kokk ***]

(3) ¢¢ Assistant Commissioner’ means an Assistant
Commissioner appointed under section 9 ;

. «4) ¢ Board ” means the Board constitutea under
section 10 of the Madras Hindu Religious Endowments
Act, 1926 (Madras Act II of 1927);

(5) ¢¢ charitable endowment > means all property

\

the Hindu or the Jain community or any section thereof,.
for the support or maintenance of objects of utility to the
said community or section, such as rest-houses, choultries,,
patasalas, schools and colleges, houses for feeding the
poor and institutions for the advancement of education,
medical relief and public health or other objects of a like:
nature ; and includes the institution concerned ;

(6) “« Commissioner ” means the Commissioner
appointed under section 9 ; ~

(7) ¢ Court’ means—

(1) in relation to a math or temple situated in the
Presidency-town, the Madras City Civil Court ;

(i) in relation to a math or temple situated else-
where, the Subordinate Judge’s Court having jurisdiction
over the area in which the math or temple is situated, or
if there is no such Court, the District Court having such
jurisdiction ;

1 The following clause was omitted by section 2 of the Tamil
Nadu Hindu Religious and Charitable Erndowments (Amendment)
Act, 1968 (Tamii Nadu Act 19 of 1968) :—

“(2) ‘““‘Area Committee” means, in relation to any temple or
specific endowment, the Area Committee constituted under this
Act and exercising powers and discharging duties in respect of such
temple or specific endowment :

Piovide 1 that in respect of the transferred territory, the powers
and duties of the Area Committee shall, until the date of the consti-

tution of the Kanyakumari Devaswom Board under Chapter II of’

the Travancore-Cochin Hindu Religious Institutions Act, 1950
(Travancore-Cochin Act XV of 1950), be exercised and discharged
by such authority or officer, as may be specified by the Government
and after the date of the constitution of such Board, such Board
shall be deemed to be the Area Committee.”’

given or endowed for the benefit of, or used as of right by,.

i‘m“nﬂw“.w paaeiand .‘ ¥

-
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(ii) in relation to a specific endowment attached
to a math or temple, the Court which would have jurisdiction
as aforesaid in relation to the math or temple ; ‘

(iv) in relation to a specific endowment attached
to two or more maths or temples, any Court which would
have jurisdiction as aforesaid in relation to either or any
of such maths or temples ;

kA4

(8) *¢ Deputy Commissioner means a Deputy
Commiscioner appointed under section 9 ; '

(9) “ executive officer  means a person who is
appointed to exercise such powers and discharge such
duties appertaining to the administration of a religious
institution as are assigned to him by or under this Act or
the rules made thereunder or by any scheme settled or
deemed to have been settled under this Act ;

(10) “ Government” means e State Government;

(11) “hercditary trustee’ means the trustee of a reli-
gious institution, the succession to whose office devolves by
hereditary right or is regulated by usage or is specifically
provided for by the founder, so long as such scheme
of succession is in force ;

(12) “Incorporated Devaswoms’ means the Devas-
woms mentioned in Schedule I 1[*** *x]

(13) ¢ math ” means a Hindu religious institution
with properties attached thereto and presided over by a
person, the succession to whose office devolves in accor-
dance with the direction of the founder of the institution
or is regulated by usage and—

(1) whose duty it is to engage himself in imparting
religious instruction or rendering spiritual service ; or

! The expression ““to the Travancore-Cochin Hindu Religious
Institutions Act, 1950 (Travancore-Cochin Act XV of 1¢50) * was
omitted by section 3 of the Tamil Nadu Hindu Religious and Chari-

table Endowments (Third Amendment) Act, 1974 (Tami -
50 of 1974). ) (Tamil Nadu Act
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© (i) who exercises or claims to exercise spirituc i
headship over a body of disciples ; :

and includes places of religious worship or imstruction
which are appurtenant to the institution ;

Explanation.—Where the headquarters of a math are:
outside the State but the math has properties situated
within the State, control shall be exercised over the math
in accordance with the provisions of this Act, in so far as
the properties of the math sitvated within the State are
concerned ;

(14) ‘ non-hereditary trustee > means a trustee whoe
is not a hereditary trustee ;

(15) ** person having interest > means—'

(a) in the case of a math, a disciple of the math or
a person of the religious persuasion to which the math
belongs ;

(b) in the case of a temple, a person who is entitled
to attend at or is in the habit of attending the performance
of worship or service in the temple, or who is entitled to
partake or is in the habit of partaking in the benefit of
the distribution of gifts thereat ;

(¢) in the case of a specific ¢ndowment a person
who is entitled to attend at or is in the habit of attending
the performance of the service or charity, or who is entitled
to partake or is in the habit of partaking in the benefit of
the charity ; '

(15-A) “‘Regioral Committee’ means the commitee.
constituted by the Government under sub-section (1) of
section 46-A ;] ‘

(15 “ religious charity ” means a public charity
associated with a Hindu festival or observance of a religious
character, whether it be connected with a math or temple
or not ; ‘

1 This clause was inserted by section 2 of the Tamil Nadu Hindw
Religious and Charitable Endowments (Amendment) Act, 1978
(Tamil Nadu Act 42 of 1978), which was deemed to have come into
force on the 14th August 1978.
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(17) ¢ religious endowment > or ‘* endowment >’
means all property belonging to or given or endowed for
*e support of maths or temples, or given or endowed for
the performance of any service or charity of a public nature
connected therewith or of any other religious charity ; and
includes the institution concermed and also the premises
thereof ; but does not include gifts of property made as
personal gifts to the archaka, service-holder or other emp-
loyee of a religious institution ;

Explanation (1).—Any inam granted to an archaka,
service-holder or other employee of a religious institution
for the performance of any service or charity in or connected
with a religious institution shall not be deemed to be a
personal gift to the archaka, service-holder or employee
but shall be deemed to be a religious endowment.

Explanation (2).—All property which belonged to,
or was given or endowed for the support of a religious
institution, or which was given or endowed for the per-
formance of any service or charity of a public nature con-
nected therewith or of any other religious charity shall be
deemed to be a ** religious endowment *’ or ¢ endowment™
within the meaning of this definition, notwithstanding that,
before or after the date of the commencement of this Act,
the religious institution has ceased to exist or ceased to be
used as a place of religious worship or instruction or the
service or charity has ceased to be performed :

Provided that this Explanation shall not be
deemed to apply in respect of any property which vested in
any person before the 30th September 1951, by the
operation of the law of limitation ;

(18) ** religious institution > means a math, temple
or specified endowment ;

(19) ** specific endowment >’ means any proper.; or
money endowed for the performance of any ' specific
service or charity in a math or temple, or for the performance
of any other religious charity , but does not include an
inam of the nature described in Explanation(1) to clause(17);
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Explanation (1).— Two or more endowments of the
nature specified in this clause, the administration of which
is vested in a common trustee, or which are managed under
a common scheme Settled or deemed to have been settled
under this Act, shall be construed as a single specific
endowment for the purposes of this Act ;

 Explanation (2).—Where a specific endowment atta-
ched to a math or temple is situated partly within the State
and partly outside the State, control shall be exercised in

accordance with the provisions of this Act over the part o

the specific endowment situated within the State ;

(20) “temple” means a place by whatever designa-
tion known, used a: ” rlrce of public religious worshup,
and dedicated to, or for the beaefit of, or used as of right
by, tlie Hindu community or any section thereof, as a

place of public religious worship;

Explanation—Where a temple situated outside the
State has properties situated within the State, control
shall be exercised over the temple in accordance with the
provisions of this Act, in so far as the properties of the
temple situated within the State are concerned ;

(21) “transferred territory” means  the Kanya-
kumari _chstrict and the Shencottah taluk of the Tiru-
nelveli district ;

(22) “trustee” means any person or body by what-
ever designation known in whom or in which the
administration of a religious institution is vested, and
includes any person or body who or which is liable as if
such person or body were a trustee;

(23) “Unincorporated Devaswoms’ means the Devas-
woms mentioned in Schedule II I[*** *xx],

1 The expression “to the Travancore-Cochin Hindu Keligious
Instituiions Act, 1950 (Travancore-Cochin Act XV of 1950)” was
omitted by section 3 of the Tamil Nadu Hindu Religious and Chari.
table Endowments (Third Amendment) Act, 1974 (Tamil Nad,
Act 50 of 1974),
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1:['7' . (1) (@) The Government shall. constitute for the
State of Tamil Nadu a Committee called the Advisory
Committee consisting of the following members, namely :—

(i) the Commissioner, ex-officio, and

(ii) such number of non-officials not exceeding
twelve professing Hindu religion as may be nominated
by the Goveinment, of whom one shall be a member
of the Scheduled Castes or Scheduled Tribes.

E This section was substituted for the following section 7
by section 2 of the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment and Special Prcvisions) Act, 1976
(President’s Act 24 of 1976):—

“7. Constitution of Advisory Committee.—(1) The Government
may constitute for the State of Madras a Committee called the
Advisory Committee consisting of— :

(i) the Minister in charge of the administration of this Act,
who shall be the Chairman, ex-officio;

(ii) the Secretary to the Government in the Department in
charge of Hindu Religious Institutions and Endowments, ex-officiv,

(iii) The Commiss joner, ex-officio ; and

(iv) twelve non-officials professing the Hindu religion
sppointed by the Government.

(2) The Secretary to the Government referred (o in clause
(i) of sub-section (1), or such other officer as may be nominated by
the Government in this behalf from time to time shall be th:
Secretary to the Advisory Committee.

(3) The term of office of the members referred to in clause (iv)
of sub-section (1) shall be three years or such shorter period as the
Government may fix.

(4) The functions of the Advisory Committee shall be—

(a) to make recommendations to the Government in respect
of such matters as may be prescribed; and

(b) to advise the Government in respect of such matters as
may be referred by the Government to the Committee.

(5) If there is a difference of opinion among the members of

the Advisory Committee, the decision of the majority of the
members present and voting shall prevail :

Provided that when their opinion is equally divided, the Chair~
man shall have and exercise a second or casting vote.

(6) () A member referred to in clause (iv) of sub-scction (1)
may, at any time by notice in writing to the Government, resiga
his office. But he shall continue in office until the appointment of
a Successor.

(b) A casual wvacancy created by the resignation of a
member under clause (a) or otherwise shall be iilled up by fresh
appointment.” h
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Esxplanation.—For the purposes of this sub-section
“Scheduled Castes” and “Scheduled Tribes” shall have

‘the same meanings assigned to them respectively in

clauses (24) and (25) of Article 366 of the Constitution.

(b) The Commissioner shall be the Chairman of

‘the Advisory Committee.

(2) The term of office of the non-official members
of the Advisory Committee and other matteis relating to
the said Committee shall be such as may be p1escribed.

. (3) The functions of the Advisory Committee shall
o |

(@) to make recommendations to the Commis-
sioner in respect of such matters as may be presciibed;

(b) to advise the Commissioner it respect of such
matters as may be referred to the Committee; and

(c) to perform such other functions as may be
prescribed.] o i

CHAPTER IT—THE COMMISSIONER AND OTHER CONTROLLING
AUTHORITIES.

8. There shall be the following classes of authorities
under this Act, namely :—

(@) The Commissioner ;
(b) Deputy Commissioners; ! [and]
(¢) Assistant Commissioners ; 2(* * ¥)

2.

1 This word was added by section 3 (i) of the Tamil Nadu Hindu
Religious and Charitable Endowmerts (Amendment) Act, 1968
(Tamil Nadu Act 19 of 1968).

2 The word “and” woe nmitted by scction 3 (ii), ibid,
3 The following clause was omitted by section 3 (iii), ibid:—
() Area Committees.”
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9. (1) The Government shall appoint the Commis-
sioner and such number of Deputy and Assistant Commis-
sioners as they think fit. |

(2)1[(a) Appointment to the post of Commissioner
shall be—

(i) by transfer from among the members of the
Madras State Higher Judicial Service or of the Madras
State Judicial Service or of any other service, or

. (ii) by promotion from Deputy Commis-
sioners, or . : '
(iii) by direct recruitment.

(b) appointment to the post of Deputy Commis-
sioner shall be—

(i) by transfer from among the members of the
Madras State Judicial Service or of any other service, or

(ii) by promotion from Assistant Commis-

(iii) by direct recruitment, or
(iv) by agreement or rortract]
2[((;) Kok ok ok ****]

! These clauses were substituted for the following clauses (a)
and (b) by section 2 of the Tamil Nadu Hindu Religious and Chari-
table Endowments (Amendment) Act, 1961 (Tamil Nadu Act 12 of
1961 ) :—

“2) (a) Appointment to the post of Commissioner shall be
by transfer from among the members of the Madras State Higher
Judicial Service or of any other service or by direct recruitment.

, (b) Appointment to the post of Deputy Commissioner
shall be by transfer from among the members of the Madras State
. Judicial Service or of any other service or by direct recruitment.”

2 Section 9 (2) (c) originally read as follows:—

“(c) Where the post of the Commissioner i not held by a
‘member of the Madras State Higher Judicial Service, atleast one
i of the posts of Deputy Commissioners shall be held by a member
. of the Madras State Judicial Service.”

In the said clause, after the words ‘“‘Madras State Higher
- Judicial Service”, the words “‘or of the Madius State Judicial Service™
- were earlier inserted by section 2 of the famil Nadu Hindu Reli-
‘gious and Charitable Endowments (Second Amendment) Act,
1961 (Tamil Nadu Act 40 of 1961). The said clause as so amended,
. was omitted by section 2 of the Tamil Nadu Hindu Religious an¢
" Charitable Endowments (Sixth Amendment) Act, 1974 (T:mp
%Nadu Act 6 of 1975).

125-6—16A
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10. The Commissioner, every Deputy or Assistant
Commissionc r and every other officer or servant appointed
to carry out the purposes of this Act, by whomsoever
appointed, shall be a person professing the Hindu religion,
and shall cease to hold office as such when he ceases to
profess that religion,

11. The Commissioner shall be a Corporation Sole
and shall have perpetual succession and a common seal
and may sue and be sued in his corporate name.

12. (1) The Commissioner, Deputy Commissioners,
Assistant Com.missioners and other officers and servants
including executive officers of religious institutions employed
for the purposes of this Act shall be servants of the Govern-
ment and their salaries, allowances, pensions and other
remuneration shall be paid in the first instance out of the
Consolidated Fund of the State. The 1( * ok ¥

* & * * cost of auditing the
acconnts of religious institutions shall also be paid in the
first 1uswance out of the Consolidated Fund of the State.

(2) (@) The Commissioner shall, out of the 2[Tamil
Nadu Hindu Religious and Charitable Endowments
Administration Funa], repay to the Government sums paid
by the Government under sub-section (1).

(b) The Commissioner shall recover from the
religious institution concerned the salaries, allowances,
pensions and other remuneration paid to the executive
officers of religious institutions and credit the amount so
recovered to the fund mentioned in clause (a).

v e Syt st

1 The words and figures ‘“‘costs, charges and expenses other than
those referred to in section 93 incurred by the Area Committees and
the” were omitted by section 4 of the Tamil Nadu Hindu Religious
and Charitable Endowmenis (Amendment) Act, 1968 (Tamil Nadu
Act 19 of 1968).

~

2 This expr:ssion was - substituted for the expression “Madras
Hindu Religious and Charitable Endowments Administration Fund®’
by paragraph 3 (1) of, and the Schedule to, the Tamil Nadu Adapta-
tion of Laws Order, 1970.
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(¢) () For the purpose of pension or other
remuneration payable to any executive officer serving
E immediately before the date of the commencement of this
Act and retiring on or after that date, the Government may

take into account the service of such officer before that
date, subject to such c¢onditions as may be prescribed ;

(i) The Commissioner may recover from the
religious institution concerned also the portion of the
pension or other remuneration attributable to the service
of such executive officer as is mentioned in sub-clause (i)
before the date of the commencement of this Act.

13. (1) The Commissioner shall, with the previous Dejegatjon
approval of the Government, specify the area within 1o Deputy
which each Deputy Commissioner, if there is more than Commissio-g
one, shall exercise the powers conferred and discharge the s
duties imposed by this Act or the rules made thereunder
-on a Deputy Commissioner as such. *

(2) The Commissioner may delegate any of the
powers conferred or duties imposed on him by this Act
or the rules made thereunder [including the powers and
duties of an Assistant Commissioner which may be exer-
cised by the Commissioner under the proviso to sub-
section (2) of section 14 but not including the powers and
duties of the Commissioner under section 21, 22, 46, 47,
59, 69, 72 or sub-section (2) of section 92] in respect of
any arza or of any class or group of institutions in the
S:ate or any area therein to a Deputy Commissioner subject
to such restrictions and control as the Government may,
by general or special order, lay down and subject also to
such limitations and conditions, if any, as may be specified
in the order of delegation.

14. (1) The Commissioner shall, with the previous Tetritorial
approval of the Government, divide the State into divisions, il;gsﬁé%xglp
each of which shall be in the charge of an Assistant [, 4 cll)utieSOY

Commissioner. Assis tant
Commyissjo=

. . . . « ners,
. (2) An Assistant Commissioner shall exercise ..

powers conferred and discharge the duties .imposed on hil_.n
by this Act or the rules made thereunder in respect of his
division ;
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‘Prcvided that the Commissioner may, by order in
writing, declare that: the exercise and discharge of all or
any of such powers and duties shall be subject to such
exceptions, limitations and conditions as may be specified
in the order, and may himself exercise or discharge any
power or duty so excepted.

1(2-A) Without prejudice to the provisions of sub-
section (2), an Assistant Commissioner shall exercise the
l;iowe;rs conferred and discharge the duties imposed on him

y this Act or the rules made thereunder in respect of—

(i) all temples situated in his division other than
temples included in the list published under section 46,

(i) the specific endowments attached to such
temples, other than the specific endowmetits izcluded in
the list published under section 46, and,

(iii) the charitable endowinents in his division to
which the provisions of this Act have been extenced
under section 3 ¢

Provided that where a specitic endowment is atta-
ched to *wo or more temples comprised within the juris-
diction of two or more Assistant Commissioaers, or
where a charitable endowment to which the provisions of
this Act have been extended under section 3 consists of
properties situated within the jurisdiction of two or
more Assistant Commissioners, the Commissioner shall
decide as to which of the Assistant Commissioners shall
exercise the powers and discharge the duties in respect of
such specific endowment or charitable encowment:

Provided further that where a spemflc endowment
is attache- partly to one or more temples i clu-ed in the
list published under section 46 a~ ¢ partly to o~e or more
temples not SO include’, only the Commissioner shall
exorcise the powers and discharge the dutics in respect of
such specific endowment.]

et et . w0 et it

® This sub-sectlon 'was inserted by section 5 of the Tamil Nadu
Hindu Religious and Charitable Endowments (Amendment) Act, 1968
(Temt! Nadu Act 19 of 1968). _
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i mission défé%g@}e,gg an  Assistant

erd;;conferred or duties

g

nposed on the Commissioner by this: Act or the rules
made ‘thereuncer -[other than the' powers and duties
referred to in-section 21,22, 46, 47,'59, 69, 72 or sub-
© sectiod (2) of section 92] in respect of the civision of the
Assistant Commissioner or of any institutions or any
class or group of institutions in that division, subject to
such restrictions and control as the Government may, by
general or special order, lay down and subject also to
such limitations and conditions, if any, as may be
specified in the order of delegation.

1115—16 Kok ' ***] )

1 The following sections w.re omitted by section 6 of the Tamil
' Nadu Hindu Religious and Charitable Endowments (Ameéndment) Act,
1968 (Tamil Nadu Act 19 of 1968):— -

“15.. Area Committees,—(1) The Government, by notification =

(a) shall constitute an Area Committee for all tewuples
situated in an Assistant Commissioner’s division or part thereof other
than temples included in the list published under section 46,

(b) may vary the strength or jurisdiction of any Area
Committee, Or

(c) may abolish any Area Committee ;

Provided that before theissue of a notification under clause (5)
or clause (¢), the Government shallcommunicate to the Commissioner
and the Area Committee concerned, the grounds on which they
propose to do so, fix a reasonable period for the Commissioner or the
Area Committee to show cause against the proposal and consider
their suggestions and objections, if-any. ' |

(2) An Area Committee shall exercise the powers corferred
and discaarge the duties inposed on it by this Act or the rules made

thereunder in respect of—
(i) the temples for which it is constituted,

(i) the specific endowments attached to such temples, other
than the specific endowments included in the list published under

section 46, and

- (iii) the charitable endowments to which the provisions of
this Act have been extende.} under section 3;

(contd.)
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Provided that where a specific endowment is attached to two
or more temples comprised within the jurisdiction of two or moOre
Area Committees, or where a charitable endowment to which the
povisions of ithis Act have been extended under section 3 consisis of
properties situated within the jurisdiction of two or more Arca
Committees, the Commissioner shall decide as to which of the Area
C~mmittees shall exercise the powers and discharge the duties in
respect of such specific endowment or charitable endowment:

Provided further that where a specific endowment is attached
partly to one or more temples included in the list published under
section 46 and partly to one or more temples not so included, oniy the

5. fgecmissioner shall exercise the powers and discharge the dutics i
pow¢ of such speciiic endowment.

by th.

y Strength of area Committee and term of office and dis-
‘ons of members.—(1)Every Area Committec shall consist of
man and not less than two and not more than four other

tecmples The Chairman and members shall be appointed by the
:nt. .

(Yave as otherwise expressly provided in this section, a
temples, G Area Committee shall be entitled to hold office for
the list pulm the date on which his appointment is notified in

arge Gazette: _

(iii) thp,y any member holding office on the date of the

which the provthis Act shall continue to hold office until such -

under section Tient may specify in that behalf.

Provided thalshall be disqualified for being appointed as,

~f an Area Committee—
ched to two or morn

diction Of tWO OrT" ¥ profess the Hindu religion;
where a charitable en
this Act have be
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more Assistant C.

n twenty-five and more than seventy
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, S snder him unfit 0 perform the

B e \member of an Area Committee
Provided furtl ... *Qher loathsome disease;

is attache< partly. = re temples 1
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(f) if heis interested in
of, or contract made with or any

(g) if hei 11s employed as a paid ! ¢g
or against any religious mstltutlon or ender
the Area Committee exercises powers and @O't being a p:oceeding

eal to a Court is pro-
(#) if he has been sentenced by a cnmmath ch an application

“involving moral delinquency, such sentence not havion 21-A to the
:sed or the offence pardoned ; ~nsal by hi m)] ,

@) if heis already a member of another Area Commi ti& geedmg,

ecision
- (j) if he has acted adverse fo the interest of any instituti.

of which the Ar2a Chmitten  eXEICiSes POWELS &ia

(4) If a member of an Area Committee—

(a) becomes subject to any of the dxsquahﬁcatlons men-
tioned in sub-section (3) ; or

: -(b) resigns his seat by writing under h1s hand addressed
i .?‘.the GoVernmént L

s seat shall thereupon become vacant.

(5) A member of an Area Committee shall cease to hold his
oflice if he absents himself from three consecutive meetings of the
Committee within a period of two months :

Prov:ded that when a person who has ceaSed to be a member
jy reason of such absence applies for restoration within one month
from the date of the last of the three consectitive: meetings, the com-
mittee may, at the meeting next after the recéipt 'of such application,
restore him to his office of member, but a member shall not be so
-restOred more than once during his term of office. -

Expfaﬁation.—A meetmg ad_]olu'ne&
all be déehéd 10 be a meeting for the purpose

ok "wmgd‘ {4‘\;

RS e
T, w“ént ot quorum
‘ftms sub-section.

any question arises as to whether membex of an Area

become subject to any of the" dls‘qﬁahﬁcatlc»ns men-
section (3), the question shall be! Tefetred for 1he deci-
i ,uty Commissioner and hlS dec sron shall be final.,”

c 1 Power of
mstltutxon ot specificendowmentin . er mag alcl ft'or(/a.nd examine Cemmis—
tee exercises powers and dlscharge or  Assistan ommissioner

> sioner to call
kind due by him to such religious in ~ * * *), or of any fhr records
ion other thai a math or and pass

—a math 1n respect of orders.

o]
v
4 Y
%
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21 (i) The Commissioner "/rnay call for and examine Power of

the record of any Tepvty or Assistant Coinmissioner, ggﬁ%‘:‘:g‘cau
* * Fooo¥ *), or of any for records

trustee of a 1eligious institution  othe:-thay a math or and pass
a specific endowment attached to..a math in :espect of orders.
any procecding under this Act 2[(not being a pioceeding

in respect of which a suit or an appeal to a Court is pro-

vided by this Act, or in respect of which an application

- for revision has been preferred under section 21-A to the

- Deputy Commissioner .and is pending disposal by him)],

to satisfy himself as to the 1egularity of such proceeding,

ctness, legality or ™ 'proptiety of any decision
er''passed thetein, ST O o

LW 0y If any such ‘decision ordfder has been passed
“by'“4ny"Deputy or Assistant Conifnissioner, or by the
. trustes of ‘any 1eligious institution’ other than a math or
-~ a specific endowment attached to a math and othe' than
- one included in the list published under section 46, and it
appears to the Commissioner that the decision or o-der
hould be modified, annulled, réversed or remitted for
econsidération, he may pass orders accordingly. o

" (3)'(a) If any such decision or order has been passed
( #5% % % %) by ‘the trustee of ary religious
institution included in the list publishéd under section 46,
the Commissioner may, if he thinks fit, remit the matter
ogethiers,with ‘his observations.in.regard thereto, ¥[to the
ustee] for reconsidei ation of thedecision or order and
rt to the Commissioner within a time to be specified

¥ . by him in this behalf.

1 'Tﬂé words * of any 3Areg Committee ” were omitted by sec-
tion 7 (i) of the Tamil Nadu Hindu Religious and Charitable Endow-
ments (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968).

¢ This expression was substituted for the expression * (not
being a proceeding 1n respect of which a suit or an appeal to a Court
is provided by this Act) > by section 3 of the Tamil Nadu Hindu
Religious and Charitable Endowments {Amendment) Act, 1978
Tamil Nadu Act 42 of 1978), which was deemed to have come into
gorce on the 14th August 1978.

s The words by any Area Committee or” were omitted by

section 7 (ii) () of the Tamil Nadu Hindu Religious and Charitab
Endowments (Amendment) Act, 1968 (Tng Nadu Act 19 0f 1 916%).“,

¢ These words were substituted for the words * to the Committee
or trustee, as the case may be” by section 7 (ii) (a), ibid,
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(7) Every application to the Commissione: for the
exercise of his powers undér thissection shall be pre- = <
ferred within three months from the date on which the
ofdér or proceeding to waich the application relates was
mupicated to the applicat. | :

sioner may call for _ Powets of
e the ‘reco *“ANsistant Commissioner D?g‘.‘? S"‘:‘ Ank
if any proceeding’ WHdeE this Act (not being Sal; for  rew
ding’ in réspect of which it Or an appeal'tocords amd
1 is provided by this A%) o satisfy himself ‘a§-pass orders,
- regularity of such proce ) ’

. (1) The Deputy Comi
ord of a

S

o’ 1l idtng, or the correctnéss,
“legality or propriety of any decision or order passed -
' therein. T

LSRR PR S L REGED

- (2):If, any such decision or:order has been passed
by any Assistant Commissioner .and it appears to the
Deputy Commissioner that the decision or order should
be modified, annulled, reversed or remitted for reconsi-
derdtior, he may pass orders accordingly.

- (3) The Deputy Commissioner shall not pass any
order prejudicial to any party undér sub-section (2) without
hearing him or giving hith a reasonable opportunity of
being heard.

' (4) The Deputy Commissionsr may stay the exe-
cution of any decision or order of the nature referred to
in sub-section (1), pending the esercise of his powers
under sub-section (2) in respect thereof

(5 Every application to the Deputy Commissioner
 for the exercise of his powers under this sectior <hall be
preferred within three months from the date on whicn the
decision or order to which the application relates was
communicated to the applicant.]

1 This section was inserted by section 4 of the Tamil Nadu
Hindu Religious and Charitable Endowments (Amendment) Act,
1978 (Tamil Nadu Act 42 of 1978), which was deecmed to have com.
into force on the 14th August 1978.
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Other pow-~  22. (1) The Commissioner shall have power at any
ers of Com- gtage— : :
missjoner,

(@) w0 transfer any proceeding pending before
a Deputy or an Assistant Commissioner to his own file

and dispose of it himself, or

(b) to transfer it to another Deputy or Assistant
Commissioner for disposal.

(2) If the Commissioner is satisfied that a Deputy
or an Assistant Commissioner has failed to exercise any
power or discharge any duty which he ought to have
exercised or discharged, the Commissioner may himself
exercise such power or discharge such duty.

1[(3)***#*******']

(4) Motwithstanding anything contained in this Act,
where the office of a Deputy or an Assistant Commissioner
is vacant, the Commissioner may, until the wvacancy is
filled—

(a) himself exercise the powers conferred and

discharge the duties imposed by this Act or the rules made
thereunder on the Deputy or Assistant Commissioner, or

. b) authorize anbtheg Deputy or Assistant Com-
missioner to exercise the said powers and discharge the

said duties.

1 The following_ sub-section was omitted by section 3 (i) of the
Tamil Nadu Hindu Religious and Charitable Endowments (Amend-
ment) Act, 1968 (Tamil Nadu Act 19 of 1968):—

“If the Commissioner is satisfied that an Area Committee—

.(a) has failed to exercise any power or discharge any duty
which it ought to have exercised or discharged, or

(b) is unable for any reason to exercise any power or dis-
charge any duty,

the Commissicner may himself exercise such power or discharge
such duty or authorize the Assistant Ccmmissioner to do so:

Provided that in cases falling under clause (@), the Commissioner
shall first fix a period for the exercise of the power or the discharge
of the duty by the Area Committee and shall exercise the right
conferred on him by this sub-section only if the power is not
exercised or the duty is not discharged by the Area Committee within

the period s> fixed : . ‘
Provided further that the Commissioner shall, before taking
action under clause (b), give to the Area Committee a reasonablc

oppofstunity of showing cause against the action proposed.”’

.'"
1 :
%
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ch amappealto a: 190
this Act;:may to:the Govern- - /3190
onths. fro iof -the-receipt : Bt
Sk fjk‘?n'ot' pass any
brder prejudicial to any party unless he has-had a reaso- |
le opportunity of making his representations.
CHAPTER 11I—RELIGIOUS INSTITUTIONS.
GENERAL PROVISIONS. : - ~
~ 23. Subject to the provisions of this Act, the adminis- p,yers and
s tration of 3[all temples (including specific endowments  dutjes of

attached thereto) and all religious endowments] shall be Commis-
subject to the general superintendence and control of the Sioner im
Commissioner; and such superintendence und control shall 5"{?5",:31&'
include the power to pass any orders which may be decmed and religi-
necessary to ensure that 4[such temples and endowments] ous endow-
are properly administered and that their incomie is duly mentsk
appropriated for the purposes for which they were founded

or exist.

5 [Provided that the Commissioner shall not pass any
order prejudicial to any temple or endowment unless
the trustees concerned have had a reasonable opportunity
of making their representations.]

- 1The brackets and figure “(3)” were omitted by section 8 (ii)
of the Tamil Nadu Hindu Religious and Charitable Endowments
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968).

2 These words were substituted for the words “‘religious endow-
ments” by section 2 (i) of the Tamil Nadu Hindu Religious and Chari-
3" table Endowments (Fourth Amendment) Act, 1974 (Tamil Nadu
£ Act 28 of 1974). '

3 These words were substituted for the words “‘all religious endow-
ments” by section 2 (ii), ibid.

4 These words were substituted for the words “such endowments™
by section 2 (i), ibid.

5 This proviso was added by section 2 (b),ibz’d;b )
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24. (1) The Commissioner, or a Deputy or an Assistant
Commissioner or any officer authorized by the Commis-
sioner Yor the Deputy Commissioner or the Assistant
Commissioner] in this behalf shall have power to enter
the premises of any religious institution or auny place of
worship for the purpose of exercising any power conferred
or discharging any duty imposed by this Act, or the rules
made thereunder.

(2) If any such officer is resisted in the exercise of
such power or discharge of such duty, the Magistrate
having jurisdiction shall, on a written requisition from
such officer, direct any police officer not below the rank
of Sub-Inspector to render such help as may be necessary
to enable the officer to exercise such power or discharge
such duty.

(3) Before entering the sanctum sanctorum or pooja
gruha or any. other portion held specially sacred within
the premises of a religious institution or place of worship,
the person authorized by or under sub-section (1) or the
police officer referred to in sub-section (2), shall give
reasonable notice to the trustee or head of the institution
and shall have due regard to the religious practice or
usage of the institution.

(4 Nothing in this section shall be deemed to autho-
rize any person who is not a Hindu to enter the premises
or place referred to in this section or any part thereof,

(5) If any question arises whether the religious pra-
ctice or usage of the institution prohibits entry into the
sanctum Ssanctorum Or pooja gruha or any other portion
held specially sacred within the premises of a religious
institution or place of worship, by the person or police
officer mentioned in sub-section (3), the question shall be
referred for the decision of the Commissioner. Before
giving any decision on any such question, the Commissioner
may make such enquiry as he deems fit.

! These words were substituted for the words “or ihe Area Com-
mittee” by section 9 of the Tamil Nadu Hindu Religious and Chari-
g%lse) Endowments (Amendment) Act, 1968 (Tamil Nadu Act 19 of
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”(6) ‘Any person’ aggneved Hy ‘the "decision of the -
‘Commissioher under sub-section(5); may, within one
‘month from the date of the decision, appeal to the Govern-
ment : ,

" Provided that the Government 'shall not pass any
order prejudicial to any party unless he has had a reasona-
ble opportumty of making his representatlons

25. The Commissioner, a- Deputy Commissioner, Commissio-
Jor an Assistant Commissioner] and every other person g
exercising powers of superintendence or control under aplfms;r"lf
this Act, shall, so far as may be, observe forms and cere- ate forms
monies appropriate to the religious institution in respect and cereinds
of which such powers are exercised and in the case of Bies.
math, act in conformity with the usages of the math in his

dealings with the head of the math.

26. (1) A person shall be disqualified for being Qualifica~
appointed as, and for being, a trustee of any religious tions of
institution— trustees.

(a) if he does not profess the Hindu religion ;

(b) except in the case of a heredi’tary. trustee, if
he is less than twenty-five and more than seventy years
of age ;

(¢) if he is an undischarged insolvent;

(d) if be is of unsound mind or is suffering from
mental defect or infirmity which would render him unfit
to pe.form the functions and discharge the duties of a
trustee or is suffering from leprosy or any other loath-
some disease ;

(e) if he isinterested <in a subsisting lease
.of any property of, or contract made with or any work
being done for the religious institution or is in arrears of
any kind due by him to such relxglous institution or
endowment;

1 These words were substituted for the words “an Assistant Corii-
missioner or a member of an Area Committée™ by section 10 of the
Tamil Nadu Hindu Rel gious and Charitable Endowients (Aniend-
ment) Act, 1968 (Tamil Nadu Act 19 of 1968),

v 125-6—17
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. (f) if he is employed as a paid legal practitioner

‘ou behalf of or against the religious institution;

1(ff) if he has been removed or dismissed from
service under the Central Governmant or any State Govern-
ment or any local authority];

(g) if he has been sentenced by a criminal court
for an offence involving moral delinquency, such sentence

" not having been reversed or the offence pardoned ;

(?) if he has acted adverse to the interést of the

. institution.

-~

- (2) If a trustee—

(a) becomes subject to any of the disqualifications

“ mentioned in sub-section (1); or

" (b) resigns his seat by writing under his hand
addressed—

(i) in the case of trustees appointed by the

‘2[Assistant Commissionet], to the Assistant Commissioner;

'3[‘* ‘* * ]

1 This clause was inserted by section 11(i) of the Tamil Nadu Hindu
‘Religious and Charitable Endowments (Amendment) Act, 1968
(Tamil Nadu Act 19 of 1968.) :

2 These werds were substituted for the words “Area Committee™
by section 11(i), ibid.

3The word ‘‘and” was omitted by section 5 (i) of the Tami
Nadu Hindu Religious and Charitable Endowments (Amendment)
Act, 1978 (Tamit Nadu Act 42 of 1978), which was deemed to hitye
cume into force on the 14th August 1978.
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1[(i-a) in the case of trustees appointed by the Deputy
Commissioner, - to the Deputy Commissioner; and} ‘

(ii) in any other case to the Commissioner, his seat
shall thereupon become vacant. '
(3) If any question arises as to whether a trustee
has become subject to any of the disqualifications
€ mentioned in sub-section (1), the question shall be referrea
t'  for the decision of the Deputy Commiissioner.

(4) If a hereditary trustee becoméé .sﬁbj_ect to any of

the disqualifications mentioned in  sub-section (1), the
Deputy Commissioner may supersede. the trustee.

(5) Any person affected by an order of the Deputy
Commissioner under sub -section (3) or sub-section (4)
may, within one month from the date of receipt of the
order by him, appeal against the order to the Commissioner.

(6) Tne trustee of a religious institution for which
a Board of Trustees has been constituted shall cease to
hold office if he absents himself from three consecutive
meetings of such Board of Trustees within a period of

two months:

Provided that when a person who has ceased to bd
a trustee by reason of such absence applies for restoration
within one month from the datc of the last of the three
meetings, the Board of Trustees may, at-the meeting next
after the receipt of such application, restore him to his
office of trustee; but a trustee shall not be so restored
more than once during his term of office,

Explanation—A meeting adjourned for want of
quorum shall be deemed to be a meeting for the purpose
of this sub-section. ‘

5 ‘ .

: BN . ' : ~} g"‘ii}’x .
1 This sub-clause was inserted by section 5(ii)

5(ii) of the ‘Tamil Nadu

¢ Hindu Religious. and.. Charitable Endowments.(Amendment) Act,

§* 1978 (Tamil Nadu Act 42 of 1978), which wd§ de¢mied to bave come

3 into force on the 14th August 1978, . D
k. 125-6—17A g |

e A i o R L
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Trustee 27. The trustee of a religious institution shall be bound
gg;md or de‘r‘; to obey all lawful orders issued under the provisions of
issu}gd under this Act by the Government, the Commissioner, the Depu:y
Act, Commissioner, 1( * * * ) or the Assistant Commissioner.

Caxe requi- 28. (1) Subject to the provisions of the 2[Tamil Nadu]

ot L rustee Temple Entry Authorization Act, 1947 (2[Tamil Nadu] Act

0O ¥ 215, V of 1947),the trustee of every religious institution is bound
to administer its affairs and to apply its funds and proper-
ties in accordance with the terms of the trust, the usage of
the institution and all lawful directions which a competent
authority may issue in respect thereof and as carefully
as a man of ordinary prudence would deal with such
affairs, funds and properties if they were his own.

(2) A trustee shall, subject to the provisions of this
Act, be entitled toexercise all powers incidental to the
provident and beneficial administration of the religious
institution and to do all things necessary for the due
performance of the duties imposed on him.

(3) A trustee shall not be entitled to spend the funds
of the religious institution for meeting any costs, charges or
expenses incurred by him in any suit, appeal or application
or other proceeding for, or incidental to, his removal

- from office or the taking of any disciplinary action against
him : |

Provided that the trustee may reimburse himself in
respect of such costs. charges or expenses if he is specifically
permitted to do so by an order passed under section 102.

- 1 The words *‘the Area Committee” were omitted by section 12
of the Tamil Nadu Hindu Religious and Charitable Endowments
(Amendn.ent) Act, 1968 (Tamil Nadu Act 19 of 1968).

' 2 These words were substituted for the word “Madras” by the Tamil
Nadu Adaptation of Laws Order, 1969, as amended by the Tamil
Nadu Adaptation of Laws (Second Amendment) Order, 1969, :
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29. (1) For every reigions institution, there shafl be [/ ooraicd
prepan‘ad.and'mainta’ined a register in such form as the ;ffr;;, r
Commissioner may direct showing— ~ institutions.

(@) the origin and history of the institution and the
names of past and présent trustees and -particulars as to
the custom, if any, regarding succession to the office 0.
trustee,;

(b) particulars of the scheme of administration -and
of the dittam or scale of expenditure; :

(c) the names of all offices to which any salary,
emolument or perquisite is attached and the nature, time
and conditions of service in each case;

(d) the jewels, gold, silver, precious stones, vessels
and utensils and other movables belonging to the institution,
with their weights and estimated value; -

(e) varticulars of all other endowments of the
institution and of all title-deeds and other documerts;

(f) particulars of the idols and other images in or
connected with the institution, whether intended for
worship or for being carried in processions;

(g) particulars of ancient or historical recards with
their contents in brief;

(k) such other particulars as may be required by the
Commissioner, Lo

(2) The register shall be Prepared, signed and
verified by the trustee of the institution concerned or
by his authorized agent and submitted by him to the
Com missioner, directly in the cese of 2 math, I[**¥]
and through the Assistant Commissioher. in other
cases, within. three: mcnths. from .the. date. of, the
comm :ncement of this Act or from the founding of

. the institution, as-the case mey be, ’or- within such
further Deriod as may be allowed by Commissioner
1[***] or the Assistant Ccmmissioner ;- ‘

———

The words “through the Area Committee, in case the institution
is one in respect of which the Area Committee exercises powers
and discharges duties” and the words “the Area Committee™ were
omitted by section 13(i) of the Tamil Nadu Hindu Religious and
%hartitallgle% ')Endowments (Amendment) Act, 1968 (Tamil Nadu Act
l 0 . 1 ‘ n ?f{"v’j - T '
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Provided that this sub-section shall not apply wher

“a register so signed and verified has been submitted to--

(i) the Board before the 30th September 1951; and

ii} the Commissioner after the 30th September
1951 and before the date of the commencement of this
Act. )

1[(3) The Assistant Cwlxaissioner, if the register is
submitted through him, may, after such inquiry as he
may consider necessary, recommend such alterations,
omissions or additions in the register as he may think fit].

(4) The Commissioner may, after receiving the
register and the recommendations 2( ** ) of the Assistant
Commissioner with respect thereto and making such
fuy(er inquiry as he may consider necessary, direct the
trustee to make such alterations, omissions or additions
in the register as the Commissiorer may deem fit.

| (5) The trustee shall carry out the orders of the
Commissicner and then submit three copies of the register
as corrected to the Commissioner for approval.

(6) One copy of the register as approved by the
Commissioner shall be furnished to the trustee and one

$(to the Assistant Commissioner concerned).

. 1 This sub-Septimi was substituted for the following sub-section (3)
by section 13(ii) of the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968):— -

“(3) The Area Committee or the Assistant Commissioner, if
the register is submitted through it or him, may, after such inquiry
as it or h: may consider necessary, recommend such alterations,
omissions or additions in the register as it or he may think fit.” '

3The words “of the Area Committee or were omitted by section
13(ii), 7bid . : :

.3 These words were su‘pétjtutéd for the words “to the Area Committee
%r ;he Assistant Commissioner concerned, if any” by section 13(iv),
ibid.
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30. The trustee or hlS authorized agent shall scrutinize Annual veri=
the entries in the register every year and submit to the fication of |
Commissioner for his approval, directly 1(  *#*** ) cr the register.
through the Assistant Commissioner, as the case may
requite, a verified statement showing the alterations,
~ omissions or additions required “inj;the register; and:the .. .. . -
- provisions -of sub-sections (3) to«(6 () of section 29 shall . -/ ..
- apply in relation to such statement as they apply in . -

relation to a regrster. o ’

4 31. The trustee or his a.uthorrzed a.gent shall submit to the Submissjon
£  Commissioner for his approval directly ?( * * ') of register
~ or through the Assistant Commissioner, as the case may °n°r° in ten
~ require, once in every ten years (commencing from the yoars.

l  year in which the register required’ under section 29 is

[ first submitted), a consolidated register incorporating,

£ therein all alterations, omissions and additions made or

requlred to be made in the register submitted under
section'29 and the provisions ‘of that section shall-apply to

such consolidated register as if it Were a register submit-

ted under that section . _

32 ( I) The trustee of ¢ every rellglous mstxtutlon shall Trustee to
furnish to the Commissioner such accounts, returns, reports furnish acco-
or other information relating to the admrmstra.tron of the unts. returns,
institution, its funds; property or' inc¢ome” or moneys con-
neGted theréwith, of ' the apprdprittion thereof, as the

Commi ss1on}erﬁ may ‘require a.nd a.t_usuth tlfne and in such
form as’ he inay direct.

iﬁyrth' uffprejudrce to the prb@rsmﬁs contamed m |
ctio -the Assistant Coﬂiiﬁxssxbner n the case
ficias i trtuuon other thdff% *miath [ * |
trustee ‘ of ¥ .;such religious -

urmsh to h1m ‘(' "% such’ accounts,
“or other mformatr@n relatmg to- the

& WS

1 The words “or through the Area Commrttee” were onntted by -
section 14 of the Tamil Nadu Hindu Religious and Charitable Endow-
ments (Amendment) Act, 1968 (Tamil Nadu Act.19 of 1963).

2 The words “or through the Area Commlttee” were ormtted by_
" section 15, ibidy

? The words “and the Area. C‘ommlttee in the 3case of any rehglous
 institution in respect of which the Area Commlttee exercxses powers
and discharges duties” were omitted by section 16, ibid, -

* The words “or it” werc omitted by section 16, ibid, -
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... administration of the . institution, its funds,  property

+ or income or moneys connected therewith or the appro-

o priation thereof and at such time and in such form as he
Y ** ) may direct..

Inspectionof 33. (1) The Commissioner or any officer or other

. property and person deputed by the Commissioner in this behalf, 2(¥)

documents. 15y with due regard to the religious practice or usage
of the institution, inspect all movable and immovable
property belonging to, and all records, correspondence,
plans, accounts and other documents relating to, any
religious institution.

(2) 1t shall be the duty of the trustee of the institu-
tion concerned and all officers and servants working under
him, his agent and any person hav.ng concern in the
administration of the institution, to afford all such assis-
tance and facilities as may be necessary or reasonably
required in regard to 2ny insvection made in pursuance
of sub-section (1) and also to produce for inspection any
movable property or document referred to in sub-section
(1) and to furnish such information as may be necessary
in connection with such inspection, if so required.

(3) V/herein the course of such inspection, it appears
that the trustee of the institution concerned, or any of the
officers or sevanes working nder him Fic zoems or 2ny
other person naving concern in the administration of the
institution, past or present, has misappropriated or frau-
Culently retained any moneyv or other property or incurred
irregular, illegal or improper expenditure the Commis-
sioner may, after giving notice to the trustee or person
concerned to show cause why an order of surcharge should
not be passed against him and after considering his expla-
nation, if any, by order, certify the amount so lost and
direct the trustee or such person to pay within a specified
time such amount personally and not from the funds of

the institution.

! The words “ or it” were omitted by section 16 of the Tamil Nadu
Hindu Religious and Charitable Endowments (Amendment) Act,
19€° (Tamil Nadu Act 19 of 1968).

® The words ‘“‘and in the case of institutions in respect of which
the Area Committee exercises powers and discharges duties any mem-
ber of the Committee authorized by it in this behalf” were omitted
by section 17, ibid.
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~ The procedure laid down in sub-sections 3 to (7 of
section 90 shall apply to the recovery of the amount of
surcharge.

-~ religious institution shall be null agnd void unless it
;s sanctioned by the Commissioner“’d.s being necessary
* or beneficial to the institution :
Provided that before such "'s;aiié}ﬁbﬁ"'is accorded,
' " the particulars relating to the proposed transaction shall
©  be published in:such, manner: as-may-be-prescribed, invi-
E ting objections,and. suggestions with respectsthercto ; and
g all, objections. and. suggestions received. from the- trustee
k. or other persons: having interest- shall;be.duly considered
¢ by the Commissioner. : cou .

Explanation.—Any lease of the property above
¥ mentioned; though;for a~term not:ezceeding:five years
. shall; if it cantains:a, provision: for-renéwal for-a: further:
term: (s0.as; to, exceed: five years.in the,aggregate), whether
subject .to:any. condition or not, be-deemed to be a lease
for a period exceeding five years. = |

_ (2) When.acrording such sanctionythe.Commissioner
‘may impose such conditions and give such:directions. as-
he may deem necessary regarding the utilization of the
amount raised by the transaction,. the investment thereof
and in the case of a mortgage, regarding the discharge
of the same within a reasonable period. |

(3) A copy of the order made by the -Commissioner
under this section shall be communicated to the Govern-
ment and to the trustee and shall be published in such
manner as may be prescribed.

(4) The trustee may, within three moriths from the
date of his receipt of a copy of the orde., and any person
having interest may, within three mo~ths from the wate
of the publication of the order, appeal to the Government
to modify the order or set it aside.

(5) Nothing contained in this section shall apply
to the inams-referred to in section 41. ‘

w 34. (1) Any exchange, sale or mortgage and any lease Aljenatjon
for a term exceeding five years of any immoyvable property, ?rfuns?movable

¢ belonging, to, or given or endowed for the purposes of, property..
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Authority of 35, (1) The trustee of a religious institution may, out
frustee t0 .. of the funds in his charge, after making adequate provision
fﬁtg‘r:f"o"f for the purposes referred to in sub-section (2) of section 86,
sccuring Incur expenaature— \

hef;alt]h,' etc,
ilgri . .
an @%;SI;:IS (a; on arrangements for securing the health, safety

ppers and or convenicnce of disciples, pilgiims or worshippers re-
for training sorting to the ip“*»tion; and

of archakas, 3 o

etc.

(b) for the training of archakas, adhyapakas, veda-
parayanikas and othuvars. | g

(2) In incurring such expenditurc, the trustee of
the religious institution other than a math or a specific
endowment attached to a math shall be guided by such
general or special instructions as may be given by the -
Commissioner, [ *%* ok *Ex],

Utilization 36, With the previous sanction of the Commissioner,
of s}‘&g&“s and subject to such conditions and restrictions as may be
5 prescribed, the trustee of a religious institution may appro-
priate for any of the purposes specified in sub-section (1)

of section 66— . '

(i) any portion of the accumulated surplus of such
institution, and’ i o :

(ii) if, after -making adequate provision for . the
purposes referred to in sub-section (2) of section 86 and
also for the arrangemenis and the training referred to
in sub-section (1) of section 35, there is a surplus in the
income of the institution for any year, any portion of
such surplus : -

Provided that the trustee shall in appropriating the i
surplus under this section, give prefer.ence to the purposes ]
specified in items (@) to (g) of sub-section (1) of section 66 :

1 The words “and ia the case of any institution in respect of
which an Area Ccmmittee exercises powers and discharges
duties also by such Committee >’ were omitted by section 18 of the
Tamil Nadu Hindu Religious and Charijtable Endowments
(Amendment) Act, 1968 (Tamjl Nadu Act 19 of 1968). -
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Provided further that, before accordiag the sanction

under this section, the Commissioner. shall publish the

‘particulars relating to the proposal of the trustee in such

manner as may be prescribed, invite objections and sug-

~gestions with respect thereto and-consider all objecticns

and suggestions received from personms having interest:
T R R vt el

“.'_w,’} . RS iiifﬂq \.‘Ii"\““j
ded also. that the sanction. ;af‘oresald shall be
it such manner as may, be prescribed :

published,
* Provided dlso that nothing int‘thi$/séction shell'prevent
' the triistet' of a_math or}of a specifi¢ gnidowment attached
to a thath from utilizing the surplils®teferred to in this

1

_section’ in stich manner as he deems’fit.

; 1[36-A. Notwithstanding anything contained in section Utilization
36 and subject to such conditions and’ restrictions as may of surplus

 be prescribéd, the trustee of a religious institution may in funds for

addition to the purposes mentioned in that section approp- 'm:gil; es

riate any portion of the surplus fund referred to in section . g

36 for the performance of Hindu martiages among Hindus

who are poor or in needy circumstances.] T

37. Any person aggrieved by a decision of the Com- Appeals.
missioner under section 36 may, within ninety days from
the date of the decision, appeal to the Government.

38. (1) Where a specific endowment attached to a Enforcement
math or temple consists merely of a cliarge on property of scIvice or
and there is failure in the due performance of the service ‘c:?ftr;g mn
or charity, the trustee of the math or temple concerned cages.
may require the person in possession of the property on
which the endowment is a charge, to pay the expenses
izourred or likely to be incurred in causing the servie. ~r
charity to be performed otherwise. In default of such
i person making payment as required, the Commissioner
£ in the case of a specific endowment attached to a math,

and the Deputy Commissioner in the case of a specific
endowment attached to a temple, may, on the application

! This section was inserted by section 4 of the Tamjl Nadu
Hindu Religious and Charitable Endowments (Third Amendment).
Act, 1974 (Tamil Nadu Act 50 of 1974), '

LR
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of the trusiee and after giving the person in possession, a
reasonable opportunity of stating his objections in regard
thereto, by order deiviaunc the aniount payable to the
trustee. ‘

(25 Where the person in possession of the property
on which the endowment is a charge is not the person
responsible in law for the performances of the service or

charity and any amount is paid by or recovered from the

person in possession, the Commissioner in the case of a
specific endowment attached to a math and the Deputy
Commissioner in the case of a specific endowment attached
tc a temple, may, on the application of the person in posscs-
sion and after giving the person responsible in law a rea-
scnable opportunity of stating his objections in regard
thereto, by order, require the person responsible in law
to pay to the person in possession the amount so paid
or recovered.

(3) Against an order of the Commissioner or the
Deputy Commissioner under sub-section (1), or sub-
section (2), the trustee or the person affected may, within
two months from the date of the receipt of the order by
him, appeal to the Government or the Commissioner, as
the case may be.

An order passed on appeal by the Government ~r
the Commissioner shall be final.

(4) On application by the trustee to the Collector of
the district in which the property referred to in sub-section
(1) is situated, or on application by the person in possession
to the Collector of the district in which is situated any
property or the person responsible in: law, as the case may
be, the Collector shall recover from the person in possession
or the person responsible in law, as the case may be, the
amount specified in the order of the Commissioner or

- the Deputy Commissioner as modified in appeal, if any,

and the expenses of such recovery, as if they were arrears

- of land revenue and pay to the trustee or, as the case may

Power of
trustee of
math or
temple over
trustees of
specific

be, to the person in possession, the amount due to him.

39. The trustee of a specific endowment made for the
performance of any service or charity connected with a

math or temple shall perform such service or charity .

subject to the general superintendence of the trustee of
the math or temple and shall obey all lawful orders issued

endowments, by him,

R R e

A
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40. (1) (a) (i) Where the remuﬂei'atlon for any service Enfranc-
o befperformed by a devadas1 1 temple consists of lands hisement of
ihtéd ot icontinued in-respect ofyor annexed ‘to, such 122ds efc.,

e iGovernment; the ‘Govétiiment shall enfran- E:L‘igzsf on

«lands- from the coﬂdltltih of servme, by the condition of

BN Y service in a
G temple.

(11) Where the remuneratxon for such service
- consists of an assignment of land revenue so granted or
" continued, the Government shall enfranchise such assign-
“ment of revenue from the condition of service:

/

‘Provided that where, at the time when procee-
dings are taken under this sub-clause the devadasi is herseif
the owner of the lands in respect of which the assignment
of revenue has been made, enfranchisement shall be effected
- and quit-rent imposed in the manner laid down in sub-
clause (i).

(iii) Where the remuneration for such service
censists in part of lands and in part of an assignment of
land revenue, enfranchisement of the lands shall be effec*~d
in the manner laid down in sub-clause (i) and of the assign-
ment of the land revenue in the manner laid down in sub-
clause (ii).

| Explanation—Y¥or the purposes of this clause, a
grant shall be deemed to consist of an assignment of land

revenue in all cases in which the devadasi herself is not,

~ at the time spec1ﬁed in the proviso to sub-clause (ii), the
owner of the lands in question.

, () Enfranchisement under clause (a) shall be

_effected in accordance with .such rules as the Government
may make in this behalf and shall take:gffect-as and from
such date as they may fix.
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(2) Where the remuneration for such service consists
in whole or in part, of lands or of produce of lands not
falling under sub-section (1), the Government shall direct
the District Collector to determine the amount of rent
payable on the lands or the produce in question. The
District Collector shall thereupon, after giving notice
to the party concerned and holding such inquiry as may
be prescribed by the Government, by an order, determine
the amount of rent, and in doing so, he shall have due
regard to—

(@) the rent payable by the tenant for lands of a
similar description and with similar advantages in the

‘'same village or neighbouring villages ; and

(b) the improvements, if any, effected by the
devadasi in respect of the lands.

Such order shall be communicated to the parties
concerned and also published in the manner prescribed.

(3) The amount of rent fixed by the District Collector
under sub-section (2) may be questioned by petition pre-
sented to the *Board of Revenue within three months of
the date of the publication of tiie order under the said
sub-section but subject to the result of such petition, the
order of the District Collector fixing the amount of rent
under sub-secuion (2) shall be final and shall not be liable
to be questioned in any Court of law :

Provided, however, that the *Board of Revenue shall
have power on sufficient grounds to entertain a petition
presented after the expiration of the period of three months.

(4) While determining the rent under sub-section (2),
the District Collector shall fix a date from which the order
shall take effect and such lands or produce shall be deemed
to have been freed from the condition of service on and
from the date so fixed.

*By virtue of section 10 (1) of the Tamil Nadu Board of
Revenue Abolition Act, 1980 (Tamil Nadu Act 36 of 1980),
any reference to the Board of Revenue shall be deemed to be a
Icierence to the State Government,
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(5) No‘otligation to re_nderga'ny ‘service relating to
y templé to which any devadasi may be subject by
ason of any grant of land or assignment of land revenue
or produce derived from land, shall be enforceable when
such land, assignment or produce is enfranchised or
freed, as the case may be, in the manner hereinbefore
provided.

(6) No order passed under sub-section (1), (2) or (3)
shall operate as a bar to the trial of any suit or issue relating
to the right to enjoy the land, or assignment of land revenue
or produce derived from land, as the case may be.

&

4 (7) (@) The quit-rent imposed under sub-section
E (1) shall be payable to the temple concerned.

(b) The assignment of land revenue enfranchiseu
P under sub-section (1), or the rent fixed under sub-sections
- (2) and (3), as the case may be, shall be payable to the
£ devadasi concerned during her lifetime and, after her

.death, to the temple concerned. ‘

3 (8) Where any inam is granted for a service which
is auxilary to the service to be performed by 2 devadasi
in a temple, such inam shall be enfranchised or freed from
the condition of service, as if it were a devadasi inam ;
and the provisions of sub-sections (1) to (7) shall apply
accordingly. : |

(9) For the purpose of this section, * devadasi”
shall mean any Hindu unmarried female, who is dedicated
for service in a temple.

N

; 41. (1) Any exchange, gift, sale or mortgage and any Resumption
lease for a term exceeding five years of the whole or any and re-grant
p ortion of any inam granted for the support or mair.tenance of inam
of a religious institution or for the performance of a charity granted for
or service connected therewitk cr of any other religious g?rf°art‘lnam°
charity and made, confirmed or recognized by the Charityy o
Government shall be null and void: seryice.

k8

Provided that any transaction of the nature afore-
p  said (not being a gift) may be sanctioned by the Govern-
§ ment as being necessary or beneficial to the institution.




\ue

260  Hindu Religious and Charitable  [1959 : T.N. Act 22

Endowments

Explanation.—Nothing contained in this sub-section
shall affect or derogate from the right and obligations
of the landholder and tenant in respect of any land which
is ryoti land as defined in the ![Tamil Nadu] Estates
Land Act, 1908 ({{Tamil Nadu] Act 1 of 1908).

(2) (@) The Collector may, on his own motion, or On
.ae application of the trustee of the religious inst’tution
or the Commissioner or of any person having interest in
the institution who has obtained the consent of such
trustee or the Commissioner, by order, resume the whole
or any par: at any such inam, on one or more of the follow-
ing grounds, namely :—

(i) that except in the case referred to in the proviso
to sub-section (1), the holder of such inam or part or the
trustee of the institution has made an exchange, gift,
sale or mortgage of such inam or part or any portion thereof
or has granted a lease of the same or any portion thereof
for a term exceeding five years, or

(i) that the religious institution has ceased to
exist or the charity or service in question has in any way
become impossible of performance, or

(iii) that the bholder of such inam or part has
failed to perform or make the necessary arrangements for
performing, in accordance with the custom or usage of
the institution, the charity cr service for performing which
the inam had been made, confirmed or recognized as
aforesaid, or any part of the said charity cr service, as

the case may be.

When passing an oxder under this clause, the
Collector shall determine whether such inam or the inam
comprising such part, as the case may be, is a grant of
both the melvaram and the kudivaram or only of the
melvaram :

Provided that, in the absence of evidence to the
contrary, the Collector shall presume that any minor
inam is a grant of both the melvaram and the kudivaram.

(b) Before passing an order under clause (), the
Collector shall give notice to. the trustee, to the Com-
missioner, to the inamdar concerned, to the person in

"1 These words were substituted for the word * Madras ” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.
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- possession of the inam where he is not the inamdar and
to' the ‘alienee, if any, of the. mam the Collector shall
~ also publish a copy of such notice in such manner as may
~ be prescribed and such publication shall be deemed to
- be sufficient notice to every other person likely to uc
- affected by such order ; and the Collector shall hear the
objectlons, if any, of the persons to whom such notice
. is.given or deemed to be given and hold such inquiry as
may be prescribed. : .

Explanation.—Where only a part of the inam is
: aﬂ'ected notice shall be given under this clause to the holder
' of such part as well as to the holder or holders of the other
1 part or parts, to the person in possession of every such
~ part where he is not the holder thereof, and to the alienee,
3 |f any, of every such part ; and the objections of all such

~ persons sha.ll be heard by the Collector

(c) A copy of every order passed under clause

a), shall be communicated to each of the persons mentioned
n clause (b), and shall also be pubhsl}ed in the manner
prescribed.

(d) (i) Any party aggrieved by an order of the
"" Collector under clause (a) may appeal to the District
Collectm within such time as may be prescribed, and on
such appeal, the District Collector may, after giving notice
= to the Commissioner and =ach »f the persens mencioned
“in clause (b) and after holding such inquiry as may be
prescnbed pass an order confirming, modifying or

, , cancelling the order of the Collector.‘ . c

1 () The order of the District Collector on such
& :ppeal, or the order of the Collector under clause ()
§ where no appeal is preferred under sub-cia.use (J) to the
District Collcctor W1thm ‘the time prescrlbed shall be
al; b i ' : : Mfiz e
Provxded that where there has been a.n appcal under -
Bub-clause (i) and it has been decided by the District
W ollector or where there has been no a.ppeal 10 the District
finy patty aggrieved by thé final order)df’ 'the District
ECollector or the Collector, as the case iy, be, may file
‘ suit ih a° 'Civil Court for determmmg whether the inam
fcomprises both the melvaram and the kudivaram or only

125-6—18

[Collector and the time for preférring an a“p‘ﬁea ‘has expired .
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the melvaram. Such a suit shall be instituted within six
months from the date of the order of the District Collector
on appeal where there has been an appeal under sub-
lause (i), or from the date of the expiry of the peric'!
prescribed under sub-clause (i) for an appeal to the District
Collector where there has been no such appeal.

(e) Except as otherwise provided in clause ()
an order of resumption passed under this section shall
not be 'iable to be quesuowed in any Court of law.

(f) Where any inam or part of any inam is resumed
under tais section, the Collector or the District Collector,
as the case may be, shall by order, re-grant such inam
or part-— :

(i) as an endowment to the religious institution
concerned, or '

(ii) in case of resumption on the ground that
the religious institution has ceased to exist or that the
charity or service in question has.in any way become
impossible of performance, as an endowment for such
religious, educational or charitable institution as the
Commissioner may recommend.

(¢) The order of re-grant made under clause (f)
shall, on application made tc the Collector within the
time grescribed, be executed by him in the manner pre-
scribed.

(h) Nothing in this section shall affect the operation
of section 40.

Office -hol- 42. Notwithstanding anything contained in any scheme
ders am 1 settied or deemed to have been sestled under this Act
servanis of or jn any decree or order of a Court or any custom or
;:lsltgi:g?isons usage to the contrary, no office-holder or servant of a
not to be in Teligiousinstitution or other person shall have the right to
possesion of be in possession of the jewels or other valuables belonging
jewels, eiC., to the religious institutions except under such conditions
except un ‘er and safeguards as the Commissioner may, by general or

conditions.  cnecial order, direct.

Commissio~ 43. No spit, a.pp!iqa.tion_ or appeal pending before a
ner to sanc- Court to which a religious institution is a party shall be
tion com~ " withdrawn or compromised by the trustee of the institution

romise of . . .
]pegallpro— except with the previous sanction of the Commissioner.

teedings.
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1143-A. (1) Notwithstanding anything contained in sec- Appoint-
tion 45 or any other provision in this Act, the Com- meut and
missioner fmay appoint, subject to such conditions as may be Suti®s of
prescribed, an executive officer for any temple under the S’ﬁiﬁé’igvﬁ,

control of a math. ' teraples
o ' under
maths.

.(2) Theexecutive officer shall be subject to the control
of the trustee of the math and shall €xercise such powers
and discharge suchduties as may be prescribed. '

(3) The Commissioner may, for good 2nd sufficient
cause, suspend, remove or dismiss the executive officer.

Religious Institutions other than Maths, or Specific Endow-
: ments attached thereto.

44. The provisions of sections 45 to 58 shall not apply Secticns45
to maths or specific éndowments attached to maths., = to 58 not 1o

: © d4pply to

- Maths or
specific en-

dowments
attached (o

maths,

'45. (1) Notwithstanding anything, contained , in this Appojntm:nt
Act, the Commissioner may appoint, subject to such and dutjes
conditions as may be prescribed, an executive officer for of Executive
any religious institution other than a math or a specific Officers.

§:
sdis

2 [ Explanation—In this section *math’ shall not
include a temple under the control .of a math.]

(2) The executive officer sha'llr:eXercise such powers

and discharge such duties as may be 4ssigned tohim by the

v ' Provided that only such powers and duties as apper-
tain. 1o,. the -administration of the; properties: of the
religious institution referred to in sub-section (1) shall be
assigned 1o the executiveofficeriaiyz .. . .

eponrawobnil L SRy L l:;‘!zitiﬁ‘ " , o

1 7his"section was ‘inserted by dection 5 of the Tamil Nadu
Hindu Religious and Charijtable Endowi@fits (Third ‘Amend-
ment) Act, 1974 (Tamijl Nadu Act 50.0f1974). &

b T,his _explanatjon was added l;yiggggipp, 6, ibi !.',l

125-6—18A s
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(3) The Commissioner may define the powers and
daties which may be exercised and discharged respectively
by the executive officer and the trustee, if any, of any

“-religioys institution other than a math or a specific endow-

Commissie
oner to
publish  list
of certain
institutions.

‘ment attached to a math,

(4 The Commissioner may, for good and sufficient
cause, suspend, remove or dismiss the executive officer.

[46. The Commissioner shall publish in the prescribed
manner a list of the religious institutions whose annual
income, as ca.culated for the purposes of the levy of
contribution under sub-section (1) of section 92,—

2[(i) is not less than tea thousand rupees but is less

than fifty thousand rupees ;

(ii) is not less than fifty thousand rupeeé butiis fess -
than one lakh rupees ;] ‘

(iii) is nct less than one lakh rupees,

and may, from time to time, modify such list in the
prescribed manner :

~ Proviced that the Commissioner shall not remove any
institution from such list unless its annual income calculated

as aforesaid has fallen below ten thousand rupees for three
consecutive years : '

1 This section was substituted for the following section 46 by
section 3 of the Tamil Nadu Hindu Religious and Charitable Endow-
ments (Amendment and Special Provisions) Act, 1976 (President’s
Act 24 of 1976) :— ‘

“46. Commissioner to publish list of certain institutions.—The
Commissioner shail publish in the prescribed manner a list of the
religious institutions whose annual income as calculated for the pur-
poses of the levy of contribu.ic.. wider secticn 92 is not less than
twenty thousand rupees, and may from time to time modify such list
in the prescribed manner :

Provided thit the Commissioner shall not be bound to remove
any institution from such list unless its annual income calculated ag
aforesaid has fallen below twenty thousand rupees for three conse.
cutive years.” '

2 These clauscs were substituted for the following clauses by section
6 of the Tamil Nadu Hindu Religious and Charitable Endowments
(Amendment) Act, 1978 (Tamil Nadu Act 42 of 1978), which was
deemed to have come into force on the 14th August 1978 :— ,

“(i) is not less than ten thousand rupees but is less than twenty
thousand rupees ;

(i) is not less than twenty thousand rupees but is less than one
lakh rupees;”
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Provided further that if the annual income of any
such 1nstitut10n calCula.ted as aforesa.id has—

(@) .exceeded :he llmltS speclﬁed in clause (i) or
clause (ii) ; or

(b) fallen below the limits specxﬁed in clause (11) or
~clause (m), |

for three consecutive years, the Commlsszoner
may alter- the classification assigned. to such iastitution
in the list and enter the same under the appropriate
classification in the saia list.]

1[46-A. (1) In respect of all religious institutions (other Constltutlon
than those religious institutions falling uader clause  (iii) ‘(’, Rerg“t’t‘;al
of section 46) situated within the territorial jurisdiction of ormmittees.
an Assistant Commissioner, the Government shall consti-
tute a committee called the Regional Committee consisting
of not less than three and not more than five non-official
members as may be nominated by the ‘Government.  Only
persons who are qualified for appomtment as trustees under
this Act shall be nominated to the Reglona.l Comnmittee.

2 The term of office of the members of the Regional
- Committee shall be three years and-other matters relating
to the said Committee shall be such s thay " be prescribed.

(3).The Government may, after giving a show cause
notice, remove aﬁ or any of the members of the Regional
Gommlttee in the pubhc mterest A
ﬁ (4) Tg@ . Regional Commlttee sm"ll _prepare in such
_manner’ a.szmay be prescribed, a panelof names of persons

+who are:qualified for appomtment"ﬁs‘ ‘trustees under this
‘Act (ificluding members of Scheduléd Castes and ‘Scheduled
" Tribes) 4nd. suitable for appointment’ as non--hereditnry
trustee or trustees, as the case may be, a.nd sh.r.l] send it
tO, : a : \
(1) the Deputy Comm1ss1oner in respect of religious
mstltutlons falling under clause (1) of section 46 ;

(ii) the' Commissioner in resﬁect of religious insti-
tutions falling under c]d.use (ii) of section 46 ; and

1 This section was inserted by section 7 of the Tamil Nadu Hindu -
Religious and  Charitable Endowments (Amendment) Act, 1978
(Tamil Nadu Act 42 of 1978), which was deemed to have come into
force on the 14th August 1978.

3
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(iii) the Assistant Commissioner in respect of any
religious institution which is not included in the list publish-
ed under section 46 and is not a religious institution notified
;)\r deemed to have been notified under Chapter VI of this

ct.

(5) Notwithstanding anything contained in this sec- ‘
tion, the Regional Committee shall have no jurisdiction to |
send any pancl of names of persons under this section in
respect of any religious institution for which a scheme has
been settled or deemcd to have been settled under this
Act by the High Courtor any court subordinate to the
High Court.]

Trustees 47, 1[(1) *[(«) Where a religious institution included in the

--and their | P N : .3 N S T
number and L published under section 46 or in respect of which (e

term of Assistant Commissioner has no power to appoint trustees
officc. has no hereditary trustee,—

(i) in cases falling under clause (0) of section 46,
the Deputy Commissioner ;
1 The original sub-section (1) of section 47 read as follows :—
“(1) Where a religious institution included in the list published
under section 46 or in respect of which no Area Commitiee exercises
powers and discharges « duties, has no hereditary trustee, the
Commissioner shall constitute a Board of Trustees consisting of not
less than three and not more than five persons appointed by him :

. Provided that the Commissioner may, pending the constitution
of such a Board of Trustees, appoint a fit person to perform the func-
tions of the Board of Trustees .

In the said sub-section (1), for the words ‘“in respect of which
no Area Committee eXercises powers and discharges duties”, the
words ‘‘in respect of which the Assistant Commissioner has no
power to appoint trustees > by section 19 (i) of the Tamil Nadu Hindu
Religious and Charitable Endowments (Amendment) Act, 1968
(Tamil Nadu Act 19 of 1968). Again after the words *“and not -
more than five persons appointed by him”, the words  of whom
one shall be a member of the Scheduled Castes or Scheduled Tribes
were added, and .after thé proviso, the following proviso and expla-
nation we ¢ added by section 2 of the Tamil Nadu Hindu Religious
and Chariable Endowments (Amendment) Act, 1972 (Tamil Nadu
Act 29 of 1972) .— | -

“Provided further that if no qualified member. of the: Scheduled
Castes or Scheduled Tribes is available for appointrient as a member
of the Board of Trustees, the Commissioner may in licu of a mem-
ber of the Scheduled Castes or Scheduled Tribes appoint as a member
of such Board a person not belonging to the Scheduled Castes or
Scheduled Trides. SRR e : .

Ex plunation.—For the purpose of this sub-section, ‘Scheduled
Castes’ and ‘ Scheduled Tribes® shall have the same meaning as in
the Constitution of India.*

Contd. ..
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. (i1} in cases faliing under clause | (ii) of section 46,
the Commissioner ; and o
(iii) in cases falling under clause (iii) of section 46,
the Government, R o -

shall constitute & Board of Trustees :

Provided that the Board of Trustees constituted under
items (i) and (ii) of this clause shall, subject to the provisions
of clause (c), consist. of three persons appointed by the
Deputy Commissioner or the Commissioner, as the case
may be, from among the panel of names of persons sent

- by the Regional Committee concerned under sub-section (4)

of section 46-A, of whom one shall be a member of
the Scheduled Castes or Scheduled Tribes :

iy

Again for the portion commencing with the words “ Where a
religious _ institution”” and ending with thig. . words * to perform the
functions of the Board of Trustees *, the following was substituted by
section 7 of the Tamil Nadu Hindu Religious and Charitable Endow-
ments (Third Amendment) Act, 1974 (Tamil Nadu Act 50 of 1974) ;=

- “(a) Where a religious institution included in the list published
under section 46 or in respect of which the Assistant Commissioner
has no power to appoint trustees has no hereditary trustee, the. Com-
missioner shall constitute a Board of Trustees consisiing of not less
than three and not more than five persons appointed by him, of whom

* one shall be ‘a member of the Scheduled Castes or Scheduled Tribes.

(6) In respect of ‘all the Incorporated and Unincorporated
Devaswoms in: the transferred territory, the Commissioner shall
oconstitute a single Board of Trustees cousisting of not less than three
and not more than five persons appointed by him, of whom one shall
be 2. member of Scheduled Castes or Scheduled Tribes :

Provided that the Commissioner may, pending the constitution
of such Board of Trustees under clause (@) or clause (b), appoint a fit
person to perform the functions of the Board of Trustees.”

The present sub-section (1) was substituted for sub-section (1)

as so amended by section 4(i) of the Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment and Special Provisions) Act,
1976 (President’s Act 24 of 1976). : ‘

2 This clause was substituted for the following clause (a) by section
8 (i) (a) of the Tamil Nadu Hindu Religious and Charitable Endow-

-
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ments (Amendment) Act, 1978 (Tamil Nadr Act 42 of 1978), which

was deemed to have come into force on the 14th August 1978 :—

‘‘(a) Where a religious institution included in the list published under
section 46 or in respect of which the Assistam Commissioner has no
power to appoint trustees has no hereditary trustee,—
(i) in cases falling under clause (i) of section 46, the Commis-
|

sioner ; and ) ) .
- (ii) in cases falling under clauses (ii) and (i) of sectioy 46,

- he Government, '

shall constitute a Board of Trustees. >
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Provided further that in addition to the persons
~appointed by the Deputy Commissioner or the Commissio-
ner under item (i) or (ii) of this. clause, &s the case may

“ be, the Government may nominate two persons who arc
qualified for appointment as trustees under this Act.
as members of the said Bcard of Trustees, having regard
to the following matters, namely :— : ,

(¢) the interest of the public generally ;

(b) the income and the properties of the religious
institution ;

(¢) the number of worshippers and importtaice of

the religious institution as a pilgrim centre :
and

(d) such other matters as may be prescribed. ]

(b) In respect of all the Incorporated and Un-
incorporated Devaswoms in the transferred territory, the
Government shall constitute a single Board of Trustees.

(¢) Every Board of Trustees constituted under

clause (@) or clause (b) shall consist of not less than three

and not morc than five persons, of whom one shall be a
“member of the Scheduled Castes or Scheduled Tribes :

Provided that }(the Government, the Commissioner
or the Deputy Commissioner), as the case may be, may,
pending the constitution of such Board of Trustees under
this sub-section, appoint a fit person to perform the
functions of the Board of Trustees.

Explanation—For the purposes of this sutesection,
“ Scheduled Castes™ and  “Scheduled Tribes® shall

1 These words were substituted for the words *‘ the Government
or the Commissioner >’ by section 8 (i) (b) of the Tamil Nadu Hindu
Religious and Charitable Endowments (Amendment) Act, 1978
(Tamil Nadu  Act 42 of 1978), which was deemed to have come
into force on the 14th August 1978.

S
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have the same meanings assigned to them respectively
~inclauses (24) and (25) of Article 366 of the Constitution ]

e

-1[(2) Where in the case of an ifistitution included in
the list published under section 46-having & hereditary
trustee or trustees 2(the Governnient; the Commissioner
or the Deputy Commissioner), after notice to such
trusice oOr. trustees and after such inquiry as 2(the
Government, the Commissioner, or;the Deputy Commis-
.sioner),, as the case may be, deems,adequate, considers
for reasons to be recorded, that the affairs, of the instity-
“tion are not, and are not likely to be, properly managed
by the hereditary trustee or trustees, - ?(the Gov:rnment,
“the Commissioner or Dzputy Commissioner) .mnay, by
order, appoint a non-hereditary trustee Or such number
of non-hereditary trustees as may be considered
hecessary by 2[the Government, thg:-Commissioner or
~ the Deputy Commissioner], as the casg 'may be.

' 7(3) Every trustee appointed under :.sub-section (1)
and subject to the result of an application, if any, filed
under sub-section (4), every non-hereditary trustee appoim-
ed under sub-section (2) shall hold office. for a term

1 This sub-section was substituted for the following sub-section
(2) by section 4 (i) of the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment and Special Provisicns) Act, 1976 (Presi-
dent ’s Act. 24 of 1976):—

“(2) Where in the case of any institution included in the list
published under section 46, having a hereditary trustee or trustees,
th» Commissioner, after notice to such trustee or trustees and ai.."
such inquiry as he deems adequate, considers for reasons to be
recorded, that the affairs of the institution are not, and are not
likely to be; properly managed by the heredifary trustee or trustees,
the Corimissioner may, by order, appoint 'such number of non-
hereditary trustees as he thinks necessary.”

¢ These words were substituted for the words *‘ the Government
or the Commissioner” by section 8 (ii) of the Tamil Nadu Hindu
Religious and Charitable Endowments (Amendment) Act, 1978
(Tamil Nadu Act 42 of 1978), which was deemed to have come inj0
force on the 14th August 1978, '
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of I[threc years], unless in the meanwhile the trustee
is removed or dismissed or his resignation is accepted
by ?the Government, the Commissioner or the Dcputy
Commissioner, as che case may be], or he otherwise ceases
to be a trustee.

3 *okk Aok ok k|

(4) Where *the Government, the Commissioner
or the Deputy Commissioner], by order, appoints a non-
hereditary trustee or trustees, the hereditary trustee or
trustees may, within thirty days of the receipt of the order,
file an application to the Court to set aside or modify
such order : - ’

1 Ttese words were substituted for the words “five years’’ by
section 19 (ii) of the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968).

2 These words were substituted by section 8 (iii) of the Tamil
Nadu Hindu Religious and Charitable Endowments (Amendment)
Act, 1978 (Tamil Nadu Act 42 of 1978), which was deemed to have
come into force on the 14th August 1978, for the words * the Govern-
ment or the Commissioner, as the case may be >’ which in turn
were substituted for the words “ the Commissioner ** by section 4
(ii) (@) of the Tamil Nadu Hindu Religious and Charitable Endow-
ments (Amendment and Special Provisions) Act, 1976 (President’s
Act 24 of 1976).

3 The following proviso which was added by section 19 (iii)
of the Tamil Naduv Hindu Religious and Charitable Endowments
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968), was omitted
by section 4 (ii) (b) of the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment and Special Provisions) Act, 1976
(President’s Act 24 of 1976) :—

- «provided that every trustee appointed under sub-section
(1) and every non-hereditary trustee appointed under sub-section
(2) and lawfully holding office on the date of the commencement
of the Madras Hindu Religious and Charijtable Endowments (Amenu-
ment) Act, 1968, shailhold office for the residue of his term of office
as if this sub-section had not been an.ended Dby the said Act, unless
in the meanwhile the trustee is remcved or dismissed, or his resig-
nation is accepted by the Coinmissioner or he otherwise ceases to
be a trustee.,”

¢« These words were substituted by section 8 (iv) («) of the
Tamil Nadu Hindu Religious and Charitable Endowments (Amend-
ment) Act, 1978 (Tamil Nadu Act 42 of 1978) for the words ‘‘the
Governgaent or the Commissioner” which in turn were substituted

- for the words ‘‘the Commissioner > by section 4 (iii) (a) of the
‘Tamil Nadu Hindu Religious and Charitable Endowments (Amend-
ment and Special Provisions) Act, 1976) President’s Act 24 of 1976).




Is

/- Provided: that the Court shall- have no power to
stay the'ordér'of the Government, the Commissioner or
the Deputy: Comissioner, as the ‘case may be] pending
‘the disposal of the application. -7

2[(5) Ho Kk ok ***] :

authorise the Commissioner to exercise the powers vested
in them under the second proviso to clause (a) of sub-
section (1) of section 47 or the second proviso to sub-
section (1) of section 49, in respect of any religious institu-
tion. -

Pa .

(2) The exercise of any power delegated under sub-
section (1) shall be subject to such restrictions and condi-
*  tions as may be specified in the notification and subject
- also to control and revision by the Government.}

i ey

1 These words were substituted by section 8 (iv) (b) of the Tamil
Nadu Hindu Religious and Charitable Endowments (Amendment)
Act, 1978 (Tamil Nadu Act 42 of 1978) for the words “‘the Gove..
ment, or the Commissioner, as the case may be” which in turn
were substituted for the words ‘ the Commissioner” by section
4 (ii) (b) of the Tamil Nadu Hindu Religious and Charitable Endow-
ments (Amendment and Special Provisions) Act, 1976 (President’s
Act 24 of 1976). '

2 The following sub-section was omitted by section 4 (iv) of the
Tamil Nadu Hindu Religious and Charitable Endowments (Amend-
m%%t) and Special Provisions) Act, 1976 (President’s Act 24 of
1976):— '

“¢(5) Where a vacancy arises in the office of a non-hereditary
trustce appointed under sub-section (2), the Commissioner shall not
fill up such vacancy unless for reasons to e recorded, he considers
it necessary to do so. A non-hereditary trustee appointed in the
vacancy shall be deemed to have been appointed under sub-section
(2), and the provisions of sub-sections (3) and (4) shall apply accordin~

gly.99

3 This section was in.serted by section 9 of the Tamil Madu Hindu
Religious and Charitable Endowments (Amendment) Act, 1978
(Tamil Nadu Act 42 of 1978). '
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48. {1) In the case of a religious institution for which
a Board of Trustees is constituted under sub-section (1) of
section 47, the Board of Trustees shall, within such period
as may be prescribed, elect one of its members to be its
Chairman, and if no Chairman is elected within the
period so prescribed, ![the Government, the Commis-
sioner or the Deputy Commissioner, as the case may be],
shall nominate the Chairman.

(2) In the case of any other religious institution
having mcre than one trustee, the trustees of such institution
shall, within such period as may be prescribed, elect one
from among themselves to be the Chairman, and if no
Chairman is elected within the period so prescribed, ![the
Government, the Commissioner or the Deputy Commis-
sioner, as the case may be], shall nominate the Chairman :

Provided that in the case of a religious institution~

(i) having one hereditary trustec, such hereditary
trustee alone <hall be its Chairman ; and

- (i) having more than one hereditary trustee, one
of such hereditary trustees alone shall be clected or nomi-
nated to be its Chairman,

(3) A Chairman elected or nominated under sub-
section (1) or sub-section (2) shall hold office for such'
period as may be prescribed. :

t These words were substituted by section 10 of the Tamil Nadu
Hindu Religious and' 'Charitable Endowments (Amendment) Act,
1978 (Tamil Nadu Act 42 of 1978), for the words “‘ the Government
or the Commissioner, as the case may be *” which in turn were substi-
tuted for the words *‘ the Commissioner > by section 5 of the Tamj!
Nadu Hindu Rellgious and Charitable Endowments (Amendment
and Special Provisions) Act, 1976 (President’s Act 24 of 1976).
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1149. (1) In the case of any religious institution which Xg:l{:{a%f;
is not included in the list published undcr section 46 and cqp o,
' is .not a religious institution notified 6r deemed to have ner to
been notified under Chapter VI of this Act, the Assistant appoint
Commissioner shall have the same powérto appcint trustees ftilglsgfs iﬂd
including fit persons or constitute a Board of Trustees and " PETsOns.
is vested in ?[the Government, the Commissioner or the
Deputy commissioner in the case of a religious institution
referred to in clause (a) of sub-section (1),or in sub-section
(2) as the case may be, of section 47 :

1The originai section 49 read as follows :—

< 49, Power of Area Committe fo appoint trustees.—(i)In the
case of any religious institution which is not included in
the list published under section 46 and is not a religious ir-ti-
tution notified or deemed to haye been notified under Chapter Vi
of this Act, the Area Committee shall have the same power to
appoint trustees as is vested in the Commissioner in the case of
a religious institution referted to in sub-section (1) of section 47:

Provided that the Area committee may " in the case of any
institution which has no hereditary trustee, appoint a single trus-
tee,

(2) The provisions of sub-section (3) of section 47 and of
section 48 shall aprly to the trustez or trustees appointed, or ths
Board of Trustces constitued, by the Area Committée as they
apply to the trustee or trustees appointéd or the Board of
Trustees constituted,; by the Commissioner.”” In the said section,
for the words ¢¢ Area Committee’’, wherever they occurred, the
words ¢ Assistant Commissioner > were substituted, in sub-
section (1) thereof, for the words, brackets and figure ¢‘sub-
section (1) of >, the words, brackets and figures ¢¢ sub-section (1)
or sub-section (2), as the case may be, of” were substituted
and in sub-section (2) for the words, .brackets and figure
“sub-section (3) of” ‘“the words, brackets B and figures ¢‘sub
sections (3, (4) and (5) of * were substituted by section 20 of thz
Tamil Nadu Hindu Religious and Charijtabl 1dowments-(Amend
ment) Act, 1968 (Tamil Nddu Act 19 of 1968). Again in the said: .
sub-section (1), for the expression “‘in sub-section (1)” the expre-
ssion ‘‘in sub-section (1) (a)” was substjtuted by section & of the
Tamijl Nadu Hindu Religious and Charitable Endowments (Third
Amendment) Act, 1974 (Tamil Nadu Act 50 of 1974).

The present section 49 was substituted for secticn 49 as so
amended by section 6 of the Tamil Nadu Hindu Religious and
Charitable Emdowments (Amendment and ‘Special Proyisions)
Act, 1976 (President’s Act 24 of 1976). Gt

9 These words were substituted for the words *‘the Goverg-
ment or the Commissioner’” by section 11 (i) of the Tamil Nadu
Hindu Religious and Charitable Endowments (Amendment)
Act, 1978 (Tamjl Nadu Act 42 ef 1973), '
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{Provided that the Board of Trustees constituted
under this sub-section shall consist of three persons appcin-
ted by the Assistant Commissioner. from among the panel
of names of persons sent by the Regional Committee
concerned under sub-section (4) of section 46-A :

Provided further that in addition to the trustees appoin-
ted by the Assistant Commissioner under this sub-section,
the Government may nominate two persons who are
qualified for appointment as trustees under this Act as

‘members of the said Board of Trustees, having regard to the

following matters, namely :—
(@) the interest of the public generally ;

(b) the income and the prcperties of the religious
institution ;

(¢) the number of worshippers and importance of
the religious institution as a pilgrim centre; and

(d) such other matieis as riay be prescribed :

Provided also that notwithstanding anything afor.said
in this sub-section, the Assistant Commissioner may, in
the case of any such religious institution which has no
hereditary trustee, appoint a single trustee.]

(2) The provisions of sub-sections (3) an? (4) of
section 47 and of section 48 shall apply to ‘he trustee
or trustees appointed, or the Board of Trustees constituted.
by the Assistant Commissioner as they apply to the trustee
or trustees appointed, or the Board of Trustees
constituted, under section 47.]

1 These provisos were substituted for the following  proviso
by section 11(ii) of the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 1978 (Tamil Nadu Act 42 of 1978):—

“ Provided that the Assistant Commissioner may, in the case of
any such religious institution which has no hereditary trustee, appoint
a single trustee, :
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sections 47, 48 and 49, where a Teligious institutio

(2) In respect of the religious institution mentioned
in sub-section (1), 2[the Government, the Commissioner
or the Deputy Commissioner, as the ‘case may be], shall
constitute a Board of Trustees in accordance with the
provisions of sub-section (1) of section 47 and the trustces
shall hold office for the term specified in sub- section (3)

-of the said section 47.]

1/49-A. (1) Notwithstanding anythirg contained in Existing
p trustees in

in respect of which the Assistant Commissioner has ﬁgﬁgcl%sjs"f

appointed trustees under sub-section (1) of section 49 is institutions

subsequently included in the list published under section first i-~luded

46, che trustees aforesaid shall cease to hold office fro.: in the list

the date of such inclusion. s | ggdt%r z‘;’:‘s‘;’“
to hold
office.

50. The power to appoint trustees under section 47 Power under
or section 49 4or section 49A] shall be exercisable *[sections 47, .

notwithstanding that the scheme, if any settled, or deemed
under this Act to have been settled for the institution
contains provision to the contrary.

49 and 49-A]
tO pe exerci-
sable not-
withstanding
provision in
sCheme,

1 This section was inserted by section 2 of the Tamil Nadu Hindu-

Religious and Charitable Endowments (Fifth Amendment) Act,
1974 (Tamil Nadu Act 46 of 1974).

2 These words were substifuted by section 12 of the Tamil Nadu
Hindu Religious and Charitable Endowments (Amendment) Act,

1978 (Tamil Nadu  Act 42 of 1978){ which' was deemed to. have

come into force-on the 14th August 1978,

or'the words “ the Govern-

ment or the Commissioner, as the case may be * which in turn were
substituted ‘for the words *‘ the Commissigner’’ by section 7 of the

Tamil Nadu Hindu Religious and Chatitable Bqd&%vments (Amendment
nnd Special Provisions) Act, 1976 “(President’s Act 24 of 1976).

* This expression was substituted for the' expression * sections
47 and 49" by section 3 (a) of the Tamil Nadu Hindu Religious
and Charitable Endowments (Fifth Amendment) Act, 1974 (Tamil
Nadu Act 46 of 1974). R ‘

¢ This éxpréssion was insérted by section 3'(b)',"ibid.

Y ORI
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Claims of 1[51. (@) The Regional Committee, in preparing a panel
certain of names of persons suitable for appointment as non-

persons to

be trustees, hereditary trustee or trusiees, as the case may be, under

cvh.section (4) of section 46 -A ; or

(b) the Government, the Commissioner, the Deputy
Commissioner or the Assistant Commissioner in making
appointments of trustees under section 47 or section 49
or section 49-A, as the case may be,

shall have due regard to the claims of persons belonging
to the reiigious denomination for whose benefit the
institution concerned is chiefly intended or maintained .|

l‘?“-tl;egfdi* 52. Every non-hereditary trustee lawfully holding
}f‘o]’éing €eS office on the date of the commencement of this Act, shall
office on the be deemed to have been duly appointed as such trustec
date of the under this Act for the residue of his term of office on the

cemmencs~ qate of such commencement.
ment of the ,

Act.

——

1 The original section 51 read as follows :—

“51. Claims of certain persons to be trustees.-- In making appoint-
ments of trustees under section 47 or section 49, the Commissioner
or the Area Committee, as the case may be, shall have due regard
to the claims of persons belonging to the religious: denomination
for whose benefit the institution concerned is chiefly intended or
maintained.”

In the said section 51, for the words “ Area Committee ”, the

words * Assistant Commissioner > were substituted, after the expres- -

sion ““or section 49 ** the expression * or section 49-A” was inserted.

and for the words ‘‘ the Commissioner ory”’, the words ** the Govern- -

ment, the Commissioner or ” were substituted by section 21 ot
the Tamil Nadu Hindy Religious and Charitable Endowments
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968), section 4 of
the Tamil- Nadu Hindu Religious and Charitable Endowments (Fifth
Amendment) Act, 1974 (Tamil Nadu Act 46 of 1974) and section
8 of the Tamil Nadu Hindu Religious :nd Charitable Endowments
(Amendment and Special Provisions) Act, 1976 (President’s Act 24
of 1976) respectively. The present section was substituted for
section 51 as so amended by section 13 of the Tamil Nadu Hindu
Religious and Charitable Endowments (Amendment) Act, [978
(Tamil Nadu Act 42 of 1978). ‘

o - whetutin
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53. (1) In this section, the expression, ‘‘appropriate Power to

authority  shall, unless the context otherwise requires, fﬁ‘elfgggg s
mean,— , dismiss
trustees.

2[(a) in respect of any trustee of-any religious institu»
tion included in the list published under clause (iii) of
section 46, the Government; o |

(b) in respect of any trustee of any religious institution
included in the list published under clause (ii) of section
46, the Commissioner ;

| (¢) in respect of any trustee of any religious institution
included in the list published under clause (i) of section
46 and in respect of any hereditary trustee of any religious
institution not included in the list published under the said
section 46, the Deputy Commissioner ; and

1 This sub-section was substituted for the following cnh-raction
by section 9 of the Tamil Nadu Hindu-Religious and Churitabje 3
Endowments (Amendment a= Sracial Provisions) Aca, 1976
(President’s Act 24 of 1976),

“ (1) In this section, the expression *‘appropriate authority” shall,
unless the context otherwis: requires, mean,—

(a) in respect of any t:ustee of a religious insticution included
in the list published under section 46, the Commissioner ;

(b) in respect of a non-hereditary trustee of any religious instiiu=
tion not included in the lis; published under section 46, the Area
Committee ; and .

¢) in respcct of a hereditary trustee of a religious institution
pot included in the list published under section 46, the Reputy
Lemmissioner’’,
~ The words * Assistant Commissioner ” occurring in clause
(b) of sub-section (1) having been earliér substituted for the
 words _“Area  Committee” by section'22 (i) of the Tamijl
Nadu Hindu Religious and Charitable Endowments (Amendment)
Act, 1968 (Tamil Nadu Act 19 of 1968):— ' = -

2 These clauses were substituted for the following clauses ()
to (d) by section 14 of the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 1978 {Tamil Nadu Act 42 of 1978),
which was de‘emed to have come.irnto forc;g;on‘ the 14th August 1978;-

“ (@) in respect of any trustee of any religious institution included
in the list published under clause (ii) or clause (iii) of section 46,
the Government ; T o
v (b) in respect of any trustee of any religious institution included
in the list published under clause (i) of section 46, the Conmissioner;

(c) in respect of any non-hereditary trustee of ary religious
institution not included in the list published under section 46, the
Assistant Commissioner ; and S :

. (@) inrespect of any hereditary trustee of any religious institution
not included in the list published under: section 46, the Deputy
& Commissioner. * . a
4 125-6—19° L ) ry
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~ (d) in respect of any non-hereditary trustee of any
religiods institution not included in the list published
under section 46, the Assistent Commissioner.]]

(2) The appropriate authority may suspetd,
remove, or dismiss any wwusice of G 1eligious instituiion,
if g |

(@) ccases to profess the Hindu religion ; or

~ (b) feoils to discharge the duties and perform the
functions of a trustee in accordance with the provisions
of this Act or the rules made thercunder ; or

(¢) discbeys the lawful orders issued under the
provisions of this Act or the rules made thereunder by
tiic Government, the Commissioner or Deputy Commissio-

ner * * *] or the Assistant Commissioner ; or

(d) continuously neglects his duty or commits any
malfeasance, niisfeasance or breach of trust, in respect of
the trust ; or

(¢) misappropriates or deals improperly with the
pron-riies of the institution ; or

(f) is of unsound mind or is suffering from other
mental defect or infirmity which would render him unfit
to peiform the functions and discharge the duties of a
tre. e or is suffering from leprosy or other loathsome
discase; or

(g) is sentenced by a criminal court for an offence
involving moral delinquency, such sentexce not having
teen reversed Or the offence pardoned; or

(k) is an undischarged insolvent ; or
(i) is interested in a subsisting lease of any property

of, or contract made with or any work being done for, the
religious institution or is in arrears of any kind due by

~ him to the religious institution ; or

(j) acts adversely to the interests of the institution;
or '

vy e

1 The words * or the Area Committee” were omitted by section
22(ii) (a) of the Tamil Nadu Hindu Religious and Charitable Endow.
ments (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968).
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E . Y(j) wilfully fails to pay the contribution payable
k under sub-section (1) of section 92 or the further sum
i payable under sub-section (2) of section 92 within the time
ggowed ?y or under clause (b) of sub-section (2) of section
L 94 ; or |

 of the trustees.

Explanation—A mceting cdicurned for want of
~ quorum shall be deemed to be a meeting for the purpose
¢ of this clause ; or |

())in the case of a Chairman of the Board of Trustees
~* a Managing or Executive trustee, refuses or delays
{0, or does not, hand over charge to his successor.

. (3) When it is proposed to take action under sub-
section (2) , the appropriate authority shall frame charges
against the trustee concerned and give him an opportunity
of 1aeeting such charges, of testing the evidence adduced
gainst him and of adducing evidence in his favour;
nd the order of suspension, removal or dismissal shall
state the charges framed against the trustee, his explanation
nd the finding: on each charge with the reasons therefor.

. (4) Pending the disposal of . the,charges framed
ainst the trustee, the appropriate authority may place the
ustée under -suspension and . appoint;.a fit person to
ischarge the duties and perform the tunctions of the trustee.

- (5) A trusiee wno 15 aggricvéd®y -aft’ order passed
.under sub=séction’ (2), may withip*"‘giﬁé’;ﬁiohth from the
_date of the receipt by him of the' ordér‘ of suspeision,
¥ remcval or dismissal, appeal against the ~order —

LA

P (i) where the order has been passed by the Commiss-
> ioner; to the Government; ,

(i) where the order has been passed by the
Deputy Commissioner, to the Commissioner'; and

(iii) where the order has been passed by the
27 Assistant Commissioner], to the Deputy Commissioner,

! This clause was inserted by section 22(ii)(6) of the Tamil I\—I;;lu
Hindu Religious and Charitable Endowments - (Amendment) Act,

1968 (Tamil Nadu Act 19 of 1968). PR
2 These words were substituted for the wards “Area Committce”
by section 22(iii), ibid. '

125-6—19A
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(k) absents himself from three co;:,seeutnfe meetings



)

\5e

280  Hindu Religious and Charitable  [1959 : T.N. Act 22
Endowments

(6 A hereditary trustee aggricved by an order passed
by the Commissioner or the Covernment under sub-section
(5) may, within ninety.days from the date of the receipt of
sugh order by him,institute a suit in the Court against such
order. : - '

Fillingup of 54. (1) When a permanent vacancy occurs in the office
:’l‘;‘:‘ g%‘zi of of the hereditary- trustee of a religious institution, the next
hereditary  in tne line of succession shall be entitled to succeed to

trustee. the office.

(2) When a temporary vacancy occurs in such an
office by reason of the suspension of the hercditary trustee
under sub-section (2) of section 53, the next in the line
of succession shall be entitled to succeed and perform the

~functions of the trustee until his disability ceases.

(3) When a permanent or temporary vacancy occurs
in such an office and there is a dispute respecting the right
of succession to the office, or |

when such vacancy cannot be filled up immediately,
or when 4 hereditary trustec is a4 minor and has
no guardian fit and willing to act as such or there is a dispute
respecting the person who is entitled to act as guardian, or

_ when a hereditary trustee is by reason of unsoundness
of mind or other mental or physical defect or infirmity
urfit for performing the functions of the trustee,

the Deputy Commissioner may appoint a i1it person
to perferm the functions of the trustee of the institution
until ‘he disability of the hereditary trustee ceases or another
hereditary trustee succeeds to the office or for such shorter
terms as the Deputy Commissioner may direct.

Explanation.—In making any appointment under
this sub-section, the Deputy Commissioner shall have due
regard to the claims of _members of the family, if any,
entitled to the succession.

(4) Any person aggrieved by an order of the Deputy
Commissioner under sub-section (3) may, within ope
month from the date of the receipt of the order by  him,
appeal against the order to the Commissioner.

L2
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(5) Nothing in this section shall be deemed to affect
anything contained in the Y Tamil Nadu] ‘Court of Wards
Act, 1902 ([ Tamil Nadu] Act I of 1902). -

55. (1) Vacancies, whether permanent or temporary,
among the office—holders or +servants of a
religious institution shall be filled up by ‘the trustee [in al

cases]- | T 1
o . R AR § .

_ 3{Explanation.—The _expression j¢ffice-holders = or
1vants’ shall include aichakas and pujaries.]

4[(2) No person shall be entiﬂfléﬁ%fffﬁd"'ff‘iappointment
to any vacancy referred to in sub-section (1) rierely on the
ound that he is next in the line of succession to the
t holder of the office] U

53 * *» *°* IR

oL
L d

Jpad o5

! Thése words were substituted for the véo;:d ““Madras” by the
* Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamijl Nadu Adaptation of Laws (Second "Amendment) Order,
. 1969, ’ L Lt . ] : . 31 f‘§‘f'rl}‘fa’.~§“:;‘. ‘ E
" % These Words were substituted for the words, *‘in cases where
e office OF service is not hereditary” by section'2 (1) (i) of the
Tamil} Nadtu Hindu Religious dhd Chafitible Endowments
(Amendment) Act, 1970 (Tamil Nadu Act 2 of 1971).
-3 This explanation was added by section 2 (1) (ii), ibid.
s This sub~section was substituted for the?foflgw;ng sub-section

2) by section 2 (2), ibid:— . et

«(2) In cases where the office or service-is hereditary, the per-
» ' son next in the line of succession shall be entitled to succeed”,
: 5 The following sub-sectionfwzs omitted by section 2 (3), ibid:—
““(3) Where, however, there is a dispute respecting the right of
succession, or

where such vacancy cannot be filled up immediately, or

where the person entitled to succeed is a2 minor withcut a guar-
dian fit and willing tO act as such or there is'a dispute respecting
ths person who is entitled to act as guardian, or

wherc the hereditary office-holder or seryant is, on account of
incapacity, illness or otherwise unable to perforn, the functicns of
the office or perform the service, oris suspended from his office
under sub-section (1) of section 56, : o -
the {rustee may appoint a fit person to perform the functions of
the office or perform the service, until the disability of the
office holder or servant ceases or another person sticceeds to the
office or service; as the case may be, ’

Explanation.—In making any appointment under thi.s sub-
gection, the trustee shall have .due regard to t];e ,glalms of
members of the family, if any, entitled to the succession’,
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(4) Any person aggrieved by an order of the trustee
under [sub-section (1)] may, within one month from the
date of the receipt of the order by him, appeal against
the order to the Deputy Commissioner.

Punishment 56. (1) All office-holders and servants attached to a

of office- religious institution or in  receipt of any emolument

holder or perquiste therefrom shall 2¢ * * * * &) be

and ;"er_"ﬂnts controlled by the trustee; and the trustee may, after

;gsiftz%i‘f,’l?; following the prescribed procedure, if any, fine, suspend,
recmove or dismiss any of them for breach of trust,
‘ncapacity, disobedience of orders, neglect of duty,
miscondact or other sufficient cause.

(2) Any office-holder or servant punished by a trustee
under sub-section (1) may, within one month from the
date of the receipt of the order by him, appeal against the
order, to the Deputy Commissioner.

3[(3).*#******]

Power to fix  57. Notwithstanding anything contained in any scheme
sees for . settled or deemed to have been settled under this Act, or
Sgg‘fgsagfgg any decree or usage to the contrary, the trustee of a
mine thejr _ Teligious institution shall have powcr, subject to such
apportion-  conditions as the Commissioner may, by general or spacial
went, order, direct, to fix fees for the performance of any service,
ritual or ceremony in such religious institution and to det-
ermine what portion, if any, of such fees shall be paid to
the archakas or other office-holders or servants of such:
religions institution.

1 This expression was substituted for the expression “sub-section

(3)” by section 2(4) of the Tamil Nadu Hindu Religious and A
Endowments (Amendment) Act, 1970 (Tamil Naglu Act 2 (ft:‘hl%r;tl%?le

3 The words‘‘whether the office or service is hereditar »
were omitted by section 3(1), ibid. ¥ or not

® The following sub-section was-omitted by section 3(2), ipid:—

“(3) A hereditary . office-holder or servant may, withi
month from the date of the receipt by him of the orderyc’)fﬂ:;hf)ne p%,:;
Commissioner under sub-section (2), prefer an appeal to the Commis-

. sioner against such order.” \
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58. (1) The trustee of a religious institution shall submit
1o the [Assistant Commissioner] if the institution is not
included in the list published under section 46 and to the
Commissioner if the institution is so ificluded, within three
months. from- the date of the commen¢ément of this Act,
g thedatﬁOf the ‘induﬁon of theqinsﬁtunon in the list
ifore said ‘or within such further timig s may be allowed
y the 1[Assistant Commissioner] or the Commissioner
the case may be, proposals for fixing the ditram or scale
“¢f expénditure in the institution, and’the amounts which
‘should be allotted to the various objects - connected with
such institution or the proportions in which the income or
~ other property of the institution may be applied to such

‘object: S )

Provided that this sub-section shall not apply to dny
institution in respect of which proposals have been submitied
" to the Area Committee or the Commissioner, as the case
may be, before the date of the commencement of this Act.

(2) The trustec shall publish such propesals at the
premises of the institution and in such other manner as

Fixing of
standard
scales of
expenditure

may be required by the ! [ Assistant Commissioner] or the

Commissioner, as the case may be , together with a notice
stating that, within one month from the date of such
publication, any person having interest may submit objec.
tions or suggestions to the 2[Assistant Commissioner] or

the Commissioner.

(3) After the expiry of the said period, 3 Assistant
Comumissioner] or the Commissioner shall, after consi-
dering any objections and suggestions received, pass such
order 4[as he may think fit] on such proposals, having
regard to the established usage of the institutional and its
financial position; and a copy of the order shall be
communicated to the trustee.

The order of the 3[Assistant Commissioncr] or the
Commissioner shall be published in the prescribed manner.

1 These words were substituted for the words “Area Committee”
by section 23(i) of the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968).

2 These words were snbstituted for the words “Area Committee*’
by section 23 (ii), ibid.

3 These words were substituted for the words “Area Committee”
by section 23(iii) (a), ibid.

¢ These words were substituted for the words “as it ot he may think.
fit”” by section 23 (i) (b), ibid.
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(4) Against an order passed by the 1[Assistant
Commissioncr] under sub-section (3), the trustee or any
persea having inierest may, within one month from the date
of the reccipt of the order by the trustee, appeal to the
Denuty Commissioner and if the trustee or such person is
aggrieved Dy the order of the Deputy Commissioner, he
way, within one month from the date of the receipt of
such order, appeal to the Comnissioner.

(5) The trustee shall scrutinize the particulars
ol dittamor scale of expenditure every three years and
submitted (o the *[Assistant Commissioner} or the Com-
ruissioner as the case may be, proposals for altering the
dittam or scale of e¥nenditure and the provisions of sub-
sections (2), (3) and (4) shall apply in relation to the

iteration of such dittam or scale of expenditure as they
ppiy i1 relation to the fixing of dittam or scale of expendi-

1z

>

L4

e

Provided that the #Assistant Commissioner] or the
Commissioner  may, at any tirie 3on his own
motiion|, for reasons-to be recorded in writing, direct the
trustee to alier the dittam or scale of expendituce and the
procedtire for such alteration shall be the same us laid
down in this section. :

CHAPYTER IV -MATHS,

nes for re- 59 (1) The Commiissioner, or any two or more
t?’u‘;‘t’eé g? persons havigg intgx:est and having obtained the consent
maty, or in writing of the Commissioncr, may institute a suit in
specific en- the Court to obtain a decree for removing the trustee
dowment of » math or a specific endowment attachcd to a math,

att"‘ched o DR YT A N a - " 1‘ 1 =Ys N 0 .
‘heretc. 10T any one of mow oi the following reasons, namely :—

(a) the trustee being of usound mind

.

-

* These words were substituted for th. woris “Ace t comumittes”
by section 23 (iv) of the 'fomil N-udu Hind IX.ligious and
Cheorig bl Brdowments (Amendim it) Act, 1004 (Tamil Nidu

Act 19 of 1968).

® There worils were substituted for the words “Are. Commj-
itec” by section 23 (v, ibid.

8 These words were substituted for the words “on jts oy his
¢wn motice” by section 23 (v}, dbid.
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- (). his suffering from  any physwal or mental /
defect ov infirmity which renders hlm unfit to be a trustee ;

N "8)'

(c) his having ceased to profess the Hindu rehglon
- or the tenets of the math ; o

- (d) his conviction for any oﬁ'ence involving moral
delinquency ;

(e) breach by him of any trust created in respect
of any of the properties of the religious institution ;

(f) waste of the funds or properties of the 1nst1tu-
tion or the wrongful application of such funds or proper-
ties for purposes unconnected with the institution ;

(g) the adoption of devices to convert the income
of the institution or of the funds or properties thereof
into “pathakanika’ ;

(h) leading an immoral life or otherwise leading
a life which is likely to bring the office of head of the
math into contempt ;

(i) persistent and wilful default by him in s
charging his duties or pcriorming his functions under this
Act or any other law.

(2) Where the Commissioner refuses to give consent
under sub-section (1), the party aggrieved may, within
three months from the date of the receipt of the order
by him, appeal to the Government who may, after making
such 1nqu1ry as they may consider necessary, confirm the
order of the Commissioner or direct the Commissioner
to give his consent in writing.

60. (1) When a vacancy occurs in the office of the trustee Arrange-
of a math or specific endowment attached to a math and ments when
there is a dispute respecting the right of succession to such Xigi‘;c‘es
office, or ¢

when such vacancy cannot be filled up immediately, or
when the trustee is a minor and has ro guardian fit

and willing to act as such or there is a dispute respecting
the person who is entitled to act as guard1an or

o o : L ) .. - e A e it e
ke DENSRPRES ¥ ST 1N SO L - . - » - .
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when the trustee is by reason of unsoundness of mind
or other mental or physical defect or infirmity unable
to perform tae functions of the trustee,

the Assistant Commissioner may take such steps

~and pass such order as he thinks proper for the temporary

‘Pixing of

Stamdard
scales of

‘sxperditure,

custody and protection of the endowments of the math
or of the specific endowment, as the case may be, and
shall report the matter forthwith to the Commissioner.

- (2) Upon the receipt of such report, if the Commis-
sioner, after making such inquiry as he deems necessary,
is satisfied that an arrangement for the administration of
the math and its endowments or of the specific endow-
ment, as the case may be, is nccessary, he shall make
such arraugement as he thinks fit until the disability of
the trustee ceases or another trustec succeeds to the office,
as the case may be.

(3) In making any such arrangement, the Com-
missioner shall have due regard to the claims of the
disciples of the math, if any.

(4) Nothing in this section shall be deemed to
affect anything contained in the {[Tamil Nadu] Court of
Wards Act, 1902 (1[Tamil Nzdu] Act I of 1902).

61. (1) The truste: of every math or specific endow-
ment attachcd to a math may, from time to time, submit
to the Commissioner proposals for fixing the dittam or
scale of expenditure in the institution, and the amounts
which should be allotted to the various objects connected
with the institution or the proportions in which the income
or other property of the institution may be applied to
such objects.

(2) The trustze shall publish such proposals at the

premises of the math and in such other manner as the

Commissioner may direct, together with a notice stating
that, within one month from the date of such publication,
any perso1 having interest may submit suggestions
to the Commissioner.

1 These words were substituted for the word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Orqcr,
1969.
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(!3) 1 i scrutiny of such proposals, and any
o o T2 prrsons lLaving s - zopen
established usdge of the institution, or I8 not justified by its
financial position, the Commissioner may. call for the
remarks of the trustee and if, after considering the same,
the Commissioner is of opinion that any miodification i§
required in the scale of expenditure or any item in the
scale of expenditure, he shall submit the case to the Governs
ment who shall pass orders thereon, and such orders shall be
final. 3

62. (1) The trustee of a math shall keep regular accounts Powe. .o
of receipts of ‘“‘pathakanika” that is to say, any gift on ~nend
property or money made to him as the head of the math P.thakanik:,
and shall be entitled to spend the said ‘“pathakanika” in
accordance with the customs and wusages of the
institution.

(2) Such gifts of property or money as are not
spent by the trustee during his tenure of office in accor-
dance with the customs and usage of the institution shall o
form part of the funds of the math.

CHAPTER V—INQUIRIES.

63. Subject to the rights of suit or appeal hereinafter papyt
: e sputy |
provided, the Deputy C_omm1ss10ner shall have power Commission-
to inquire into and decide the following disputes and er to decide
matters — . certain

) disputes

. eirmes . v e e e and matiers,
(a) whether an institdtion is a religious institution;

(b) whether a trustee holds or held office as a here-
ditary trustee ; o

(¢) whether any property or money is a religious
.ndowment ; : *

(d) whether any property or money is a specific
endowment ; /

s
B

Bt — S, v v S
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(e) whether any person is entitled, by custom or
otherwise, to any honour, emolument or perquisite in
any religious institution ; and what the established usage
of a religious institution is in regard to any other m.atier ;

(f) whether any institution or endowment is wholly
or partly of a religious or secular character ; and whether
any property or money has been given wholly or partlv
for religious or secular uses ; and

(g) where any property or money has been given
for the support of an institution which is partly of a religious
and partly of a secular character, or the performance
of any service or charity connected with such an institution
or the performance of a charity which is partly of a religious
and partly of a secular character or where any property
or money given is appropriated partly to religious and
pa..l;’ to secular uses, as to what portion of such property .
or money shall be allocated to religious uses.

64. (1) When the Deputy Commssioner has reason to
believe that in the interest of the proper administration
of an institution, a scheme should be settleds*for the institu-
tion, or when not less than five persons having interest
make an application in writing stating that in the interests
of the proper administration of an institution a scheme
should be settled for it, the Deputy Commissioner shall
consult in the prescribed manner the trustee and the
persons having interest 1 [xxxx] and if, after
such consultation, he is satisfied that it is necessary or
desirable to do so, he shall, by order, settle a scheme of
administration for the institution.

Explanation.—For the purposes of this section,
“institution” means a temple or a specific endowment

attached to a temple.

(2) A scheme settled under sub-section (1) for an
institution may contain provision for—

(@) removing any existing trustee, whether
hereditary or non-hereditary :

1 The words*‘and the. Area Committee, if any, exercising
powers and cisChargig duties in respect of the instituti on® were
omitted by section 24 of the Tamil Nadu Hindu Religious and
Charitable. Endowments (Amendment) Act, 1968 (Tamil Nadu

Act 19 of 1968).
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Provided that where provision is made in tlie schem®
for the remnoval of a hercditary trustee, provision shall
also be made therein for the appointment as trustec of the
reESON PEYL 1 vasssion whe Is qualtfied |

(b) appointing a new trustee or trustces in  the
X place of, or in addition to, any existing trustee or trustees ;

(2) defining the powers and duties of the trustee or
trustees : -

Provided that in making any provision of the
nature specified in clause (b) duc regard shall be had to
the claims of persons bel>nging to the religious denomi-
nation for whosc bencfit the institution is chiefly intended
or maintained. :

(3) The Depuly Commissioner may determine
what the properties of the institution are and append to
the scheme a schedule containing a list of such properties ;

(4) Pending the settlement of a scheme for an
institution, the Deputy Comnsisioner may appoint a. fit
person to perform all or any of the functions of the trustee
thereof and define his powers and duties.

(5) (@) The Devuty Commissioner may, at any
time, after consulting the trustee and the persons having
interest ![xxx], by order, modify or cancel any scheme
‘n force settled unde: sub-section (1) or any scheme in
force settled or modificd by the Board under the Madras
Hindu Religious Endowments Act, 1926 (Madras
Act II of 1927), or deemed to have been settled under
that Act, or any scherae in force settled cr modified by the
Deputy Commissicner or the Commissionsr under this
Act, or any scheme in force settled or modified by the
Court in a suit under sub-section (1) of section 70, or on
an appeal under sub-section (2) of that section or any
such scheme in force deemed to have been seitled or
modified by the Court under clause (2) cf sub-section
(2) of section 118 : -

o —— i

1 The words “‘and the Area Committec, if any, exeicising powers
and discharging dutjes " in respect ‘of the institution” + ere
omitted by section 24 of the Tamil Nadu Hinda Religious znd
Charjtable Endowinents (Amendment) Act, 1968 (Tami]l Nadu
Act 19 of 1968). R
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, Provided that such cancellation or modification
of a scheme in force settled or modified by the Court in a3
suit under sub-section (1) of section 70 or on an appeal
under sub-section (2) of that section or of a scheme in force
deemed to have been settled or modified by the Court
under clause (@) of sub-section (2) of section 118 shall be
made only subject to such conditions and restrictions as
may be preséribed.

(b) If the Deputy Commissioner is satisfied that any
such scheme referred to in clause (a) is inconsistent with
this Act and the rules made thereunder, he may, at any time,
after consulting the trustee and the persons having interest
i ] the institution, modify it in such manner as
may bs necessary to bring it into conformity with the
provisions of this Act and the rules made thereunder.

(6) Every order of th~ Nenuty Commissioner settling,
modifying or cancelling a scheme under this section shall
be published in the prescribed manner and on such
publication shall, subject to the provisions of sections 69
and 70, be binding on the trustee, the executive officer
and all persons having interest.

65. (1) When the Commissioner has reason to believe
that in the interests of the proper administration of ~ math
or & specific endowment rttached to a math a scheme should
be seitled for the math or the specific endowment
attached toa math or when notless than five persons
having intercst make an application in writing, stating
that in the interests of the proper adininistration of the
math or the specific endowment attached to the math, a
scheme should be settled for it, the Commissioner shall
consult in the prescribed manner the trustee and the persons
having interest ; and if, after such consultation, he is
satisfied that it is necessary or desirable to do so, he shall
by order, settie a scheme of administration for the math
or the specific endowment attached to the math,

1 4,. words and the Area Committee, if any, exercising
powers and discharging duties in respect of the instjtutjon”
were omitted by section 24 of the Tamil Nadu Hindu Religjous
and Charitaple Endowments (Ame¢ndment) Act, 196§ (Tamil
Nadu Act 19 of 1968),
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(2) A scheme settled under this section for the adminis~
tration of a math or & specific endowment atteched to a
math may contain provision for—

(a) constituting a body for the purpose of assisting
in the whole or any part of the administration of the endow-
ments of such math or of the specific endowment :

.Provided that the mcmbers of such body shall be
chosen from persons having interest in such math or
endowment ;

(b) defining the powers and duties of tke trustee.

(3) The Commissioner may determine what the pro-
perties of the math or of the specific endowment attached
to the math are and append to the scheme a schedule con-
taining a list of such properties.

(4) (a) The Commissioner may, at any time after
consulting the trustee, by order, modify or cancel any scheme
in respect of a math or a specific endowment attached to a
math and in force and settled under sub-section (1) or any
scheme in force settled or modified by the Board under the
Madras Hindu Religious Endowments Act, 1926 (Madras
Act II of 1927), or deemed to have been settled under that
Act or any scheme in force settled or modified by the Commi-
ssioner under this Act or any scheme in force settled or
modified by the Court in a suit undér sub-rection (1) of
gection 70 or on an appeal under sub-section (2) of that
section or any such scheme in force deemed to have been
settled or modified by the Court under clause (a) of
sub-section (2) of section 118 : :

_ Provided that such cancellation or modification cf
a scheme in foroe settled or modified by the Court ina suit
under sub-section(1) of section 70 or on.an appeal u.nder sub-
section (2) of that section or cf a scheme in force deemed to
have been settled or modified by the Court under clause
(a) of sub-section (2) of section 118 shall be made only
su})gegt to such conditions and restrictions as may be pres=
grl cd, SAEE
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(b) If the Commissioner is satisfied that any such
scheme referred to in clause (@) is inconsistent with this Act
and the rules made thereunder he may at any time, modify
it in such manner as may be necessary to bring it into con-
formity with the provisions of this Act and the rules made
thereunder.

(5) Every order of the Commissioner settling, modi-

~fying or cancelling a scheme under this section shall be

published in the prescribed manner and on such publication
shall, subject to the provisions of sections 69 and 70 be
binding on the trustee, the executive officer and all persons
having interest.

86. (1) The Deputy Comraissione: may, on being satisfied
that the purpose of a religious institution has from the
beginning been, or has subsequently become, impossible of
realization, by order, direct that the endowments of the
institution be appropriated to all or any of the
following »urposes, namely :—

(@) th> grant of aid to any other religious institution
which is poor or in needy circumstances ;

(b) the grant of aid to any religious purpose con-
nected with the Hindu religion;

(c¢) the propagation of the religious tenets of the
institution ;

(d) the recitation of Divyr Prabhondham  and
Thevaram and the like ; .

(e) the establishment and maintenance of schools
for the training of archakas, adyapakas, vedaparayanikas
and othuvars and for the study of Divya Prabandhams,
Thoevarams and the like including the study of Indian
lanpu aes Tor that purpose:

() the establishment and maiitenance of a univer-
sity or college or other institution in which the main
features shall be the nravicion for the study of Hindu
religion, philosophy or sastras or for imparting instrustion
im Hindu teraple architecture;
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(9 the establishment and maintenance of educatio-
nal insticutions where instruction in the Hind religion
is also provided ;

(h) promotion of fine arts and architecture ;

(i) the establishment and maintenance of orpha-
nages for Hindu Children ; o

(j) the establishment and maintenance of asylums
for persons suffering from leprosy 3

(k) the establishment and maintesance of poor
homes for destitute, he!pless and physically disabled
persons ; and

() the establishment and maintenance of hospitals
and dispensaries for the benefit of pilgriras : ’

Provided that in the case of a religious Institution
‘ounded and maintained by a religious denomination or
any section thereof, the endowments shall, as far as
possible, be utilized for the benefit of the denomination or
section concerned for the purposes mentioneu above.

3 AN A S,

(2) The Deputy Commisioner, may, at any time by
order, modify or cancel any order passed under sub-section

(1).

(3) The order of the Deputy Commissioner under this
section shall be published in the  prescribed manner f
and on such publication shall, subject to the provisions of
section 69, be binding on the trustee; the executive officer ‘
and all persons having interest.

¢7. (1) The Deputy Commissioner may, on being satis= peermina-
" fied that a religious institution has, whether before ofr tjonand
after the date of the commencement of this Act, ceased application
to exist, hold an inquiry in the prescribed manner to as- of properties

certain its properties and funds ; and after doingso, shall Sﬂﬁui‘é‘}dfex?—f
pass an order— giogs inst-

. . tutions.
(a) specifying the properties and funds of the
institution ; .

(b) appointing a trustee therefor }
12 5-€—~20
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(¢} directing the recovery of any such prope: . ¢
funds frem any person who may be in possession the: oo
and

(d} laying down that the properties and fuzl. <o
specifico shall be applied or utilised for removasi.. he
mmstiiution or if such renovation is not possible, bo ap -
zted to any one or more of the purposcs specified 1o - b
scetion {1 of section 66.

(2) The Deputy Commissioner may, on being smi:siicd
after holding an enquiry in the prescribed manner, that o1
building or other place which was being used for . o
worship or itastruction has, whether before or afizr tiw
date of the commencement of this Act, ceased to bz - i
for that purpose, pass an order—

(«) directing the recovery of such building ¢or 1o
from any person who mey be in possession thereof ;| und

(b) ‘aying down that it shall be used for reiin s
worshin or instruction as before, or if such use is no: ;» -
le,be utilised for any one or more of the purposes sp. ¢!
in sub-scction (1) of section 66.

(3) Nothing contained in sub-section (1) or sub-sce::m
(.. " :Mbedeemed to autherize the Deputy Commissiciior
to pass an order in respeet of any property or funds wiiica
vesed in any percon before the 30th September 1951
by the operation of the law of limitation.

(4) Every oraer of the Deputy Commissioner i ~der
sub-section (1) or sub-section (2) shall be published ir ‘he
preseribed manner. '

@8. The Oeputy Commissioner shall, within o ok
from the < te of his order made under any of the foressi g

- sections of this Chapter, forward a copy of such ord s te

Al

the Commissioner.

¢9. (1) Any person aggrieved by any order passed by the
Deputy Commissioner under any of the foregoing sections
of this Chapter may, within sixty days from the te
of the publication of the order or of the receipt thereof by
him, as the case may be, appeal to the Commissioner ond
the Commissioner may pass such order thereon as he thinks

T §
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(2) Any order passed by'g;o‘p Deputy Commissioner
in respect of which no appeal hooeen preferred within the
period specified in sub-section y:) may be reviseu by the
Commissioner suo motu and the Commissioner may call
for and examine the records of the proceedings to satisfy
himself as to the regularity of such proceeding or the
‘correctness, legality or propriety of any decision or order
passed by the Deputy -Commissioner. Any such order
I passed by the Commissioner in réspect of an order passed
. by the Depiity Commissioner shall-bé deémed to have been
‘passed by the Commissioner on an appeal preferred to him
under sub-section (1). ' R

- (3) Any srder passed by the Commissioner on such
appeal against which no suit lies ‘to, the Court unuer the
next succeeding section, or in which'no suit has been ins-
tituted in the Court within the timeé specified in sub-section
(1) of section 70 may be modified or cancelled by the Comme
- issioner if the order has settled or modified a scheme for
~ the administration of a religious institution or relates to

“ any of the matters specified in section 66.

r
vt

| 70. (‘1) Any party aggrieved by an order passed by the Swits
Commissioner— agpeais.

(i) under sub-sactics (1) or sub-section (2) of section
§9, and relating to zny of the matters specified in
s ction 68, section 64 or section 67 ; or

(£) under s ctin 63, section 64, or section 67 read
with sub-section (1) (@), Q) or (4) (¢) of section 22 or
u <er section 65 ; may, within nivety days from the date
of the receipt of such order by him, institute a suvit i~ the
Court ageinst such order an¢ the Court mzsy modcify or
cracel such orer, but it chall have no Power to stay
U order of the Commissiorer Penditg the dispesal of

the suit.

(2) Ary perty aggrieve) by a decree of the Court
u-der sub-section (1) m2y, within ninety days from the
Jatu of the decree, aPpeal to the High Court.

[
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CHAPTER 'y, NOTIFIED RELIGIOUS
as  JITUTIONS.
71, (1) Notwitlgtu’nding tht 4 religious institution

is governed by a scheme settled or deemed to have been ;
settled under this Act, where the Commissioner has
rcason to believe that such institution is being mis- ¥

managed and is satisfied that in the interests of its

administration, it is necessary to take proceedings under ! 4

this Chapter, the Commissioner may, by notice published
in the prescribed marner, call upon the trustee and all
other persons having interest to show cause why such
institution should not be notified o be subject to the
nrovisions of this Chapter.

(2) Such notice shall state the reasons for the action
proposed, and specify a reasonable time, not being less
than one month from the date of the issuc of the notice
tor showiag such cause.

. (3) The trustee or any person having interest may
thereupon prefer any objection he may wish to make
to the issue of a notification as proposed.

(4) Such objection shall be in writing and shall
reach the Commissioner befor: the expiry of the time
specified in the notice aforesaid or within such further
time as may be granted by the Commissioner.

72. (1) Where no such objection has been reccived
within the time so specified or granted, the Government
inay, on receipt of a report from the Commissioner to
that effect, by notification, declare the religious insti-
tution to be subject to the provisions of this Chapter,

(2) Where any such objections have been received
within the time so specified or granted, the Commissioner
shall hold an inquiry into the objections in “he manner

prescribed, and decide whether the institution should be ‘g

notified to be subject to the provisions of this Chapter
or not. '

(3) If the Commissioner decides that the insti-
tution should be notified as"aforesaid, he shall make
a report to that effect to the Government who may there-
upon, by notification, declare the religious institutios
to be subject to the provisions of this Chapter.
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(4) Any trustee or any person hdving an interest,
who is -aggrieved by a notification published under sub-
section (1) ‘or sub-section (3) may, within thirty days

L from the date of its publication, instifuitéa suit in the Court

for the cancellation of such notification’and the Govern-
ment shall cancel the notification if the Court so directs :

Provided that the Court shall i;a.irem o power to
suspend the operation of the notiﬁca.tion' pending the

disposal of the suit.

(5) Any party aggrieved by a decree of the Court

under sub-section (4), may, within ninety days fiom the
¢ date of the decree, appeal to the High Court.

1[{(6) Notwithstanding  anything contained in
sub-sections (4) and (5), if the Government, after taking
into consideration such matters relating to the management

and administration of the religious institution as may be

prescribed, are satisfied at any time after the publication
of a notification under sub-section (1) or sub-section (3),
that it is no longer necessary to continue the notification,
they may cancel the notification.]

(7 [ Any notification published 3(***) under  sec-
tion 64 of the Madras Hindu Religious and Charitable
Endowments Act, 1951 (Madras Act XIX of 1951), and in
force, on] the date of the commencement of this Act
shall be as valid as if such notification had been published
ynder this Act :

1 This sub-section was substituted for the following sub-section
(6) by section 2(i) of the Tamil Nadu Hindu Religious and Chari-
tafb}z E§ )ndowments (Amendment) Act, 1965 (Tamil Nadu Act 16
of 1965) —

- “(6) Notwithstanding anything contained in sub-sectior.” 4)
and (5), if the Government are satisfied at any time after the publ-
cation of a notification under sub-section (1) or sub-section (3) that
the religious institution is no longer being mismanaged, they may
cancel the notification.”

2 These words, brackets and figures were substituted for the words,
brackets and figures ‘“‘Any notification published under sub-section
(1) or sub-section (3) of section 64 of the Madras Hindu Religious
and Charitable E ndowments Act, 1951 (Madras Act XIX of 1951),
before’ by section 3 of the Tamil Nadu Hindu Religious and, Chari-
table Endowments (Second Amendment) Act, 1961 (Tamft Nadu
Act 40 of 1961), which was deemed to have Come into force on the
15t January 1960.

3 The words “or deemed to have been published” were omitted

by section 2(ii) of the Tamil Nadu Hindu Religious and Charitable
E ndowments (Amendment) Act, 1965 (Tamil Nadu Act 16 of 1965).

- e
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Provided that if on the date of the commencemeiit

of this Act a period of thirty days has lapsed from the .

date of publication of a notification under sestion 64
of the Madras Hindu Religious and Charitable Endow-
ments Act, 1951 (Madras Act XIX of 1951), no suit shall
be instituted under sub-section (4) of this section :

Provided further that if, on tiw date of the comme:nce-
Lot oof this Act, a period of thirty days has not laps
from the date of publication of the notilication under
section 64 of the said Act, the date of publication of such
notification for the purposes of sub-section (4) of this
section shall be the date of publication of that notification
under the said Act

73. On the publication of the notification, the schems
of administration, if any, settled for the religious insti-
tetion, whether before or afier the date of the commence-
ment of this Act, and all rules, if any, framed under such
scheme shall cease to apply to the institution and shali

. become inoperative ; and such scheme and rules shall

not be revived by reason of the cancellation of the noti-
fication i[under sub-section (4) or] uader sub-section (6}
of section 72.

74. For every institution notified under this Cuapter,
the Commissioner shall as soon as may be appoint &
salaried executive officer, who shall be a person profes-
sing the Findu religion.

75. (1) Section 64 shall not apply to 2(***) any religi-
gious institution notified under this Chapter or under
Chapter VI of the Madras Hindu Religious and Charit-

able Endowments Act, 1951 (Madras Act XIX of 1¢51),

or under Chapter VI-A of the Madras Hindu Religious
Endowments Act, 1926 (Madras Act IT cf 1927), so long
as the notification remains in force.

1 These words, brackets and figurc were inserted by section 3 of
the Tamil Nadu Hindu Religious and Charitable Endowments
(Amendment) Act, 1965 (Tamil Nadu Act 16 of 1965).

2 The words “and no Area Committee shall exercise powers and
discharge duties in respect of” were omitted by section 25 of ths
Tamil Nadu Hindu Religious and Charitable E ndowments (Amead-
meaty Act, 1968 (Tamil Nadu Act 19 of 1968).
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(2) Nothing in sub-section (1) shall be construed

Ry R

as prohibiting the’ settlemetit of &’ %cﬁéfﬁg under’ section
64 ‘during the petiod when a 'nqgiiﬁéb.‘ti?)‘ﬁ‘wlfs"}p;fo ree, to;
take ‘effect iminediately on the noﬁﬁ?éﬁbﬁ ‘ ‘ce’é’s’mg‘f to be

. 4
_in foree.

[75-A. Notwithstanding any judgment, decres or Notificatjon
order of any court and notwithstanding anything con- ufld%ci‘&l’f‘
' taincd in the Madras Hindu Religious Endowments h“aCr;; A%t
Act, 1926 (Madras Act II of 1927), or in the Madras 5 of 1927 to
Hindu Religious and Charitable Endowments Act, 1951 confinue in
(Madras Act XIX of 1951), or in this-Act, bui subject to force,
the provisions of section 75-C, all notifications issued
under Chapter VI-A of the Madras Hindu Religious
Endowments Act, 1926 (Madras Act I of 1927) and in
force immediately before the 30th September 1956 and
which have not been subsequently cancelled by the Govern-
ment. shall continue, and shall be deemed always to have
continued, in force up to and inclusive of the 16th July
1965 and for a period of one year thereafter ; and accor-
dingly all acts, proceedings or things done or taken under
the said Acts or this Act by the GovVernment or by ~»v
officer of the Government or by any other authority in
pureuance of the said notifications shall, for all purposes,
be deemed to be, aud to have always beén, done or taken
in acdordance with law.

75.B. (1) Where after the expiry 'of ‘a period of six Further
months from the 16th July 1965; ‘th&“Commissioner is continuance
satisficd that in the interests of the adfinistration of any {f Potfiea~
religious institution governed by any of the notifications éha{)tcr ¢
referred to in section 75-A it is necessary to continue VI-A of ,
the wnotification (hereinafter in this section referred tc Mucras Act
as the said notification) beyond theddte of the expiry IT of 1527
of the period of one year from the 16th July 1965, he may,
by notice, published in the prescribed mtanner, call upon
the irustee and all other persons having interest to show-
cause why the said notification should :not be s0 conti-
nuer.

1. These sections were inserted by sectjbn”ll;'of the Tamil Nadu
Hindue Religious and Chariteble Endowmnients (Amendment) Act,
1965 (Tamil Nadu Act 16 uf 19¢5),
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(2) Such notice shall state the reasons for the action
proposed, and specify a reasonable time, not being less
than one month from the date of the issue of such notice,
for showing such cause.

(3) The trustee or any person having interest inay
thercupon prefer any objection he may wish to make
against the : ction proposed.

(4) Such cbjection shall be in writing and shall
reach the Commissioner betore the expiry of the timec
specified in the notice aforesaid, or within such further
time as may be granted by the Commissioner.

(5 Where no such objection has been rsosived
within the time so specified or granted, the Goverament
may, on receipt of a report from the Commissicser to
that effect, by notification declare that the said notifica-
tion shall continue in force beyond the date of the expirv
of the period of one year from the 16th July 1965

(6) Where any such objections have been reccived
within the time so specified ¢r g.anted the Commissioner
shall hold an enquiry into the objections in the manner
prescribed, and decide whether or not the said notification
should be continued as aforesaid.

(M If the Commissioner decides that the asaid
notification should be continued as aforesaid, he shall 4
make a report to that effect to the Government, who
may thereupon, by notification, declare that the said ¥
notification shall continue in force beyond the daie of
*he expiry of the period of one year from the 16th  Fuly

1960,
Right of 75-C. (1) Any trustee or any person having an inisrest,
suit. who is aggrieved by the continuance of a notification

under section 75-A or under section 75-B may—

(1) in the case of the continuance of the notification
under section 75-A, within sixty days from the 16th Fuly
1965 3 and |

(i1) in the case of the continuance of the :zatifi-
cation under section 75-B, within sixty days from th: ¢ats
of the declaration under sub-section (5) or subesec:iium

- (7) of the said section 75-B ;
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.ins‘qitute a suit in the Court for the cancellation of such
notification and the Government shall cancel the notifi-
cation if the Court so directs :

Provided that the Court shall have no power to
suspend the operation of the notification pending the
disposal of the suit.

(2) Any party aggricved by a decree of the Court
under sub-section (1) may, within ninety days from the
date of the decree, appeal to the High Court.

~ (3) Notwithstanding anything contained in s2c'icn
75-A or section 75-B, if the Government, after taking
‘into consideration such matters relating to the manage-
‘ment and administration of the religious institution as
may be piescribed are satisfied that it is no longer necessary
to continuo a notification continued in force under section
75-A or ander section 75-B, they may cancel the notifi-

cation.

(4) In respect of a religious institution governed by
a notification continued in force under section 75-A or

section 75-B,—

\@) the scheme of administration, if any, settled
and all rules, if any, framed under such scheme shall ccase,
and shall be deemed always to have ceased, to apply to
the institution and shall become, and shall be deemed
always to have become, inoperative ; and such scheme
and rules shall not be revived by reason of the cancella-
tion of the notification under sub-section (1) or sub- -

section (3) ;

(b) the Commissioner shall have power and shall
be deemed always to have had power to eppoint a salarie¢
cxecutive officer who shall be a person professing the
Hindu religion. ' '

-

76. Nothing in this Chapter shall apply to maths or Savirg
other religious institutions having hereditary trustees who
aave a beneficial interest in the income of the institution,
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CHAPTER VII—ENCROACHMENTS.

Transfer of  77. (1) Notwithstanding anything contained in  scction
fé’ﬁn enant 2% no trustee of a religious institution ~shall  lease
to or adjojn- Of mortgage with possession or grant a licence for the
ing religious occupation of—

institutions

prohibited

except in | . - N S
special cases. (a) any land belonging to the religious institution

which is appurtenant to or adjoins the religious institu-
tion, or ny sacred tank, well, spring or water-course,
appurteni.nt to the religious institution whether situated
within or outside the precincts thereof | oy

(b) any space within or outside the prakarams,
mantapams, courtyards - or corridors of the religious
institution :

Provided that nothing contained in this sub-section
shall apply to the leasing or licensing of any such land
or space for the purpose of providing amenities to pil-
grims or of vending flowers or other articles used for
worship or of holding for specified periods, fairs or
exhibitions during fostivals connected with the religious
mstitution.

(2) Any lease or mortgage witl. possession or licence
in contravention of the provisions of sub-section (1)
shall be null and veid.

(5) Nctwithstanding anything contsined in sub-
section (1) or (2), the Commissioner may sanction the
lease or mortgage with possession or granting of a licencs
for the occupation of any such land or space as s
mentioned in sub-section (1) and situated outside the
precincts of a religious institution for any purpose othes
¢han a purposc mentioned in the proviso to sub-.aeirs o

().
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78. (1) Where the Assistant Commissioner having Eucroaci-
Jurlsdxctxon over the area in which the religious institution ™% by 1
_situated has rcason to believe that any person huo hepds ap
encroached upon any land or building belonging to the bujldings
rehgjous institution which is appurtenant to or adjoins belongiag (o
the roligious institution, or any sacred tank, well, spring fgiltgtlgfs
or water-course, appurtenant to the rehglous institution, "Sttutions.
whether situated within or outside the precincts thereof,
or ary spece within or outside the prakarams, mantapams,
courtvards or corridors of the religious institution (herein-
after in this Act referred to as the encroacher), the Assistant
Cormmsissioner shall report the fact together with relevint
particulars to the Deputy Commlssxoner having jurisdic-
tion over the area in which the religious institution is

sﬁumr -d.

m On being satisfied that there has been an encroach-
ment, the Deputy Commissioner may cause to be served
upon the encroacher a notice specifying the parti-
culars of the encroachment and calling on him to show-.
cause before a certain date why an order requiring him
to remove the encroachment before a date speciied n
the notice should not be made. A copy of the notice
shal} also be sent to the trustee of the religious insti-

tution concerned.

{3} The notice referred to in sub-section (2) shall b
servesd in such manner as may be prescribed.

(4) j Aftcr consxdu‘mg the objectxons, if any, of the
‘ nUuduheI' and the trustee received within the period
specified in the notice referred to in sub-section (2), the
Deputy Commissioner may, by order, if he decides that
there has been an encroachment, require the encroacher to
remove the encroachment and dehver possession of the
land or bulldmg encroached upon. to the trustee before a
date specified in the order. : |

(5} The order of the Deputy Comm:ssmner shall be
in wriling and,shall contain the grounds,on which he has
passed the order. e
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Appeals 79. (1) Any person aggrieved by an order passsd by
gggé’r’ftof the Deputy Commissioner under section 78 may, within
Peputy thirty days from the date of the receipt by him of such

Comrajssjo- order, prefer an appeal in writing to the Commissinner.
ner under
section 78.

2) On such appeal being preferred, the Commissioner
may order stay of further procecedings in the m.ztu,x peading
decision on the appeal.

(3) The Commissioner shall call for the records of
the case from the Deputy Commissioner and after giviig
notice in the manner prescribed to the appellant and the
irustce of the religious institution, and if necessary, after
wmaking such further inquiry as he thinks fit, decide the
appeal.

(4) The decision of the Commissioner and subpe: to
such decision, an order of the Deputy Commissioner :i:all
be final and shall be conclusive evidence of the encroach-
ment

Provided that nothing in this section shall prevent the
encroacher from instituting a suit in the Civil Couyrt
having jurisdiction that the religious institution has no
title to the land or building.

(5) Where no appeal against an order of the Deputy
Commissioner has been preferred under sub-section (1)
or where an appeal has been preferred and dismissed, the
Assistant Commissioner may remove the encroachment
and obtain possession of the land or building encroached
upon. Any Police Officer whose help is required for this
purpose shall be bound to render the necessaty help to the *~
Assistant Commissione:
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80. (1) Where the Assistant Commissioner having Evictioa of
jurisdiction over the area in which the religious institution lessees, lice-
is situated is of the view that the lessee, licensce or mort- 1o o O
gagee with possession of any land belonging to the religious with posse-
institution, which is appurtenant to or adjoins the sionim
religious institution or any sacred tank, well, spring or certain cases.
water-course, appurtenant to the _religious institution,
whether situated within or outside the precincts thercof
or any space within or outside the prakarams, muntapams,
courtyards or corridors of the religious institutions has
taken any action which has marred or is likely to mer
the artistic appearance or the religious atmosphere of
tho religious institution, the Assistant Commissioner shall
rcpeet the  fact  together with relevant particulars
to the Deputy Commissioner naving jurisdiction over the
area in which the religious institution is situated.

(2) The Deputy Commissioner, if satisfied that the
artistic appearance or the religious atmosphere of the
religious institution has been marred or is likely to be
marred by the action of the lessee, licensee or mortgagee

b with possession shall cause to be served on the lessee,
licensee or mortgagee concerned a notice calling on him
to show cause before a certain date why an order termi-
nating the lease or license or cancelling the mortgage and
requiring the lessee, licensee or mortgagee, as the case
may be, to deliver possession of the property which is
the subject of the lease, licence or mortgage to the trustee
before a date specified in the notice should not be made.

A copy of the notice shall also be sent to the trustee of the
religious institution concerned. S

(3) The notice referred to in sub-section (2) shall be
served in such manner as may be prescribed,

(4) After considering the objections, if :1ny, of the
lessee, licensee or mortgagee, received within the period
specified in the notice referred to in sub-section (2), the
- Deputy Commissioner may, if he decides that the artistic

appearance or the religious atmosphere of the religious
& institution has been marred or is likely to be marred by
¥ the action of the lessee, licensee or mortgagee, by order,.
‘terminate the lease or licence or cance] the mortgage and
tequire the lessee, licensee or mortgagee to deliver posses-—
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ston of the property which is tho subject of the udw,
licence or mortgage to the trustee, before a daté specified
in ithe order.

(5) The order of the Deputy Commissioner shall
be in writing and shall contain the grounds on whichi he

nas passed the order. .
Aopeals g5 (1) Any purion aggiieved by an order pasico by

g 5‘??“}“’ the Deputy Commissioner under section 80 may, wiilin
Doray . thirty days itom the date of the receipt by him ot v ch
Commissio- order, prefer an appeal in writing to the Commiv.: v r.
ner anier
LT3 r; RIS

""Z) On :<-La~'3’n .ppeal being ;: "wrcd the Comuni:- v"«ﬁsr
sorder s*c‘.v of i mhex Droee $in th matter periling
Ve ‘(:n (nt xb t.pl)C

3} The Commissioner thall call for the rooceds
of e case irom the Deputy Commissioner end u
giviag notice in the manner prescribec to the appeiizn
and the toustee of the religious institution and if necessa rv
afrer making such further inquiry as he thinks fit, stz
i ,:.‘,{Y:C‘riz’ (‘H:h ﬂ.}

o
ek

(4) The deciston of the Commissicner ond :‘;;,;.;;f'f::;

fericion an order of the Depuiy Commi ilo. o
:-.i ~nd chall be conc ..‘:wf cvidence tha ihe
mie appearenee or the religions nimesylhcre ,‘ o
Chigiens instiiotion has beonr mievred  or is likely 1o b
anrred.

(5) Where no nppeal ageinst an order of the Doni vy
i’*lor v kas been preferred 1nder enb-recticrn (1)
Leresuchiong rme«l’z“s been preferred cad dishisve,
e Assistant Cﬁmml sioner may cnicr into possession «f
she tind ~f1u 2 specified date and “the trustee of the religicus
"‘"':.Hml swﬂ forthwith take stcps for restoring ‘
it appecrance or religious ..é’momkcre of the relzfm REE

nstitetion, Any Police Officer wherc help is rear s ;*
2w the Assictant Commissioner for obiaining possesiion
~% the land <holl be bound to render the necossary heln,
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82. (1) Where, in pursuance of any order passed under Payment of
the  foregoing prowszions of this chapter, any lessee, ‘*(’ml’e“"“”
LOCBes ur M ngg,gcc with possession loses p(;a;ﬁ’s\l(ul
ui any land, thore shinh be priu cc mpensation, the amount
of wiiicht vhall l; duwrmined Ly oo Tribunal constitured
under section 83 in the mennor, and in accordance with
tke principles harcinafter set owt, that is to say—

(@) At the commenccment of the proceedings before
wae Tribunal, the irvstee of the religious institution and
the person tc be. ompe ared chall staie what in their
respective opinion is a {nir emount of compensation.

(b) The Tribunzl in making its award shall have
rgard to the nature of the property, the v.s¢ to which it
has been nut, the rent, fee or other inccme payable in
acccrdance with the terms of the Iea.se llcence or morigage,
=5 the case may be. ¥

(¢) The compcnsation awarded by the Tribunal
shall not exceed the amat.nt, if any, payable by the lessee
or licensge for the . nexplred period of the lease or licence
and in t} the case of a mortgage, the a.monnt secured by the
mortgage together with the interest que thereon.

(2) The ccmpencation a.warded by the Tribunal
~shall be payable out of the funds of the religious institution
nlier the trustce obtaine ihe permisgicn of thc Depuiy
Commissioner in accowa nee thh t.he prov1°10ns of this

. Act, ~ i

(3) Save as provided in this sectlon aad in any rules
wade under this Act, acthing contained in any lew for
ﬂ~ ¢ time being in force shall 2 ply to awards under this

section.

83. (1) The Government shall constm.le as many Cunstltutlon
Tribunals as may be necessary for the purposes of this of Tribunals,
chapter. |

| (2) Each Tribrnal shall consists of sucia number of
members not exceeding three as may be Ge‘ermined by
the Government, and if the numbeér of such members is
more than ore, one of them shall be appolnted as the
Chairman by the Government. -~
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(3) Bach Tribunal shall have such jurisdiction and
over such area as the Government may, by notifieatien
from time to time determine.

(4) The qualifications 1o be possesscd by persons
for appointment as members of a Tribunal and the con-
ditions of service of such members shall be such as may be
prescribed.

(5) Every Tribunal shall have the samc powers as
arc vested in a Civil Court under the Code of Civil Pro-
cedure, 1908 (Central Act V.of 1908), when (rying a suit.

(6) If for any reason a vacancy (otherthana temporary

absence)oceurs inthe office of the Chairman of any Tribunal

or any other member of any Tribunzl, then the Govern-
ment shall appoint another person in accordance with. the
provisions of this Act to fillthe vacancy and the proceedings
may be contined before the Tribunal from the stzge at
which the vacancy is filled.

(7) Mo act or procecding before any Tribunal shall *

be called in question in any manner on the ground merely | ;

of ithe existence of any vacancy in or defect in the
constitution of such, Tribunal,

under section 82 may, within ninety days from the dzte of
the receipt of the award by him, institute a suit in the
Civil Court having jurisdiction over the area in which the
religious insitution is situated.

85. (1) No suit, prosecution or other legal procecding
shall lie against any person for anything which is, in good
faith, doue or intended to be done in pursuance of the
provicions of this chapter or anv order made in pursuance
of any of those provisions.

(2) Mo suit or other legal sroceeding shall lie against
the Tribunal, Commissioner, Deputy Commissioner or
Assistant Commissioner for any damage caused or likely
to be caused by anvthing, in good faith, done or intended
to be done in pursuance ot the provisions of this chapter &
or any order made in pursuance of any of those provisioms. §
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CHAPTER VIII—BUDGETS, ACCOUNTS, AND.AUDIT

: S

- . 86. (1) The trustee of every religious institution shall, Budgets of
7 before the end of March in each year, submit, in such form Religious
+as.may be specified by the Commissioner, 2 budget showing Institutions,
. the probable receipts and disbursements-of the institution

" during the following fasli year :— -2t -

1¥ ¥

-

(@) to the Commissioner in- the éaéé'of maths and
specific endowments attached to maths ;

(b) to the Deputy Commissioner ini‘ the case of insti-

! tutions included in the list published under section 46 ;

| S TR i e

(¢) 1[to  the Assistant Comimissioner] in
+ the case of other institutions. o

(2) Every such budget shall make adequate pro-
vision for— - R |

' (a) the due maintenance of the objects of the insti
‘tution and the proper performance: of .the services there- -
m o ; .. .

(b) the due discharge of liabilities of loans binding
on the institution ; .

(¢) the repair and renovation of the buildings con-
nected with the institution, the provision made under this
clause not being less than twenty-five per centum of the
surplus in the income of the institution for the year ;

RS R

(d) the contribution to the reserve fund of the insti-
tution at such per centum of the income as the Commus.
sioner may fix ; '

(¢) the maintenance of the working balance.

1 These wotrds were substitutel for th: words “to the Area
Committee through the Assistant CoHmmissioner” by sectjon
26(i) of the Tamil Nadu Hindu Religious. and Charijtable
llaézélscswments (Amendment) Act, 1963 (Tamil Nadu Act 19 of

125-6—21
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(3) The Commissioner, Deputy Commissioner or
[ Assistart Commissioner|, as the zase may be, may, after
giving notice to the trustee in the prescribed manner and
after cons dering his representations, if any, me ke such alte~
rations, omissions or additicns, in the budget 1(as he
may deem fit). |

(4) Any trustee may, within one month from the
date of the receipt by him of the order under sub-section
(3), appeal against that order—

(@) Where the order has been made by the
[Assistant Commissioner], to the Deputy Commissioner ;

(b) Where the order has been made by the Deputy
Commissioner, to the Commissioner ;

(c) Where the order has been made vy the
Commissioner; to the Government.

(5) If, in the course of a fasli year, the trustee finds
it necessary to modify the provisions made in the budget
ir regard to the receipts or to the distribution of the
amounts to be expended under the different heads, he may
submit to the Commissioner, Deputy Commissioner, 3(or
Assistant Commissioner), as the case may be, his supple-
mental or revised budget, provided that no alteration shall
be made in the amount allotted for discharge of liabilities
and loans or in the working balance and the Commissioner,
Deputy Commissioner, or #(Assistant Commissioner), as
the case may bc, may, make such alterations, omissions

~ or additions as provided in sub-section (3).

a——

1 These words were substituted for the words ‘‘Area
Committee” and “as he or it may deem fit” respectively by
section 26(ii) of the Tamil Nadu Hindu Religious and Chari-
table Endowments (Amendment) Act, 1968 (Tamil Nadu Act
19 of 1968). 4

% These words were substituted for the words “Area
Committee” by section 26(iii), 1bid.

% These words Wwere substituted for the words “o: Area
Committee, throus8h the Assistant Commissioner” by secijon
26(iv) (a), #bid. o S

¢ These words Were substituted for the words “Area
Committee® by section 26(iv) (b) 1bid. : ‘
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" (6) The, trustec shall, within twq,months, after the
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close of each fasli year, submit to. the mmissioner,

oo
21 s‘)&

_ Deputy Commissioner 1(or Assistanf Commissioner),
~ as the case may be, in such form as may be fixed by the
- Commissioner, & statement of actualreceipts’and disburse-
. ments relating torthat fasli year, with-particulars of expen-
diture, if any, incurred without sanction}-and:-explaining
~ the'necessity therefor or the urgency théreof. The Com-~

.J'.;“-QW A e T RS

missioner, Deputy Commissioner or 2(Assistant Comunise -

sioner), as the case may be, may, after considering the

* explanation of the trustee approve and ratify'such expendi-
ture, if such expenditure was beneficial or necessary to the
institution. - : D

' 87. (1) The trustee of every relifious ' institution
shall keep regular accounts of all receipts and
" disbursement. Such accounts shall be kept for each
~ fasli year separately and in such form and- shall contain.

such particulars as may be specified by the Commissioner.

el

(2) The accounts of every religious institution shall be
audited by auditors appointed in the prescribed manner
and such auditors shall be deemed to be public szrvants
within the meaning of section 21 of the Indian Penal Code.

(3) The accounts of every religious institution, the
annual income of which as calculated for the purposes of
sectinn 92 for the fasli year, immediately preceding is
not less than sixty thousand rupees, shall be subject t~
concurrent audit, that is to say, the audit shall take place

as and when the expenditure is incurred,” The accounts
| of every other religious institution, the annual income of -
* which calculated as aforesaid for the falsi year immeédiately

eceding is not less than one thousand rupees, shall be
audited annually, or if the Commissioner so directs in
any case or class of cases at shorter intervals.

(4) The accounts of any other religious institution,
the annual income of which calculated as aforesaid for the

1 These words were substituted for the words “‘or Area
Committee, through the Assistant Commissioner” by sectjon 26
(v) (a) of t1.e Tamil Nadu Hindu Religious and Charitable
¥ng§wments (Amendment) Act, 1968 (Tamil Nadu Act 19 of

9 . . s " . - .
* These words were substituted for the words “Area Commij-
ttee” by section 26(v)(b), ¢bid. S : 5

125-6—21A

Accounts
and Audit,
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Authority
to whom

A adit Repo-
rtis to pe
submitted.

" Contents of

Audit
Report,

-in regard 10 the audlt of the accounts of the lnStltUtlon

Endowments

fasli year immedjately precedmg is less ‘than oné thousan
rupees shall be ‘qudited departmcntally and no fee shall

levxed merefor SRS
SO B 7% A

(5 Iishallbe!hedutyof the trusteezof thcmstxmtl g
concerned and all officers and servants working under-
him, his agent andrany person having concern:in th
administration of the: institution; to produce .before th
auditors within such period as may ‘be  prescribed],
all. accounts,. records, :correspondence, plans and other
documents and “property and .moneys relating to the
institution to furnish.them with such informatior as may be
required, and to afford them all such assistance and facilities .7
as may be necessary or reasonable and as may be required

P

88, After completmg the audit for any fashi year or -
shorter period, or for any transaction or series of . transac-
tions, as the case' may be, the auditor shall send a report—

(a) to the Commissioner in respect of maths anu
specific endowments attached to maths ; -

(b) to the Deputy Commissioner in respect of
institutions included in the list published under section 46;
and

(¢) to the Assistanj: Commissioner in respect of other
institutions.

89. (1) The auditor shall specify in his report all
cases of irregular, iillegal or improper expenditure, or of
failure to recover moneys due or other property belonging to . ¢
the religious institution or of loss or of waste of money or
other property thereof, caused by neglect or misconduct
or misapplication or collus1on or fraudulent trinsactions
or breach of trust on the part of the trustee or any other

person.

(2) The auditor shall also report on such other matter
relating to the accounts as may be prescribed, or on which
the Commissioner, Deputy Commissioner, or Assistant
Commxssloner, as the case may be, may requlre him to

report. .

! These words were subs:ituted for the words “io produce
before the auiitors” py secrion 2 of the Tamil Nadu Hindu
Religious and Charitable Endowmen s (Second Amendment) Act,
1974 (Tamil Nadu Aci 27 of 1974).
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- 90. (1) The Commissioner, Deputy , Commissioner, Rectification
or Assistant Comrissioner, as the.<¢ase may be, shall zfsgg::ésm

send a copy of every audit report rélating to the accounts 7 93¢,
of a religious institution to the trustee thereof, and it shall oreer of sur-
. be the duty of such trustee to remedy any defccts or irre- charge agai-
gularities pointed out by ' the auditor afith'report the same D3t trustee,
to the Commissioner, Deputy Commissfoner, or Assistant ¢
Commissioner, as the case may be. -~ =~

4 ")

_(2) If, on a consideration of the audit report and the
report of the trustee and after such-.inquiry as may be
necessary, the Coramissioner, Deputy Commissioner, o1
Assistant Commissioner, as the case may be, thinks that
the trustee or any other person was guilty of irregular,
illegal or improper expenditure, or of loss or waste of
money or other property therecf caused by failure to I
reccver moneys due or other property belonging to the ,"
religious institution or by neglect or misconduct or ..
application or collusion or fraudulent transactions or
breach of trust, the Commissioner, Deputy Commissioner,
or Assistant Commissioner, as the case may be, may after
giving notice to the trustee or such person to show cause
why an order of surcharge should not be passed against
him and after considering his explanation,’ if any, by order
certify the amount so spent or the amwunt or value of the
property so lost or wasted, and direct the trustee or such
person to pay within a specified time such amount of value |
personally : ‘ T - ‘

TN

Provided that if, in respect of any expenditure or
dealing with the property of the institution the trustee or
such person had obtained the directions of the Commis-
sioner, Deputy Commissioner, or Assistant Comnmissioner,
as the case may be, and had acted in accordance with such
directions, he shall pot be held liable. :

L3

(3) The Cominissioner, Deputy.. Commissioner, or
Assistant Commissioner, as the case may be, shall forward
a copy of the order under sub-section (2) with the reasons
for the same by registered post to the trustee or person
concerned. e
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(4) The trustée or other person aggrlevcd by such
order, may, within thirty days of the receipt by him of the
~ order, either—

(a) apply to the Court to modxfy or set aside the -
order, and the Court, after taking such evidence as is
necessary, may conﬁrm, modlfy or remit -the surcharge -
with such orders as to costs as it may think appropriate
in the circumstances, or

(b) in lieu of such application, may appeal to the
Govcmment who shall pass such orders as they think fit.

(%) Neither the Court, nor the Government to which
or to whom an apphcaﬂon or appeal is made under ]
sub-section (4) shall have power to stay the operation of the §
order pending the dlsposal of the application or appeal.

(6) An order of surcharge under this section agamst
a trastee shall not bar a suit for accounts against him .
except in respect of the matter finally dealt W1th by such
order, f

@) The Collector of the district in which is sxtuated
any property of the trustee or other person from who M3
an amount is recoverable by way of surcharge: shall,"
a requisition made by the Commissioner, recover stich
amount as if it were an arrear of land revenue and
the same to the religious institution comcerned.

(8 ) Where the Commissioner is satisfied that the
trustee or other person with intent to defeat or delay ’
execution of any order that may be made under sub-sect
(2 or sub-sectlon (4)-- _

(@) is about to dispose of the whole or any part of
his property ; or

(b) is about to remove the whole or any part o
his property from the jurisdiction of the Commissioner,
the Commissioner may unless adequate security is furnished
apply to the Court pending the decision of the Court o
‘Government for conditional attachment of the said propett
or such part thereof s he thinks necessary,

\5,’7 _



1959 : T.N. Act 22])  Hindu Religious and 315
Charitable Endowments

91. The provisions of this chapter shall apply to Chapter to
every religious institution, notwithstanding anything to a?{’éy m;’.g‘
the contrary contained in any scheme settled or deemed to :rlovission i3

have been settled under this Act. scheme,

CHAPTER IX—FINANCE.

92. (1) Every religious institution shall, from the Religious"
income derived by it, pay to the Commissioner annually institutions
such contribution not exceeding seven per centum of its {0 pay an
income as may be prescribed in respect of the services fﬁgﬁfi‘of’t’;
rendered by the Government and their officers and for (he govern-

defraying the expenses incurred on account of such services. ment.

(2) Every religious institution, the annual income of
which, for the fasli year immediately preceding as calculated
for the purposes of the levy of contribution under sub-section
(1), is not less than one thousand rupees, shall pay
- to the Commissioner annually, for meeting the cost of
auditing its accounts, such further sum mnot exceeding
one and a half per centum of its income as the Commissioner
may determine.

(3) The annual payments referred to in sub-sections (1)
and (2) shall be made, notwithstanding anything to.the
contrary confained in any scheme settled or deemed to
have been settled under this Act for the religiou: institution

concerned.

(4) The Government shall pay the expenses incurred
for the purposes of this Act, including the—

1[(1) * ™ * * * * * ™ ]

(i) expenses cf Consultative Committees and sub-
committees thereof, constituted’ by the Government or
by any officer or authority subordinate to the Government
and specially authorized by them. in this behalf,

! The following Clause was omitted by section 27 of the Tamil
Nadu Hindu Religious and Charitable Endowments (Ameadment)
Act, 1968 (Tamil Nadu Act 19 of 1‘9633_‘:-‘&& oo o

. L . . Lo 3 i
“(j) expenses of Area Committees, * ’
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(iti) cost of the publication of journals, books,
annuals and descriptive accounts relating to religious
institutions, "

1(iv) expenses of Regional Committees.]

Recovery of 93. Notwithstanding anything contained in sub-section
:2;:;225‘1 (1) of sestion 102, all . costs, charges and expenses
incurred on incurred by the Government, the Commissioner,
legal procee-a  Dcputy Commissioner, 2[* *] or an  Assistant
dings. Commissioncr as a party to, or in connexion with,
any legal proceeding in respect of any religious
institution shall be payable out of the funds of
such institution, except in cases where a liability to pay the
same has been laid on any party or othcr person personally
and the right to recimbursement under this section has been

negatived in express terms.

Assessment 94. (1) The contributions, costs, charges and expenses
:;‘déggg_‘i’gfz payable under sections 92 and 93 shall be assessed on and
sions, costs, notified to the trustee of the religious institution coacerned
charges and in the prescribed manner :

expenses.

Provided that if for any reason any portion of the
contribution, costs, charges and expenses has escaped
assessment, the Commissioner may, within the prescribed
period, serve on the trustee a notice assessing him to the
portion of the contribution, costs, charges or expenses, as
the case may be, due and demanding payment thereof
within fifteen days from the date of such service ; and the
provisions of this Act and the rules made thereunder
snall, so far as may be, apply as it the assessment was

made in the first instance.

(2) (a) Svch trustee may, withia fifteen days from

the date of the receipt of the notice under sub-section (1)
or under thz proviso thereio or within such further time
as may be granted by the Commissioner, prefer his objec-

- tion thereto, if any, to the Commissioner in  writing.

e e

1 This clause was inserted by section 15 of the Tamil Nadu
Hindu Religions and Charitable Endowments (Amendment) Act,
1978 (Tamil Nadu Aci 42 of 1Y78), which was deemed to have
come into force on the 14th August | %78, o

1 The words *‘an Area Comm ittee” were omitted by sebtion 2%
of the Tamil Nadu Hindu Religious and Charitable Endowments
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 196g).
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~ Such objecnon may relate either to his liability to pay
- or to'the amount specified in the notice. The Commissioner
~shall consider such objection and give “his decision
confirming, withdrawing or modifying his original notice.

- (b) Within one month from the date of the receipt
of the notice of assessment, or when objection has been

preferred, within one month from the ‘date of the decision

of the Commissioner, or within such further time as may
be granted by him such trustee shall pay the amount
specified in the notice under sub-section (1) or under
the proviso thereto or the amount as fixed by 1he Com-
mxssloner on objection. .

- (3) If the trustee fails to pay the amount. aforesaid
within the time allowed, the Collector of the district in
which any property of the religious: institution is situated
shall, on requisition made to him in the preScrlbea manner
by the Commissioner and subject to. the provisions of
this section, recover such amoun as if 1t were an arrear
of land revenue. »

@ (@ On receipt of a 1equlsmon undex sub-section
(3), the Collector shall issue a notice to the trustec concer-
aed—

() requiring him, wi'ihiil“ﬁfteen days from the
date of the service thereof, to pay the amount mentioned
in the requ1sxtlon and spe01ﬁed hil themotxce and

!
t !

(11) statmg that on dcfault ;such amount will be
vecovered as if it were an arrear of land revenue.

(b) 1f, within the perlod of ﬁfteen days aforesald
the amount demanded is not paid; . the..Coliector shall
procee | to recover the amount. specxﬁed in the notice
(with the: .charges of collection) as: 1£ 1t were an arrear
of land revenue. .

. (5) The Collector shall, on" reom of a requisition
under sub:section (3), withhold thé*'8mount mentioned
therein ‘Gut of the tasdik or any other allowance or amount

payable by the Government to the. rehgxous iastitution
: doemed ‘but where the tasdik .or..other allowance or
amount is insufficient for the purpose, the Collector shall




\64

318  Hindu Religious and c_harimble [1959: T.N. Act 22 B
Endowments g

withhold the tasdik or other allowance or amount available ;38
and recover the balance as if it were an arrear of land |
revenue. - . -

(6) Places of worship, including temples and tanks 3
and places where utsavams are performed, idols, vaha- 38
nams, jewels and such vessels and other articles of the 3
religious institutjon as may be necessary in accordance j
with the usage of the institution for purposes of worship 3
or processions shall not be liable to be proceeded against 3
im pursuance of sub-sections (3), (4) ana (5).

(7) Instead of selling the property after attachment
thereof under the provisions of the }[Tamil Nadu ] Revenue
Recovery Act, 1864 (2[Tamil Nadu] Act II of 1864), it shall

_ be open to the Collector at the instance of the Commissioner
to appoint a Receiver to take possession of the property
or such portion thereof as may be necessary and collect
the income thereof:until the amount sought to be ‘recovered
is realized. The remuneration, if any, paid -to the
Receiver, and the other expenses incurred by him shall be
paid out of the income of the institution concerned.

(8) No suit, prosecution or other legal proceeding |
shall be entertained in any Court of law against the
Government or any officer or servant of the Govern-
ment for anything done or intended to be done in good
faith in pursuance of this sectiomn .

Contribution  95. It -shall not be competent for the Commissioner
not to be to levy any contribution for more than three faslis imme-
levicd in cer- diately prece ding the fasli in which a notice of assessment
tain cases. jg issued under section 94.

CHAPTER X—ENDOWMENTS ADMINISTRATION FUND.

Religious 96. (1) There shall be established a Fund to be called §
::& gfggl' the?[Tami} Nadu Hindu Religious and Charitable Endow- .
menets Adm‘iw- ments .Administration Fund]. The Fund shall vest in §
nigtration the Coraimissioner.

Fund.

! These words were substituted for the word ‘“Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, is amended
by the Tamil Nadu Adaptation of Laws (Second Amendment)
Order, 1969. - S ' /

- ? This -expression was substituted for the exp:ession “Madras
- - Hindu: Religious and. Charitaple Endowments Administration -
Fund” by paragraph 3(1) of, and the Schedule to, the Tami] Nadu 4
Adaptation of Laws Order, 1970. %
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(2) The assets which devolved on the Government
under section 101 of the Madras Hindu Religious and
8 Charitable Endowments Act, 1951 (Madras Act XXI of
1951), the sums which may be transferred to the Commi-
3 ssioner by the Government, the siims due to the Govern-
ment under the said Act, the contributions payable under
sub-section (1) of section 92 and the further sums payable
under sub-section (2) of section 92 shall, when realized,
be credited to the said Fund. It shall be lawful for the
Commissioner to avcépt ¢ the aredit of the said Fund
grants or loans from the Government and grants from
any private person. The Commissioner shall, out of the
said Fund, repsy tc the Government sums paid by the
Government under sub-section (4) of section 92 and loans

received from the Government.

97. (1) Tt shall be lawful for the Commissioner to Creation of
create a Fund to be called the Hindu Religious and Hindu Religi
Charitable Endowments Common Good Fund [here- 2 .anél
inafter in this section referred to as the said Fund] out E}l‘ﬁf,‘;j‘n;;ts
of the contributions voluntarily made by the religious Common
institutions from their surplus funds or by any person Good Fund.
for the renovation and preservation of needy temples
and their 2[buildings and paintings, fo? the promotion and
- propagation_of tenets common to all or any class of
religious institutions and for any o6f the purposes specified
ini'sub-section (1) of section 66.] "' . ,

3[(1-A) The Cc mmissioner may, on a direction from
the Government, iransfer to the'said Fund, any surplus
or such portion thereof, as may B¢ specified in the direc~
tion, remaining in the ¢[Tamil Nadu Hindu Religious and
Chzritable Endowments Administration Fund] after the
repayment of the amounts specified in sub-section (2)
of section 12 and sub-section (2) of section 96.]

2 These brackets and words were inserted by section 2(a) (i) of
the Tami] Nadu Hindu Religious and Charitable Endowments
(Amendment) Act, 1967 (Tanul Nadu Act 23 of 1967).

- .2 :This expression was substituted for the expression “buildings
and peaintings and for the promotion and propagation of tenets
common to all or any class of religious institutions” py section
2(a) (ii), ibid.

'3 This sub-section was inserted by section 2(b), ibid.

4 This expression was substituted for the = expression
“Madras Hindu Religious - and Charitable
Endowments Administration Fund” by paragraph 3(1) of, and the
Schedule to, the Tamil Nadu Adaptation of Laws Order, 1970,
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| (2) The said Fund shall be vested in, and administered
by, tge Cormmissioner in such manner as may be pres-
cribed.

{1 CHAPTER X-A—DEVASWOM FUND.

Maintenance  97-A. The Board of Trustees constituted uuder clause
of Incorpor— (b) of sub-section (1) of section 47 shall, out of the Devas-
ated Deva- wom Fund established under sub-sectnon (1) of section
swomsout 112 of the States Reorganisation Act, 1956 (Central Act
Devaswom 37 of 1956) and 1eferred to in section 97-B, maintain the
Fund. L. ~rporated Devaswoms, keep in a state of good repair
the temples, buildings and other appurtenances thereto,
administer the said Devaswoms in accordance with the
recognized usages, make contributions to other Devas-
woms in the transferied territory and meet the expen-
diture ‘for the customary religious ceremonies and may
provide fo- the educational uplift, social and cultural
advancement and economic beiterment of the Hindu

community.

The Devas- 97-B. The Devaswom Fund shall consist of—
wom Fund.
(i) the sum of thirteen lakhs and fifty thousand

uupeeq mentioned in Article 290-a of the Constltutlon of &
India as payable to the Devaswom Fund in the State of &
Tamil Nadu and the share of the Devaswom Surplus
Fund mentioned in sub-section (2) of section 112 of the
States Reorganisation Act, 1956 (Central Act 37 of 1956), ,
transfe-red to the sald Devaswom Fund ;

(i1) thc moncys ‘realised from time to time by the -
sale of movable pr opel ties belonging to the said Devas-
woms ; .

(iti) all voluutary contrib utions and offerings made
by devotees ;

(iv) profits and 7interests reccived from investments
of funds belonging to the said Devaswoms ; and’

! Chapter X~A was fnserted by section 9 of the ‘l"fimﬂ Nadu :
.. Hindu Religious «nd Chsriteble Endowments (Third Amendment) -
Act, 1974 (Tamil Nadu Act 50 of 1974).
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(v) all other moneys Luluiigiag to, or other income
received by, the said Devaswoms.

97-.C. The unspent balance of each year out of the Devaswom .
Devaswom, Fund referred to in section 97-B or such portion %“g’({“s
of it, as may be determined by the Board of Trustees , i irs ad-
constituted under clause (b) of sub-section (1) of section ministration,
47, and :approved by the Commissioner shall be added
on to the Devaswom Surplus Fund. The Devaswom
Surplus Fund shall be administered, subject to the direc-

tion and control of the Commissioner.

: 97-D. Immovable properties ‘entered or classed in Devaswom
the revenu'e records as -Devaswom Vaga or Devaswom properties.
poramboke' and such other Pandaravaka lands as are
in the possession or enjoyment of the Incorporated Devas-
woms afte: the 30th Meenam 1097, corresponding to the
12th April 1922 shall be dealt with as Devaswom properties.

The :provisiohs of the Tamil Naduw!Land - Entroachment
Act;.190 5 (Tamil Nadu’ Act III of 1905), shall be applicable -
to Devaswom lands as in the case’of Government lands.

chagy !

97-E. The prcperties and Funds' of the Unincors yuincor-
porated Devaswoms shall be -képt'“‘distinct and separate porated
as heretofore and shzll not be utilised except for the purposes Daevaswoms
of those Devaswoms.

Explanation I.—The sum of eighteen thousand rupee s
paid annually by the Government tq the Board of Trustees
constituted under clause (b) of sub-section (1) of section
47 by vitue of section 14 of the Kanyakumari Sree Pan-
daravaka Lands (Abolition and Converson imto Ryot-
wari) Act, 1964 (Tamil Nadu Act 31 of 1964), shall be
deemed to be the funds of the Unincorporated Devaswoms
mentioned in Pait II of Schedule II.

Explanation Il.—The sum of two thousand rupees
paid annually by the Government to the Board of Trustees
constituted under clause (b) of sub-section (1) of section
47 by virtue of section 28 of the Kanyakumari Sreepadam
Lands (Abolition and Conversion into Ryofwari) Act,
1972 (Tamil Nadu Act 11 of 1973), shall be deemed to
be the funds of the Union corporated Devaswoms mentioned
in Part III of Schedule II}. '
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- CHAPTER XI—MISCELLANEOUS.

Pﬁblic officers 98- Notwithstanding 5nythihg contained in a.-hy Act,

. to furnish
copies of or custody of any record, register, report or other document
_;}‘;gttgﬂain relating to a religious - institution or any movable or
documents, immovable property of such iustitution, shall furnish such
" copies of or extracts from' the same as may be required by
the Commissioner, Deputy Commissioner 1(**¥) o
Assistant Commissioner. '
Power to 99. The Commissioner, a Deputy Commissioner or
inspect, an Assistant Commissioner shall, s'tbject to such condi-
tions and restrictions as may be prescribed, be entitled
~ at all reasonable times, to inspect in anv public office
any record, register or other document, relating to a reli-
gious instituticn, or any movable o1 immovable property
of such institution.
Bequest un~-  100. (1) Where under any will, a bequest has been
g:;e"g;" ffof made in favour of a religious institution or where such
religious.  bequest itself creates a religious institution, it shall be the
institution, duty of the executor under the will to forward a copy
thereof to the Deputy or Assistant Commissioner of the
division, where such will may have been or is required
to be, registered.
(2) No probate of any such will or letters of admi-
nistration with such will annexed shall be granted by any
Court unless it is satisfied that a copy of such will has
been forwarded tc the Deputy or Assistant Commissioner
as provided by sub-section (1).
Putting Tru- 101, (1) Where a person has been appointed—
2§t?v%r§éi;r (@) as trustee or executive officer of a religious

in possession. institution, or

or rule having the force of law, all public officers having

(b) to discharge the functions of a trustee: of
a reug.~us institution in accordance with the provisions -
of this Act, in any scheme framed by the Board before
the 30thr September 1951, and such person is resisted in,
or prevented from, obtaining possession of the religious

1 The words “‘Area Committee” were omitted by section 29 of
the Tamil Nad1 Hindu Religious and Charitable Endowments
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968).~ '
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¢ institution or of the .records, accounts and proper-
. ties thereof, by a trustee, office-holder, or servant of the
i religious institution who has been dismissed or suspended
¥ from his office or is otherwise not entitled to be in posses-
¥ sion or by any person claiming or deriving title from such
¢ trustee, office-holder or servant, not being a person claiming
g in good faith to be in possession on his own account or
i on accournt of some person not being Siich trustee, office-
i* holder or servant, any *Presidency Magistrate or any
k. Magistrate of the first cldss in whosé jurisdiction such
. institution or property is situated shall, on application
¢ by the person so appointed, and on the production of the
t order of appointment, and where the -application is for
E  possession:ef property, of a certificate bythe Commissioner
b in:the prescribed form' setting forth thaf:the property in
B question belodgs to the religious institlition,  divect deli- -
. very 'to the person appointed as aforesaid’ of ‘the: posses- -
k sion of such:religious institution, or th& records, accounts
and properties thereof, as the case may be : .

Provided however that before issuing any such
certificate in respect of any property the Commissioner
shall give notice to the trustee, office-holder or servant
of thereligiousinstitution, asthe case may be, of his inten-
tion to issue the certificate and consider the objections,
if any, of sueh trustee, office-holder or servant :

¢
o

Provided further that for the purpose of proceed-
ings under this sub-section, the certificate aforesaid shall
be conclusive evidence that the properties to which 1t
relates belong to the religious institution :-

* According to clauses (@) and (¢) of sub-section (3) of section 3
of the Code of Criminal Procedure, 1973 (Central Act 2 of 1974),
any reference to a Magistrate of the first class shall be construed
as a reference to a Judicial Magistrate of the first class and any refe-
rence to a Presidency Magistrate shall be construed as a reference to
a Metropolitan Magistrate with effect on and from 1st April 1974,
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Provided also that nothing contained in this sub-
section shall bar the institution of a suit by any person
aggrieved by an order under this sub-section for establishing
his title to the said property.

Explanation.—A person claiming under an aliena-
tion contrary to the provisions of section 34 or 41 shall
not be regarded as a persor claiming in good faith within
the meaning of this sub-section.

(2) The *Presidency Magistrate or the Magistrate
of the first class referred to in sub-section (1) may,-pending.;:
disposal of an .application for directing delivery to the:
person. . appointed. of - the possession of the. properties
mentioncd in the certificate by the Commissioner, appoint:
a Receiver to take possession of such properties: or. such:
portion thereof as may be necessary. The remuneration,
if any paid to the Receiver and other expenses incurred by
him shall be paid out of the income of the religious insti-
tution concerned.

: ‘ 5 o ; S :
Cost of 102. (1) The costs, charges and expenses of and inci- *
procesdings. dental to any suit, appeal or application to a Court under %
otc. this Act, shall be:in the discretion of the Court, which
may, subject to the provisions of section 93":direct ‘the
whole or any partaof such costs, charges and expenses to
be met from the property or income of the religious insti-
tution or endowment concerned or to be borne and paid

in such manner and by such persons as it thinks fit.

(2) The costs, charges and expenses of and inciden-
tal to any appeal, application or other proceeding before
the Commissioner or a Deputy Commissioner shall be
in his discretion and he shall have full power to determine

* Acccrding to clauses (@) and (¢) ct sub-section (3) of section 3
of the Code of Criminal Procedure, 1973 (Central Act 2 of 1974),
any reference to a Magistrate of the first class shall be construed
as a refercnce to a Judicial Magistrate of the first class and any refe-
rence to a Presidency Magistrate shall be construed as a reference . 4
t‘; a Metropolitan Magistrate with effect on and from 1st April . ..
1974,

;;;;
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by whom or out of what funds and to f;:,what extent such

[ costs, charges and expenses are:to be paid.;. and the order
i passed in this regard may be transferred for execution to

the Court and shall be executed by the Court as if the

¢ order had ‘been passed by itself if and in so far as the
L court considers the order to be a reasonable one.

b 103. No trustee shall either lend moneys of, or borrow Trustee - not
I moneys for the purpose of, or on behalf of, the religious 0 lend

borrow

Explanation.—For the f)urposes of this section, trustee
includes the executive officer or other person in whom the
administration of a religiows institution is vested.

or

104. Notwithstanding anything contained in the Y Tamil Court-fees
Nadu] Court-fees and Suits Valuation Act, 1955, (}[Tamil to be paid as

Nadu] Act XIV of 1955) the proper fees for the docu-
ments deseribed in columns (1) and (2) of ¥Schedule
IIT] shall be the fees imdicated in column (3) thercof.

105. Nothing contained in this Act shall— Saving.

" (a) save as otherwise expressly provided in this Ac:
or the rules mzde thereunder, affect any honour, emolu-
ment or perquisite to which any person is entitled by
custom or otherwise in any religious institution, or its
established usage in regard to any other matter ; Or

(b) authorize any interference with the religious and
spiritual functions of the head of a math including those
relating to the imparting of religious instruction or the
rendering of spiritual service.

1 These words were substituted for the word *Madras » by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2 This expression was substituted for the expression “the Sche-
dule ”” by section 10 of the Tamil Nadu Hindu Religious and Chari-
table Endowments (Thitd Amendment) Act, 1974 (Tamil Nadu
Act 50 of 1974).

125-6—22
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Removal of  106. Notwithstanding anything in this Act or in any
gilgﬁr;nm:t%i‘ text, rule or interpretation of Hindu law, or any custom
distripution OF usage as part of that law or in any other law or in any
of prasa-  decree of Court, there shall be no discrimination in the

distribution of any Prasadam -or Theertham in any reli-

dams or
theerthams. gjous institution on grounds only of caste, sex, place of

birth or any of them.

Explanation.—In this section—

| (@) * Prasadam” means any cooked rice or other
eatable, any fruit, flower, leaf, vibuthi, kurkumam,
tulsi, vilvam, turmeric, sandalpaste and includes such
other thing as the Government may, by notification

specify ;

(b) « Theertham > means sacred water, jaggery water
or milk and includes such other liquid as the Government

‘may, by notification specify.

Act nzt to  1¢7. Nothing contained in this Act shall, save as
ﬁgei‘étr rights gtherwise provided in section 106 and in clause (2) of
Article 2.- Lf Artice: 25 of the Constitution, be deemed to confer ary
the Constitu- power or impose any duty in contravention cf the rights
tion. conferred on any religious denomination or any section

thereof by Article 26 of the Constitution.

Bar of suits 108. WNo suit or other legal proceeding in respect of
in respect of the adminiscration or management of a religious insti-
f‘igglg‘f;%‘a tution or any other matter or dispute for determining or

‘ " deciding which provision is made in this Act shall be

gementof YV, .
religious  instituted in any Court of Law, except under, and in
institutions, conformity with, the provisions of this Act.

etc.
Propertyof = 109. Nothing contained in any law of limitation for
religious ins- the time being in force shall be deemed to vest in any
titution nat fund f ligi AN
o vest updey PETSOD the property or funds of any religious institution

SIS ik bl niot vesked in such person or his predecessor-

thw, Liw ,
of limitation in-title before the Hrth September (951,

after the30th
Septemper
1951. , , ‘
Procedurc 110. (1) Where .é/poni!missioner or a Deputy Com- "
and powers missioner makes an inquiry or hears an appesl under
3;g{qulfles Chapter V or Chapter VI, the inquiry shall be.made and
" the appeal shall be heard, as nearly as may be, in accor-

apt . |
“haplers V. dance with the procedure applicable under the Code of

A
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Civil Procedure, 1908 (Central Act V of 1908) to-the
' trial of suits or the hearing of appeals, as the cass may be. e
(2) The provisions of the Indian Evidence Act, 1872 =~ ~
(Central Act I of 1872), and the Indian Oaths Act, 1873 s
(Central Act X of 1873), shall apply to-such-inquiries and

LS

appeals. = | R 1
(3) The Commissioner or a Deputy Commissioner tf
halding such an inquiry or hearing such an appeal shall o

£%

~ be deemed to be a person acting judicially within the
' meaning of the Judicial Officers Protection Act, 1850,
f  (Central Act XVIU of 1850). IR
111. Save as otherwise expressly provided in this Notificationss
 Act, no notification or certificate issued, order passed, Orders, etc.,
[’ decision made, proceedings or action taken underact

scheme settled, or other thing done under the provisions “gzstt?og:d

of this Act by the Government, the Commissioner or %1 Court of
a Deputy Commissioner, 1{***], or an Assistant Com~Law. . . .
missioner, shall be liable to be questioned in any Court ~ . .=
of Law. . S :

o[112—113. = * * -o*]

—

* The words *“ an Area Committee > were omitted by section 30
of the Tamil Nadu Hindu Religious and Charitable Endowmeris
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968).

s The following sections Were omitted by section 31, ipid :—

““112. Audit report, etc., to be subnitted to Area Committee ' ’
through Assistant Commissioner—Any audit report, accounts, returns, :
reports or other documents and any information required to be
submitted to, or called for by, an Areca Committee in respect of an
institution in respect of which the Area Comirittee exercises powers
and discharges dutics and all communications intended for an Area
Committee shall be sent to the Assistant Commissioner concerned
and shall be placed by him before the Committee at its next meeting,
together with his remarks or recommendations thereon, if any. - .

113. Power of Assistant Commissicner to act for Area Commiittee in
an emergency.—The Assistant Commissioner may, in cases ¢ emer-
gency or in cases where he is satisfied that the Area Commi.tee has
failed or omitted to discharge any of its duties or to perform any
of its functions under this Act, do or direct the doing of zny act,
which would ordinarily have to be done vy the Area Committee
if the immediate doing of such act is, in his opinion, necessary in
the interests of a religious institution :

Provided th:t eny action taken or direcijcn issved by
the Assistent Cocmmissioner shall  not be inconsistent  with
anv  of the provisions of this Act :

Provided further that the Assistant Commissioner shall report
the action taken or direction issued under this section and the reascns
therefor to the Commissiopers™ . ‘ /

125-6—22A
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Power of 1]113-A. (1) Notwithstanding  anything contained in
g"g&‘;‘;ﬁl“f this Act or in any other law for the time being in‘force
posal of the Government may, by notification, cirect thatanyappeal
appeal or re- Or revision pending b:fore the Commissioner under this
vision pend-~ Act shall be disposed of by a judicial officer not below
e Comenre: the rank of Subordinate Judge.
sioner by a '
judicial
r.
referted to in sub-section (1) shall have all the powers of
the Commissioner under this Act and any decision or order
passed by such officer under this section shall be diemed
to be a decision or order pzssed by the Commissioner
under this Act.]

%

Power  of 114. (1) The Governmsnt may call for and examin~
Government the ec.1d of the Commissioner or any Deputy or Assis-
to call for, ¢ Commissioaer 2[*] or of any trustee in respect of any

tecords and : . 7. o
pass orders. DI czeding, not being a proCeeding in respect of which a

suit - r an appeal or application to a Court or en eppeal '

tc the Guvernmznt ;5 provided bythis Act, to snti:fy them-
selves as to the regularity of such proceecing orihe

(2) For the purposes of this section the o&icer‘

co reciness, legalityor propriety <f any ¢ecision or crder «

p~ssed therein; and, if, in any cose, it appears to the
Government that any such decisicn or order should be
modified, annulled, reversed or remitted for reconsider .-
tion, they may pass orders accordingly:

Provided that the Government shall not pass any

order prejudicicl to any p-rty unless he has had a reaso- 4

nable opportunity of making his representations.

- (2) The Government may stay the execution of any

such decision or order pending the exercise of their powers

under sub-section (1) in respect thereof.

o

——

1 This section was inserted by section 4 of the Tamil Nadu Hindu

Religious and Charitable Endowments (Second Amendment) Act,

1961 (Tamil Nadu Act 40 of 1961).

¢ The words “of any Area Committee™ were omitted by section
29 of the Tamil Nadu Hindu Religious and Charitable FEndowe
nea's (Anweadment)  Act, 1968 {Tamil Nadu Act 19 of 1968)V
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(3) No application .o the Government for the exe cise
of their p.wer under this section shall be mage :n respect
of any matter unless an application had already been
made in respcct of the same matter to the Commissioner
under section 21 and had beea disposed of b, hin.

(4) Every application 1o the Government fc- the
exercise of their power under this section shall be preferred
within three months{rom tihe date on which the order or
proceeding to which the application relates was communi-
cated to the applicant.

1{114-A. (1) The Government may either on their power  of
own motion or on application by any person aggrieve« Government
by an order of the Government under item (iii) « f clause t0 Teview.
(a) or the second proviso to clause (a) of sub-secticn

(1) of section 47 or the second proviso toc sub-section

(1) of section 49, review any such order,—

() on the basis of the discovery of mew and
important facts,—

(i) which were not then within ths knowledge of
the Government when the order was made; or

(i) which after the exercise of due diligence,
were not then within the knowledge of the applicant or
could not be produced by him when the order was made; or

(b) on the basis of some mistake or error apparent
onthe face of the record; or '

(c) for any other sufficient reason,

and pass such order thereon as ihey think fit

Provided that no such oxdef shall be made except
after giving the person affected a reasonable cpportunity
- of being heard in the matter:

ot

1 This sectibn was inserted by section 16 of the Tamil Nad i
Relioss and Chariatle Endonmens (Ancpdmen) ‘hci, 1378
amil Nadu o , which was deemed ¢ 2 ST §
force on the 14th August 1978, et to have. e into

A
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Prcvided further that no application for review shall

‘be preferred more than once in respect of the same order.

(2) Every application for review shall be preferred
within such time and in such manner as may be prescribed.

- (3) The decision or order passed cn the applic..tion
for review shall be final.

(4) The Covernment may pass such interlocutory
orders peadingthe decision on the application for review
as the Government may deem fit.

(5) The Governmen* may award COsts in any

- pro:zeedings for review to be paid by the applicant as t hey

Limitation,.

Fawer

make gules, ru]es to carry out the purposes of th:s Act.

te

- going power, such riules may provide for -—

¢ 'nnssmnel or an Area Committee” by section 33 (i) of the Tamil Nadu

sioner, a Deputy Ce. mmlssmncr, l{or an Assmant Comm-

‘deem fit.]

115. in computing the period of limita:
tion prescribed under this Ac: for « .ny proceeding, suit,
appeal or application for revision :gainst :.ny order or
decree passed under this Act, the time requisit: for

‘obtaining a certified copy of such order or decree shall A, :'

be excluded.

- Explanation.—For the purposes of this section, order 3
includes any annexure to such order

- 116. (1) The Government may, by notlﬁCatxon make

(2) Without 'p'r{éjudice to the generali'y of the fore-

(1) all matters expressly requxred or allowed by
this Act to be prescribed;

(it) the form and manner in which applications
and appzals should be submitted to the Govermnment,the
Commlssxoner or a Deputy or an Assistant Commlswoner

(iii) the powers of the Gouvernment, the Commis-

1ssxoner] to hold inquiiies, to summon and examine wit-
nesses and to compel the procuction of documents,

‘1These words were substituted for the words “an Assistant Com-

Hindu Religious and Charitable Encowments (Amendment) Act, -
1968 (Tamil Nadv Act 19 of 1968). 5
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(iv) the ipspection of documents and the fees to
be levied for such inspection;

g.v) the fees to be levied for the issuc and
service of processes and notices;

(vi) the grant of ‘certified copies and the
fees to be levied therefor ;

(vii) the budgets, reports, accoun‘ts,; returns,
or other information to be submitted by trustees ;

(viii) the convening of meetings of trustees
and the quorum for and the conduct of business at,
such meetings; '

(ix) the manner in which the opinions of
trustees shall be ascertained otherwise than at meetings

(x) the proper collection of the income of, and
the incurring of expenditure by, religious institutions;

(xi) the custody of the mouneys of religious
institutions, their deposit in and withdrawal from, baunks,
and the investment of such moneys;

(xii) the custody of jewels and other val-
uvables and documerits of religious institutions and the
conditions and restrictions subject to which the jewels
and other valuables of religious institutions may be
disposed of;

1[(xii-a) the manner in which, the persons
(including the State Traging Corporation) to whom
the conaitions an¢ restrictions subject to which,
movable properties of any religious institution including
human hairs and others urticles received as offerings
in the religious institutiori, shall be sold or otherwise

disposed of;]

. (xiii) the manner in which and the period
for waich leases Of properties Of religicus institutions
shall be made; WS :

- 11‘ This_cla:iu%ehWas Es'egeg by «se&icz:ﬁ%bféhe Tamil Nadu Hindy
~ Religious an aritable Endowments (Amendment) Act, 1974 i
N e of 1974), e ) (Tami]
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(Xiv) the manner in which the accounts of &
religious institutions shall be iudited and published, the
time and place of audit and tae form and contents of
the auditor’s report; 4

(%v) wie mehod of calculating the income
of & religious institution for the purposc of levying JE
contribution and the rate at which it shall be levied; X

| (xvi) the security, if any, to be furnished | 4
by Officers and servants employed for the purposes of
this Act;

(xvii) the  preservation,  maintemance, &
management and improvement Of the preperties and &

buildings of religious instutions including architectural,
sculpture and epigraphical features ; E

(xviii) the inspection and supervision of the &
properties and buildings of religious institutions, the
reports tO be submitted by persons making such inspe- }
ction and supervision and the fees leviable for such g8
inspection, supervision and report;

(XiX) the preservation of the images in , .

tenmaples;

(xx) the grant of travelling and halting #&

allowances 1[ * * * ok 1or
to the trustees; ﬁ ]
(xxi) the grant of travelling and halting

allowances to the members of— g, |
(a) the Advisory Committee, 2[ * * ] 7

3[(ar) the Regional Committee, and] :

(b) the Consultative Committees or sub
committees thereof coastituted under sub-section (4
of section 92; ‘

1 The words “to the members of the Area Committees or’’ wer
omitted by section 33(ii) of the Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment) Act, 1968 (Tamil' Nadu Act
19 of 1968). S

3 The word "and* was omitted by section 17 (i) of the Tamil Nada
Hindu Religious and Charitable Endowments (Amendment) Act,
1978 (Tamil Nadu Act 42 of 1978), which was deemed to have come
into force on the 14th August 1978. :

3 This sub-clause was inserted by section 17 (ii), ibid.
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(xxii) the preparation and sanction cf the estimates
and acceptance of tenders, in respeet of public works and
for supplies in 1eligious institutions ; :

Y(xxiii) the qualifications to be possessed by the
officers and servants for appointment to offices in teligious
institutions and the conditions-of service of all such officers
and servants ;] :

(xxiv) the manner of proof of the fact that a
person professes Hindu religion for the purposes of this

- Act

(xxv) the grant of pensions or gratuities to officers
and servants of the Board who retired tefore the 30th
September 1951 ; 2( * * *) '

(xxvi) the grant of gratuiﬁés to the heirs of deceased
officers and servants of the Board including those who
had retired before the 30th September 1951 ; 3[and]

" 4[(xxvii) (@) the’ manner ‘in which the hundials
and other receptacles in a religious institution.for putting
as offerings, cash or other valuables, shall be. installed,
maintained, opened and sealed.; and '

. (b) ensuring proper safeguards-of such hundials
and receptacles.]

(3) All rules made and all notifications issued under
this Act shall, as soon as possible after they are made or
issued, be placed on the table of both the Houses of the
Legislatute and shall be subject'to such modifications by
way of amendment or repeal asthe Legislature may make
gither in the same session or in thenext session.

s e ]
1 This clduse was substituted for thefoillowingclause by section

- 4 of the Tamil Nadu Hindu Religious and Charitable Endowments

(Amendment) Act, 1970 (Tamil Nadu. Act 2 of 1971):

*(xxiii) the qualifications to be:possessed by the officers and
servants - for appointnﬁent to non-heredjtary offices in  religious
institutions, the qualifications to be possessed by hereditary servants
for succession to office and the conditions of service of all such
officers and servants ;”

2 The word “‘and ” was omitted by section 2 (1) of the Tamil
Nadu Hindu Religious and Charitable Endowments (Amendment)
Act, 1973 (Tamil Nadu Act 22 of 1973). , '

3 This word was added by section 2 (2), ibid,
¢ This clause was added by section 2 (3) , ibid.
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President
or Com-
migsjoner,
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CHAPTER XII—TRANSITIONAL.

117. Any reference to the Board or its President or a
Commissioner thereof contained in any enactment in
force in the Y[State of Tamil Nadu] or in any notification,
order, scheme, rule, form or by-law made under any such
enactment and in force in the State, shall, on and from

the 30th September 1951, be construed as a reference

to the Commissioner appointed or deemed to have been
appointed under this Act :

- YProvided that it shall be competent for the Commis-
sioner to delegate by order any of the powers devolved
upon him under this section, to the Deputy Commissioner
or Assistant Commissioner specified in such order subject
to such conditions and restrictions as the Commissioner

- may specify in ‘this behalf ; and the Commissioner may

Repeals and
Pvings.

withdraw any “of ‘the powers delegated to the Deputy
Commissioner or Assistant Commissioner under tkis
section.]

'118. (1) The Madras Hindu Religious and Charitable
Endowments Act, 1951 (Madras Act XIX of 1951) (here-

~inafter in this section referred to as the said Act) is herehv

repealed.

(2) Notwithstanding the sepeal of the said Act by
sub-section (1}—.

(a) all rules made, or deemed to have been made,
notifications or certificates issued or deemed to have been
issued, orders passed or deemed to have been passed,

~decisions made or deemed to have been made, proceedings
 or action taken or deemed to have been taken, schemes

settlec or deemed to have been settled and things done or
deemed to have been done bythe Government, the Commis-
sioner, a Deputy Commissionet, an Area Committee or an
Assistant Commissioner under the said Act, shall, in so
far as they are not inconsistent with this Act, be deemed

1 This expression was substituted for the expression * State of
Madras” by the Tamil Nadu Adaptation of Laws Order, 1969, a3
amended by the Tamil Nadu Adaptation of Laws (Socqnd Amendment)

Order, 1969. : i
s This proviso was added by section 2 of the Tamil Nadu Hin
Religious and . Charitable Endowments (Second Amendment) Act,

1973 (Tamil Nadu Act 5 of 1974).

i
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to have been made, issued, passed, taken, settled or done -

by the appropriate authority under the corresponding
provisions of this Act, and shall have effect accordingly ;

(b) (i) if any provision contained in any scheme
settled or deemed to have been settled under the Madras

- Hindu Religious Endowments Act, 1926 (Madras Act 1I

of 1927), including a scheme settled under section 92 of
the Code of Civil Procedure, 1908 (Central Act V of 1908),
and in force immediately before the 30th September 1951
is repugnant to any provision contained in this Act or
the rules made thereunder, the Jatteft pfovisions shall
prevail, and the former provision shall, to the extent
of the repugnancy, be void ; \

. (ii) all powers conferred and all duties imposed
by such seheme onany Court or Judge or any other
person of body of persons not being a trustee or trustees
or an honorary officer or servant of the religicus institution
or endowment, shall be exercised, and discharged by the
Commissioner, Deputy Commissioner 1[*** ***] or the
Assistant Commissioner, as the case may be, in accordance
with the provisions of this Act.

(¢) all orders made under section 67 of the Madras
Hindu Religious Endowments Act, 1926 (Madras Act II
of 1927), shall, notwithstanding that they are inconsiste nt
with this Act, continue in force, but any such order may
at any time be modified or cancelled by the Deputy.
Commissioner if it is on order made under sub-section
(1) or sub-section (3) of that section and by the Commis-
sioner if it is an order made under sub-section (4) or sub-
section (5) of that section ; and any person aggricved by

any modification or cancellation made by the Deputy

Commissioner may prefer an appeal to the Commissioner
within such time as may be prescribed.

(3) The mention of particular matters in this section
shall not be held to prejudice or affect the general appli-
cation of sections 8 and 18 of the Y Tamil Nadu] General
Clauses Act 1891, ([Temil Nodu]? Act Iof 1891) with

regard to the effect of repeals.

! The words “ the Area Committee  were omitted by secﬁion
34 of the Tamil Nadu Hindu Religious and Charitable Endowments
(_Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968.)

1 These words were substituted for the word *“ Madras* by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Madu Adaptation of Laws (Second Amendment) Order, 1969.
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of service
of certain
persons.
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112. (1) The conditions of service of persons appointed
under sub-section (1) of section 104 of the Madras Hindu
Religions and Chzritable Endowments Act, 1951 (Madras
Act XIX of 1951) shall be regulated by rules made by ihe
Government from time to time as if they had entered the
service of the Government on the date of their first entep-
tainment as a member of the Board or as its subordinate,

as the case may be.

(2) To those not so appoinied, the Gove.nment may
accord such relicf by way of pension, gratuity, pr.vident
fund or leave with allowances as they may, in their dis-
cretion, deem fit.

(3) No Court shall entertein any suit or application
for damages or compensation by any member of the Board
or any of itis subordinates affccted by sub-section (1) of
section 104 of the Madras Hindu Religious and Charitable
Endowments Act, 1951 (Madras Act XIX of 1951), cr

" for the variation of the relief, if any, granted under sub-

Board of
Trustees®
coarrol
over Karan-
ma services,

Commigsi-
oner to
rspay
certain
s1ms to

thz Govern-

"~ ment,

Hindu Religious and Charitable Endowments (Third Amendment)

section (2) of this section.

17119-A. The Board of Trustees constituted under .
clause (b) of sub-section (1) of section 47 shall, subject

to the provisions of this Act and to such conditions as -
may be prescribed, have control over the holders of all '
‘Karanma services and also over all the properties and
- other emoluments attached thereto.]

120. Any sum paid by the Government before the
pub'ication .of this Act in the Fort St. George Gazette*
for the expenses of Consultative Committees or sub-

committees thereof shall be repaid to the Government |

by the Commissioner from out cf the 2[Tamil Nadu®

Hindu Religious and Charitable Endowments Adminis-
tration Fund] under sub-section (2) of section 96 of this 33
Act, as if sub-section (4) of section 92 of this Act were ia_,

force *at all relevant times.

1'This séction- -was inserted by section 11 of the. Tamil Nadu

Act, 1974 (Tamil Nadu Act 50 of 1974).

2 This expression was substituted for the expression * Madras ¥
Hindu Religious and Charitable Fndowments Administration Fund ™3
raph 3 (1) of, and the Schedule to, the Tamil Nadu Adapt- ~

by parag
ation of Laws Oder, 1970.

* Now the Tamil Nadu Government Gazette.,
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Endowments
Group. - Taluk. Number and name of
: devaswoms.
n @ | ©)

22 Umayéeswara Mudayanainar

Bhoothapandy Thovala—cont- 23 Rotheswaramudayanajnar .

-CONt 24 Azhagiamannar .o
25 Thenpara Vinangar
. 26 Thiruvayar .
27 Bsanthimangalam Perumal .

28 Navalkkad Eluppavudaya
Kantan Sastha.

29 Udayamarthandeswarar
30 Earavivinayagar
31 Karumenikanthan Sastha
32 Kozhunthadei Kantan Sastha
33 Meelakulathu Kantan Sastba.
34 Aryankavu Kantan Sastha ..
35 Arasudaya Kantan Sastha ..
36 Edamala Valayyan
37 Nilappara Kantan Sastha
38 Kalungumugathu Bhuthathan.
39 Valia Yajaman .
40 Anandhavalli Amman
41 Kottakara Kantan Sastha
42 Chempoosy .
43 Keruchipara Kantan Sastha
44 Chandana Nanga Amman ..
45 Nagararnman ..
46 Alathura Valayyan
47 Kaliyugathumeyyan
48 Ananthapuram Bhuthathan .
49 Arassadikantan
50 Annamalakantan .. ..
51 Aiyinimoottu Bhoothathan ..
52 Attoor Kantan Sastha
83 Vidankar Vinayagar .. .
54 Kulathumkara Kantan Sastha
’ 55 Azhagadri Kanian Sustha ..

56 Anpakkara Marthandeswara-
-mudaya Nainar.

33y

Major,

" minor or

petty,

@

Minor, - ©
Do,
Do.
Do.
Do.
Do.
Do.

. Do.
Do. .
Petty.
Do.
Do.
Do,
Do.
Do.
Do.
Do.
Do.

Do.
Do.

Do.

Do.

De.
Deo.
Do
Do.
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Endowrtents
"Group.. Taluk. Number and name-cf
devaswoms,
ay ) 3)
Boothapandy— Thovala—cosnt, §7 Arsssadj Kantan Sastha
cont. 58 Veerakerala Pillayar

59 ‘Orana kantan Sastha

60 Karum-ni Kantan Sastha

6! Esanamatom Pillayar

62 Pulimugathu Kantan Sastha

63 Erukalam Kavudaya Kantan
Sastha.

Major,
minor or
petty.

(4)

Petty
Do,
Do.

Do
Do.

64 Veeranarayana mangalam N:erka-

mudaya Kantan Sastha
65 Irumudichozha Vinayagar
66 Scoramuppidary Ammen

Nagercoil Agasthccswaram 67 Suchindrum
' 63 Kanyakumari
69 Agastheeswaram
70 Marungoor
71 Banamthitta
72 Parakka
73 Ezhagaram
74 Vadivceswaram
75 Nagerceil
76 Thaliyal
.77 Krishnan coil
78 Perambalam
79 Thekketheruvu Kulasckhara
Perumal
80 Asramam Krishnaswamy
81 Mannoothi Nangamman
82 Sarkarathcertha Viswanathar
" 83 Panchalangapuram Krishna-
swamy,
84 Vadaketheruvu Mahadevar
85 Akkara Mahadevar
86 Kariamanickazhwar
87 Valampurj Vinayagar




59 : T.N, Aet 22]

Group.

)

ot e f

LN

Hindu Religious and

Charitable Endowments.

Taluk.

2

{agorcoil—cont.  Agasthesswa-

125-—6—23

ram—cont.

! Number and Name of
devaswom.

)

88 Arumugha Pillayar

89 Kottavila Sastha

90 Edartheertha Perumal

91 Melavathil Vinayagar

92 Thiruvenkita Vinnaperumal
93 Brahmarakshasaperumal

94 Apathukatha Kantan Sastha
95 Periapandeeswaramudaya Naina:
96 Kasi Viswanathar

97 Alathaman . . ..

93 Erayviputhur Eravi Vinayagar
99 Vishnupuram Krishnaswamy
100 Vannathamkulam Poosastha
101 Kothichapillayagaram Perumal ..
102 Kothichapillayagaram Sivan
103 Thekkuman Sakthi Vinayagar
104 Vesramarthanda Vinayagar
105 Arasadi Vinayagar

106 Kulasgkhara Vinayagar ..

107 Karumkalai Aimman

108 Puthugramam Perumal

109 Karuppukotta Kailasanathar
110 Puravassery Perumal

111 Puravassery Sivan

112 Arassadi Krishnaswamy

113 Poosastha Kanthan Sastha
114 Vasudevarcoil

115 W ommandayamman

116 Cholapuram ..
117 Enakodi Kantan Sastha .
118 Peruvila

119 Vembanoor ..
120 Kattimanoode .. .
121 Srimad Dwaraka .. .
122 Brahmasandhi Xanui Vinayagar

123" Sannadhitheru Viswanathar .o

Major,
minor
or party.
“
Minor.
Do,
Do
Do,
Do.
Do.
Dn
Do.
Do.
Do.
Do.
Do,
Do.
Do.
Do.
Petty
Do.
Do.

Petty.
Minor.
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Charitable Endowments

, Gfoup. Taluk. Number and name of devaswom. Meajor,
minor f
or petty, 4
) ( | 3) {4) -
Nagzrcoil—cont.  Agastheeswa- 124 Badrakali Thyagasoundari .. peity. 3
Yam-—-cond. 125 Keszhatheru Viswanathar .. Do,
126 Guhanadheeswarar .. oo Do,
127 Oormuppidari .. .o Do.
128 Bhagavathymatom Baghayv n.tr}, Do,
Vinayagar,
129 Mandaramputhoor .- Do.
Damodhara Vina vagar.
130 Maruthuvamala .. . Do.
131 Alathu Badrakali .. .e Do,
L 132 Vazhiottakaran . . .. .o Do.
. 133 Elayanainar . e .. Do.

134 Koranadikorakkanathar .o Do.
135 Maiukarhajekantan ., .. Do,

Sastha 3
136 Valikoil Amman ,, ., 0.
137 Koorudavokanion Sastha . o, £
138 Chempakoenchi Amman oe o,
139 Pachaperumal Sastha . e 1o,
140 Theradi Esukki Amman ., Do, £ 3
141 Ootivicuzhi Kanvdimar .o Do,
142 Bhutham Vanamgum Kantan Do,
Sastha,
143 Sthaunu Vinayagar . .. Do,
144 Velikanta NMahadsvar , .o iJo. o
145 Esalkki Amman .e . 1Jo, :
146 Annamalakantan Sastha .e 2a.
147 Eravikulom .e .. Do,
148 Tharamanikarian Sastha oo 2o,
149 Rajakkamongal: m ¥,
! 159 K‘umal:wr" ~i Sastha ., .n 20,
151 Pudukulam Sasth: . o ro.
152 Grama anyag:;r e .. 120, ,
1533 Abhimanamkatha Virayac:. o, o. 1
154 Thazhamkulam Vinayagar .. No. |
155 Esakki Amman . .. Do. .
156 Bhuthathan .. .. .. Do. 1
157 Karpaka Vinayaga . . Do.
{58 Puhteroi Eravi Vinavagar .. D.
' - b b




1959 : T.N. Act 22] Hindu Religious and
Charitable Endowmehts.
Gioup. Faluk. Number and name of
devaswom.
(1) £2) (3)
Nagercoil—cont.  Agastheeswa- 139 Velikkara .
Tam—~—-cont. 1594 Apnakara Vinayagar ..
Padmanabha- Kaikulam .. 160 Thirunandikkara
puram, 161 Ponmrana oo
162 Manaiikkara .. .

163 Ramaswamycoil

164 Nilakantaswamycoil .
165 Thevarakottu .. .
166 Alampara .

167 Melamcode

168 Velimaja .. .
169 Keralapuram

170 Thiruvithamcode .
171 Alwarcoil - .
172 Marthandeswaram .

73 Mondakad .. .

174 Valvachaghoshtam .o

170 thekrishnancoil
176 Bhadrakal: Amman
177 Esakki Amman
178 Perumalcoil
179 Sorimuhayyan

S 180 Thampurancoil
181 Koonamkani ..
182 Kodiyoor

183 Kuzhikkodc

gopalakrishinancoil

186 Anakkara Sastha

187 Madavilagom .. ..

138 Sivagiri

189 Kailasathu Melodevar

190 Vellapillayar

191 Chunakara Sastha

192 Kaverikad Sastha

193 Adavalleela Nainar

194 Mainindra Vinayagar
125--6--23A

N

.

343

N owy
FHIIIOF O
ey,

{4y

Petty.
o,

Major.
Do.

Do,
iJo.
Minor.
Do.
Do,
Do.
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1959: T.N. Act 22] Hindu Religious and
| Charitable Endowments.
Group. Taluk. Number and name of Major,
devaswom. minor or
petty.
¢)) ) (3 4)
Padmanabha- salkulam— 195 Manavila .. .. .. Minor -
puram—cont. —cont. 196 Karakanteswaram

197 Cheramangalam
198 Thallakulam

199 Thripappaniyode
200 Karingal

201 Thikkanamcode
202 Pannipagom
203 Kattala

204 Ethavila Sastha .. .o .o
205 Poomala N ..
206 Kaithappuram Sastha ..
207 Edatheri Sastha .o

208 Thathancode Sastha .. .

209 Manamcode Sastha .. .o

210 Kottaramatom Pillayar ..

211 Shunmuga Vilasam Pillayar ..
- 212 Theradi Bhuthathan ..

213 Madan Thampuran ..

214 Sannidhi Pillayar ..

215 Uchi Pillayar .o

216 Azhagia Pillayar e

217 Vilavoor Elangam

218 Maravoor Konam Sastha .

219 Kaikotta Thala . .o

220 Pulliyara Kantan .. ..

221 Alathamman .. .o :

222 Chinngankavu .. . .

223 Karayakulam .. . .o

224 Kootumangalam .o

225 Chirakonam Sastha .. .o

226 Kulasekara Pillayar .. .o

227 Bhootha Pillayar .o ..

228 Chemala . .o .o

229 Thumbattu Sastha /

230 Nandimangaiam

23i Atchulecswaram . .o

T
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Charitable Endowments.

Major,

Group. Taluk. Number aind namne of minor or

. devaswoiil. petty.

VN @ 3) @)

Padmanabha- Kalkulam— 232 Undicha Mahadevar .. Tetty. ,
puram—cont. cont, 233 Koodathookki Sastha .. Do. ‘

234 Edsmpidicha Mahadevar ..  Do.
235 Anakkara Sastha .. .. Do.
236 Saralkala Sastha .. .- Do.
237 Chunakkara Sastha .. .o Do.
238 Maramvilakki Sastha S Do.
239 Pulimughathu S¢ stha .. Do.
240 Andoor Sastha . .. Do.
741 Pullayil Sastha . .. Do.
242 Kandanesseri Bhagavathy .. Do.
243 Nangoor Krisnnaswamy .. Do.
244 Mekkode Kottavila Sastha .. Do.
245 Panniyottu Thampuram .. Do.
246 Panniyottu Udayar .. . Do.
247 Gnarakuzhy Sastha .. . Do.
248 Kollepvilla Sastha .. . Do.
249 Kundala Sastha .. . Do.
250 Chempidari Amman e Do
251 Puliyoor Kunuchi Sivan .. Do.
252 Velimala .. .. .. Do.
253 Padmanabha Thoppu . Do.
254 Pammatbhu Moola .. . Do.
255 Munpala Sastha .. . Da.
256 Ponnayiramudayar .. . Do.
257 Kingini Sastha .. .. Do.
258 Pallikkara Sastha .. .. Do.
- 259 Ethankadu .. . .o Do.
260 Ardhakantan Sastha . Do.
261 Apathukathar ‘e .. Deo.
262 Karipalli .. .. .. Do.
263 Nethrakkci] .. . .. Dae.
' 264 Erumavila .. .. .. Do.

965 Alampara .. .. .. Do,
266 Kallettivila .. .. .. Do.
267 Kotheswaram . .. De.

268 Kantan Sastha .. .o Do.
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- Charitable Endowments.,
Major,
Group, Taluk, Number ard naie of minor o7
devaswom. petty.
1) )] 3 (4
Padmanabha- Kalkufam 269 Bhoothamuttam .. v Petty.
puram —CON{. 270 Manalikkara Elangon e Do.
——CORI, 270 TawyadiSahw .- ‘e Do. i
272 Kulangara Sastha .. .o Do, '
273 Ariyappan .. .. o Do.
274 Panchakanyaksa .. .. D _?
274A Kunnaka:! ., - .. Do
Kuzhithurai .. Kalkulun .. 275 Thiruvattar .. .. .. Major.
276 Thirupparappu .. . Do.
Vilavancode .. 277 Kuzhithura .. ‘e . Do.
278 Thirumala .. .. .- Do.
279 Parthivapuram . . .. Deo.

280 Nattalem Vishnu .. .. Do,
281 Nattalam Sivan e .o Do.
282 Thrivikramapuram .. e Do.

Kalkulam .. 283 Thajiyal .. .. .. Minor.

284 Thirumuramboos .. - Do. .
Vilavancode 285 Payanam .. .. .o Do.

286 Thirpramala .. . . Do.
Kalkulam 287 Kujasekharam .o .. Do.
Vilavancode .. 288 Ceamundy Amman .. .. Do.

289 Kelesworam .. .. .o Do.
290 Kannacode .. . . Do.
291 Kulapuram .. . .. Do.

292 Palugal .. .. .. Do. e
293 Cheruvalioor .. .. .. Do. o
Kalkulam .. 294 Aruvikara Krishnaswamy .. Do.

295 Puthiakavuy .. .. e Do.
Yilavancodez «. 296 Piracode .. e .. Do.

tlalkulam .. 297 Armandam .. .. .. Do.

Viivancode .. 298 Methu Kummal .. .. Dao.
- 289 Mannasekaratn




1959 : I N. Act 22]
Sroup. Talk.
(H ()
Ku.hithoral Vilavancade
Kalkulam
Vilavancode
Kalkulam

Vilavancode

Hindu Religzious »nd

Charitable Endowrents.,

Number and name of
devaswomn.

3

~uJ Thrippilamcode

302 Kamuim maiiam

303 Chithara: .o .
304 Karippara .. .o
305 Palliyara

306 Edakode .
307 Aducode ..
308 Puliyoérsala .

309 Kamukannoor .
310 Nelveli

311 Mangode

. 312 Bakthaprian

313 Chemmaruthankavu .o

314 Muttathura Mahadevar

315 Muthalar Kantan Sastha

316 Madayarathala Bhagavathy
317 Thenkara Kantan Sastha
318 Anayadi Sastha

319 Kottavila

320 WNattarthottm

321 Ramanalloor ..

322 Chettuthura

323 Vazhvil Pillayar

324 Athiserry

325 Jagadheeswaram

326 Kunnel

327 Attoor

328 Cherukole

329 Nankoikal

330 Kavinmoola

331 Punnakuzhi
332 Mulamoeodu
333 Manakampura
334 Pulippara Sastha

47

Major
minor or
petty.

®

Minor.
Do.

Petty.
Do.

Do.
Do.
Do.
Do.
i>o.
Do.

et

o ]
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Charitable Endowments.

Number and name of Major, .
Group. Taluk. devasworil. minoi or '
petty.
1 (2) 3) 4)

Kuzhithurai Vilavancode 335 Krishnaswamy .. .. Petty.’
—Cont. —cont. 336 Erathukoikal .. .. Do.
337 Kuranganvila .. . Do.
338 Somasingalam .o .e Do.
339 Cherumaruthankavu .o Do.
340 Chemmuthal e .o Do.

341 Mulagumoodu .. . Do.
342 Sivappada . .. .o Do.
343 Kariyodu .. .. .o Do.

344 Pottakad .. .- .o Do.
345 Aluvila .. .. .e Do.
346 Kunnuvila .. .. .. Do.
347 Kinathuvila .. .. Do.
348 Kanjiramthara . .o Do.
349 Pratteeswaram .. .. Do.

350 Kumpalamkavu .. . Do.
351 Vegampady .. .. .. Do.

352 Kuruthivila .. .. . Do.
353 Puliyamthara - .o Do.
354 Sambradu .. .. .. Do.
355 Kuthirode .. .. .. Deo.

256 Kuruchivila .. .. . Do.
357 Vanniyoor Mala .. .o Do.
358 Kirathoor .. .. .- Do.
359 Thittachal .. . .. Do.
360 Michakom .. .o .o Do.
361 Kuracode .. . - Do.
362 Achalipuram .. .. Do.
363 Uchirnala . .. .o Deo.
364 Mudyanvila .. .. . Do.
365 Kona Coil .. . .. Do.

366 vCheruvalloor Krishnan .e Do. o
367 Cheruvalloor Sastha Deva- Do. ‘
swaram.
367-A Devaswaram .. e Do.
. Shancotiah .« Shencettah .. 368 Kasbakulasekharanatha- Majoer.
’ swamy.




959 : T.N. Act 22]

Group.

1)

Shencottah—cornt.

Taluk.

(2)

Shencottah—cont.

Hindu Religlous and Charitable
Endowments

* Number and nam of devaswom.

(3)

369 Azhagiamanavalaperumal ..

370 Puliyara

371 Elathoor Madhunathaswamy
372 Ayikudy Subramaniaswamy.

373 Kilenkad Jamadhneeswara-
swamy.

374 Sampavarvadakara Sree

Moolanahaswamny.

- 375 Arya Vinayagar

376. Krishnaswamy

377 Surkui Ambalam

378 Natarajaperumal

379 Kuttala Vinayagar

380 Kalakanteswaram .
381 Thiruvenkita Venniperumal
382 Krishnaswamy

383 Arasalwar .

384 Pavxzhakothayyana:

385 Vedhanarayana Perumal - ..

386 Sundararaja Perumal

387 Kulasekhara Vinayagar
388 Nithyakalvani Ammancoil
389 Chekkadi Vinayagar ’
390 Muppidari Amman

391 Nalledampilla Ayyanar
392 Mabhattu Bhuthathan

393 Kulasekharanangammen
394 Theradimadan

395 Soolathuvamdayar

396 Kuttala Vinayaga.

397 Nalloor Mangai Amman
398 Pandanadheswara

399 Karkudi Veerakerala
Vinayagar.

Z( 0 Chelladam Pilla Ayyanar
401 Pattu Bhuthathan
(2 Neeli Arnman

349

Major,
minor or
petty.

S

Major.
Do.
Do.
Do.
Do.

Do.

Minor.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Petty,

-Do.
Do.



RT3 Rindu Reli grous and Chzr 't b
Endcyinents "
, Group, Folul:. Number il name of deviiworm.
b (2} (3)

Il N
PACRCC L G N-—Con,

B ™

Lhencottal

COHT.

403 Nirekulathayyanar
404 Thazhakkal Ayyanar
405 Veerakerala Vinayagar
406 Adbhisoora Vinayagar
407 Thadimadayar Sastha
408 Thottachi Ayyanar

409 Madayudayar Mani Kantan

Sastina.
410 Muppidar: Amman
411 Anchumuthayvanay. .
412 Kuravan Pattayyanar
413 Ahdikaniayyanar
414 Ulkottayyanar
415 Manamuthayvanar
4'6 Aryankavu Surukambalam
417 Marthanda Vinayagar

418 Adheenamazhaki Ayyanar ..

419 Parathimga Vinayagar

420 Nainathathu Muditha
Vinayagar.

42! Petchi Ammam

422 Sudalamadan .

423 Gopuramudayar

424 Vazhivettakaran

425 Adaikalamkatha Ayyanar

- 426 Sankara Vinayagar ..

427 Payikovil

428 Palavoodayar

429 Chundakattu Vinayagar
430 Lekshmi Narayana Perumal
43! Azhagianachi Amman

432 Panayadian Sastha

433 Chempaka Vinayagar

434 Pinamsjasoodum Perumal .

35 Padukula Sastha .. e

476 Muppidari Amman ..

[1959 : '[.N. Act 22

Majer,
minor o
peity.
4
Petiy,
Do.
Do.
Do.
o.
Do.
Do.

IDRR
Do,
Do,

B

Lells

43 Karukanni Amman Do.
S———— AT A SRR SOt

G




1955 0 T, At XD
corp. Telido, '
2y (2)
Shencottah Shencottah
—cont. — 12t

iroe BeBgiom s T iLm LT
Endowmernts

Number and name of
devaswom.

(3

438 Mada Oodayar

439 Oolakamman .. ..
440 Marthanda Vinuiyagar
441 Chocka}ingaswamy
242 Gangaikkuvazhthamman.
443 Arassaki Vinayagar

444 _Theradi Vinayagar

445 Muppidari Amman

446 Nallamankar Vinayagar ..
447 Palavoodayar Sastha

443 Silayedutbar Sastha

449 ThervecthaVinyagar

430 Srecneeikanti Amaman

451 Sila Pilfaysir

452 Daurgat Arman

453 Bhadrakali /.mman

454 Magaswoemi

<55 Manhamutti Avveinny

e

IR | N v Sy

Major,
minor or
petty.

®

Petty.
Do.
Do.
Do.
Do.
Do.
Do’
Do.
Do.
Do.
Do.
Do.
Do.
o,
12¢.
Do,
Do

iso,
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Hindu Religious and Charitable [1959 :

Endowmeuts

v ScuepuLe 1 .
[See ection 6(23).)
1 ART ',

List of Unincorporated Devaswoms.

T.N. Act 22

“erial numbzr and name of gro:p.

(1)
i Bhoothapandy Group

7 MNagercoijl Group

'3 Pudmanabhapuram Greup

4 Kuzhithurai Group

5 Shencottah Group

Name of dzvaswoni.
(2)

1 Ethiravally Chozhavinayakar Thazha-
kudy.

2 Thazhayil Kanthan Sast’ a.
3 Kakkuma Vinayagar.

4 Kannimoolavighaneswarar.

5 Bheemanagari Ethiravally - Chozha-
vinayagar.,

6 Thrikkalivanam Fund in the  Tzha-
kudy Devaswom.

7 Marukathala Kantan Sastha Devas~
wom. ’

8 Thanuvalingaswamy Devaswom.

9 Kaikonda Vinayagar Devaswom.

10 Kappiyara Mahadevar Devaswom.

11 Maravoor Kantan Sastha.

12 Kotheswaram Devaswom.

13 Ashtami Sadya Endowment  Fund
in Major Thirtmala Devaivwem.

14 Ayukudy Subramanyaswamy
Devaswomn.

15 Elathoor Sundararaja Perumal.

16 Puliyara Arya Vinayagar.

17 Adheenom Kathawar.

'8 Azhakanachi Amma .
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Endowments

Part II.
Serial number and name of group. | Name of devaswon.
N @ |
1 Bhoothapandy Group .. .. 1 Ninar-Edakkavudayar Kanthan Sastha,
Ananthapuram.
2 Negercoil Group .. .. .. 2 Puthugramam, Ramanamatam Bhootha-
than, Puthugramam, Therror.
3 Vembannoor Eswarakalathampuran,
Vembanoor, Necndakara.
3 Padmanabhapuram Group .. 4 Sree Bhoothanathaswamy, Rajakka-
mangalam.

5 Thiruvidakkode, Aloor.

6 Edamala Sastha, Aloor.

7 Kannanthitta Sastha, Aloor.

8 Cherithala Sastha, Aloor.

9 Elangeri Kanthan Sastha, Aloor.

10 Earattapadi Sree Padmanabhaswamy
and Kalpaka Pillayar, Aloor.

11 Notchikulamm Sastha, Colachel.

4 Kuzhithura Group . .. 12 Poottetty Sankaranainar Kulathu
Mahadevar, Killiyoor.

Part 1L
Name of group. Namn: 2 of devaswom,
ey (2)
Padmanabhapura Group .. .. 1 Mauattakkad Ehoothathan, Kotha-

.nalloor.

2 Attinkara Padmanayyar, Kadis-
pattinam. .
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354 Hindi Roligious and Charitable (1959
Endowment

‘{{ ScuepuLe THL)]
Ceurt-fees payable umder the Act.

(See section 154d),

; Deseription of decument. Proper
) N jdt‘:,'
1)) : ) (%)
I. Surrs. 13,
41(2)(A)¥(ii) . Suir for determining whether the inam ccmprises both i}:2 50
Proviso melvaram and kudivaram or only melvaram.

53(6) Suitagainst order under section 33(5) .. .. .. 54
59 Suit for vemoval of trustee of math or specific cndow- 50

ment attached to math.

70. Suit against order of Commissioner .. .. .- 5
72 (4) . Suit for the cancellation of the notification .. . 50
2[75-C (1) Suit for the cancellation of the notification .. . 50}
84 Suitagainst award .. .. .. .. .. .. 50

II. A»PLICATIONS TO COURT OR TRIBUNAL.
47 (4) Application to Court against 3(order of Government, 110}
: Commissioner or Deputy Commissioner.)

821 Application to the Tribunal .. .. . .. 5
90(4) (a) Application to Court against order of surcharge .. .. ¢[20)
101 Application for delivery of possession .. .. .. 2

1II. APPEALS TO COURT. ‘
70 (2) Appeal to Higt. Court .. - .. . .. R
72 (5) Appeal to High Court e .o .o 35
8{75-C (2) Appeal to High Court .. .. .. .. .. 50]

1 The original schedule 1 the ""incipal Act was numbered  us ‘»m du T
thereof by section 19 of the Tami! ~Nudu Hindu Religious and Charitaui.
(Third Amendment) Act, 1974 ¢+ =mil Nadu Act 50 of 1974).

=Thisentry was insoiicd by covtion 3 (i) of the d’%
Charitable Endowrasiss (Amend:enty Act, 1965 (Tam

Ly section 18 (a) ui §

5These words wurd subsiiiod
Religious and Charitable Endowments (Amendment) Act, 1978
of 1978) for the words  order of Government or Cornmiss i turn wore

substituted for the - 'm ds “order oi Tommissioner” by szciios Tamil Nadn
Hindu Feligious and Charitable Todowments (Amendment and 5 “’wvmons)

Act, 1976 (President’s Act 24 o 1970},
€4 Z9% Lo, o cct,ﬂ,l z 0'“ &y 1 Nddu

sThese figures were substituted for the ficv Fam
Hindu Religious and Chartable Endowments (Second Amers ment) & 965 {Tamil

Nadu Act 31 of 1965). |
5Tids entry was inserted by section 5 (ii) of the Tamil Nadu i :a Religious
and Charitable Fnduwmmm(%nmndmem) Act, 1965 (Tamil Nadu At 16 of 1965).

“ade o Hindu

Nadu Act 42
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Section.

1)

64 (3) (u)

55(H
85 () (@)

66 (1)
a6 Du

69 (3)

order passed under section 69 (1) or deomed 1O
have been so passad.

1These figures wetre subsitituted for the figure «5» nhy section 2 of the

- rsir-
T.N. Ac. w.:s:“ Relegious Charitchle 283
%) ! Endowments
w_, i Deseription of dociment. Proper fee.
._ (2) 3
(V. AesiICATIONS TO GOVERNMLN G, WER (R
DepiTy COranissioneR, 1S,
Apolication to Government for excending tf 23
ol the Act,
Applicaiion to Commissinner for revision .. .. 1110]
Avplication (¢ Depity Cormissione? . 190}
Application by frusice for recoveri: from parsén in 3
posssssion of propzrey specific of en .owment.
Application by peison in such possession for racovery 2
from person respunsible in law for performance of
service or charty.
Application 10 Comrmissioner for conient 10 suit for H10]
removal of trustee of math or specific endowm:nt
attached to math,
Appiication for decision of dispute ot matter under the 15
section. _ v
Application for saitlement of scheme by Deputy Com- 0
® missijoner.
Application {0 modify oc cancel scheme settled indor 03
section 54 (1) or «izsmed to have becn so settled.
Appiication {or 53¢ 1amant of scheme by the Comtnissioncy 50
Application to modify or cancel scheme sz 1e€ under 125
section 65 (1) or deemed to have been s sctiled,
Application for order under the section: .. .. .. 11351
Application to modify or cancel order passod  vander 1125]
section 66 (1) or dssmad to have been 50 passed.
Applicatior t0 Commissioner to modifty or canecel 11251

Tamil Nadu Hindu Religious and Charitable Endowiaents { Seenid Amondemnt) Act,
1965 (Tamil Nadu Act 31 of 1965).

This entry was m.nmma@g. by section 18 (b) () of the Tamil Nadu Hindu Realigious
and Charitable Endowments (Amendment) Act, 1978 (Tanil Nedu  Act 42 of 1978)
which was Ammama t0 have come jnto force on the 14th August 1978).

RIS
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Section Description nf dom Proper fee,
) ) 3
:’i.CE' ( )
VI. ArrLICA'ION TO GOVERNMENT CO) _ISSIONER OR
Deputy COMMISSOINER.

\ RS.
1176 (6)] Application to Government to cancelnotification / .. 2]25]
75-C (3) Application to Government to cancel notification . 2[25]
1:4 Application to Government for revision .. o .e 2[25]
s[114-A Application to Government for review .. .o .. [25]

C11E 2X)0) Application for modification or cancellation of order

' under section 67 of the Madras Hindu Religious

! ‘Endowments Act, 1926 .. . .. .. 2[25]

V. APPEALS TO GOVERNMENT COMMISSIONER OR DEPUTY
COMMISSIONER .

22 (5) Appeal to Goverument against order of Commissjoner 2[20]

24 (6) Appeal to Government agsinst decision of Commissiner. [5]

26 (5) Appeal to Commissioner against order of Deputy 2[25]
Commissioner.

34 (4) Apea] to Government against order of Commissioner 15}
regarding alienation of property.

37 Appcal to Government against order of Commissioner 5
under section 36.

38 (3) Appzur .. Government against order of Commissiosier 5
under section 38 (1) or (2).

38 (3) Appeal to  Commssioneer against order of Deputy S
Commissioner under section 38 (1) or (2).

53 (5) Appeal by trustee ageinst order of punjshment o 2[251

54 (4) Appeaj to Commissione: against odrer of Deputy ?[25]

Commissiner 2ppointing temporary successor to
hereditary trustee.

55 (4) Appeal to Deptuy Commissioner against order of 5
trustee under sections 5[55(1)].

These entries were substituted for the entry “72 (6). Application to Government
to cancel notification of religious institution under Chapter VI. . ..5" by section 5 (iii)
of the Tamil Nadu Hindu Religilus and Chartiable Endowments (Amendment)
Act, 1965 (Tamil Nadu Act 16 of 1965),

2These figures were substituted for the figures ““5* by section 2 of the Tamil Nadu
Hindu Religious and chartiable Endowments (Second Amendment), Act 1935
(Tamil Nadu Act 31 of 1965). .

*This entry was inserted by section 18 (b) (11) of the Tamil Nedu Hirdu Religicus

and Chartiablée Endowments (Amendment) Act, 1978 (Tamil Nzdu Act 42 of 197¢)

which was deemed to have come into fo: ce on the 14th August 1978.
“This entry was inserted by section 5 of the Tamil Nadu Hindu Religious and
Chartiable Endowments (Second Amendment)) Act, 1S61 (TemilNedv Act4C of 1961
5These figures and bracket: were substituted for the figires and brackets ““55(3)”
by section 5 (i) of the Tamil adu Hindu Religicus and Cheriteble Fr.dc 16
(Amendment) Act, 1970-(Ta =il Nadu Act 2 of 1971). i

DS —




T feame T A y 23 Himdu Relighows and Charituse: . . S5 7 S
Endowmen:;

Section, Desmpnon of docament. Propey f‘ er
O - : @ . 123
' ' _ R,
V. ArpEALS T0 GOVERNMENT, COMMISSIONER OR DEPUTY
CoMMISSIONER—coON?.
56 () Appeal to Deputy Commissioner by office-holder or 5
servamit against order  of punishment passed by
A trustee,
TILL T ' L ' ";..]
58 (4) Appeal to Deputy C mzmsszoner against order of 21201
Area Committee regarding dittam.
58 (4) Appeal to Commlssmnet against appellate order of 2[20]‘
Deputy Commissioner. .
59 (2) Appeal to Government agamst Coramissioner’s. refusal q201
to give consent. '
69 (1) Appeal to Commissioner against oider of Deputy [25]
Commissioner under Chapter V.
79 (1) Appeal to Commissioner against order of Deputy 5
Commissioner.
g1 () Appeal to Commissioner agamht order of Deputy 5
Commissioner.
86 (4) Appeal against order regarding budget——
(i) to Deputy Commissioner .. - . .. 310}
(ii) to Commissioner ., .e .o e e 10}
(ili) to Government .. .. S .o - 10}
90 (4) (b) Avppeal to Government against order of surcharge .. 27201
118 ) © Appeal to Commissioner agairst any modification or = %25}

cancellation made by Deputy Commissioner.

1 The following entry was omitted by section 5 (ii) of the Tamil Nadu Hmdu

Re]flgl;;ulS) and Charitable Endowments (Amendment) Act, 1970 (Tamil Nadu Act
2 of 1971) i~

“56(3) Appeal to Comrmssxoner by herednary ofﬁoe-holder 5"
or servant against appellate order of Deputy Com~
missioner.

2 These figures were substituted for the figure “5" by section 2 of the Tamil Nadu

Hindu Religious and Charitable Endowments (Second Amendment) Act, 1965 (Tamil
Nadu Act 31 of 1965).

125-6 =24
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Endowments (Amendment)

1[TAMIL NADU] ACT NO 19 OF 19682

“t . THE }[TAMIL NADU] HINDU RELIGIOUS AND
CHARITABLE ENE&WMgBN’IS (AMENDMENT)
‘ 1968.

[Received the assent of the Govemor on the gth Octeber

- 1968 , first published in the Fort' St. George Gazette

‘ lExgtagzordmary, on the 8th October 1968 (Asvimx 16
890).] |

“An Act fur ther to amend the 1[Tamzl Nadu] Hindu Relzg:ous
and Charitable Endowments Act, 1959..

Bg it enacted by the Leglslature of the 3[State of Taml
Nadui| in the Nineteenth Year of the Republic: of India

as follows —

.. »:;Shoua dide a0d” 'y (1) This Act may be oalled the 1[Tamil Nadu
‘ ﬁﬁ‘t”e“w “  Hindu  Religious =~ and Charltable Endowments

(Amcndment) cf, 1968

(2) It shallcome into force 6n such date as the State
‘Government may, by notlﬁcatlon appoint. ’

v 2435, [The amendments made by these sectlons havc
.. already been incorporated in the principal Act, i.e.,
’ Tamil Nadu Act 22 of 1959.] :

Abolition of 36. (1) On and from the date of the commenoement
area ocommit- of this Act, all the area committees constituted under
tees and section 15 of the principal Act shall stand abolished and
sevings. any member of such committee shall, with effect from the

said date, ceass to hold office as such member.

(2) All orders passed. decisions made, proceedings
or action taken and things done ty the area committee
under the principal Act or the rules made thereunder
before the date of the commencement of this Act, shal
be decemed to have been passed, made, taken or done
by the Assistant Commissioner concerned under the
principal Act as amended by this Act,

1These words were substituted for the word * Madras » by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
'll‘gg)ul Nadu Adaptation of Lyvs (Second Amcndment) Order,

2 For Statement of Objects and Reasons, see Fort St. George
Gazette Extraordinary, dated the 19th August 1968, Part IV —
Sectxon 3, pages 94 95.

8 This expression was substltuted for the expression * State of
Madras ” by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend-
meat) Order,_ 1969.
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Endowmcents (Amendment)

o

TAMIL NADU ACT No. 2 OF 1971.*

HE. TAMIL NADU HINDU RBLIGIOUS AND CHARITABLE
| ENDOWMENTS (AMEBNDMENT) AcT, 1970.

eived the assent of the Governor on the 8th January 1971,
rst published in the Tamil Nadu Government Gazette
Extraordinary, on the 12th January 1971 (Pausa 22, 1892).]

T IC .
t Act further to amend the Tamil Nadu Hindu Religious
and Charitable Endowments Act, 1959.

t'enacted by the Legislature of the State of Tamil
%du in the Twenty-first Year of the Republic of India as
oWs :—

This Act may bz called the Tamil Nadu Hindu Short title.
‘fi“g{ogs and Charitable Endowments (Amendment)
970. :

2-5. [The amendments made by these sections have
Iready been incorporated in the principal Act, namely,
Tamil Nadu Hindv Religious and Charitable Endow-
ats Act, 1959 (Tamil Nadu Act 22 of 1959).] .

46. (1) The provisions of thc principal Act as amended Act to apply to
:by. this Act shall apply to vacancies among the office~ existing and

: . . X . - . « . future
holders or servants cf the religious institutions existing vacancies

, or arising after, the date of the publication of this Act. :

+(2) Any fit person appointed under sub-section (3)
f section 55 of the principal Act, as in force immediately
efore - the date of the publication of this Act shall be
emed to have vacated his office, and the vacancy in the
st of office-holder or servant shall be filled up in
ccordance with the provisions of the principal Act, as
mended by this Act.

' (3) Any appeal pending before the Deputy Commi-
ner under sub-section (4) of section 55 or before the
tnmissioner under sub-section (3) of section 56 of the
cipal Act as in force immediately bofore the date of
publication of this Act shall abate. "

. Explanation~In this section, ‘date of the publication

. of this Act’ means the date of publication of this Act in
" Tamil Nadu Governmen: Gazette.

B" + For Statement of Objects and Reasous, see Tamil Nadu
overnment Gazette Extraordinary, dated the 30th November
0, Part IV—Section 3, pages 331332,
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Endowments (Third Amendment) I

TAMIL NADU ACT NO. 50 OF 1974.*

THE TAMIL NADU HINDU RELIGIOUS AND
CHARITABLE ENDOWMENTS (THIRD AMEND-
MENT) ACT, 1974.

[Received the assent of the President on the 2lst November
1974, first published in the Tamil Nadu Gevernment
Gazette on the 27th November 1974 (Karthigai 12,
Anantha (2005—Tiruvalluvar Andu)).] :

An Act further to amend the Tamil Nadu Hindu
Religious and Charitable Endowments Act, 1959,

Be it enacted by the Legislature of the State of Tamil
Nadu in the Twenty-fifth Year of the Republic of India
as follows :— . ,

Short titte and 1. (1) This Act may be called the Temil Nadu Hincu

Religious and Charitable Endowments (Third Amend-
ment) Act, 1974. B

) It shall come into force on such date as the State
Government may, by notification, appeint.

2-13. [The amendments made by these sections have
already been incorporated in the principal Act, namely,
the Tamil Nadu Hindu Religious and Char taple Endow-
ments Act, 1959 (Tamil Nadu Act 22 of 1959).]

14. Any legal procesdings taken on behalf of or against
the Board constituted under section 4 of the Temil Nady
(Transferred Territory) Incorporated and Uninccrperated
Degvaswoms Act, 1959 (Tamil Nadu Act 30 of 1959),
may be continued by or against the Board of Trustees
constituted under clause (b) of sub-secticn (1) of secticn
47. Any amount including costs, under any decree or -
order of court obtained for or on behalf of the said Board
shall be recoverable by the Board of Trustess constituted
under clause (b) of sub-section (1) of section 47.

*For Statement of Objects and Reasons, see Tamil Nadu Govern-
ment Gazette Extraordinary, dated the 9th April 1974, Part IV .
Section 1, Page 133,




e

1974: T N. Act 50] Hindu Religious and Charitable 417
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15. Notwithstanding any law, custom or contract to Provision for
the contrary, the following provisions shall apply in regard St of
> . . . Devaswom
to the persons employed in the administration of any goard,
Incorporated and Unincorporated Devaswoms immediately

before the date of the commencement of this Act i—

(1) The Government shall have power to terminate
the service of any such person after giving one calendar
month’s notice or paying him one month’s pay in lieu of
such notice.

Q) Persons whose services are retained shall be
governed by such rules as the Government may make in
1egard to them.

16. (1) The Tamil Nadu (Transferred Teiritory) In- Repeal.
corpoiated and Unincorporated Devaswoms Act, 1959
(Tamil Nadu Act 30 of 1959), is hereby repealed.

(2) (1) On and from the date of the commencement
of this Act, the Board constituted under secticn 4 of the
Tamil Nadu (Transferred Territory) Incorporated and
Uaincorporated Devaswoms Act, 1959 (Famil Nadu
Act 30 of 1959), shall stand abolished and any member of
such Board shall with effect from the said date, cease to
hold office as such member.

(ii) All orders passed, decisions made, proceedings
or action taken and things done under the said Tamil
Nadu (Transferred Territogy) Incorporated and Unin-
corporated Devaswoms Act, 1959 and the rules made
thereunder before the date of the commencement of this
Act, shall be deemed to have been passed, made, taken
or done under the principal Act as amended by this
Act, by the Board of Trustees constituted under clause
(b) of sub-section (1) of section 47 of the principal Act.

17. [The amendment made by this section has already
been incorporated in the principal Act, namely, the Kanya-
kumari Sreepandaravaka Lands (Abolition and Conversion
into Ryotwari) Act, 1964 (Tamil Nadu Act 31 of 1964).]

18. [The amendment made by this section has clready
been incorporated in the principal Act, namely, the Kanya-
kumar; Sreepadam Lands (Abolition and Conversion into
Ryotwari) Act, 1972 (Tamil Nadu Act 11 of 1973).]

19. [The amendment made by this section has already
been incorporated in the principal Act, namely, the Tamil
Nadu Hindu Religious and Charitable Endowments Act,
1959 (Tamil Nadu Act 22 of 1959).]

125-10—27
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Charitable Endowments (Amend-
ment and Special Provisions)

PRESIDENT’S ACT NO. 24 OF 1976,*

THE TAMIL NADU HINDU RELIGIOUS AND
CHARITABLE ENDOWMENTS (AMENDMENT
AND SPECIAL PROVISIONS) ACT, 1976.

[Received the assent of the President on the lst June 1976,
first published in the Tamil Nadu Government Gazette
Extraordinary on the 1st June 1976 [Vaikasil9, Nala
(2007—Tiruvalluvar Andu)).]

Enacted by the President in the Twenty-seventh Year
of the Republic of India.

An Act further to amend the Tamil Nadu Hindua Reli-
gious and Charitable Endowments Act, 1959,

In exercise of the powers conferred by section 3 of the
Tamil Nadu State Legislature (Delegation of Powers)
Act, 1976 (41 of 1976), the President is pleased to enact
as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu
Religious and Charitable Endowments (Amendment
and Special Provisions) Act, 1976.

(2) It shall come into force at once.

2-10. [The amendments made by these sections have
already been incorporated in the principal Act, namely,
the Tamil Nadu Hindu Religious and Charitable Endow-
ments Act, 1959 (Tamil Nadu Act 22 of 1959).]

11. (1) Notwithstanding anything contained in the
principal Act every non-hereditary trustee of every reli-
gious institution appointed ungier any of the provisions
of the principal Act and holding office as such on the
date of commencement of this Act shall cease to hold
such office on such date.

(2) On and from the date of commencement of
this Act, the functions of the Board of Trustees or of the
Trustee, as the case may be, of any religious institution

# For Reasons for the enactment, see Tamil Nadu Government
Gazette Extraordinary, dated the Ist June 1976, Part IV—Section
2, Pages 224-225,

Short title and
commencement.

Non-hereditary
trustees to cease
to hold office,
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Charitable Endowments (Amendment
and Special Provisions)

shall, until the vacancy is filled up in accordance with the
provisions of the principal Act as amended by this Act,
be performed—

(@) by the hereditary trustee oL trustees, if any,
of such institution, and

{(b) if there is no hereditary trustee, of such
institution, by the executive officer or if the Government
so direct, by a fit person, appointed by the Government,
the Commissioner, or the Assistant Commissioner, as

the case may be,

?3) Notwithstanding anything: contained in the
principal Act,—

(@) any non-hereditary trli‘stee who ceases
to be such non-hereditary trustee under sub-section (1)
shall hand over within a period of ten days from the
date of commencement of this Act or within such further
time as may be granted by the Commissioner, any records,
accounts and properties of the religious institution which
are in, or have come into, his possession or control, to
the hereditary trustee, executive officer or fit person,
as the case may be, referred to in sub-section (2) ;

(b) if any such non-hereditary trustee fails to
comply with the provisions of clause (a), he shall, on
conviction by a Metropolitan Magistrate or a Judicial
Magistrate of the first class, be punishable with imprison-
ment for a term which may extend to three years, or
with fine which may extend to five thousand rupees,

or with both ; I

(¢) the Magistrate referred to in clause (b) may,
pending the conclusion of the trial, appoint a Receiver
to take possession of the records, accounts and proper-
ties of the religious institution from such non-hereditary
trustee and the remuneration, if any, paid to the Receiver
and other expenses incurred by him shall be paid out
of the income of the religious institution concerned.
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Charitaple Endowments
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Special Provisions)

12. Every vacancy occurring in the office of non- Filling up of
hereditary trustees under section 11 shall be filled up vacanciesof the
in accordance with the provisions of the principal Act ﬁg%;{.ynon'
as amended by this Act within a period of one year from trystees.
the date of commencement of this Act or within such
further period not exceeding *[five years] as the State
Government may, by notification, specify in this behalf.

1These words were substituted for the words “four years”
by section 2 of the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment and Special Provisions) Amendment
Act, 1981 (Tamil Nadu Act 30 of 1981). [The words “four years”
were earlier substituted by section 2 of the Tamil Nadu Hindu
Religious and Charitable Endowments (Amendment and Special
Provisions) Amendment Act, 1980 (Tamil Nadu Act 22 of 1980),
which was deemed to  have come into force on the 30th May
1980, for the words ‘“‘three years”, which in turn were substi-
tuted for the words ‘““two years” by section 2 of the Tamil
Nadu Hindu Religious and Charitable Endowments (Amendment
apd Special Provisions) Amendment Act, 1979 (Tamil Nadu Act
52 of 1979), which was deemed to have come into force on the
30th May 1979.]




..

1098 : T.N. Act 42] Hindu Religious and Charitable 945
Endowments (Amendment)

TAMIL NADU ACT NO. 42 OF 1978.*

THE TAMIL NADU HINDU RELIGIOUS AND
CHARITABLE ENDOWMENTS (AMENDMENT)
ACT, 1978.

[Received the assent of the President on the Sth October
1978, first published in the Tamil Nadu Government
Gazette Extraordinary on the Tth October 1978 (Purattasi
21, Kalayukti (2009-Tiruvalluvar Andu)).] '

An Act further to amend the Tamil Nagu Hindu
Religious and Charitable Endowments Act, 1959,

Bk it enacted by the Legislature of the State of Tamil Nadu
in the Twenty-ninth Year of the Republic of India as
follows :— .

1. (1) This Act may be called the Tamil Nadu Shorttitle and
Hindu Religious and Charitable Endowments (Amend- commence-
ment) Act, 1978. ment.

(2) It shall be deemed to bave come into force on
the 14th August 1978.

2-18. [The amendments made in these “sections have
already been incorporated in the principal Act, namely,
the Tamil Nadu Hindu Religious and Charitable Endow-
menis Act, 1959 (Tamil Nadu Act 22 of 1959).]

19, Notwithstanding anything contained in the Tamil yyereditary
Nadu Hindu Religious and Charitable Endowments trustee or fit
(Amendment and Special Provisions) Act, 1976 (Presi-person, ctc.,
dent’s Act 24 of 1976), the hereditary trustee or trustees ¢°35° t0
or the executive officer or a fit person referred to in sub- ff;fc(:{gr’ls of
section (2) of section 11 of the said Act, as the case may Board of
be, empowered to perform the functions of the Board Trustees.
of Trustees or of the trustee, as the case may be, of any
religious institution under the said section 11, shall cease
to perform such functions on and from such date as may
be specified by the Government or any officer authorised
by them in this behalf :

* For Statement of Objects and Reasons, see Tamil Nadu
Governmeni Gazette Extraordinary, dated the 7th September
1978, Part IV—Section 1, Pages 438-—439,

125-10—60
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946 Hindu Religions and  [1978 : T. N, Act 42

Charitable Endowments g »

(Amendment) j

Provided that such ‘date shall be a date subsequent

to the date of the constitution of the Board of Trustees

or of the appointment of a trustee, as the case may be,
under the principal Act as amended by this Act.

20. (1) The Tamil Nadu Hindu Religious and Chari-

~ table Endowments (Amendment) Ordinance, 1978 (Tamil

Nadu Ordinance 10 of 1978), is hereby repealed.

(2) Notwithstanding such repeal anything done or
any action taken under the principal Act as amended by
the said Ordinance shall be deemed to have been done or
taken under the principal Act as amended by this Act,

as if this Act had come into force on the 14th August
1978.
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Tamil Nada Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the President on the 11th February 1987 and
is hereby published for general information :—

ACT No. 2 OF 1987.

An Act [urther to amend the Tamil Nadu Hindu Religious and
Charitable Endowinents Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu
‘in the Thirty-seventh Year of the Republic of India as follows:—

1. Short title and commencement.-—(1) This Act may be called
the Tamil Nadu Hindu Religious and Charitable Endowments

(Amendment) Act, 1986.

(2) It shall come into force on such date as the State Govera-
ment may, by nctification, appoint.

‘A Gronr) W22 By, £103)—0 [ 25 )
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‘.
vy

| 2. Amendment of section 92, Tamil Nadu Act 22 of 1959, ——In

| soction 92 of the Tamil Nadu Hindu Religious and Chantable Endow-
ments Act, 1959 (Tamil Nadu Act .22 of 1959), . T

@ in sub-section (1), for the words “ seven per centum }thefT

words ten per . centum” shall be. subsﬂtuted

. (i) in ‘sub-section- (2), for the words “one.and a ha]f per cen-
tum 7, the words “four per centum ” shall be substituted.

(By order of the. Governor),

S '§. VADIVELU,

f e Commiissioner and Secretary to Government,

“ _ Law Department.
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k| ~ Tamil Nadu Acts andOrdmageea.

The following Act of the Tamil Nadu Legislative ‘Assembly received the
assent of the President on the 11th November 1991 and is hereby published for
general informafion :—

ACT No. 46 OF 1991.

An Act further to amend the Tamil Nadu Hindu, Rehgwus and Charitable
Endowments Act, 1959.

BE it enacted'by the Legislative Assembly of the State of Tamil Nadu in

the Forty-second Year of the Republic of India as follows :~—
1. (1) This Aet may be called the Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment) Act, 1991,
(2) It shall come inm force on such date as the State Government
may, by notification, appoint.
E 9 2. In the Tamil Nadu Hindu Religious and Charitable . Endowments
3 ‘ m 4959, Aet, 1959 (hereinafter referred to as the principal Act), in section 6,—

(1) clanse (1) shall be omitted ;
(2) after clause (8), the following clause shall be inserted, namely:—

“ (8-A) “District Committee ” means a Distriect Committee consti-
tuted under section 7-C ;" ;

(8) clause (15-A), shall be omitted ;
(4) after clause (20), the following clause shall be inserted. namely:—

# (20-A) “ Temple Administration Board ” means the Tamil Nadu
memple Administration Board established under section 7; 7.

(A Group) IV-2 Ex. (588)-—1 [ 143 |

Short title and
' commencément.

Amendment of
section 6. M
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Amendment of 2. For section 7 of the principal Aet, the following shall be subastituted,

section. 7. namely :—

“ CHAPTER I-A. 1

ESTABLISIIMENT OF TEMPLE ADMINISTRATION BOARD AND "

CONSTITUTION O DISTRICT COMMITTEES.

Establishment of 7. (1) With effect on and from such date as the Governinent may, by "‘f

.}:::gleNad“ natification, appoint in this behalf, there shall be established a Doard) by the ]

:dmjnistraﬁom name the Tamil Nadu Temple Administration Board.
O

(2) The Temple Administration Board shall be a body corporate
having perpetual succession and a common seal with power to acquire and
hold property and to transfer any such property subject to such conditions
and restrictions as may be prescribed and shall by the said name sue and be

sued

(3) It shall be lawful for the Temple Administration Board to reorga-
nisc the administrative set up in respect of the religious institutions and en- :
dowments in the State so as to ensure better administration and governance of b 4
ihe religious institutions and endowments, in  accordance with the provi- '
sions of this Aect.

. 7-A. (1) The Temple Administration Board shall consist of the follew-
Composition of i .

Temple Adminis- ing menibers, namely (=

tration Board.

“ (@) the Chief Minister, who shall be the Chairman, ex-officio ;

(b) the Minister incharge of the portfolio of Hindu Beligious and
Charitable Endowments in the State of Tamil Nadu, ex-officio ; :

+ (¢) the Secretary to Government incharge of Hindu Religious and

Charitable Endowments, ex-officio ;
(d) the Commissioner, ex-officiv ;

(e) such number of officials and non-officials as may be preseribed,
rrofessing IHindu religion, nominated by the Government, of whom one shall
e a member of the Scheduled Castes or Scheduled Tribes :

Preovided that the number of members so nominated under this c¢lanse
shall not exceed eighteen. '

Egxplanation—TFor the purposes of this sub-section und sub-section (1)
of section 7-D, “ Scheduled Castes ” and “ Scheduled Tribes ” shall have the
same meaning assigned to them respectively in clauses (24) and (23) ‘of
Article 366 of the Constitution. :

(2) The Commissioner shall be the Seeretary to the Temple Adminis-

tration Board.

(3) The term of office of the members of the Temple Administratinn
Board nominated under clause (e) of sub-section (1) and other matters relat.
ing to the conduct of the mecting of the said Board shall be such as may li-
Jn-(-m-ribcd. N
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7-B. (1) Subject to the other provisions of this Act and to any rules
made under this Act, the general superintendence of all religious institutions
and endowments in the State in relation to all matters, except those wiich are
expressly required by this Act to be dealt with by the Commissioner, vepury
Commissioner or the Assistant Commissioner, shall vest in the Tempis Admi-
nistration Board and it shall be the duty of the Temple Administration Board
so to exercise its powers under this Act as to ensure that the religicus institu-
tions and endowments under its superintendence are properly maintained,
controlled and administered and the income thereof iy duly applied to  the
objects and for the purposes for which such religious institutions and cndow-
ments were created or intended. .

{2) Without prejudice to the generality of the foregoing power, the
functions of the Temple Administration Board shall be—
(a) to maintain a record containing information relating to the

oriwin, income and object of every religious institution or endowment ;

(b) to ensure that the income and other property of the religious ins-
tituticns and endowments are applied to the objects for which such religious
institutions or endowments were crcated or intended ;

{¢) to give directions to the District Committee for the administra-
tion of the religious institutions and endowments ;

(d) to accord previous sanction for alienation of iramovable trust
property referred to in section 34,

(e) to divect the utilisation of the surplus income of the religions
institutions or endowments consistent with the objects of the religious 1mt1tu-

tions or endowments :

Provided that the Temple Administration Board shail not issue any
direction prejudicial to any temple or endowment unless the trustees concern-
ed have had a reasonable opportunity of making their representations ;

(f) to constltute a Distriet Committce for each district or for twe or
more districts ;

(g) to exercise control over the administration of maths ;

(k) to constitute Board of Trustees in respect of any religious ins-
titution whose annual income, as calculated for the purposes of the levy of
¢contribution under sub-section (1) of section 92, is not less than rupees one
jakh ; and

(1) generally to do all such acts as may be necessary for the due
<ontrol, maintenance and administration of the religious institutions and
endowments,

7-C. (1) The Temple Administration Board shall constitute a Distriet
{-mmittee for each district or for two or more districts for the purpose of
constituting the Board of Trustees for each religious institution, whose
anrual income as caleulated for the purposes of the levy of  contribution
under sub-seetion (1) of scetion 92, is less than rupeey one lakh.

(2) The religious institution whose annual income as caleculated for
+he purposes of the levy of contribution under sub-scetion (1) of seetion 92
is less than ten thousand rupees shall be grouped together by the Distriet Com-
mittee in such manner as may be prescribed for the purpose of constituting
a woard of Trustees for the administration and governanee of such religious

=stitutions.
. (1) Every District Comlmttee shall consist of the following moem-

ners, namely —

(a) a Chairman ; and

() such number of oﬁiclals and nom-officials not exeeedmg eleven,
us may be prescribed, ‘ S

]2 Group) 1V-2 Ex. (588)—1a

Powers and
fuactions of
Temple Administra

tion Board.

Ceonstitution of
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professing  Hindu religion, nominated by the Temple Adminigtration
Board, of whom one shall be a member of the Scheduled Castes or Scheduled E 3
Iribes. 3

(2) The Temple Administration Board may appoint & Deputy Com- E
missioner or an Assistant Commissioner, as the case may be, as Secretary te A
the Distriet Committee.

(3) The term of office of the members of the Distriet Committee and -
other matters relating to the conduct of the meeting of the said Comimittee
shall be such as may be prescribed.

Functions of 7-E. Subject to the other provisions of this Act and to any rules made
District under this Act, the District Committee may exercise powers in respect of the

Committee. following matters relating to the religious institutions, namely :—

(e) constitution of board of trustees in respect of any religious institu- '
tion whose annual income as calculated for the purposes of the levy of contri- 4
bution under sub-section (1) of section 92, is less than rupees one lakh ;

(b) inspection of property and documents ; '

(¢) power to enter the religious institutions ;

(d) power to ¢all for accounts from trustees other than maths ;

(e) power to suspend, remove or dismiss trustees ;

(f) approval of budget of the religioug institutions and review of the
audit report.

Disqualifica- 7-F. A person shall be disqualified for being nominated as, and for being,

tigx;s '19f mlember a member of the Temple Administration Board or the District Committee—
emple

gg;n(iinis(t)l;ation (a) if he does not profess the Hindu Religion ;
T
District (b) if he is an undischarged insolvent ;
Committee. . . ] . .

(¢) if he is of unsound mind or is suffering from mental defect = or
infirmity which would render him unfit to perform the functions and discharge
the duties of a member of the Temple Administration Board or District
Committee ;

. (d) if he is interested in a subsisting lease of any property of, or
contract made with or any work being done for the religious institution or is
in arrears of any kind due by him to such religious institution or endowment ;

(e) if he is employed as a paid legal practitioner on behalf of or
against the religious institution ;

(f) if he has been removed or dismissed from service under the
Central Government or any State Government or any local authority ;

(g) if he has been sentenced by a criminal court for an offence involv-
ing moral delinquency, such sentence not having been reversed or the offence
pardoned ;

(k) if he has acted adversely to the interests of the institution.

Meeting of 7-G. (1) (a) The Temple Administration Board ;
Temple @ ation. (b) the District Committee,

Board or ghall meet for iransaction of its busgness at such times and places as may be

District Committee. prescrlbed

(2) The Chairman, or in his absence, any member chosen by the mem-
bers; from amongst themselves, shall preside over the meeting of the Temple
Administration Board or the District Committee, as the case may be.

(3) Subjeet to the provisions of this Act, all questions which come
pefore any meeting of the Temple Administration Board or the District Com-
mittee, as the case may be, shall be decided by a majority of votes of the
members present, and in the case of equality of votes, the Chairman or, in -
his absence, any other person presndmg over the meeting, shall have a second .

or castmg vote.
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7-H. No Chairman or other member or Secretary of the Temple Admi- Chairman,
uigtration Board or of the District Committee, as the case may be, shall  Jembers and
reeeive or be paid any salary or other remuneration except such travelling and Et;? ?oary
kalting allowances as may be prescribed. ‘ receive or

be paid
salaries or
other remu-

7-1. Any non-official member may resign his office by giving notice in  ®eration.
writing,— \ Resignation,

(a) to the Government, where such member is a member of the Temple
Administration Board ; and

(b) to the Temple Administration Board, where such member is a
member of the District Committee, . .

and his office sha]l become vacanty from the date off acceptance of such regis-
nation by the Government or the Temple Administration Board, as the case
may be.

7-J. (1) A non-official member of the Temple Administration Board or Cessation of
the District Committee shall cease to hold office as such member if he has ab-  office of
sented himself from three consecutive meetings of the Temple Administration ~ member or
Board or the District Committee, as the case may be, without obtaining the Chairman.
prior permission of the Chairman therefor.

(2) The Chairman of a District Committee if he is a non-official shall
cease to hold office as such Chairman, if he has absented himself from thrce
consecutive meetings of the said Committee without obtaining the prior per-
mission of the Chairman of the Temple Administration Board.

7-K. Any non-official member may, for good and sufficient reason, be Removal of
removed from office after giving him an opportunity of showing cause against n°n'%ﬂi°ml
sueh removal and after considering the explanation offered therefor,— memoers.

(a) by the Government, in the case of a member of the Temple Admi-
nistration Board ; and ,

(b) by the Temple Administration Board, in the case of a member of
the District Committee.

7-L. The Government or the Temple Administration Board, as the case gyjing up
may be, may fill up any casual vacancy in the office of any nominated mem- of casual
ber of the Temple Administration Board, or a District ‘Committce (including , vacancy.
its Chairman), by nominating another person in his place in accordance with * -
the provisions of this Act and such person shall hold office oniy so long as
the member in whose place he is nominated would have been entitled to hold
office, if the vacancy had not occurred.

7-M. No act or proceeding of the Temple Administration Board or  the Acts of
District Committee shall be deemed to be invalid by reason only of a defect " remple Admi-

in its composition or on ‘the ground that any member of the Temple Adminis- nistration
tration Board or the District Committee, as the case may be, was not entitled ggﬁt‘:i“i:t or

to hold or continue in any such office by reason of any disqualification, or bY committee not to
reason of any irregularity or illegality in his nomination or by reason of such  be invalidated.
act or proceeding having' been done-or conducted during the period of any

vacancy in the office of the Chairman or member of such Board or Committee,

as the case may be,

7-N. It is hereby declared that the offices of Chairman and members of prevention of
the Temple Administration Board or the District Committee shall not dis- disqualification
qualify, and shall be deemed never to have disqualified, the holders thereof for ‘f,‘;f I:‘"_mbqﬂhln

. . S . gislative
being chosen as, or for being, members of the Legislative Assembly. Assembly.

7-0. The Temple Administration Board may, by a general or special Delegation of
order in writing, delegate to the District Committee or the Commissioner any powers.
of the powers conferred or duties imposed on the said Board by this Act or
the rules made thereunder (other than the powers and duties referred to in
section 47) subject to such conditions if any, as may be specified in the order.

Pt v e
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Direction by 7-P. In the discharge of its functions, the Temple Administration BBoard
- Government. ‘may be guided by such directions on questions of policy as may be given to it
by the Government. ”.
Amendmentotof 4. In Chapter II of the principal Act, for the heading, the following
heading cadi fituted, numely i—
Chaptes IL keading shall be substituied, namely :
“ AUTHHORITIES UNDER THE ACT.".
Amendment of 5. In seclion & of the principal Aect, for clause (a), the following clauses
section 8. shall be substituted, namely :—
“ (a) The Temple Administration Board ;
(aa) District Committees ; .
(aae) The Comumissiomer:”
Omission of 6. Section 11 of the principal Act shall be omitted.
section 1L
Amendment of 7. In section 13 of the principal Act, in sub-section (2), the figures “ 46,
n 13. 47, 59’ shall be omitted.
A"';"’g:‘f“; 4'°f ¢. In section 14 of the principal Act,—

(1) in the marginal heading, for the words “ Assistant Commissioners”,
the words “ Assistant Commissioners and District Cominittees ” shall be subs-

tituted ;
(2) in sub-section (2-A),—
(@) in the opening portion,—
the. provisions of
“ The District

(i) for the expression ¢ Without prejudice to
sub-gection (2), an Assistant Commissioner ”, the expression
Comunittee ” shall be substituted ;

’ (i) for the words “imposed on him ”, the words * imposed on it
shall he substituted ; ‘
(b) in clause (i),—

v/
(i) for the words “ in hig division ”, the words “in its jurisdie-

tion ” shall be substituted ;

(ii) for the cxpression ““under scction 46 7, the expression ““ under
clause (iii) of section 46 ” shall be substituted ;

(c) in cluuse (ii), for the expr «« n “ under se tion 46 *, the expres-
sion “ under clause (iii) of section 46 ” shall be substituted ;

(d) in clause (iii), for the words “in his division ”, the words “ in
its jurisdiction ” shall be substituted ;

(e) (i) in the first proviso, for the words “ Assistant Commis-
sioners 7 in three places where they oceur, the words “ Distriet Committecs ”
shall be substituted ; '

(ii) for the words “ the Commissioner ”, the words “the Temple

Administration Board * shall be substituted ;

7f) m the second proviso, for the words “the Commissioncr 7, the
words “* the Temple Administration Board ” shall be substituicd ;

(3) in sub-section (3), the figures “ 46, 47, 59 ” shall be omitted.
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9. 1n section 21 of the principal Act, in sub-section (1), the expression Amendment ot

“or in respeet of which an application for revision has been preferred under  Section 2L
section 21-A to the Deputy Commissioner and is pending disposal by him”
shall be omitted.
10. Section 21-A of the principal Act shall be omitted. Omission of
: section 21-A
11. In section 23 of the principal Act,— Amendment of
section 23.

(1) in the marginal heading, for the word * Commissioner”, the
words “ Temple Administration Board ¥ shall be substituted ;
(2) for the words “the Commissioner”, the words “the Temple
Administration Board ” shall be substituted ;
(3) in the proviso, for the words *“the Commissioner”, the words
*the Temple Administration Doard ” shall he substituted.
9 PP ) g v e s Amendme
12, In scction 24 of the principal Aet,— Py “54_“
(1) in sub-section (1), for the words “ The Commissioner or a Deputy
or an Assistant Commissioner or any officer authorised by the Commissioner
or the Deputy Commissioner or the Agsistant Commissioner in this behalf 7,
the words “The Chairman or any member of the Temple Administration
Poard or of the District Committee or the Commissioner or a Deputy Com-
missioner or an Assistant Commissioner or any officer #uthorised by the
Temple Administration Doard or the District Committee or the Commissioner
or a Deputy Comuissioner or an Assigtant Coinmissioner, as the ecase may be.
in this hehalf ” shall e substituted ; /

(2) in sub-scetion (2),—

(a) for the words “such offieccr” in two places where they occur,
the words “ such Chairman, member or officer 7 shall be substituted ;

(b) for the wordy “ the officer 7, the words “ the Chairman, member
or officer ” shall be substituted ;
(3) in sub-section (5),—

(a¢) for the words “the Commissioner ” in two places where they
geeur, the words “ the Temple Administration Board 7 shall be substituted ;

(b) for the word “he ”, the word ¢ it ” shall be substituted :

(4) in sub-section (6), for the words “the Commissioner ”, the words
“ the Temple Administration Board ” shall be substituted.

13. Tn scetion 25 of the principal Aet,— ‘ Amendment of
(1) in the marginal heading, for the word “ Commissioner ”, the words ~ Section 25.
“ Chairman, Member, Commissioner ” shall be substituted :
(2) for the words “ The Commissioner ”, the words “ The Chairman
or any member of the Temple Administration Board or of the Distriet Com-
snittee, the Commissioner ” shall be substituted.

14. Tn section 26 of the principal Aet— Amendment of.
(1) in sub-section (2), in clause (b), for sub-clauses (i), (i-a) and section 26.
(31), the following sub-clauses shall be substituted, namely :—
“ (i) in the case of trustees appointed by the District Committee, te
the Distriet Committee : ‘
(i1) in anv other ease to the Temple Administration Board, ” ;

(2) in sub-section (8), for the words “ the Deputy Comunissioner ", the
werds “ the Distriet Committee ” shall be substituted :

I
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Amendment of
section 27.

Ameadment of
poction 29.

Amendment of
section 30.

Amendment of
section 31.

(3) for sub-section (5), the following sub-section shall be substituted,

pamely :—

“ (5) Any person aggrieved by an order of—

(o) the District Committee under sub-section (3) may appeal to
the Temple Administration Board ;

(b) the Deputy Commlssxoner under sub-section (4) may appcal
to the Commissioner,

within one month from the date of receipt of the order by him. ”.
15. In section 27 of the principa] Act, for the words “ the Government”,

the words “ the Government, the Temple Administration Board, the District
Committee ” shall be substituted.

16. In section 29 of the principal Act,—

(1) in sub-section (1),—

(a) in the opening portion, for the words “ the Commissioner ”, the
words ““ the Temple Administration Board ” shall be substituted ;

(b) in clause (h), for the words “ the Commissioner ”, the words
“the Temple Administration Board ” shall be substituted ;

(2) 1mn sub-section (2), in the opening portion, for the words “the
Commissioner ” and “ the Assistant Commissioner ” wherever they occur, the
words “ the Temple Administration Board ” and “ the District Committee”
shall, respectively, be substituted ;

(3) in sub-section (3),—

(a) for the words “ The Assistant Commisgioner ”, the words ** The
District Committee ” shall be substituted ;

(b) for the words “through him ”, the words “through it” shall
he substituted ;

(¢} for the words “ as he may ” in two places where they occur, the

" words “ as it may " shall be substituted ;

(4) in sub-section (4),—

(@) for the words “ The Commissioner ” and « the Assistant Coma-
missioner ” wherever they occur, the words “ The Temple Administration
Board ” and “ the District Committee ” shall, respectively, be substituted ;

(b) for the words “ as he may’’, the words “ ag it may ” shall be
substituted ; '

(5) in sub--section (5), for the words “ the Commissioner” in twe
places where they ocecur, the words “ the Temple Administration Board ™
sliall be substituted ;

(6) in sub-section (6), for the words * the Commissioner ” and *‘the
Assistant Commisgioner ”, the words “the Temple Administration Board ™
and “ the District Committee ” shall, respectively, be substituted.

17. In section 30 of the principal Act, for the words “ the Commissioner
for his approval directly or through the Assistant Commissioner ”, the words
“ the Temple Administrationr Board for its approval dlrectly or through the
District Committee ” shall be substituted.

18. In section 31 of the principal Aet, for the words “the Commis-
sioner for his approval directly or through the  Assistant Commissioner ”,
the words “the Temple Administration Board for its approval directly or
through the District Committee ” shall be substituted.




[ |

(1) in clause (i), for the words “ less than fifty thousand rupees ”, the

" words “ less than one lakh rupees ” shall be substituted ;

(2) clause (ii) shall be omitted ;

(3) in the second proviso,—
(1) in clause (a), the expression * or clause (ii)” shall be omitted;

(2) in clause (b), the expression “clause (ii) or” shall be

-omitted.

98. Section 46-A. of the principal Act shall be omitted. o

A Group) IV-2 Ex. (588)—2
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19. In section 32 of the principal Act,—- Amendment of

. . section 32.
(1) in sub-section (1),—
(a) for the words “ the Commissioner ”, in two places where they
occur, the wordg “ the Temple Administration Board ” shall be substituted ;
(b) for the word “ he 7, the word “ it "’ shall be substituted ;
(2) in sub-section (2),—
(a) for the words “ the Assistant Commissioner ”, the words “ the
Distrier Committee ” shall be substituted ;
(b) for the word “him ”, the word “ it ” shall be substituted ;
(¢) for the word “ he ”, the word “ it ” shall be substituted.

20. In section 33 of the principal Act, for the words “ the Commissioner * Amendment of
in three places where they occur, the words “the Temple Administration = section 33.
Board ” shall be substituted.

21. In section 34 of the principal Act,— Amendment of

section, 34.
(1) for the words * the Commissioner’’ wherever they oceur, the
-words “ the Temple Administration Board ” shall be substituted ;
(2) in sub-section (2), for the word “he ”, the word “it” shall be
-substituted. g |

22. In section 35 of the principal Act, in sub-section (2), for the words Amendment of
¢ the, Commissioner ”, the words “the Temple Administration Board” shall ~ sectioa 35.
be substituted.

23. In section 36 of the principal Aet (including the second proviso Amendment of
‘thereto), for the words “ the Commissioner ” in two places where they occur, section 36,
the words “ the Temple Administration Board ” shall be substituted.

24, In section 37 of the principal Act, for the words *the Commis- Amendment of
sioner ”, the words “the Temple Administration Board” shall be substi- section 37.
‘uted.

25. In section 42 of the principal Act, for the words “the Commis- Apendment of
-sioner ”, the words “the Temple Administration Board” shall be substi-  section 42.
-tuted.

26. In section 43 of the principal Act,— Amendment of

. L. section 43.
(1) in the marginal heading, for the word “ Commissioner ”, the
words “ Temple Administration Board >’ shall be substituted ;
(2) for the words “the Commissioner ”, ‘the words “the Temple
Administration Board ” shall be substituted.
27. In section 46 of the principal Act,— Amendment  of

section 46, |

Omission of '
section 46-A, |
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Omission of
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Amendment of
section 43,

Amendment of
 Sestion 49,

29. In section 47 of the prineipal Act,—
¢1) in sub-section (1),—

{a) for clause (@) (incuding the provise therete), the following
clauve shall be substituted, namely :~—

“ (e) Where a religious institution included in the list puklished:
under scetion 46, has no hereditary trustee,—
(¢) in cases falling under elause (i) of section 48, the Iﬂam'}et
Committee ; and
(i) in cases falling under clause (iii) of section 46, ths T em=—
ple Administration Board,
xkall constitute a Board of Trustees consisting of persons appointed by the
Bistriet Committee or the Temple Administration Board, as the case may] be.” ;.
(b) in clause (b), far the words “the (lovernment ”, the words:.
“ tire Temple Adminigwration Board s»hall be substituted ; _

(e) in clause (¢), in the provxso for the words ¢ thc Gmmtv
the Commissioner or the Deputy Commigsioner ”, the words: “ the Teupm
Administration Board or the District Committee ? shal} be substituied: ;

(d) in the Ezxplenation, for the expression “ purposes of this sub--
section ”, the expression ‘ purposes of this sub-section and sub-section (1) of
section 49 7 shall be substituted ; ‘

(2) in sub-section (2), for the words “the Government, the Cem-
missioner or the Deputy Commissioncr ” wherever they oceur, the words:
“the Ttmple Administration Board or the District Committee ” shall be -
substituted ; Co

(3) in sub-section (3), for the words ‘the Government, the Ceom-
missioner or the Deputy Commissioner ”, the words “the. Templc Admlms-
tryition Board or the District Committee » shall be substituted ;

(4) in smb-section (4) (including the proviso thereto), for the words
“the Government, the Commissioner or the Deputy Commissioner” in  iwe -
places where thev oceur, the woirds “ the Temple Administration Board or -
the District Commiltte ”’ shall be substituted.

30. Section 47-A of the principal Act shall be omitted.

31. In scction 48 of the principal Aet, for the words tHe Government,
the Commissioner or the Deputy Commlssmner 7 in two places where they oe,ulr .
tne words “ithe Temple Administration Board or the Distriet Comepittcs
shall be substituted.

32. In section 49 of the principal Act—

(1) in the marginal heading, for the words  Assistant Cemmissisncr 7,
the werds “ District Committee ” shall be substituted ;

€2) in sub-gection (1),—

(@) for the words “the Assistant Commissioner 7, the werds * the -
Wistrict Cemmittee ” shall be substituted ;

(b) for the words “the Government, the Commissioner er  the

Reputy Cimmissioner ”, the words “ the Temple Administration Boari or -

the District Commlttee " shall be subs:tltuted
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{c¢) for the provisos, the following proviso shall be substituted,
namely :—
“ Provided that the Board of Trustees constituted under this sub-

-section shall consist of not less than three and not more than five persons, of
whom one shall ‘be-a member of the Scheduled Castes or Scheduled Tri

(3) in sub-section (2), for the words “the Assistant Commissioner ”,
“the words * the District Committee ” shall be substituted.

33. In section 49-A of the principal Act— Amendment of
, section 49-A.

- (1) in sub-section (1), for the words “ the Assistant Commissioner ”,
sthe words * the Distriet Committee ” shall be substituted ;

(2) in sub-section (2), for the words “the Government, the Commis-
-sioner or the Deputy Commissioner”, the words “ the Temple Adnumstra.taon
Board or the District Cormmttee ” shall be substituted.

34. In section 51 of the principal Act,— : Amendment of
section 51,

(1) e¢lause (a) shall be omitted ;

(2) in clause (b), for the words *‘ the Government, the Commissioner,

«¢he Deputy Commissioner or the Assistant Commissioner ”, the words “ The

Temple Administration Board or the Distvict Committee” shall be substitu-
ted,

35, In section H3 of the prineipal Aet,— Amendmont of
soctien 53, '

(1) in sub-scetion (1),—

(a) in clause (a), for the words ““ the Government ”, the words “ the
‘Temple Administration Board 7 shall be substituted ;

(b) cla use () chall be omitted ;

(¢) in clause (c¢), for the words “the Deputy Commissioner ”, the
~words “ the District Committee > shall be substituted ;

(d) in clause (d), for the words “ the Aspistant Commissioner, ”, the
words “ the District Committee ” shall be substituted ;

(2) in sub-section (2), in clause (¢), for the words * the Govern-
~ment ”, the words ““the Government, the Temple Administration Board, the
" District Committee ” shall be substituted ; :

(3) in sub-section (5),—

(@) in clause (i), for the words “ the Commissioner, to the Govern-
-ment ”?, the words “ the Temple Administration Board, to the Government ;
.and ” shall be substituted ;

{b) in clause (ii), for the words ““‘the Deputy Commissioner, to the
~Clommisdioner ; and ”?, the words “ the District Committee, to the Temple Ad-.
ministration Board " shall be substituted ;

{¢) clause (iii) shall be omitted ;

{4) in sub-section (6), for the words “ the Commissioner ”, the words
"% the Temple Administration Board ” shall be substituted.

46. In section 57 of the principal Aect, for the words “the Commissio- Amendment of °
-mer ”, the words * the Temple Administration Board ” shall be substituted. - section 57, /7

Group) V-2 Ex. (588)—2a
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Amendment of 37. In section 58 of the principa)l Act,— ¢ 4
section 58,

(1) in sub-section (1),—
(@) in the opening portion,—

(i) for the words “the Assistant Commissioner ” and “the €om- :
missioner ” in two places where they occur, the words ‘“ the District Commit- ) t ¥
tee” and “ the Temple Administration Board ” shall, respectively, be substi- ;
tuted ;

»”

(ii) for the expression “date of the commencement of this Act”, :
the expression “ date of the commencement of the Tamil Nadu Hindw Religious- 4
and Charitable Endowments (Amendment) Act, 1991 ” shall be sulstituted ; :

(b) in the proviso, for the expression “ date of the commencement of
this Act”, the expression ‘“ date of the commencement of the Tamil Nadu
Hindu Rehglous and Charitable Endowments (Amendment) Act, 1991 7 shall
be substituted ;

(2) in sub-sections (2), (3) and (5), for the words “the Aspistant :
Commissioner ” and “ the Commissioner ” wherever they occur, the words -
“the District Committee ” and “the Temple Administration Board” shall, E
respectively, be substituted ; . |

(38) in sub-section (3), for the words “ he may think fit”, the words-
“it may think fit ” shall be substituted ;

. (4) for sub-section (4), the following sub-section shall be substituted, -
namely :— - = !

“ (4) Against an order passed by the Distriet Committee under sub-. -
section (3), the trustee or any person having interest may, within one month
from the date of the receipt of the order by the trustee, appeal to the Temple
Administration Board.” ;

(5) in sub-section (5), in the proviso, for the words “on his own:
motion ”’, the words “ on its own motion ” shall he substituted.

'Amex:dmel;t9 of 38. In section 59 of the principal Aect— ,
o (1) in sub-section (1), for the word “ Commissioner” in two places-

,  where it occurs, the words “ Temple Administration Board ” shall be substi--
tuted ;
(2) in sub-section (2),—
(a) for the word “ Commissioner ” wherever it occurs, the words-
“ Temple Administration Board >’ shall be substituted ;
(b) for the words “ his consent ”, the words “ its consent ” shall be-
substituted.
Amendment of 39. In section 60 of the principal Act,—
section 60. . .
(1) in sub-section (1),—
(@) for the words “ Assistant Commissioner ”, the words “ District
Committee ” shall be substituted ; |
(b) for the words ‘“as he thinks”) the words “as it thinks” shall
be substituted ;

(¢) for the words “the Commissioner”, the words *the Temple
Administration Board ” shall be substituted ;

(2) in sub-section (2),—

(a) for the words “the Commissioner ”, the words ‘“the Temple
N Administration Board ” shall be substituted ;
o (b) for the words “as he deems ”, the words * as it deems ™ shall’
be substituted ;
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(c) for the words “he shall ”; the words “it shall”  shall be
substituted ;

(@) for the words “as he thinks fit ”, the words “as it thinks fit”
shall be substituted ;

(3) in sub-section (3), for the word  ‘ Commissioner ”, the words
“ Temple Administration Board ” shall be substituted .

40. In section 61 of the principal Act,— Amem_imexétr of
(1) for the words “ the Commissioner ” wherever they occur, the words section 61.
“ the Temple Administration Board ” shall be substituted ;
(2) in sub-section (3), for the words “ he shall submit ”, the words “ it
shall submit ” shall be substituted.

41. In section 77 of the principal Act, in sub-section (3), for the words Amendment of
“ the Commissioner ”, the words “ the Temple Administration Board ” shall be  section 1.
substituted.

42. In section 86 of the principal Aect,~— Al:l:cli?gle%ts of
(1) in sub-section (1),— )
(@) in the opening portion, for the words “ the Commissioner ”, the
words “the Temple Administration Board ” shall be substituted ;

(b) for clauses (@), (D) and (c¢), the following clauses shall be
substituted, namely :—

“ (a) to the Temple Administration Board, in the case of maths
and specific endowments attached to maths and in the case of institutions /
included in the list published under clause (iii) of section 46 ;

(b) to the District Committee, in the case of other institutions.” ;

(2) in sub-section (2), in clause (d), for the words “ the Commiissioner ”,
the words ¢ the Temple Administration Board ” shal]l be substituted ;

(3) in sub-section (3),—
(a) for the words “ The Commissioner, Deputy Commissioner or

Assistant Commissioner ”, the wordy “ The Temple Administration Board or
the District Committee ” shall be substituted ; '

(b) for the word “ he ”, the word ‘it ” shall be substituted ;

(4) in sub-section (4), for clauses (a), (b) and (¢), the following
clauses shall be substituted, namely :—

“ (a) where the order has been made by the District Committee, to the
Temple Administration Board ;

() where the order has been made by the Terﬂple Administration
Board, to the Government.” ;

(5) in sub-section (5), for the words ¢ the Commissioner, Deputy
Commissioner or Assistant Commissioner ” in two places where they, occur, the
words “the Temple Administration Board or Distriect Committee ” shall be
substituted ;

(6) in sub-section (6),—

(a) for the words “ Commissioner, Deputy Commissioner or Assistant
Commissioner ” in two places where they oceur, the words “ Temple Adminis-
tration Board or District Committee’’ shall be substituted ;-

(b) for the words “ by the Commissioner”, the words “by the
Temple Administration Board ” shall be substituted.

43. In section 87 of the principal Act, for the words “ the Commissioner ” Amendment of
in two places where they occur, the words ““ the Temple Administration Board® ~ section 87.
shall be substitated.
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44. Tn section 88 of the principal Act, for clauses (a), (b) and (c), the
following clauscs shall be substituted, namely —_

“{(a) to the Temple Administiation” Board in respect of maths and
specific endowments attached to maths and in respect of institutions included
in the list published under clause (iii) of section 46 ; and

(b) to the District Committee in respeet of other institulions.”,

45, In section 89 of the principal Act, in sub-seetion (2), for the.words
“the Commissioner, Deputy Commissioner or Assistant Commissioner ”, the
words “ the Temple Administration Board or District Committee ” shall be
substituted.

46. In section 90 of tlie principal Aet,—

(1) in sub-sections (1), () and (3), for the words * Commissioner,

Deputy Commissioner or Assistint Commissioner ” wherever they occur, the

words “ Temple Administration Doard or District Committee ” shall be substi-
tuted ;

(2) in sub-sections (7) and (8), for the

wherever they occur, the words “ the Templo Admmstmtmn Board ”
be substituted ; ‘

words “ thy Commissioner
shall

(3) in “sub-section (8), for the words “as he \thmks necessary ”, the

words “as it thinks neecessary ” shall be mb%lttltcd

47. In scction 92 of the principal Act, in sub-section (4), for clause (iv),
the following clause shall be substituted, namely :—
“ (iv) expenses of the Temple Administration Board and the District
Committees.”.
tovernment ",
District

48. In section 93 of the principal Aect, for the werds “ the
the words “ the Covernment, the Temple Administration Board,
Committee ” shall be substituted.

49, Tn section 97 of the principal Aet,—
(1) in sub-section (1), for the words “the Commissioner ”, the words
“the Temple Administration Board " shall be substituted ;

(2) in sub-section (2), for the words “ the Commissioner ¥, the words
“the Temple Administration Board ” shall be substituted.

/

50. In section 97-C, of the principal Aect, for the words *the Commis-
sioner ” in two places where they occur, the words “ the Temple Administra-
tion Board ” shall be substituted.

51. In section 98 of the principal Act, for the words “ the Commissioner ",
the words “the Temple Administration Boa.rd District Committee, bomsz-
sioner ” shall be substituted.

52. In section 99 of the principal Act, for the words * The Commissioner ",
the words “ The Temple Administration Board a District Committee, the (}om-
missioner ” shall be substituted.

53. In section 100 of the principal Act,—

(1) in sub-section (1), for the words “ the Deputy or Assistant Com-
missioner of the division ”, the words ““ the District Committee having juris-
diction over the area” shall be substituted ;

(2) in sub-section (2), for the words “the Deputy or Assistant Com-
missioner ”, the words ‘‘ the District Committee " shal] be substltuted

54, In section 101 of the principal Act,—
(1) for the words “the Commissioner ” in three places where they
oceur, the words * the Temple Administration Board ” shall be substituted ;

(2) in sub-section (1), in the first proviso, for the words “of his
intention ”, the words “ of its intention ” shall be substituted. ‘
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55. In sectien 102 of the principal Act, in sub-section (2), for the
“the Commissioncr or & Deputy Commissioner shall be in his diseretion &l
he shall have ?, the words “ the Temple Administration Board or a District
Committee or the Commissioner or 2 Deputy Commissioner shall be in ‘its
his diseretion, a9 the ease may be, and it or he, as the case may be, i
have ” shall be substituted. ‘

56. Tn seetion 111 of the principal Act, for the words " the Government ”,
the words “ the Government, the Temple Administration Board, a Distriet Com-
mittee * shall be sbstituted.

57. In section 114 of the principal Act, in sub-section (1), for ihe words Amendment of ©
% the Commissioner ”, the words * the Temple Administration Board, any  Scction 114

s

Distriet Committee, the Commissioner ” shall be substituted.

. ) _ s . it Omijssion of
58. Section 114-A of the principal Act shall be omitted. mision of A,

§$. Fo scction 116 of the principal Act, in sub-section (2) — Amcdsent, of
gection 116

Giirliehmo [¢ii), amd (iil), for the words “ the Government ”, the
words ' the Government, the Temple ‘Adminisgration Board, a Distriet Com-
anittee ** shall be substituted ;

(2) in eclause (xxi), for sub-clauses (a) and (aq), the following sub-
cFauses shall be substituted, vamely :— ‘

“ (@) the Temple Administration Board ;
(aa) a District Committee ; and ”.

60. In Schedule 11T to the principal Act,— Amsiﬁ‘l?&'é' ;’f,

(1) under the heading “ TI. Applications to Court or Tribunal”, in the ’
entries in column (2), against the entry “47 (4)” in column (1), for the
words “ Government, Commissioner or Deputy Commissioner ”, the words

« Temple Administration Board or District Committee ” shall be substituted ;

(2) (i) in the heading «1V. Applications to (Fovernment, Commis-
sioner or Deputy Commissioner »_ for the word Commissioner 7, the wards:
« Temple Administration Board Commissioner ” shall be substituted ;

D s H

(ii) under the heading as o amended,—

(a) entry “21-A » in column (1) and the entries relating therete
in columns (2) and (3) shall be omitted ; :

(b) in the entries in column (2), against the entry 59 (1) 7 im
column (1), for the word Commissioner ”, the words “ Temple Administra-
tion Board” shall be substituted ;

(¢) entry “114-A ™ in column (1) and the entries relating therete
in columns (2) and (3) shall be omitted ;

(3) (i) in the heading «V, Appeals to Government, Commissioner or
Deputy Commissioner ”, for the word ¢ Commissioner ”, the words ** Temple
Administration Board, District Committee, Commissioner ” shall be substi-
tuted; ,

(i) under the heading as so amended,—

(a) in the eatries in column (2), against the entry “94 (6)” im
eolumn (1), for the word « Commissioner 7', the words “ Temple Administra-
tion Board ” shall be substituted ;

(b) for the entries in columns (2) and (3), against the entry
4926 (5)” in column (1), the following entries shall be substituted, namely :—

“ Appeal against order of—
(i) District Committee to Temple Administration Board 25 ;
(ii) Deputy Commisgioner to Commissioner. AR

(¢) in the entries in column (2), against the entry “34 (4)” in
eolumn (1), for the word Commissioner ”, the words  Temple Administra-
tion Board ” shall be substituted ;

»fm~~y~-~~w-’v~’vw

*
*
1
.




A

N ;
« i ' H
. i

158 TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY
i
(d) in the entries in column (2), against the cntry “37” in
eotuinn (1), for the word * Commissioner ”, the words “ Temple Administra-
tion Board ” shall be substituted ;
(e) in columns (1), (2) and (3), for the entries
“58 (4) .. Appeal to Deputy Commissioner against order
of Area Commitiee regarding dittam .. 20
o 58 (4) .. Appeal to Commissioner against appellate
‘ ‘ order of Deputy Commissioner .. 207,
the following entries shall be substituted, namely :— _
“58 (4) .. Appeal to Temple Administration Board against
order of District Committee .. 207
(f) for the entries in column (2), against the entry “ 59 (2) ” in
eolumn (1), for the words “ Commissioner’s refusal ”, the words * Temple
Administration Board’s refusal ”’ shall be substituted ;
(g) for the entries in columns (2) and (3), against the entry
“386 (4)” in column (1), the following entries shall be substituted, nameiy :—
[ "% I “ Appeal against order regarding budget : —
i 7t ™. (i) to Temple Administration Board .. .. 10
(ii) to Government L. .. 107,
Nogn-hereditary 61. (1) Notwithstanding anything contained in the principal Act, every
‘trustee:o to non-hereditary trustee of every religious institution appointed under any of
m office. the provisions of the principal Act and holding office as such on the date of

the commencement of this Act shall cease to hold such office on such date.

(2) On and from the date of the commencement of thig Act, the fune-
tions of the Board of Trustees or of the Trustee, as the case may be, of any
religious institution shall, until the vacancy is filled up in accordance with the
provisions of the principal Act, as amended by this Aect, be performed—

, (a) by the hereditary trustee or trustees, if any, of such institution,
and :
Eh (b) if there is no hereditary trustee of such institution, by the execu-
tive officer or if the Government so direct by a fit person, appointed by the
Qovernment, the Commissioner, or the Deputy Commissioner, as the case may
be.

{3) Notwithstanding anything contained in the principal Act,—

(¢) any non-hereditary trustee who ceases to hold office as such non-
‘hereditary trustee under sub-section (1) shall hand over within a period of ten
.days from the date of the commencement of this Aet or within such further
time as may be granted by the Commissioner, any records, accounts, and pro-
perties of the religious institution which are in, or have come into, his posses-
'sion or control, to the hereditary trustee, executive officer or fit person, as the
«case may be, referred to in sub-section (2) ; ,

(b) if any such non-hereditary trustee fails to comply with the pro-
visions of clause (a), he shall, on conviction by a Metropolitan Magistrate or
a Judicial Magistrate of the first class, be punishable with imprisonment for
a term which may extend to three years or with fine which may ‘extend to five

thousand rupees, or with both ;

(c) the Magistrate referred to in clause (b), may, pending conclusion
of the trial, appoint a Receiver to take possession of the ?ecords, accounts and
properties of the religious institution from such non-hereditary trustee and the
remuneration, if any, paid to the Receiver and o.ther.' expenses incurred by him
shall be paid out of the income of the religious institution, concerned.

e
¥
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Regional Committees constituted under the principal Act shall stand abolished
and every member of such Committee shall, with effect on and from the said
date, cease to hold office as such: member. '

63. Every vacancy occurring in the office of the non-hereditary trustee.

under sub-section (1), of section 61, shall be filled up in accordance with the
provisions of the principal Act, as amended by this Act, within a period of one
year from the date of the commencement of this Act or within such further
period not exceeding two years, as the State Government may, by notification,
specify in this behalf.

64. (1) If any difficulty arises in giving effect to the provisions of the
pr_inéipal Act, as amended by this Aect, the State Government may, by an order
published in the Tamil Nadu Government Gazette, make such provisions, not
inconsistent with the provisions of the principal Act, as amended by this Act,
as appear to them to be necessary or expedient for removing the difficulty :

Provided that no such order shall be made after the expiry of two years
from the date of the commencement of this Act.

(2) Every order made under sub-section (1) shall, as soon as possible,
after it is made, be placed on the table of the Legislative Assembly and if,
before the expiry of the session in which it is so placed or the next session, the
Assembly makes any modification in any such order or the Assembly decides
that the order should not be issued, the order shall thereafter have effect only
in such modified form or be of no effect, as the case may be, so, however, that
any such modification or annulment shall be without prejudice to the validity
of anything previously done under that order.

65. (1) The Temple Administration Board established under section 7
of the principal Act may authorise any officer of the Hindu Religious and
Charitable Endowments (Administration) Department to exercise the powers
conferred on, and to discharge the duties imposed upon, a District Committee
under the principal Act, as amended by this Act, until the District Committee
is constituted by the Temple Administration Board in accordance with the
wrovisions of the principal Act, as amended by this Act.

(2) All rules made, or deemed to have been made, notifications or
certificates issued or deemed to have been issued, orders passed or deemed to
have been passed, decisions made or deemed to have been made, proceedings
or action taken or decmed to have been taken, schemes settled or deemed to
have been settled and things done or deemed to have been done by the
Government, the Commissioner, & Deputy Commissioner or an Assistant Com-
missioner under the principal Aect shall, in so far as they are not inconsistent
with the principal Act, as amended by this Act, be deemed to have been made,
issued, passed, taken, settled or ddne by the appropriate authority under the
eorresponding provisions of the principa] Act, as amended by this Aect, and
ghall have effect accordingly.

(By order of the Governor.)

P. JEYASINGH PETER,
Secretary to Government, Law Department.

\A Group IV-2 Ex. (588)—3
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4 Tannl Nadu Acts and Ordmanceo

' The followmg Act of the Tumll Nadu Leglslatlve Assembly recen'ed the C '-'Zf"."?'. :
; ) assent of the Governor on the 12th June 1992 and is hereby pubhshed fqr . T
genera:l mfor.matwn — .. L e o e

: 3 ', | AC‘I‘ No. 38 OF 1902, et

;f ‘ An At further %0 ammz the Tamzl Nadu Hindu Rehgmus ond Chantal%le o b G
. Endowments Act, 1959.
:f ' BE it enaeted by the Legislative Assembly of the State of Tamll Na}du ln the f‘

o 1959,

gNidu Act’

(A Group) 1V-2Ex. (371)—1 [,139] o

/’

Torty-third Year of the Republic of India as follcws :~—

1. This Act may be called the Tamll Nadu Hmdu Rehglous and Chazi-' ammma, A

table Endmvments (Amendment) Act, 1992

2. After seetion 7-E of the Tamil Nadu Hindu Rehglous and Chan’oftl;le Inaerﬂonofnev "’ \'
Endowments Act, 1909 tha followmg sectlon shall be inserted, namely :— ‘“ﬂ"“ I-EB. &

“7-EE. Specwl powers of Cha'orman of Temple Admm_zs,tratzon Board.-_—-' o
Notwithstinding anything contained in this Act or the rules made there- «
under the Chairmap of the Temple Adlmmstrau;mn Board shall be the autho

rity competent,— ' , o o

1 to aLproVe the proposal to execute any work, the value of which
cxeaeds one lakh of rupees but does noq exceed ﬁfty lakhs of rupees in respect
of any. religious ms’cltutlon ; .



ff’(b) to Sanctlon tue plansi and estlma’teq of. such work mth such | . —
moﬂxﬁcatlons and subJect to such condltlons, 1f any, ‘89 the Uhan‘man may
deemﬁt‘; '7: -l.; ,' . v‘ cl : s ~ ‘ 1'.‘:. i "' . “jxr N i (- . .o »
(c) ,to a;pprove tender for the executlon of such wotk Do 4
Q
Explanmtwn ~For the purposge of th1s sectlon “ work ’f mcludcs—— >
St "(‘.) -any work relating to the constructmn, repalr alterahon, eonser- ;,
vatlon or renovation of any bmldmg or other structure belonging to a relwlous *
i insntuuon including its premises or work to famhtate 1rngatwn and increase
L L nngatlon facilities ; and R : : IR v : =
i _ (b) any work relatlng to any gopur,am, “yimanam, stone mantapam, _or' . e

\j ! ! ' - X "" ’ . 3 . I3 »
T other stone structure with stucco work belongmg to a religions institution.”.

4

"(By‘ order of the Governor.)

L _ MD. ISMAIL,
- Secretary to Govermnent,, Law. Department,

PRINTED AND Puaususo BY THE DIRECTOR OF STATIONERY AND
(ONBEHALF: OF THE GOVERNMENT OF TAMYIL ;A&? ‘NTWG MADRASY
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The followmg Act of the TamJI Na.du Legislajive Assembly received the

assent of the Governor onvthe 17th May 1993 and ig hereby pubhshed for
general information :—

< :
. ACT No, 18 OF 1993.

"An Act further to amend the Tamil Nadu Hindyu Religious and Charitable
Endowmqnts Act, 1959,

Be it enacted by the Legilative Assembly of the State of Tamil Nadu in the Forty-
fourth Year of the Repubhc of India as fotlows :-— n the Forty

1. (1) This Act may be called the Tamil Nadu Hindu Reli d Chari- -
table: Endowments (Amendment) Act, 1993 glous.an o Shgggl;:éz:::wnt

' .»:{Q) 1t shall come into force on such date as the State Government may, by
on, appomt. L (S

| Nud 2 2 1t section. 6 of the Tamil Nadu Hlndu Religious and Charitable Endow-
Bl 1950. 2 A 22 nents Act; 1959 (hereinafter referred to as the principal Act), after clause (12), Amx:glme;t of
the following clause shall be inserted, namely :— fon 6.

"(]2-A) h Jomt Commissioner ” means a Joint Commissioner appointed

under section 9 ; :

: :
3 In séction 8 of the principal Act after clause (daq), the following clause Amendment of

shall be inserted, namely :— ~ section &,

**{aaaay Joint Commissioners ;”

4. In section 9 of the principal Act,— : Amendment of
section 9,

(1) in_sub-section (1), for the words “such number of Deputy and Assis-
tant Commissioners ”, | the words “such number of Joint, Deputy and Ass1stant
Commissioners >’ shall Q)e substituted ;

(2) fa_sub-section, (2),— ) i

:.(@) in . clause (@), for sub-clause (1i) the tollowing sub-clause shall be
subst:tuted namely — :

o {11) by. prom:}ion from J(ilnt ‘\Gpmmlsswners, or”

frer ¢la\.isa (@)X the followmg clause shall be inserted, namely :—
. Jga 2

% "‘mtment to ‘the bo%t of Joint Commissioner shall be by

5 In sectlon '0 of the principal Act tor the words “every Deputy or Amendment of
Asmstant Commissioner *’s the words “ evary Joint, Deputy or Assistant Commis.  section 10
sioner hall be substltuted . L .

NS fon 12 of the principal Act m sub-section (1), for the words Y Al;fc[;gme&tof
' ; Wm'ds “The Conﬁmsswner, Joint Commissioners” shall ion 12.

: ‘, Insertion of ne
13 of the prmcxpal AS the foliowing s,ectmn shall be inserted, Sectll?)n 13 AW

Rowers and dutles of Joint_t:ammtmoner —Subject to the adminis-
Commissioner, 4 ‘I8 Commissioper shall exercise such
ch duties of the Conimissioner as may, from time to time,
by the Government, and any order passed or proceeding taken by
ssioner in exercise of such powers and discharge of such duties shall
to be an order of the Commissioner for the purposes of this Act”

7. Y
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Amendment of
section  24.

Amendment of
section 25.

Amendment of
section 27

Amendment of
section 85.

Amendment of
section 93.

Amendment of
section 98.

Amendment of

section 99.

Amendment of
section 111.

Amendment of
section 114.

Amendment of
section 116.

S. In section 24 of the prineipal Act, in sub-section (1), for the woirds vor
{he Com ‘ssioner?, in two places where they oceur, die woikls “or the Conuiise
Goner or a Jeint Commissioner” shall be substituted.

9. 1n section 25 of the principal Act, for the words ihe Uoininssione.
the woits “the Commissivner, a Joint Cormissiones™ ~bail i sabstituted.

10. In section 27 of the principal Act, for the word Lnumission
the wordy “the Ceinmissicner, the Joini Comprdgsioner” shadl b sabstitote!

L i section 85 ot the principal Act, in sub-section Co for the woo
“(lommissioner, Deputy Commissioner”, the words —~Uoinidssicier,  duit
Commissoncr, Deputy Ccmmissioner” shall be substituted,

12, In section 93 of the principal Act, for the words “the (ommissionerr”,
the words “the Commissioner, a Joint Comumissioner” ghall be subsiitutcd.

13. In section 98 of the principal Act, for the words “Coemmissione:,
Deputy  Commisgioner”, the words “Commissioner, Joint Commissioner,
Deputy Commissiencr” shall be substituted. ‘

14, In section 99 of 'the'principal Act, for the wordg “tlic Cmrimissiorior”,
the words “the Conumnissioner, a Joint .Commissipner”’ shall he substituted.
D :
16, In section T of the prineipal Act, for the words “the Commissioner”,
the words “the Cominissioney or a Joint Commissieter” ghallsbe substituted.

) 16. in section 114 of the principal Act, in sub-section (1), for the wo:! !
: he Commissioncr or any Deputy”or Asgistant Commissidner”, the words “th:
Commissioner or aty Joint or Deputy ort Assistent Commissioner” shall e

substituted. S - v O ;

17. In section 116 of the principal Act, in sub-section (2),— |

(1) in clause (ii), for the waords “the Commission ' o
is s 2 Lo RS ; er, .ot & Deputy or an
;z}s;sllstant Colr)nmlssloner , the words “the Commissioner (’)r a'Jbinqugmmis—
oner or a eputy CommiSSiOI]er".{u" ‘an Assistan o ot Lot T $
substituted ; istant  Commissioner”, ghall be

(2) in clause (iii), for the wordg “the Commissioner”, the words “the

Commissioner, a Joint Commissioner” shall be substituted. ;
3

' (By order of the Governor)
M.. MUNIRAMAN, ‘
Secretary to Qovernment, Law Department.




ay be called the>« ‘Tamil Nadu Hindu Rellgmu and
dritable Endowfnents (Second Amendment) Act, 1993. .

2. In section 6 of the Tamil Nadu Iindu Ixelmous and Charitable
" c‘“ Z‘j‘(‘)‘rl 1959 Endowments Act, 1959 (hereinafter referred to as the principal Aect), for
- clause (8-A), the following clause shall be substituted, namely:—

“(8-A) “ Temple Administration District . Committee ” means a
Temple Administration District Co}huﬁtte_e constituted under section 7-C; ™

.-

A

3. In scction 7-rof the principal Act,—

(1) in the marginal heading, for the expressﬁ)n “ District Committee ”,
\ the expression “ Temple Admmmtratmn Dlstrlet Connmttee ” ghall be substi-
i téd =

4ion Board shall constitute a District Committee ¥, the expression  The
Temple Administration Board shall constitute a Temple Administration ,Dis-
trict Committee ** shall be substituted;

~{8),in sub-segtion (2), for the expression “ District Committee ™, the
expression * Temvle inistratien Du;‘.trlct Committee® shall be substituted.
& fl‘hrough’out theQ principal Aect, except in clause (S-A) of aection 6
anu section 7-C, for the expression “ District Committee wherever it vceurs,

the expressmn “Temple Administration District Committee” shall be substi-
tut(‘d ’:1 &

5 In apphcatlon of any rule, by-law, regulation, notification, from,
ords:r or: seheme made, 1ssued or settled or decmed to have been made, issued
or settled under the principal Act, any reference to the District Committee
shall, unless the context otherwise requires, be deeined to be a reference to
the Temple Administration Distriet Committee.

(By order of the Governor)

M. MUNIRAMAN,
Secretary 10 Government, Law Department.

ddu Leglsl?.txve Assembly received the
2y, 1993 énd ig hefeby published for

(2) in’ sub-section (1), for the expression ‘ The '.“mndle Aduministra-.

Short title.

Amendment of
section 6.

Amendment of
section 7C,

Substitution of
the expression
““ Temple
Administra-
tion District
Committee ”
for the expre-
ssion * District
Corpmittee ”,

Construction of
reference.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING. MADRAS
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the President on the 13th May 1994 and is hereby published
for general information :—

ACT No. 30 OI" 1994

An Act further to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
. Forty-fourth Year of the Republic of India as follows :—

1. This Act may be called the Tamil Nadu Hindu Religious and tle.
Charitable Endowments (Amendment) Aet, 1994. , ,
2. In the Tamil Nadu Hindu Religious and Charitable Endowments % section ;.
.. Aety 1959 (hereinafter referred to as the principal Act), in section 26, in 1
“sub-section (1), after clause (a), the following clause shall be inserted,
namely :—
“(aa) if he is not a citizen of India;”.
. Aci to -
8, The provisions of section 26 of the principal Act, as amended by °V|°fﬂﬂl:"
this  Act, shall have effect notwithstanding anything inconsistent. Judgment, -

therewith contained in the principal Act immediately before the date of g,
the publication of this Act in the Tamil Nadu Government Gazette, or ia
any scheme settled under the principal Act or by a court or in any other
" law for the time being in force or any custom, usage Or contract OF
judgment, decree or order of a court or other authorily.

y (By order of the Governorj

bosoo L } M. MUNIRAMAN,
Secretury to Goyernment,
Luw Department,
o ) ~e
T T R B A SRR d I n - N
J " e e & B T e e

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS R
ON BEHALF OF THE GUVFRNMENT OF TAMIL NAD'.
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The following Act of the Tamil Nadu Legislative Assembly reqcived the assent
of the Governor on the 28th June 1994 and is hereby pubdlished for general
information :— ‘ T

ACT No. 39 OF 19%4,

An  Act further 10 “amend the Tamil Nadu Hindu |Religious
and Charitable Endowments Act, 1959. | -

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forry-fifth Year of the Republic of India as follows :(—

1. This Act may be called the Tamil Nadu Hindu Religious and Charitatle Short tith .
Endowments (Fourth Amendment) Act, 1994,

B Tami] Nadu 2. In section 7-O of the Tamil Nadu Hindu Religious and Charitable Endow- Amendment
 Act 22 o ments Act, 1959, after the words ‘“‘or the Cemmissioner”, the words “or any of sectiom
11959, Joint  Commissioner, Deputy Commissioner - or Assistant Commissioner” . 7-0O.

shall be inserted,

(By order of the Governor)

M. MUNIRAMAN, '
Secretary to Government, Law. Departmene,

L co e e
AN e TP Tae (294 e
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The followmg Act of the Tamil Nadu LCng]a.tJVC Assembly I'CCCIVCd the a.ssent
of the President on the 19th August 1995 and is hereby pubhshed for general
information :—

ACT No. 25 OF 199:. :

An Act further to amnend the Tamil Nadu 9’Imdu Religious and Charitabje Endowiizents
Act, 195

Bs it enacted by the Legislative Assembly of the State of Tam11 Nadu in the Foa ty-
sixth Year of the Republic of India as follows :—
1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charlta.ble
Endowments (Third Amendment) Act, 1994.

" (2) It shan come into force at once.

2. For section 7-K of the Tamil Nadu Hindu Religious and Charitable Endowments
Act; 1959 (hereinafter- referred to-as the principal Act), the following section shall be
substltuted namely :—

“7.K. Removal of non-official members.—For good and sufficient reason,—
(a) the Government may remove any non-official member of the Temple
Administration Board; and !

(h) the Chairman of the Temple Administration Board may remove the Chaxrvnan
of any Temple Administration District Committee if he is a _non-offi¢ial or any other:
non-ofﬁcxal member of a Temple Administration District Comimittee

from office after giving him an opportunity of sbowmg cause against such removal and
after con51cler1n g the explanation offered therefor.”

NA Group) TV-2 Ex. (428)-1 [ 93 ]
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sertion  of

3. After section 7-P of the principal Act, the following section shall be inserted,

v section namely :—

7-Q.

T

Amendment o!
section 53, °

Amendment ef

Schedule 1L

‘\“7-Q. Power to supersede Temple Administration District Committee:—(l) If the
Temple Administration Board is of opinion that any Teraple Administration District .
Committee is unable to perform, or has persistently made default in the performance
of, the duty imposed on it by or under this Act or has exceeded or abused its powers,
or has wilfully or without sufficient cause, failed to comply with any direction issued
by the Temple Admmistration Board under this Actor if the Temple Administration
Board is satisfied that the continuance of the Temple Administration District Committee
is likely to be injurious to the interests of the religious institutions in the State, the
Temple Administration Board may, by notification, supersede such Temple Administra-
tion District Committee for a period not exceeding one year as may be specified in the
notification :

Provided that before issuing a notification under this sub-section, the Temple
Administration Board shall give a reasonable time to the Temple Administration District
Commuttee to show cause why it should not be superseded and shall consider the expla-
nations and objec.ons, if any, of the Temple Administration District Committee.

(2) Upon the publication of a notification under sub-section (1) superseding the
Tempfe Administration District Committee,—

(@) all the msmbers of the Temple Administrauon District Committee inclu-

ding its Chairman shall, as from the date of supersession, vacate their offices as such
members, and

(b) all the powers and duties which may, by or under the provisions of this
Act, be exercised or perrormed By or on benalf of tne  Temple Administration District
Commitr-c shad during the period of supersession, be exercised and performed by
tuch person or persons as the Temvle Administration Board ﬁlay direct.

) (3) On the expiration of the period.of supersession specified in the notification
issued under sub-section (1), the Temple Administration Board may,—

. (@) extend, from time to time, the pei:iod of supersession for such further
pericd not exceeding three years in the aggregate as it may consider necessary; or

() reconstitute the Temple Administration District Committee in the
maaner provided in section 7-C and section 7-D.’”.

4, In section 53 of the principal Act,— |

« (1) after sub-section (1), the following sub-section shall be inserted, namely :—

“(1-A) Notwithstanding anything contained in sub-section (1), for the purpose
of this section, the Government shall also be the appropriate authority in reggggt of
any trustee of any jreligious institution.”;

(2) after sub-section (5), the following sub-section shall be inserted, namely :—

‘ “(5-A) A trustee who is aggrieved by an  order d

L y 015 a passed by the Government
under sub-section (2) may, within ninety days from the date of the receipt of such order
by him, appeal against such order to the High Court.”.

5. In Schedule III to the oprincipal Act, under the heading
“Ill. APPEALS TO COURT *’, in columns (1), (g) and (3), before the entries

SRR [V ) PR Appealto ........ 50,
High Court
the following entries shall be inserted, namely :—
“ 53(5A)........ Appealto........ 50",
High Court

(By order of the Governor)
M. MUNIRAMAN,

Secretary to Government, Law Depary

PRINTED AND PUBLISHED BY THE DIRECTOR OF S.TATIONERY AND PRINTIN

R ] G, MADRAS, -
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU ADRAS,
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The following Act of the Tamil Nadu Legislative ..ssembly received the
assent of the Governor on the 11th December 1995 and is hereby
published for general informution:—

ACT No. 38 OF 1995,

An Act further to amend the Tamil Nadi Hindu Religious and Charitable Endowments
Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty sixth
Year of the Republic of India as follows:—

1.(1) This Act may be calied the Tamil Nadu Hindu Religious and Charitable Sh }

Endowments (Amendment) Act, 1995, ) aﬁg%i
. 4 me .

(2) Tt shall come into force on such date as the State Government may, by notifi- neement

cation, appoint. o
(S

2. 1In section 7_-B of the Tamil Nadu Hindu Religious and  Charitable Endow-  Admendment
ments Act,1959(hereinafter referred to as the principal Act), in sub-section (1), for the  of section - .
words “Deputy Commissioner”, the words “Joint Commissioner, Deputy Commissioner” 7-B.
shall be substituted. ;

]
3. 1Insection 13 of the principal Act.— iﬁ Amendment
. . . ' L. of section 13.
(1) in the marginal heading, for the words *“Deputy Commissioners”, tte words
« Joint Commissioners or Deputy Commissioners” shall be substituted;

(2) in sub-sections (1) and (2), for the words “Deputy Commissioner” in three pla-
ces where they occur, the words “Joint  Commissioner or Deputy Commissioner’ shall
be substituted.

4, Insection 21 of the principal Act, in sub-sections (1) and (2), for the words*any Amendment
Daputy or Assistant Commissioner” in two places where they occur, the words  ““any  of section 21,
Joint or Deputv or Assistant Commissioner™ shall be substituted.

5 In section 22 of the principal Act —- Amendmem‘of
section 22.
(1) in sub-section (1),— L e
' L y
(@) m clause (a), for the words “a weputy or an Assistant Commissioner’}. the
words “a Joint or a Deputv or an Assistant Commissioner” shall be substituted;
i

(b) in clause (b), for the words “Deputy or Assistant Commissioner”, the words
“ Joint or Deputy or Assistant Commissioner™ shzll be substituted;

(2) in suh-section (2), for the words “a Deputy or an Assistant Commissioner”,
the words “ a Joint or a Deputy or an Assistant Commissioner’ shall be substituted,
(3) in sub-section (4),— N

(2) inthe opening porticn, forthe words “a Deputy or an Assistant Commissioner™.
the words “« Joint or 2 Deputy or an Assistant Commissioner” shall be substituted ;

(b) in clauses () and (b), for the words “Deputy or Assistant Commissioner” in
two places whers they occur, the words “Joint or Deputy or SAssistant Commissioner”
shall be substituted.

6. In section 26 of the principal Act,— Amendment .

(1 of section 26,

i
(1) in sub-section (4), for the words “the Deputy Commissioner”, the words “the
Joint Commissioner or the Deputy Commissioner, as the case may be’” shall be substi-
tuted;

(2) insub-section (5), in clause (b), for the words “‘the Deputy Commissioni”, the
words “the Joint Commissioner or the Deputy Commissioner” shall be substituta®,

(A Group) 1V 2 Ex. (6073
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Amendment
of section 38.

Amendment

of section S3.

Amendment o}

Sections
54, 55, 56,
53, 64, 66,67,
. €8,69,78,79,

' 80, 81 and 82.

Amendment of

section
102.

{mendment
of section
110,

_. Amendment
of section
117. -

Amendment
of section
118.

Amenamen.
of Schedule
Il

Ll

7. In section 38 of the principal Act,—

(1} in sub-sectiofts (1) and (2), for the words “the Deputy Commissioner” in two,
places wherethey occur,the words “the Joint Commissioner or the Deputy Commissioner”,
as the case may be  ghall be substituted ;

i

(2) in sub-sections (3) and (4), for the words ““ the Deputy Commissioner” in two
places wherethey oceur, the words “the Joint Cominissionsi orithe Deputy Commissioner
shall be™ substitued.

8. 1Inscction 53 of the principal Act, in sub-section (2), in clause (c), for the words
“or Deputy Commissioner”, thewords® or Joint Commissiorer or Deputy
Commissioner”™ «hell be subsiituted.

9. (1) In sections 54, 55, 56, 63, 64, 66, 67, 63, 69, 78, 79, 80, 81 and 82 of the
principal Act (excluding the marginal headings the: ¢to), for the words ‘‘the Deputy Com-
missioner” wherever they occur, the words “the Joint Commissioner or the Deputy
Commissioner, as the case may be” shull be substituted.

(2) In sections 63, 64, 68, 79 and 81 of the principal Act, in the marginal headings
for the words ** Deputy Comlmssnoncr”, the words ¢*Joint Commissiouer or Deputy Co:ﬁ-
missioner’’ shall be substituted.

10. In section 102 of the principal Act, in sub-section (2), for the words* a Deputy
Comumissione: ”, the words “‘a Joint Commissioner or a Deputy Commissioner” shall

be substituted.

11, Insection 110.0fthe principal Act, in sub sections (1) and (3); for the woids ““or
a Deputy Commissioner” in two places where they occur, the words “or 2 Joint Commis-
sioner or a Deputy Commissioner” shall be substituted.

-~ 12, Imsection 117 of the principal Au:, us the proviso, for the words ‘‘the Deputy
Commissioner” in two places where they occur, the words = “the Joint Commissioner or
the A¢puty Commissioner” shall be substituted.

13. In section 118 of the principal Act, in sub-section (2),—

:(1)‘ in clause (b), in sub-clause (ii), for the words ““Deputy Commissioner”, the
words *“Joint Commissioner, Deputy Commissioner” shall be substituted ;

(2) in clause (¢), for the words “Deputy Commissioner” in two place: wh ,
7 Mg J - they ]

occut, the werds “Joint Commissioner or the Deputy Commissioner, a p s v ba

shall be substituted puty . as the case may be

14. in Schedule ITI to the principal Act, —

(1) (@) in the heading “IV. APPLICATIONS TO GOVERNMENT
ADN{’INISTRA TION BOARD, COMMISSIONER OR DEPUTY éOM'Il‘\ldz%gllé-E
NER , for the words “OR DEPUTY COMMISSIONER”, the words “JOINT
COMMISSIONER OR DEPUTY COMMISSIONER?” shall be substituted ;

(b) under the heading as so amended, in the entries in colum i

¢ 29 - ’ n (2)’ against ¢
entry “64(1)” in column (1), for the words “Deputy Commissioner”, the wo%ds “Jontzlre
Gommissicner or Deputy Commissioner” shall be substituted;

R e
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(2)(a) in the heading “V. APFEALS TO GOVERNMENT, TEMPLE ADMINIS-
TRATION BOARD, TEMPLE ADMINISTRATION DISTRICT COMMITTEE,
COMMISSIONER OR DEPUTY COMMISSIONER", for the wods “OR
DEPUTY COMMISSIONER”. the words “JOINT COMMISSIONER OR DEPUTY
COMMISSIONER? shall be substituted;

under the heading as so amended, in the entries in colummn (2), against tne
enfriCS "26(5)”, “38(3)”, ,‘54(4)”‘ “55(4) n‘ “56(2)”, 4‘69(1\)--. ‘.7()(1 )n. “SI (])!v -‘lmi
“118 (2)(c)”in column (1), for the words “Deputy Commisstoner"wherever they oceur,
the words “Joint Commissioner or Deputy Commissioner® shall be substituted.

(By oider ¢f the Governor)

M. MUN! RAMAN,
Setetary 1o Gaverment,iLaw Department.
|
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il Ndd 1 Tegislatice Assembly received the assent
overchor 1994 ¢ B herehy published for gcnyral

. bl
i No. 39 OF 19%06. '.,;:;
Ao Aot faviher {0 gmand the Tami] Nedn Hindn Rolaious and  Charitable
Endowments Act, 1959.

Bi it enacted by the Legislative Asscmbly of the State of Tamil  Nadu in  the
Forty  Seventh Year of the; chuhhc of India as follows —

hay ! e

(1) This Act may be catled the Tamil Nadn Hindu Religious and Charitable  Short title a
I \uhwmwuq (Amendment) Act, 1996,

commencer
(2) Tt shall comt into force on SilCh dat:: as the State Government may, by
notification, appoint.
Tamil Madu 7. In the Tamil Nadu Hindu Religious and Charxtable Endowments Act, 1959 Amendment
Act 22 of 1939, Umcm after referred to’as the principal Act), in sectxon 6,— of section 6.

(1) for the expression “6. Deﬁmtxons——«ln ‘this Act, unless the context
otherwise requires ”  the jollowing shall be substituted, namely :—

“6. Defintions.—In this Act, unless the context otherwise requires-—

A Gorup) IV-2Ex. (584)—1 ~ | 213
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Omission of
Chapter 1-A.

Insertion of
fnew section-7.

(1) « Advisory Conmitice™ means the Comnittee consiiiuted by tic Gover-
ment  under sub-section (1) of section 7 ;"

(2) for clause (8-A), the following clause shall be substituted naomely 1 —

“(8-A) *District Committee’ means the. Committee constituted by the
Government  under section 7-A:™.

(3) for clause (12-A), the following clauses shall be | substituted, namely © -

“(12-A) “Inspector’” means an Inspector in the Hindu Religious and Charitable
Endowments Administration Department;

(12-B) *Joint Commissioner -‘means a foint Commissioncr appatnted under
section 9; 7,

(4) Clause (20-A) shall  be omitred.

3. Chapter 1-A and sections 7, 7-A, 7-B, 7-C. T-D, - E TG T L 0T
7-K, 7-L, 7-M, 7-N, 7-0, 7-P, and /7-Q, shall be comiitted.

4. After section 6 of the principal Act, the folowing sections shall be inserted,
namely,— §

“7 Constitution of Advisory Coww. v (1) The Government shali
constitute, for the State of Tamil Nadu, a Commitice  called  the  Advisory
Committee consisting of the following. members, namely :

{(a) the Chief Minister, who shall bg the Chairman. c¢x offivio

(b) the Minister in charge of the portfolio of Hindu Religious and Charitable
endowments who shall be the Vice-Chairman, ex-offwis :

(c) the Secretary to Governmant in~charge of Hindu Religious and charitabic
‘Endowments, who shall be Membzr ex-:fficio -

(d) Such number of non-officials not exceding cight persons  professing
Hindu religion , nominated by the Government, of whom one shall fe a meabor

of the Scheduled Castes or Scheduled Tiibes

(e) the Commissioner, who shall bu the Momber Secrctavy, ex afficio.

(2) The term of office of non-official members shall be three years and other
¥

‘matters relating to the Advisory Committec shall be such as may be prescribed.

(3) The Government may, after giving a show cause notice remove all or any

_ of the npn-ofﬁcial members of the Advisory Committee in the public interest.

7 A. Constitation of District Commiiice.~{(1) la respect of all religious insti-
tutions (cther than those religious instituticns falling under clause (ii) of section 46)

~situate within the territorial jurisdiction of a Revenue District, the Government

shall consitute a committee called the District Committoe consisting of not less than
three and not more than five non-official raembers as may be nominated by the

. Governrent.  Only persons who are qualified for appointment as trustees under

“this Act s..11 be. nominated to the District Committec.

(2) The term of office of the members of the District Commities shall be
three years and other matters rélating to the said Committee shall be such as may

be prescribed.

(3) The Government may, after giving a show cause noﬁéé, remove all or
any of the members of the District Committee in the public interest.”
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(4) The District Committee shall prepare, in such ranner as may be prescribed
i pancl of names of persons who are qualified for appointment as Trustees under
this Act (including members of Scheduled Castes and Scheduled Tribes) and suitable
for appointment as non-heréditary trustee-or trustees, - as the ¢ase may, be,  and
shall send it to :— B ' T T

~ () the Joint or Deputy Commissioner, in respect ofv-rel'i'giéus institutions.
falling  under . clause (i) of section 46 ;

(ii) the Commissioner, in respect of teligious -institutions falling ‘Under:.
cl_ause (i) of §ectiqn 46; and

(iii) the Assistant Cennmissioner , in respect of any religious institution -which-
1s not included in the list published under section 46 and is not a religious institution
notified or deemed to have been notified uncer Chapter VI of this Act.

(5) Not withstanding anything containéd  in this = section, the District
Committee shall have no jusrisdiction to send any parel of names of persons under
this section in respect of any religious institution for which a scheme has been settled
or deemed to have been settled under this Act by this High Court or any Court
stibordinate to the High Court. ’ : o e

Explanation.—For the purpose of this section and section 7 “Scheduled Castes”
and “Scheduled Tribes” shall have the same meaning asigned to them respectively

K1)

in clauses (24) and i25) of Article 366 of the Constilution ;”.

S. In Chapter 11 of the principal Act, for the heading the followirig, heading Amendment of
shall be substituted, namely — . Chapter II.

THE COMMISSIONER AND OTHER CONTROLLING AUTHORITIES. Substitution
of section 8,

6. For section ¥ of the principal Act, the following section shall be substituted,
namely

“& Authoritics under the Act.—
There shall be the following classes of auth. rities under this Act, namely :—
{4y the Commissioner :

hy Joint Commissioners

(¢t Deputy Commissioners ; and .

(dy Assistant Commission:rs.”. \

7. Adter see.ion 1C of the piincipal Act, the following section shall teinsorted, Tnsertion of

namely @ - now section |

“Commissioner o be corporailon sole.~The Commiss... > shell be a Cot poration
selennd shall bave p. epetval suecession and ¢ common sealand may sue and be sued
in his corporate nome.” '

¢ tnsedicn 13clth principsl Act ,in sub seation(2), fct the expression® eotion

21, 2” 67, 72 77, the capression * seetion 21, 22 4o, 47, 59, 60_,';72' »  shall - be Ameng!ment ol
substituted . ’ ‘ S section 13.

Voo 1 (584)--"a
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f « * The Tnspactor shall discharge s 2% dutios as may b cssigned to him by
i the Qommissioner either, by generel or svouie] crdieg . v rcer the AcY or mo Rt os
[l madethe-eunder, inrepict of svebreliciousins'itutionsos may bap.eso ibE
Amend mant 10. Tnseciion 21 of the pincipal Act, in sub saction (1), afte-ihe expression
i of section 21 “ nnt bring » p'nrf‘m ingin re\ mcf of which o seif cr an :=.pp'w,] te, 8 ¢t is provided
u bythis Ac” 7, the ex ession * cvinrespi uf which anandlientinn fer revisian has

boen peforred unde: soion 21 A taths Juiat Chmmissioner or Dap ity C ymmissioner
and 1s pandina disnsal by him > shrll by inszried.
Insection of 11, Atfter sesion2l ci the poing'pal Ac, the [o lowing seciionsiall brinseoiad
soction 2-A namely — SR v ,

© 21 A Powsss of Joint cr Deprity C ymmiscienartoenll for rocords and poss
crder —

e o ' Cl) The Jom? or Depyr "nymmtw mer my oall for a'm exnane the reeord
' ‘ ol anv Assistant Chrmmissioner ir resmiet of any | omo"e\' ineunder thisAct (not bing
S a p'oq"f;dmg in respsot of which a suit or enappo to o Gourt is provide by this
Atﬂ, to sa?ch) himself as to tha regularity of such p coloning, or thf- ocoarrocingss.
Tegalify oF prop-iety of eny decision or order passod th“h i,

i T T s

e (2): M, anv suoh devision or orcer hes borm pescac by iry AsssiiiniGonrmis
EIRTINTE I Smner and it apnearsto the Joint or Dopvty G- xrm'mcro t1sthe decision or order
IS shovld bz madifisd, ennulled, revorsed oi romitted foi feconsideration, he may poss

orders aceordingly. - o

Y
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iy party s od eaon A2) withe hearing him ¢ giving him & reasonatle

opporieniny ol Loming 1 6L

[ Wt oangr - 1 r s s
Voree siallnet post any order woejcions]

(#) The loint or Doputy C>mmission:r may stay the execution of anydecision
e ticr O the neos el e 1o inse b osudtiond(1), poncing thaexe cis of this powers

andor seboseetion (2Vin respect thereof.

(5) Every application to the Joint-or Depiity Gommissionoer for the exareise
RN

sction shall B preforred within three monthe brom thodate .

Yo e T I o~
af py [N LSTEI St LG GOTLOn LAl

an which the decision of order t¢ which the apriication relates was eommnvicated
to the apelicant, ™. : o

12. ta seciion 23 of the principal A, including the ma: pinal he&xiing; ‘tor

fhe expression © Tomple Arminictration Board » in threo places where it oGurs,
the exporcison™ The Cormimissioner » shall be sutstituted.

i fiae centinn 24 of the poincipal A, the following section ¢hall be substituted,

Y24 Poawdiocuior religious institviions.— (1) The Commissioner, or a Joint
cr @ Dap Ty ar an Assisand Commissions or wny office: evifiised br the Gonuds-
e o Joiitor L.e Deputy Commissioner, or the Assistant Comaussioner in bis
sholr sl poawes 1o Glss, 1AC Diomies ¢l any plaes of worship tor the purpose of
cxerciting any powal coniaa cd or discharging any duty imposed by this Act or the
rules maae s ehnGer.

(2) 1t any sien officer is rosivicd in the exo.ciso of such powe: ¢. Jisoherge
 tsuchdnty. the Magistrate havingJ. risdiction shall, onie written requisition from.
Sfficer ot bafow therankef Sab.Taspecior to render such help @8 may be neces-
coviscanhlethonfficer oo a-ciscsuch powes or discharge such duty,

oo g fhe anetiom sonctorym or ponja gruha or any cther
4 osiudly soery wWiiton Hhe peoinizes <4 @ roligiovs institution or place
.. i1 porson authorised by or under sut-secticn (1) « r the p:lico officer
Gte i ee b snetion (2), shall pive roasonable noties to the truttoc or head of
the ins ‘ qed shalt have duo agerd o the religovs p.uctico or Lsige ol the
metitntion.

{4 o oin Chis section shall by daemod to authorise any person who 1s
- e wtues o plags or any port theoont roferred 1o in this
VD , Geiln e milRErE g s T oL LiTT MLl

Lian poobis ety in o Tho sancitm sanciory of  poujn 3 uheerenyothe piion
held ‘snssiotly son od within the prumises of areligiovs institution, or place of
warshin, By the parsen or pplies officer mentioned in sk section (3), the question
sholl to refe-red for the decision of the Commissionsr. Befora giving @ny decision

an ans sren gquestion the Cymmissioner mey make sich engu iry es he desms fif.

(6} Any prrson fageevid ty the deci-ion ¢t the Commissioner under sut-
saction {5), may, within one month fromthe date of thedoci-lon, appasl tc the
Gevernment I e .

L,
A

. Providad that the Government ¢hall not pass any order prejudiccito any party
iafess.be Tos Fad a reasonahls oppoftaity cf making his represontations”.

Amend ment
of sectinn 23,

Substitution
of saction 24.
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Amend ment 14. In section 25 of the principal Act,—
of section 25 T ‘

(1) in the, md.rexml h,a/ i 8. thc expresslo" ”(lmnw.nn. Member snall
be omstteﬂ.-. .

.

2) for the exprossion “the Chairman or any member cl'tne Temple Adminis-
tration Board or of the District Committee”, the expression “The Conunissiorer”
shall be substituter:,

Amendment 15.In SeCth'\ 26 of thc prmclpal Act,——-

of section 26. ‘ ‘
(1) in sub-section (2), for clause (b), the followmg clause sh: \ll be \umtltut&
namely (—r
SR T () “resigrs his seat by writing wacer his hand add ressed
(i) in the casc of trustee apppointe’ by the Assistant Commissiorer. to the.
Assistant Comnissiorer ;
E L {i1) in the case of trustec appoirte 1 by the Joirt/Depuly Commissiorer
’ ©  to the Joint/Deputy Commissioner ; and
(i1} in any othur cuse, to the Commissiorer,
his seat shall thereupon become vacant.”
2y in Sdu-\u.lu)n\ 3), for theext ression “the Temple Admir istrition Distiin
Committee”, the cxpwuon “the Joiut/Deputy Comnusslon or? shall be substituted -
(2) for sub-saction S,t.:c.o..ov.'m': sub-section shall be substituted, pamely +—
“(3). Any person aflcted by an_orcer of the Joirt/DeHuty ( S amimissioner ‘
under sub-section (3) or sub-section (4) may, within one month fram the d ,m ol
receipt of the order by him, appeal against the orer , to the gon-missiorer.
Amend ment 6. In section 27 of the principal Act. the expression “The Temyple Admitis
of section 27, tratlon Boar:: the District Committee™ shali be omitted
A mendment ' !7 In sectlon 29 of the principal Act .

of section 29
(l) in sub-section (1), — (2) 1n the opering portlon lor the exy u,won the
Temple Administration Board”, the expression “the commissiorer” shall be substi-
tuted ;

(l’) 1n clause (R), for the expre%sxo 1 “the Temple A ministration Bosrd’
the cxprcsslon “the commissioner’ shall be substituted.

(2) 'n sub-section (2)  for the exrression  the  Temple A miristration
! Boar! ” and  ‘the District Committee” wherever thev oceur, the exyression “the
! Commls‘;lo"er and “the Assistant Commi:sioner” shall respectively, he substituted .

() for sub ScCtlo« ‘s (3) and (4), the following sub-section shall be substituted.
namely :—

(3) The Assista- t Commissioter, i the register is \dl)m!lh, " through him.
may, after such irquiry as he may consiter necessary, recommend such a lterations.
om:wo"s or add itions in the neglster as he may thing ht

“(4) The Comnmmo er may, - sfter receiving the register and the recommen-
dations of the Assistart Comissioner with respect thercto and meking suchfurthesr
inquiry as he may co:sider r ecessary, direct the trustee to make such alterctions, omis
sions orasc Hiors, i the re. ister as he may c‘eem fit.”

RURT sub-secno (5} tor the ex"bre sioa “the TunnLe A naistution Bour
intwopl < whercit ovcurs. the expression ‘theCommprssionar’ 5 I Re substitute |
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€5, in sub-section(€), Tor the exrressions “the { emple Administration board”
an¢ “Temple Admivistration District Committee”, the expression ¢ the Commissioner”
ane the ” Aswistant Commissioner” shall, respectively , b subst:tuted. ‘
1. msection 30 of the principal Act, 1or the expression “the Temple Ad minis- A mendmrent of
tration Boars fur v, approvel«iirectly or through the District Committee”, the  section 30.
expression ¢ the Commissioner for his approval ¢ irectly or through the Assistant
Commussioner” shall be substituted ' : S

2. in section 31 of the principal Act, for the expression, “the Temple Adminis- Amendment of
tratson Board for its approvsldirectly or through the District Committee™, the ex- section 31,
pression **the Commissioner ror his approval directly or through the Assjstant Com- .
mussioner” shali be substituted,

20, In section 32 of the principal Act ,— ' _ Amendment of
{1} in su' seetion (1), — section 32,

{a) ‘or the expression “the Tcm-,':le Administration Board" in two places
where it occurs, the expression “the Commissioner” shall be substituted ;

(b) for the expression “it”, the expression‘the” shall be substitut...
(2) in sub-section (2),—

(@) for the express'on ““‘the Temple Admiristration District Committes®, ‘he
exprescion “The Assistant Comuaussioser” shall be substituted

(B) for the expression‘‘turnish to it”, the expression “furnish to him"'shall
ke substituted v

(¢} for the expressionta- it may ¢ irect” the expression ‘fas he may direct™
shall be substituted,

71, In section 32 of the princiral Act, for the expression “‘the Temple Ad'minis-n Amgndment oi
tration Boars' ia three places where it occurs, the expression ‘the Commissioner” section 33,
shalt be substitated, )

22. Ia section 34 of the principal Act,— : Amendment o
section 34.

. (1) for the expression *“‘che Temple Administration Board” wherever it occurs,
the expressio . ““tiic Conumissioner™ shall be substituted ;

(2} in suhesestion (2) 1or tae wor ' it theword *¢he” shall be substituted,

. 3 33. In scetion 35 o the pri-cipal Act, in sub-section (2), for the expression ‘“the Ame_ndment ¢
‘ Femnle Admiristrition Board™. the expression ““tr ¢ Commissioner’” shall be substi-  section 35.
tuted,

24 ia sectio) 36 or the prixcipal Act (iaclu ting the second proviso thereto), Amc_nd.ment of
Por the cxnressiol “the Temale Acmiistpation Boac” the expression ““the Commis- section 36.
siaeer’ il be sahst.tuted.

431w otio 37 of the priccipal Act, for the expression “the Temple AGminis- Amendment o

Lton Bodr U Uie expression “the Commissioser” shell be substituted. section 37.
6. b cestio 142 of the principal Act, for the ex;ression ““the Temple Adminis-  Amendmert
fratio s Roopd 7L e exprossios Cthe Commissioner’ shall be substituted. section 42.
C I sectinn 43 of the principal Act,— : - , Amend ment

. section 43,
(1} i1 ti¢ marginal hes +iag, for the expression “‘the l'm}plc Ad ministration ‘
ey o7 e expresion “‘the Commissioner” shall be substitutec .
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) (D) for. the exrre sion “the Temple Adminstraton Boor SRR T
« the Commissioner” shell be 511"<.t|tww.
. . : . s L ‘.:
Substit!}tign Of o "'IQ FO' grant 0;»46 r\t fnfa r\r1V201 v?l 1\ t [ o (‘y” \\[ = “‘*Zf{“‘»’ o i! . SERAALEARET LSS ;‘ ;‘

ﬁl‘li i\’\:.;lt'v.".::‘-:‘l PRSI ' . : :
stiutions whoss
itution under

g6, Comnn%«lom'r to - frublisi m’c ot o
shall pubhsl‘, inthe prescrided manner, o list of the rehigiou.
apnual income, 8 t“k‘nhvu for the nurrosc- of the lavy of
sub-section (1) of sect.on 9%, —

0 is not levs tndn ten thousins pupees but in loas Lo e b I“"l‘,'c’:\

- t o P . N
( l) 1S ,‘\r\f |eqq thpr t‘,',’Oi 2l |\|np4\ Tari ie 1agy thon P | IR TR RETE N

[ *

(i) s et foss thaa ten takhs rarces

and may, from time to t me, modify such fistin the proscritned innso
PI”O"I'*"d that the U-J mmwwhel s« onl neet removs: sy iastitudion  Drogm
- B R n “11.. Poey N R TR &
ll\l Ll'llLSK n'\c sry ARGy I EXE T IVIRVIEN C F I AT Ve e . R Tt 3
rupees for three vws«.cume ycdrs
pr.o\;gf';_i\r; Further thet i the arnual ineome of o g Bestiin o calvubatad ]
as 2ovestic T % -
(2) exceeded the limets specified in charse (i) or cligss Gy Lo
(b) fuller. below the limits specified in clause (i) or cliuse (i for three 1
. consgcutive Vedrs me k(.) llﬂllb‘;l()lvel niay cf:u.d the ol uf?'u'ioi“ aauziran to Sll;:fh “
insutaten 1o e List and enter ihe same wind or the epproniale Ciasmast von o tihe
said list” 4
Amenc meni fox  29. In section 47 of the yrumcipel Act,—
section 47.

) B osubesection (D), ,

«“(a) for clause (a), the followine clause shall be substitutef, samely
“(2) where a religious mstitution include. in the list pubibshier und er section

46 or in respect or w hich the Assistant Commiss.oner hus ot rower (o appoini &
trustees, s 1o horeditary trustoc,—-

(i) in coses falling vider clevse (1 of sentiog 26 the Yais t Commissiongy/
Deputy Commissioner ;

(it} in cises faling uler clause (i, o, section 40, the Commissioner and

1Y in cases falling under clause (iii) of section €. the Government,

shell covstitute a Booard of trustecs.

Trovided that the Boar. of Trustecs constitute ! und or iterss (i and (iiy of
the cliuse srall, su! \-Lct to the provisiois of clause \c,‘, cou sist of tiree | efsons
arpotites by ¥ie Joo t Comnidssior ev/Deruty Tomr ot tie Comissior iesf
48 {hE Case ey Ge wO- Gt »L':::‘:I f 5. R 2o Distric
Commuttes corcerte:s. uwer suo—m,ctlon (4 o t e saction 7 f whon ore <l

saee 1
N O IV RS M

he it member of t:,c Sc.f e. uies, Cestes o1 Schecule.: 5ribes, 3
Froviciee furtiher tiwt iz 2 slitio;r to the FErsos s upp l., Ry the  doint |
Commissior er/IPeputy Commissiorer or the Commissio: er usior tems (i) or (i) ]

of this c‘l:?usc as the case may be | the Government may r.om lmt \‘0 rersons who
are gualifier Lor ag yuoir tovent ds tristees uhc er this Act, as mewibers of the sai
Boare of Jrusiees, fevi « rezard 1o the foilowing matters, : *'“P!

{e; the Licrest of the public goraally

o e 5;” e

e Vo ga e e 1 . .
Tt TR TToIoT o gt
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. et the number o wors.aiprers and imporiance of the religious institutions as
a pilgrim celtre; and S . .

{d) such otiier. matters as may be prascribes.

)] i.n clause (b), for the expression “the Temple Administration Board”,
the expression “the Government” shall be substituted.

(c) “in clause (c), in the provisio, for the expression” “the Temple Administration
Board or the Temple Administration -District Committee’””, the expression “the
Goveenment, the Commissioner, the Joint Commissioner, the Deputy Commissioner”
shall be substituted. ‘

(d) in the Explanation, the exbression “‘and sﬁb-‘sectio-n 1) of section 49"
shall be omitted. . : : .

(2) in  sub-section (2), for the expression “the Temple Administration' Board
or the Temple Administration District Committee’ wherever it occurs, the expression
“the Government, the Commissioner oy the Joint/Deputy Commissioner” shall
be substituted. : :

(3) in - sub-section (3), for the expression “the Temple Administration Board
or the Temple Administration District Committee”, the expression “the Government
the Commissioner or the Joint Commissioner/Deputy Commissioner/shall be
substituted.

(4) in  sub-section (4), including the proviso thereto, for the expression,
“the Temple Administration Board or the Temple Administration District Committee”
in places where it occurs,the expression “the Government, the Commissioner or
the Joint/Dzputy Commission2r” shall be substituted.

30. After section 47 of principal Ast, the following ssction shall be substituted, 711 Insection of
-pamely — . section 47

“47.A. D:legation of powers by Government.—{l) The Government may,
by notifieation, authorise ths Comnissinaze to axersise ths powers vested in them
wder the szeod proviso to clause (a) of sud-section (1) of section 47 or the second * °
provisy to sub-section (1) of s:ctid1 49, in respect of any religions institution.

2y The exsreise of any powsar delegated undaer sud-sa:tion (1) shall be sub-
sect 1o such restrictions and coaditions as may be specified in the notification and
subiect also to control and ravision by the Govarament.”.
. !

31, Ia sastion 48 of the principal Act, for the 2xpression “the Temple Adminis-  Amendment
tration Board or the Temple Administration District Committes” in two piices section 48,
whare it oocurs . the exprassion “the Governmant , the Commissioner or the Joint/

Pieouly Commissioner” shall be substituted.

32, -In section 49 of the principal Act,~- Amendme;
of sectior
{1t in the marginal heading, for the expression “Temple Administration
i3+ rict Committee”, the expression “Assistant Commissioner”” shall be substituted ;

{2} in sub-section (1),—
f ~ (a) for the expression, “‘the Temple Administration District Committee”,

the axpression “the Assistant Commissioner” shall be substituted :

- (b) for the expressich “the Temple Administr ition Board or the Temple
; 4 inoistration District Committee”, the expression  “the  Government, the
.mvissianer or the Joint D:puty Commissioner” shall bz suhstituted.

oY for tle proviso, the following provisos shall be substituted. namely s—

“Provided that the Board of Trustees constituted under this sub-section
shi ( consist of three persons appointed by the Assistant Commissioner from among
the panel of naries of persons sent by the District Committee concerned undes s-b-
section (1) of ssctiom 7-A: - '

{A Group) V-2 Bx. (584)—2
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Provided further that in addition to the  trystees appointed by the Ayt
Commissioner under this sub-section, the Government may nominate two pegsens 7
who are qualificd for appointment as trustees under this Act as members of the sind " g
Board of Trustees, having regard to the following matters, namely :— :

(a) the interest of the public generally ;
(b) the income and the properties of the religious institutions ;

{c) the number of worshippers and importance of the religious institwiion
as-a pilgrim centre ; and , o

(d) such other matters. as may be prescribed :
Provided also that notwithstanding anything aforesaid in this sub-seetion,
the Assistant Commissioner may, in the case of any such religious institution whreh
has no hereditary trustee, appoint a single trustee,

(3) in sub-section (2), for the expression “‘the Temple Administration District
Committee”’, the expression ‘‘the Assistant Commissioner’” shall be substituted.

Amendment of ‘33, In section 49-A of the principal Act,—
section 49-A.

s g

(1) in sub-section (1), for the expression “the Temple Administration District o
Committee”, the expression “‘the Assistant Commissioner” shall be substituted ;

(2) in sub-section (2), for the expression “‘the Temple Administration Board
or the Temple Administration District Committee” the expression ‘“‘the Government
the Commissioner or the Joint/Deputy Commissioner” shall be substituted.

“Pubstitution of 34. For section 51 of the principal Act, the following section shall be substituted,
- section 51, namely :(—

“§]. Claims of certain persons to be trustees.—(a) The Jomnt Commissianer 1
or the Deputy Conunissioner in preparing a panel of numes of persons suitable foy . A
appointment as non-hered itary trustee or trustees, as the case may be, under sub- p
section (4) of section 7-A ; or

(b) the Government, the Commissioner, the Joint Commissioner. (he
Deputy Commissioner or the Assistant Commissioner in making appointments of )
trustees under section 47 or scction 49-A, as the case may bo. shall have due vegurd ‘ -
to the claims of persons belonging to the religious denomin.tion for whose bencfy

the institution concerned is chiefly intended or maintaincd.”, ! i

Amendment of 35. In section 53 of the principal Act,—
section 53. _ o :

. (1) in sub-section (1), 4

(a) in clause (a), for the expression “the Temple Administration Beasd v:

the expression “the Government” shall be :ubstituted : ‘ 9

(b} after clause (a), the following clause shall be inscrted. namcly

. ‘i(b) in respect of any trustce of amy religious institution includad
the Dhist published under clause (i) of section 46, the Commissioner =~

. (C)?m clausce (C), l'Qlj the qxprcssion ‘the Temple Adnimastiaiion b, ‘
, Comnmittee™, the expression ““the Joint/Deputy Commissicner” <hall be sibn e i ¢

(d) in clause (d), for the expression ‘the T.in inistrati :
PR g > 1OT : waaple Adminisuration fain, 1
Committee™, the expression “the Assistant Ccmmissioner’ shall be substitirtee 3

(2) In sub-section (2), in clause (c)

| . the expression “Templ inistratio
Board, the Temple Admin stration Dist N P ISt

rict Committee” shall be omitted |

""-” - e
- L RS " ey £
' 2 -
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31 1n sub-section (5).—

(a) in clause (1), for the cxpression “ the Temple Administration Board
to the Government and 7, the expression “the Commissioner to the Government™
shadl be wabstituted

(by in clause {ii), for the cxpression “the Temple Administration District
Cemmittee. to the Temple Administration Board’’; the expression ‘‘the Joint Com-
missioner or  Depuly Comunissioner to the Commissioner and  shall be subs-
tituted’’. :

{c) after clavse (i), the following clause shall be added, namely ==
‘ “(ii1) Where the order has been passed by the Assistant Commissioner,
ts the Joint/Deputy Commissioner”.

4 (4) in sub-section (6), for the expression “the Temple Administration Board”
the expression “the Comumissioner” shall be substituted.

26. In section 57 of the principal Act, for the expression “the Temple Adminiss Amendment of
tration Board”, the :xpression “the Commissioner’’ shall be substituted. section 57.

37. For section 58 of the principal Act, the following section shall be substituted, Substitution of
namely — | section 58..

“38. Fixing of standard scales of expenditure.—(1) The trustee of a religious
institution shail submit to the Assistant Commissionei if the institution is not included
in the girst published under section 46 and to the Commissioner if the 1n§t1tqtion is
so included, within three months from the date of the commencement of this Act,
or the date of the inclusion of the institution of the list aforesaid or within such
further time as may be allowed by the Assistant Commissioner or the Commissioner,
as the case may be, proposals for fixing the dhittam or scale of expenditure in the
institution, and the amounts which should be allotted to the various objects
connected with such institution or the proportion in which income or other property
of the institution may be applied to such objects :

Provided that this sub-section shall not apply to any institution in respect
of which proposals have been submitted to the Assistant Commissioner or the
Commissioner, as the case may be, before the date of the Commencement of this
Act,

(2) The trustee shall publish such proposals at the premises of the institution
and in such other manner as may be required by th: Assistant C_ommissioner or
the Commissioner. as the cuse may be, together with a notice stating that. within
oe month from the date of such  publication, any person having interest may
wibmit objections or suggestions to the Assistant Commissioner or the Commis-
EEERERING 0N

{31 After the expiry of the said period, the Aissstant Commissioner or the
Gommissioner shall, after considering any objections and suggestions received,
puss <uch order as he may think £t on such proposals. having regard to the esta-
blishad = .age of the institution and its financial position, and a copy of the order
shatl be communicated to the trustee.

The order of the Assistant Commissioner or the Commissioner shall be
pubiished in the prescribed manner.

i4) Against an order passed by‘the Assistant Cpmmissioner under sub-section
{3y, the trustee or any person having interest may, w1th.m one month from t.hc.datc
ot wie receipt of the order by the trustee, appeul to the Joint or Deputy Commissioner
and il the trustee or such person is aggrieved by the order of the Joint or Deputy
Cmmissioner, he may within one month from tne date of the receipt of such order

LW

apncal 1o the Commissioner.

(A Qroup) LY-1 Ex (584)—=2A
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(5) The trustce shll scrutinise the p~riicluars of ¢hittem or scale of eapeini
© ture every three years and submit to the Assistant Comnuissioner or the Comunaissiones

us the case be, proposals fo - altering the dhittam or scale  of  experdilure and
the provisions of sub-sccticns (2), (3)) and (4) shall apply in relation to the alterdtion
of stel dhitar ¢rcele cfopaciuices they epplydr tddeticr te ¢ Exing of

dhittam or scale of expenditure :

Provided that the Assistant Commissioner or the Commissioncr may, + L ang
time on his own motion, for reasons to be recorded in writing, direct the trustce
to a'ter the dhittam or scale of expenditure and the procedure for such alttration
shall be the same as laid down in this section.*

Amendment of ¥  38. In section 59 of the principal Act.—;

section 59. o ' .
i FY (1) in sub- scction (1), for the expression “Temple Administraticn Board  in
two ‘place where it occurs, the expression “Commissioner™ shall be substituted:
(2) in sub-section (2).— .
(a) for the expression “Temple Administiation Board® wherever fot ovcary,
the expression “Commissionar* shall be substituted:
(b) for the expression “‘its consent’* the cxpression  ‘“his conseat” shalf
be substituted.
Amendment 39, 1In section 60 of the principal Act.—;

©of section 60.
(1) In sub-section (1).—

H

(a) for the expression ~Temple Administration District Committee®, the
expressi n “Assistant Commissioner* shall be substituted:

(b) for the expression  “as it thinks*, the expression “‘as he thinks'{ shall
be substituted:;

(c) for the expression “Temple Administration Board”, the cxpression
“Commissioner” shall be substituted:

2) In sub-section {2).—

(a) for the expression *“the Temple Administration Board®,  the expression
“ the Commissioner’” shall be substituted: i

(b) Tfor the expression “* as it deems** the expression *“ as the decms * shall

be substituted:;

() for the expression * it shal',” the expressicn “Le shall* shall bz
substituted:;

(d) for the expression ** as it thinks f1* the expression ** as he thinks it
shall be substituted: '

(3) In _sub~section (3), for the expression “Temple Administr®iion Board™,
the expression ©* Commissioner” shall be substituted.: ‘

Amendment of 40. In section 61 of the principal Act.—:
section 61.

\
~
e
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42. For sections 78 and 79 of the principal Act, the following sections shall  Substitution

be substituted, namely :— of sections
: 78 and_79.

“/8. Encrochment by persons on land or building belonging to chari- .
table or religious institution or endowment and the eviction of cnhcroachers
(1) Where the Assistant Commissionerhaving jurisdiction either suomuta
or upon a complaint made by the trustee has reason to believe that any person
has encroached upon (hereinafter in this section reflefred to as “encroacher”)
any land. building tank well spring or water—course or any space wherever
situtation belonging to the religious institution or endowment. (hereinafter .
referred to as “‘the property “)he shall report the fact together with relevant 'parti-
culars to the Joint Commissioner having jurisdiction over the division in which
the religious institution or endowment is situated.

Explanation.—For the purpose of this section the expression ‘“‘encroacher”
shall mean any person who u authorsedly occupies any tank,  well,
spring or water course orany property and toinclude (a) any person who is in
occupation of property without the approval of the competent authority
(sanctioning lease or mortgage or licence) “nd

(b) any person who continues to remain in the property after the expiry
or terminatio® or cancellation of the lease, mortgage or licence

arafted to him.

2) Where on a perusal ofthe report received by him under sulb-— ’
section (Dthe  Joint Commissioner finds that there is a piim? facle case.of i
encroachment the shall cause to be serve upon the encroacher af notice speci— ‘ o
fying the particulars of the encroachment and calling on him to show cause ’ i
before a certain cate why an or “er requiring him to remove the encroachment. o
before  the date specitied on the notice should not made. A copy of the notice
shall also be sefit to the irustees of the religious institution or endowment concered. o

. 3) The notice referred to in sub-section (2) shall be served in such i
manner as may be prescribed.
i,r

©) Where after considerin the objections if any of the encrochcer
received during the period specified in the notice referred to in sulwsection (2
and after conducting such inquiry as may be prescribed the, Joint Commissioner_*
is satisfied that there has been, at encroachment he may by order and for reasonS to
be recorded requirc the encroacher to remove the efroachment and deliver
possession of the property (land or building or space) encroached upon to the
trustee before the date specified in such order.

(5) During the pendency ofthe proceeding the Joint Commissioner
shall order the ecncroacher to deposit such amount as may be specified
by him in consideration of  the use and occupation of the properties i question -
in the manner  preseribed. : ;

79. Modc of eviction on faiiure of removal of the encroachment
as directed: by the Joiat Commissioher.— (1) Where within the period
specificd in order under sub-section (4) of section 78,  the cncroacher has
net removed the encroachmen and has not vacated the property the :
Lo it Cormmiss ~mes having furisdict on overthe division  may remove f ‘

SRARRI D0 LD TTIDET K
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taking is  required  for this purp>se shall render necessary help to the

Assistant Commissiorer, ; v
() Nothing in sub-section (1) shall prevent any pe-so? aggrieved by the

order  of the Joint Commissioner urder sub-section (4) of section 78 from 5
instituting a suit in a Court to establish that the religious institution or endowment ‘
has no title to the property: : .
‘Provided that no Civil Court shall take cognizance of any suit
instituted after six months from the date of receipt of the order under sub-section

(4) of section 78&: )

Provided fuithe: that ra such suit shall be be ins'ituted by a person
who islet into  possession of the property or whois a lcasee, licensee or, .
mortgapee-  ob the religious  institution  or endowment.
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Amendmeat

of sectioa 30.

Amendment
of section 86

~ . (3) No injunction shall be granted by aay court in respeet oit iy proces ing
taken or about to be tiken by the Joint Commissioner uner section 78.

79A. Encroachmeat by group of persons on lan<: belonging to churitable ritigeus
Instituw'ions and tleir eviciion.—(1) Wiere the Joiit Commissioner knows or has reason
to believe that a group or grouns of persons without any extitlement and with the common
object of occupying any land, which is the property beloxging to a cheretable or reiigious
institution or endowment, arc occupying or have occupied any such land and if such
group or groitps of persons have not vacated the land ondemand by the Joirt Commis-
sioner or any officer authorised by him in this behalf, the Joint Comirissioner, shall rot
with standing anything contained in this Act order after giving due notice, the immediate
eviction of the encroachers from the land and the taking of possession of the land and
thereupon, it shell be lawful for any officer authorised by the Joirt Commissioner in
this behalf to evict the encroaches from the land by force, taking such police assistance

--as may be necessary and take possesssion of the land. Any police officer whose belp is

required for this purpose shall be bound to renc.er the recessary help to the Joirt Com-
missioner or to such officer authorised by him. :

(2) Where, in an'' proceedings taken uncler this section or, in consequence of
anything done under this section, a qusstion arises as to whether any land is the property
of the charitable or religious institution or endowment such land skell be presumed
to be property of the charitabie or religious institution or endowm nt until the contrary
is proved by the eacroacher.

(3) Any or‘'er of cviction passec, by the Joint Commissior er uncer sub-section
(1) shall be final ani shall not be questioned in any court.

79-B. Penalty for offences in connection with encroachment.—(1) No person, on or
after the commencemeant of the Tamil Nadu Hincu Religious and Charitable Encow-
ments (Amend ment) Act, 1996 shall occupy otherwise than by an lawful possession any
property belonging to a charitable or religious iastitution or endowment.

(2) Whoever contravenes the provision_s of sub-section (1), shall on conviction
be punished with imprisonment for a term which shall not be less than three months

but waich may extenl to five years and with fine which may extend to five thousand
rupees. ,

(3) Nocourt shall taks cognisance of an offence purishable under sub-section
(2) except on the complaint ia writing of the Commissioner.

4) No oftzrice punishable uiier sub-szction (2) shall be inquired into or tried
by any court inferior to that of a Judicial Magistrate of the First-Class.

. 43. Iasection 80 of tae princival Act in sub-section (1) for the expression “Which
1s_aopu_r§_emt toor adjoias the religious institution”, the cxpression ‘‘whercver itis
situated” shall be substituted.
44, In section 86 of the principal Act,—
(1) In sub-section (1),—

’(,a) ia the openiag portion, for the expression ““tl.¢ Tenple Administration
Board”, the expression ‘“‘the Commissioner” sihall be substituted ;

 (b) for clauses (2)an ) (b) thefollowing clauses shall b sudstituted namely: —

(@ *to the Comumissionerin the case of mathsand specific endowmeris
aftached to matis:

o (b)_ to the Joiat Commissioner/Deputy Commissioner, in the case of institutic
incluced in the list published under section 46 ;
(¢) to thr Assistant Commissioner in tha case cf other institutions”

(2} instbesection (2) iacdause(d) for th axsraision the Toois Ade, o e
Board *the exprzision he Commissionar” aall e cubicoimiae '

PRI A
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(3) in sub-secion (3),—
'

i (2) to1 the expression‘‘The Tample Administration Beard ot the Temple Adminis—
tation Distiict Commitice”  the oxpeetsion  “The Commissioner, Joit  Come
missionst Deputy Commissioner or Assistent Commissioner” shal be stbstituted;

! (b) for the expression ““as it may” the expression ““a: he may” shall be substi-
tutad, '

(4) insub-secion (4) for clausss (2) and {b), thfollowing clawusa  shall ba substi-
tutedt namelyi— . : b
!

(@) Whare the order has baon madns by tho Assistant Commissioner, to the
Jornt Commissioner or the D pu'y Commissioner; ,

. (b) Wharcthe ordar has bain made by thaJoint Commissioner or Deputy Commi-
sstoper, the Commissioner ' . T

(¢) Waazc the order has brin made by the Commissioner, to t he Government”

(5) in sub-szstion (5), for the exprossion ‘the Temple Administration Board or i
temple Admin‘stration District Committee”, in wo placas where it oocurs, the . ex- 1
pression the Comm'ssionss, Joint Comm'ssions:, Deputy Commissioner or As:i:tht ;
Commissioner” shall b substitutod; : i

(6) in sut-section (6),— 0
. ’ ’l

I

. . . . v‘

(a) for tha 2xprassion “Temple Administration Board or Temple Administrarion h

t

Dist ric.L Committes” intwo pleas where it cccurs, the expression ¢ Commissioner, ot
Commissiong:; Deputy Commissioner or Assistant Commissioner’ shall be substitutad, i
i

(b) for the exp: csston “‘hy tha Temple Administiation Board”. the expression
“hy the Commissiony™” shall b substituted,

k]

e e

45, In secdon 87 of the principal Act - - Administratior
‘ot scetion 8%,

ey

(1) tor the expression ““the Temple Administration Boara” in twc pleces wheie ft
occuts, the expression the Commissioner™ shall be substituted ;

(2) insub-seciion (3), tor the expression , “sixty thousand‘rupees”, the express
sion “five lakhs rupees” shall bz sc bstj‘uted, ,

r.

A6, Tnosectic n 88 « f the piincipal Act, fcr clauses (a) and (), the fc llc wing clauses  Amend pzcnt
shall b substituted, namely i—; _of sect'on, 88.

“(a) fothe Crmm'ssione ,inrespset cf mathsand spxific endowments attached

fo maths:

(b) to the Joint Commissioner, Deprty Commissioner, in respect of institutions
included in the list published undir seoction 46; and

(¢) to the Assistant Commissioner inrespeot ¢ f other institutic ns.”

in sub sacion (20 for ihe exm ession “The  Amendment
inistiaticn Disirict Commiteee”  the 1 section 8¢.
Deputy Commissioner'or Assis- - . " .00

47, Tusecien 89 of vhe n incinl Ast,
Temple Adminisiration Board or a Temple Adm
expression  the Commissioner, Joint Commissioner,
tant Commissioner™, shall be susbrtituted.

[
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48, T osootion 9ol the principel Aot—

Amead mg (1) !n sub-scotion (1), (2) and (3) for theexpression “Temple Administration
of saution  Board or Temple Adminstraiion Distriol Qommidtee” whereevor it occirsthe express

) sioa “Qrymmissionsr, Joint Qrymmissionsr, Dapaty Grmmissioner or Assistnat (Jominls-
siongc ' shall bz substiuted

(2) Ia sibsaciioas (7) and (8), for the expression, the Tompls Administration
Board"whaceavas it occars, the expression”the dormmissionst shall U substityted ;

(3) in svb-section'(8) for the expression “ us it things novsssary” theoxpressio
as he thins. necssar vy’ shall be substitted, ‘
Amond moant 49, In section 92 cf t'ie printedel Act,— -

of section 92, . L« . :
© - 1n sub=section (1) for the expression “len par oxntum™ the exprossion even per

oentum "’shall be substituted

(2) for sub-seciion (2), the follwing sub section shall be subtituted, namely:—

-¢(2) Eva:yreligous institution, the annualincomaof whioh for the fali year
immadiately procaeding as caleulated for the purposes of the levy of contribution. under
sub-seotion (1) is not less thon five th-ousand rupacs, shalk pay to the Gommissioner

. annually, for mazting tho odst of auditing its aocounts, such further sum not exeeding
| one and ahalf par centum of its income upto five lak™ss, »urpes and four per centum of
i ts ing>mdif thainer>ma exoreds five l2zkhs, astha G mmissioner may deiermine.,”

(D in sab-sacion (4), for oaluse (iv), tha following clause stall be substitued,

namely ~ o -
~“(iv) expenses of Disirict Committees

Amand mnt . 50-Inseotion 93 of thy pineipal Aot, eg{;):cssio n “tha Temple Adminsitretisn Board
of 3332123 a1 Tamdby Alm viratiny District Qormaitted” shvull by om'ted.

Amondmaat 51. In s3etion 97 of the principal Act —
of sagtion 97,
(1) Tasad-saction (1), for the exdressinn “he Temple Administvation Board ™
the exy-ession “dvz Commissioner” shall by sub, fivied.

) Ia suosiciion (2) for the oxpression “ihe Tumpl: Adminisiration Boar¢™
the exn-ession “the Crmmissioner™ shall b2 subs uted,

Amanimrr 52. ' saiina L TGt they indentd Aot Far ths agooessinn “ohe Tumple Adminis.

of sadtion tration oovd” in two placss whare it oosurs thy exprossiva “thy Grnmissioner” shall be
97-C. substituted,

Amenimoant 53. Ia s3ction vs o0t poincipa® Ast, tha cxnession “Tomple Adminisirat’on

of sactir>n 93 Board a Tem!: Admizistration Distilct Qommitiee “shall bz omitted.

Ampead ment 54. Imsestion 2 Hf thy poiacipal Act, the expression “Temple Adm'nstration
of s80tion 99,  Boa:d a Tempdle Admiais'rasion District Qommittee” shall be omitted,

Amond ment 55. In ssction 100 of the principal Act,—
cf seotion 100

TAD Ia sub-section (1),for the expiession” a District Crymmittoe having jurisd
cation over the arca”, the expression “the Joint or Dap.ity or Assistant G)mmissioner
of the division” shall b substituted.

(2) in sub-sxction (2), for ths exyression “ihs Temml> Administretion District
Qommittes”, the exs-ession “Joint Qym’'ssionsi, Daputy Crmmissioner or Assistant
ChHmmissioner” shall te substituted.

Amoad mant 56. Ia saction 101 of the principal Act-—
of sagticn 101
() fcr thaexn ession “the Temdls Admiatratian Brard”in thre: placas
whrre ‘tocsurs, theexpressionr “th: Cormn'sziday: ¥ snll b sy tivted ) '
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(2} ™ sub-section (D, inthe prev' o, for the expre:sion‘of ‘ts ‘ntent'on”. the
expresion “of his intent’or, chall be subst'ti ted.

3% In section 102 of the principal Act, in sub-section(2).— ' ‘ , Amehdniént
, of section 102,

11) the expression “the Temple Administration Board or a Temple Adminis-
tration District Committee of * shall be omitted. '

(2} for the expression “in its or his discrtion, as the case may be and it or he,
as the case may be” |, the expression “in his discretion and he” shall be substituted;

'3%. In section 111 of the principal Act, the expression “the Temple Administration Amendment

Bogl_r'd_, a Temple Administration District Committee™ shall be omitted of section 111.
59. In section 114 of the principal Act, the expression. “the Temple Administra Amendment
tion Board, any Temple Administration District Committee” shall be omitted. of section11 4.
60. After section 114 of the principal Aét, the following section shall be inserted, Insertion of
namely ' — new section:
114-A.

“114-A POWER OF GOVERNMENT TO REVIEW,—

~+ {1) The Government may either on their own motion or on application by any

person aggrieved by an order of the Government under item (iii) of clause (a) or the
second proviso to clause (a) of sub-section (1) of section 47 or the second proviso to
sub-section (1) of section 49, review any such order,— '

(a) On the basis of the the discovery of new and important facts:—

ii) which were not then within the knowle ige of the Government when the
order wias made ; ot :

(i) which, after the excrcise of due diligence where not then within the know-
jedpe  of the applicant or could not be produced, by him when the order was made;

or

:b) on the basis of some mistak e or error apparent on the face of the record;or

() for any other sufficient rcasons and pass such order there on as they thiuk fit:

Provided that no such order shall bz made except after giving u. *erson affected
a reasonable opportunity of being heard in the matter:

Provided further that no application for review shall bo prefecred more than once
in respect of the same order.

(2 Every application for review shall be preferred within such time and in  such
aranner as may be preseribed.

.3) The decision or order passed on the application for review shall be final,

) The Government may pass such interlocutdry orders pending the decision
o he application for review as the Government may deem fit.
.53 The Government may award costs in any procezdings for review to be paid
the applicant  as they deem 8t . : . l
~0 I oaedtien 116 of the principal Act, in sub-section.(2),— ' Amendlﬁenﬂ
‘ of section 116
1) In clauses (i) and (iii), the expression ” the Temple Administration Board, ’
i ropde Administration District Commitiee” shall be omitted: :

-
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2) for clauses (xxi) the following clause shall te substituted, namely:—
“(xxi) the grant of travelling and halting allowances to the members af—

. (a) "the Advisory Committee.

(b) the District Committee;

(c) the Consultative Committee or sub-committee thereof constituted under
sub-section {4) of section 92."".

Amenament of” " 62, In Schedule 11 to the principal Acts,—
schedule 1T -
o (1) Uncer the heading “1I. Applications to Court or Tribunal”, in the entries
in column(2), against the entry ‘47(4)" in colurmmn(!) for the expression “Temple
Administration Board or Temple Administration District Committee”, the expression
“Government, Commissioner or Joint/Deputy Commissioner” shall be substituted :

() (a) In the heading IV, the. -expression “Temple Administration Board™
shall be omitted : o

(b) in the entries under the heading IV—

8 R '"(i)f‘ja_ft‘erf,the entry “21”" ard the entries relating: thezeto in columns (2) and
(3), the following entries shall be inserted in célumns' (1), (2) and (3) respectively,
namely :(— ' L S '

¥ A . Application to the Joint/Deputy Commissioner for
revision.. .... PRTTIRTRTRERE O (U

(%) In the entries in column(2), against the entry “59(i)”-in column(l),
for the expression ‘“Temple Administration Board”, the expression “Commissioner™
shall be substituted :

- . o s L :

(¢i9) after the entry “114” ‘and the entries relating thereto in
columns (2) and (3) the following entries shall be inserted in columns (1), (2) and (3y
respectively namely :—.

for review............ R e Rs. 257

(3) () In the heading V, the exp;ession “Temple Administration Board
Temple Administraticn District Committee” sh2ll be cmitted : ’

(b) In the entries under the heading V,—
3 In thre entries in column (2), against the entry “24(6)” in column (1),
fez the expression “Temple Administration Board”, the expression “Commissioner”
shail be substituted : - .

~{ii) For the entries in columns (2) and (3), against entry “2€(3)” ixy
- colomn(}), the following entries sh.ll respectively be substituted, nemely =—

“Appeal to Commissioner against order of Joint Con missi T
“A sioner ¢r De
Commissioner- -« --+-.. .. .. Rs. 257, Deputy

(iii) In the entries in column (2), against entry “34(4)” in colunp ( 1) f

: g s s i r
the expression “Temple Administration Board”. the expression issicner
shall be substituted : ' p Commissioner

- (iv) In the entries in column (2) against entry “37” i e
o - v) In the entries :n column (2) 2 _ n column (1) for
the expression “‘Temple Administration Board™s the expression “Commiss(ie)ner”‘

shall be substituted :

AL
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(vj In the entries in z2ixma (1), (2) aad 73 for the eatries “33(4)
) APpeal to Temple Administration Board against order of Tenple Administration
District Committee- - - -+« ..ovvn v «..-Rs. 207, the following -eatries shall

respectively be substituted, namely —

“58 (4).. ... .. Apeal to Joint/Deputy Commissioner agamst order of
Assistant Commissioner regarding dhittam..........covo0venee. . R8. 207 :

58(4)...... e Appeal to Commissioner against appellate order of Joint
Commissioner:Deputy Commissioner.............. s.20:

(vi) for the entries in column(2), against the entry “59(2)” in column(l},
for the expression “Temple Administration Board’s  refusal”, the expressior
“Commissioner’s refusal”s shall be substituted : w

X (vii) for the entries in columns (2) and (3) against the entry “86(4
" {n column(1), the following entries shall respectively be substituted, namely i —

- “Appeal against order regarding' budget,—

' Rs. 10 | |
Rs. 10 ‘
Rs. 10™,

(A) to Joint/Deputy Commissioner.
(B) to Commissioner

{C)  to Government

(By order of the Governor)

, A. K. RAJAN,
L Secretary to Government, -
Yaw Depariment.

- 4 | IRINTED AND BLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
: FUBLES ON BEHAIF OF THE GOVERNMENT OF TAMIL NADU. '
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‘The following Act of the Tamil Nadu Legislative Assembly received the assent

of the President on the 25th November 1998 and is hereby published for general
information :— ,

AcTt No. 38 or 1998,

An Act further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1959.

BB it enacted by the Legislative Assembly of the State of Tamil Nadu in the
.. Forty-ninth Year of the Republic of India as follows :—

1. (1) This Azt may be called the Tamil Nadu Hindu Religious and Charitable
‘Endowments (Sscond Amendmaant) Act, 1998, .

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In section 34 of the Tamil Nadu Hindu Religious and Charitable Fndow~
ments Act, 1959, —

(1) in sub-section (1), after the proviso, the following proviso shall be inserted,
namely :—

“provided further that the Commissioner shall not accord such sanction
without the previous approval of the Government.” ;

(2) in sub-sestion (4), for the expression “appeitt to the Government”, the
expression ‘“‘appeal to the Court” shall be sabstituted ;

(3) aftersub-section {4}, the following sub-section shal] be inserted, namely :—

“(4-A) The Goverapent may issue such directions to the Commissioner as
In their opinion are necessary, in respect of 2ny oxchange, se'e, mortgage or lease of
any imm ovable propeily, bulonging io, or given or endowed for the purpose of, any
religicus institution and the Commissioner shafl give effact to alt sych directions.”.

1

(By order of the Governor)

A. K. RAJAN,
Sceretary to Govermnont, law Department.

OF THE GOVERNMENT OF TAMIL NADU.

Short title and
commence=
ment,

Amendment of
section 84.

AND PUBLISHED BY THE DIRECTOR OF STATIONERY| AND PRINTING, CHENNAI ON BEHALE

n om Ry Y
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Short title and
commence-
ment.

~

Insertion of
new section
79-C.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
President on the 10th December 1999 and is hereby published for general information:—

Act No. 52 of 1999.

An act further to amend the Tamil Nadu Hindu Religious and Charitable Endowments Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth Year of the
Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable Endow-
ments (Amendment) Act, 1999.

(2) Itshall come into force on such date as the State Government may, by notification,
appoint. . .

2. After section 79-B of the Tamil Nadu Hindu Religious and Charitable Endowments Act,
1959, the foliowing secticn shall be inserted, namely:—

“79-C. Recovery of moneys due 1o religious institution, as arrears of land
revenue.—Without prejuciice to any other mude ¢ rcccvery which is being taken or may be
taken under this Act or any other law for the time being in force, any moneys due to a religious
institution may be recovered as if it were an arrear of Jand revenue and for the purposes of such
recovery the Commissionr of the Hindu Religious and Charitable Endowments (Administra-
tion) Department or any officer not below the rank of Deputy Commissioner authorised by the
Commissioner in this behalf, shall have the powers of a Collector under the Tamil Nadu
Revenue Recovery Act, 1864 (Tamil Nadu Act 11 of 1864) ™,

(By order of the Governor)

K. PARTHASARATHY,
Secretary to Government,
Law Department.

Tamil NaduAg
22 of 1959.
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Short title
and com-
mencement.

Amendment of
secticn 6.

Amendment of
section 8.

Amendment of
section 9.

Amendment
of section
10.

Amendment
of section
12.

Amendment
of section
13

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 26th November 2002 and is hereby published for general information:-—

ACT No. 50 OF 2002.

An ac; further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1939.

BE it enacted by the Legislative Ascembly of the State of Tamil Nadu in the F 1fty-th1rd Year
of the Repubhc of India as follows :—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments {Amendm ent) Act, 2002,

(2) It shall be deemed to have c&me into force on the 7th day of July 1997.

2. In section 6 of the Tamil Nadu Hindu Religious and Charitable Endowments Act,
= 1959 (hereinafter referred to as the principal Act), for clause (1), the following clauses shall
be substituted, namely:—

“(1) “ Additional Commissioner” means an Additional Commissioner appointed
under section 9;

~ (1-A) “Advisory Committee” means the Committee constituted by the Government
under sub-sectipn'(l) of section 7;”.

3. In section 8 of the principal Act, after clause (a), the following clause shall be
.inserted, namely:—

“(aa) Additional Commissioner;”.
4. In section 9 of the principal Act,—

() in sub-section (1), for the expression “the Commissioner”, the expression “the
‘Commissioner, the Additional Commissioner” shall be substituted;

(2) in sub-section (2),—

“~\ in clause (a), for sub-clause (ii), the following sub-clause shall be substituted,

<.ty — ’
“(ii) by promotion from Additional Commissioner, or”;
(b) for clause (aa), the following clauses shall be substituted, namely:—

“(aa) Appointment to the post of Additional Commissioner shall be by
promotion from Joint Commissioner;

(aaa) Appomtment to the post of Joint Commissioner shall be by promotion
from Deputy Commission.r.”

5. In section 10 of the principal Act, for the expression “The Commissionet”, the
expression “The Commissioner, the Additional Commissioner” shall be substituted.

6. In section 12 of the principal Act, in sub-section (1), for the expression “The
Commissioner”, the expression “The Commissioner, Additional Commissioner,” shall be
substituted.

7. In section 13 of the principal Act,—

(1) in the marginal heading, for the expression “Joint Cornmissioners”, the expression
“Additional Commissioner, Joint Commissioners™ shall be substituted;
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16. In section 111 of the principal Act, for the expression “the Commissioner,”, the
expression “the Commissioner, or the Additional Commissioner,” shall be substituted.

17. In section 114 of the principal Act, in sub-section (1), for the expression “the '

Commissioner,”, the expression * the Commissioner, or the Additional Commissioner,” shall
be substituted.
18. In section 116 of the principal Act, in sub-section (2),—

(1) in clause (ii), for the expression “the Commissioner,”, the expression * the
Commissioner or the Additional,” shall be substituted;

(2) in clause (iii), for the expression “the Commissioner,”, the expression “ the
Commissioner, the Additional Commissioner,” shall be substituted.

(By order of the Governor)

. A.KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.
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) (2) in sub-section (2), for the expression “Joint Commission :r.” the expression
“Additional Commissioner, Joint Commissjoner,” shall be substituted.
8. In section 13-A of the principal Act,— Amendment
) of section
(1) in the marginal heading, for the expression “Joint Commissioner”, the expression 13-A.
“Additional Commissioner and Joint Commissioner” shall be substitut:d;
(2) for the expression “a Joint Commissioner” in two places where it occurs, the
expression “the Additional Commissioner or the Joint Commissioner ac the case may be,”
shall be substituted. :
. .. . . Amendment
9. In section 24. of the principal Act, in sub-section (1),— of section
(1) for the expression “The Commissioner,” the expression * The Commissioner, 24.
or an Additional,” shall be substituted;
. : . '
(2) for the expression “Joint or Deputy Commissioner”, the expression “ Additional ,
Commissioner or Joint Commissioner or Deputy Commissioner” shall be substituted. :
10. In section 25 of the principal Act, for the expression “The Commissioner,”, the Amendment
expression “ The Commissioner, an Additional Commissioner,” shall be substituted. g‘; section
11. In section 27 of the principal Act, for the expression “the Commissioner,”, the Amendment
expression “the Commissioner, the Additional Commissioner,” shall be substituted. gf; section
12. In section 85 of the principal Act, in sub-section (i), for the expression .Amendment
“Commissioner,”, the expression “ Commissioner, Additional Commissioner,”, shall be of section
substituted. 85.
13. In section 93 of the principal Act, for the expression “the Commissiomer,”; the Amendment
expression “ the Commissioner, an Additional Commissioner,” shall be substituted. of section
93.
14. In section 98 of the principal Act, for the expression “Commissioner,”, the ¢xpression Amendment
“Commissioner, Additional Commissioner,” shall be substituted. gg section
15. In section 99 of the principal Act, for the expression “The Commissioner,”, the  Amendment
expression “The Commissioner, the Additional Commissioner,” shall be substituted. of section
99,

Amendment of
section 111.

Amendment of
section il14.

Amendment of
section 116.
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The followmg Act of the Tamil Nadu Legislative Assembly received the’assent of the
Governor on the 17th May 2003 and is hereby published for general information:——

ACT No. 10 OF 2003.

An Act further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1959,

Bt it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth Year
of the Republic of India as follows:—-

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments (Second Amendment) Act, 2003,

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

' amil Nadu Act 2. In section 6 of the Tamil Nadu Hindu Religious and Charitable Endowments Act,
g 22 of 1959, 1959, for clause (18), the following clause shall be substituted, namely:—

“(18) “religious institution™ means a math, temple or specific »:ndowment and
includes,—

.(i) a samadhi or brindhavan; or

(ii) any other institution established or maintained for a religipus purpose.

Explanation.— For the purpose of this clause-

(1) “samadhi” means a place where the mortal remains of a giru, sadhu or saint
is interred and used as a place of public religious worship;

(2) “brindhavan” means a place established or maintained in memory of a guru,
sadhu or saint and used as a place of public religious worship, but does not include samadhi;”.

(By Order of the Governor)
A.KRISHNANKUTTY NAIR,

Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 6.
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.Short title

o and
commence-
ment.

Insertion of new
sections 34-A,
34-8, 34-C
and 34-D
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The following Actof the Tamil Nadu Legislative Assembly received the assent of the’
President on the 1st July 2003 and is hereby published for general information:—

ACT No. 25 OF 2003.

..

An Act further to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959.
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth
Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endewments (Améndment) Act, 2003.
(2) 1t shall come into forcé on such date as the State Government may, by

notification, appoint.

2. After section 34 of the Tamil Nadu Hindu Religious and Charitable Endowments
Act, 1959, the following sections shall be inserted, namely:—

 “34-A.Fixation of Icaserent.—(1) Thelease rent payable for the lease of immovable
property belonging to, or given or endowed for the purpose of, any religious institution,

- shall be fixed by a Committee consisting of the Joint Commissioner, the Executive Officer

or the Trustee or the Chairman of the Board of Trustees, as the case may be, of the religious
institution and the District Registrar of the Registration Department in the district
concerned taking into account the prevailing market rental value and the guidelines, as
may be prescribed and such lease rent shall be refixed in the like manner once in three years

by the said Committee.

Explanation.— For the purpose of this sub-section, “prevailing market rental value™
means the amount of rent paid for similar types of properties situated in the locality where
the immovable property of the religious institution is situated.

(2) The Executive Officer or the Trustee or the Chairman of the Board of Trustees,
as the case may be, of the religious institution concerned, shall pass an order fixing the
lease rent and intimate the same to the lessee specifying a time within which such lease rent
shall be paid. '

(3) Any person aggrieved by an order passed under sub-section (2), may, within
a period of thirty days from the date of receipt of such order, appeal to the Commissioner,
in such form and in such manner, as may be prescribed.

(4) The Commissioner may after giving the person aggrieved an opportunity of
being heard, pass such order as he thinks fit.

(5) Any person aggrieved by an order passed by the Commissioner under
sub-section (4) may within ninety days from the date of receipt of such order, prefer a
revision petition tojthe High Court:

Provided that [no appeal or revision shall be entertained under sub-section (3) or
sub-section (5), as{the case may be. unless it is accompanied by satisfactory proof of
deposit of the leas‘: rent so fixed or refixed, in the account of the religious institution
concerned and such amount shall be adjusted towards the lease amount payable by the
lessee as per the order passed in the appeal or revision, as the case may be.

. 34-B. Termination of lease of immovahle property. —(1) The lease of immovable
property beloaging to, or given or endowed for the purpose of, any religious institution
shall be liabls to be terminated on the non payment of the lease rent after giving a
reasonable opportunity of being heard.

Tamil Nadu
Act220f
1959.
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(2) No proceeding to terminate the lease shall be initiated, if-—

(1) the time for appeal or revision under sub-section (3) or sub-section (5),
as the case may be, of section 34-A has not expired; or

(i1) the order has been made the subject of such appeal orevision till the
=  disposal of the matter.

(3) On the termination of the lease under sub-section (1), the property shall vest o
with the concerned religious institution free from all encumbrances and the Executive - \
Officer, the Trustee or the Chairman of the Board of Trustees, as the case may be, of such
religious institution shall take possession of the property including the building,
superstructure and trees, if any.

34-C. Payment of amount.—(1) There shall be paid an amount to the lessee for the
building, superstructure and trees, if any, erected or planted in accordance with the terms
of agreement or with the permission of the Commissioner by the lessee on the property
vested with the religious institution under section 34-B.

(2) The amount specified in sub-section (1) shall be determined by a Committee
consisting of the Joint Commissioner, Executive Engineer (Buildings) of Public Works
Department having jurisdiction over the area in which the religious institution is situated,
the Divisional Engineer (Hindu Religious and Charitable Endowments) concerned and the
Executive Officer or the Trustee or the Chairman of the Board of Trustees, as the case may
be, of the religious institution and shall be paid by such religious institution in such
manner, as may be prescribed.

(3) In determining the amount, the Committee shall be guided by the provisions
contained in sections 23, 24 and other relevant provisions of the Land Acquisition j
Act, 1894 (Central Act I of 1894). : )

(4) The Executive Officer or the Trustee or the Chairman of the Board of Trustees,
as the case may be, shall pass an order specifying the amount payable under
sub-section (1) after adjusting the arrears of lease rent, if any, due.

(5) Any person aggrieved by an order passed under sub-section (4) may, within a
period of thirty days from the date of receipt of such order, appeal to the Commissioner
in such form and in such manner, as may be prescribed.

(6) The Commissioner may, after giving the appellant an opportunity of being
heard, pass such order as he thinks fit.

4 ‘ (7) Any person aggrieved by an order passed by the Commissioner under sub-section (6)
may, within ninety days from the date of receipt of such order, prefer a revision petition.
to the High Court.. ‘

34-D. Bar of Jurisdiction of Civil Court.—Save as otherwise provided in section , o '

34-A or 34-C, no suit or other legal proceeding in respect of an order passed under
section 34-A or 34-B or 34-C, as the case may be, shall be instituted in any court of law.”.

(By order of the Governor)

A. KRISHNANKUTTY NAIR, .
Secretary to Government,
Law Department.
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CHENNAIL MONDAY, SEPTEMBER 1, 2003
Aavani 15, Subhanu, Thiruvalluvar Aandu-2034

Part IV—Section 2

Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 25th August 2003 and is hereby published for general

information:—
ACT No. 28 OF 2003.

An Act further to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959.

Bt it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-fourth Year of the Republic of India as follows:— -

/. (1)This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments (Third Amendment) Act, 2003.

¢2)It shall come into force at once.

2. For section 109 of the Tamil Nadu Hindu Religious and Charitable Endowments
Act, 1959, the following section shall be substituted, namely:—

“109. C entr.al Act 36 of 1963 not to apply for recovery of properties of religious .

institution.—Nothing contained in the Limitation Act, 1963 (Central Act 36 of 1963)
shall apply to any suit for possession of immovable property belonging to any religious
institution or for possession of any interest in such property.”.

(By order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary to Government,

Law Department. .

Short title and
commence-
ment.

Amendment of
section 109.

3

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIiL NADU

V-2 (Ex. 230) [135]
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Short title and
commence-
ment.

Amendment of
section 12.

Amendment of
section 92.

The following Act of the Tamil Nadu lLegislative Assembly received the assent
of the Governor on the 2nd February 2006 and is hereby published for general information:—

ACT No. 1 OF 2006.

An Act further to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-seventn Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 2006. :

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 12 of the Tamil Nadu Hindu Religious and Charitable Endowments

_Act, 1959 (hereinafter referred to as the principal Act), in sub-section (2), clause (b) shall

be omitted

3. In section 92 of the principal Act, in sub-section (1), for the expression
“eleven per centum”, the expression “twelve per centum” shall be substituted.

{By Order of the Governor.)

L. JAYASANKARAN,
Secretary to Government,
" Law Department.

Tamil Nadu
Act 22 of
1959.
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(1) in sub-section (1),—

. (a) in the first broviso to clause (a), the expression “from among the panel! of names
of ‘persons sent by the District Committee concerned under sub-section (4)
of section 7-A" shall be omitted;

(b) in clause (c), the expression “and another one shall be a woman” shall be added
at the end.

[75]

lo. 212] CHENNAI, WEDNESDAY, AUGUST 30, 2006
Aavani 14, Viya, Thiruvalluvar Aandu-2037
Part IV—Section 2
Tamil Nadu Acts and Ordinances
The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 29th August 2006 and is hereby published for general
information:—
ACT No. 15 OF 2006 _
An Act fﬂrther to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959.
Be it enacted by the Legislative Assembly.of the State of Tamil Nadu in the
Fifty-seventh Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Hindu Religious and Chaﬁtabie Short title and
Endowments (Amendment) Act, 2006. commence-
. ment.
(2) It shall be deemed to have come into force on the 16th day of July 2006.

Tamil Nadu 2. Inthe Tamil Nadu Hindu Religious and Charitable Endowments Act, 1959 (hereinafter Amendment of
Act 22 of referred to as the principal Act), in section 8, clause (8-A) shall be omitted. section 6,
1959,

3. Section 7-A of the principal Act shall be omitted. Omission of
section 7-A
4. In section 26 of the principal Act, in sub-section (1), in clause (b), the expressibn “and  Amendment of
more than seventy” shall be omitted. section 26.
5. In section 47 of the principal Act,— Amendment of
section 47.

3
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(2) in. sub-section (3), for the expression “three years”, the expression

“one year” shall be substituted.
(3) to sub-section (3), the following proviso shall be added, namely.—

{ 3 .

! “Provided that every trustee who has completed a term of office of one year on the
{ ; 16th day of July 2006 shall cease to hold office forthwith and every trustee who completes.
! a term of office of one year after such date shall cease to hold office on such completion.”

6. In section 49 of the principal Act, in sub-section (1), in the first proviso, for the

Amendment of
expression “from among the panel of names of persons sent by the District Committee

section 48.
concerned under sub-section (4) of section 7-A", the following expressnon shall be substituted,
namely.—
“of whom one shall be a member of the Scheduled Castes or Scheduled Tribes and
another one shall be a woman.".
Amendment of 7. In section 51 of the principal Act, clause (a) shall be omitted.
section 51,

Amendment of 8. iIn section 92 of the principal Act, in sub-section (4), clause (iv) shall be omitted.

section 92.
Amendment of 9. In section 116 of the principal Act, in sub-section (2), in clause (od), sub-clause (b)

section 116 shall be omitted.

| Abolition of 10. On and from the 16th day of July 2006, the District Committees constituted under
’ District section 7-A lof the principal Act shall stand abolished and any member of such committees:
Committees. shall, with efect from the said date, cease to hold office as such member.

Repeal and (1)| The Tamil Nadu Hindu Religious and Charitable Endowments (Amendment) Tamil N
saving. Ordnnance 2006'is hereby repealed. Ordin:
5 of 2!

(2)} Notwithstanding such repeal, anything done or any action taken under the
principal Act, as amended by the said Ordinance, shall be deemed to have been done or

taken under the principal Act, as amended by this Act.
(By Order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government (in-charge),
Law Department.

PRINTED AND PUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STATIONERY AND PRINTtt ¢
CHENNA! ON BEHALF OF THE GOVERNMENT OF TAMIL NADU .
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Short title and
commence-
‘_mem.

Amendment of
sej:tion 7.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 7th June 2007 and is hereby published for general information:—

ACT No. 13 OF 2007.

*

An Act furthe‘ to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959,

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-eighth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 2007.

(2) It shall be deemed to have come into force on the 18th day of September
2006.

2. In section 7 of the Tamil Nadu Hindu Religious and Charitable Endowments
Act, 1959, in sub-section (1), in clause(d), the expression "not exceedlng eight persons”
shall ba omilted

(By order of the Governor.)

S. DHEENADHAYALAN,
Secretary to Government-in-charge,
Law Department.
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The foIIowmg Act of the Tamil Nadu Legislative Assembly received the assent of
e e A M- (G y@rROF "o’ the 17th February 2008 and is hereby published for general

information:—

ACT No. 4 OF 2008.
,,Ap Z\ct further to amend the the Tamil Nadu Hindu Religious and Charitable
L -+~ Endowments Act, 1959. " , .

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth Year
.af the Republic of India .as follows:—~ " .

e £ o R

SherTNE ARG ~(1)-This- Act ‘may be called the Tamil Nadu Hindu Rehgtous and- Charitable” ]
commence- Endowments (Amendment) Act, 72008. ; ' : : E
ment.

@ it shall cof'ne mto to.ce on such date as the State Govemment may by
“ ». riotifigation; - appoint. o

-« Jkpval Nadu
Amendment of 2. - In section 6 of the Tamil Nadu Hindu Religious and Charitable Endowments Act,  TamilNags ” 12 of

Act 22‘ zm

section 6. 1959, for clause (18), the foﬂowmg clause- shall be substituted, namely:— 1950

“(18) “religious. institution”, means .a math, temple:or:specific endowment;”.

(By order of the Governor)
SO E EEE RE
S. DHEENADHAYALAN,

Secretary to Government-in-charge,
Law Department. :




Tamil Nadu
Act 22 of
1959.

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 121
The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 12th August 2009 and is hereby published for general information:—
ACT No. 31 OF 2009.
An Act further to amend the Tamil Nadu Hindu Religious
and Charitable Endowments Act, 1959.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixtieth Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable  Short title
Endowments (Amendment) Act, 2009. and
commence-
ment.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 34-B of the Tamil Nadu Hindu Religious and Charitable Endowments
Act, 1959 (hereinafter referred to as the principal Act), in sub-section (1), after the
expression “on the non-payment of lease rent”, the expression “or on violation of any
of the conditions imposed in the lease agreement” shall be inserted.

3. In section 114-A of the principal Act, in sub-section (1), for the expression “under
item (iii) of clause (a) or the second proviso to clause (a) of sub-section (1) of section
47 or the second proviso to sub-section (1) of section 49", the expression “under this
Act” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Amendment of
section
34-B.

Amendment
of section
114-A.
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Tamil Nadu
Act
22 of 1959.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd February 2010 and is hereby published for general information:—

ACT No. 12 OF 2010.

An Act further to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959.

BEe it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 2010.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 47 of the Tamil Nadu Hindu Religious and Charitable Endowments
Act, 1959, in sub-section (3),—

(1) for the expression “one year”, the expression “two years” shall be substituted,;
(2) after the proviso, the following proviso shall be added, namely:—

“Provided further that every trustee who has not completed a term of
office of one year on the date of commencement of the Tamil Nadu Hindu Religious
and Charitable Endowments (Amendment) Act, 2010 shall continue to be the trustee
for the period of two years from the date of his appointment.”.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 47.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Tamil Nadu
Act 22 of
1959.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 31st May 2012 and is hereby published for general information:—

ACT No. 26 of 2012.

An Act further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1959.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment) Act, 2012.

(2) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In section 6 of the Tamil Nadu Hindu Religious and Charitable Endowments
Act, 1959,—

(1) in clause (15), after sub-clause (c), the following sub-clause shall
be added, namely:—

“(d) in the case of a samadhi, brindhavan or any other institution
established or maintained for a religious purpose, a person who is entitled
to attend at or is in the habit of attending the performance of worship or service
in such religious institution, or who is entitled to partake or is in the habit
of partaking in the benefit of the distribution of gifts thereat;”;

(2) for clause (18), the following clause shall be substituted, namely:—

“(18) “religious institution” means a math, temple or specific endowment
and includes,—

(i) a samadhi or brindhavan; or

(i) any other institution established or maintained for a
religious purpose.

Explanation.—For the purpose of this clause—

(1) “samadhi” means a place where the mortal remains of a guru, sadhu
or saint is interned and used as a place of public religious worship;

(2) “brindhavan” means a place established or maintained in memory
of a guru, sadhu or saint and used as a place of public religious worship,
but does not include Samadhi;”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
Commence-
ment.

Amendment of
section 6.
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Tamil Nadu
Act 22 of
1959.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 16th November 2012 and is hereby published for general information:—

ACT No. 51 of 2012.

An Act further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1959.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty—third Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Hindu Religious and
Charitable Endowments (Second Amendment) Act, 2012.

(2) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In section 6 of the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959 (hereinafter referred to as the principal Act),—

(1) after clause (8), the following clause shall be inserted, namely:-
“(8-A) “District Committee” means the Committee constituted by the Government
under section 7-A;";

(2) after clause (18), the following clause shall be inserted, namely:-

“(18-A) “Scheduled Castes” and “Scheduled Tribes” shall have the same
meaning assigned to them, respectively, in clauses (24) and (25) of Article
366 of the Constitution;”.

3. After section 7 of the principal Act, the following section shall be inserted,
namely:-

“7-A. Constitution of District Committee.—(1) In respect of all
religious institutions, other than those falling under clause (iii) of section 46,
situated within the territorial jurisdiction of a revenue district, the Government
shall constitute a committee called the District Committee consisting of not
less than three and not more than five non-official members, as may be
nominated by the Government. The members of the District Committee shall
be scholars, philanthropists or religious minded persons, and qualified for
appointment as trustees under this Act.

(2) The term of office of the members of the District Committee shall
be three years and other matters relating to the said Committee shall be such
as may be prescribed.

(3) The Government may, after giving a show cause notice, remove
all or any of the members of the District Committee in the public interest.

(4) The District Committee shall prepare, in such manner as may
be prescribed, panel of names of persons who are qualified for appointment
as trustees under this Act (including women and members of Scheduled Castes
and Scheduled Tribes) and suitable for appointment as non—hereditary trustees
or trustees, as the case may be, and shall send it to—

(i) the Joint Commissioner or the Deputy Commissioner, in respect
of religious institutions falling under clause (i) of section 46;

(i) the Commissioner, in respect of religious institutions falling
under clause (ii) of section 46; and

Short title and
commence-
ment.

Amendment of
section 6.

Insertion of new
section 7-A.



310

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Amendment of
section 47.

Amendment of
section 49.

Amendment of
section 92.

Amendment of
section 116.

(iiif) the Assistant Commissioner, in respect of religious institution
which is not included in the list published under section 46 and is not a religious
institution notified or deemed to have been notified under Chapter VI of this Act.

(5) Notwithstanding anything contained in this section, the District
Committee shall have no jurisdiction to send any panel of hames of persons
under this section in respect of any religious institution for which a scheme
has been settled or deemed to have been settled under this Act by the High
Court or any Court subordinate to the High Court.”.

4. In section 47 of the principal Act, in sub-section (1),-

(1) for the first proviso to clause (a), the following proviso shall be
substituted, namely:-

“Provided that the Board of Trustees constituted under items (i) and (ii) of
this clause shall, subject to the provision of clause (c), consist of three persons
appointed by the Joint Commissioner or the Deputy Commissioner or the
Commissioner, as the case may be, from among the panel of names of
persons sent by the District Committee concerned under sub-section (4) of
section 7-A:";

(2) the Explanation shall be omitted.

5. In section 49 of the principal Act, for the first proviso to sub-section (1),
the following proviso shall be substituted, namely:-

“Provided that the Board of Trustees constituted under this sub-section shall
consist of three persons appointed by the Assistant Commissioner from among
the panel of names of persons sent by the District Committee concerned under
sub-section (4) of section 7-A, of whom one shall be a member of the Scheduled
Castes or Scheduled Tribes and another one shall be a women:”.

6. In section 92 of the principal Act, in sub-section (4), after clause (i),
the following clause shall be added, namely:-

“(iv) expenses of the District Committees.”.

7. In section 116 of the principal Act, in sub-section (2), in clause (xxi),
after sub-clause (a), the following sub-clause shall be inserted, namely:-

“(b) the District Committee;”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Tamil Nadu
Act 22 of
1959.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 8th November 2013 and is hereby published for general information:—

ACT No. 26 OF 2013.

An Act further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1959.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-fourth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 2013.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. After section 25 of the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959 (hereinafter referred to as the principal Act), the following
section shall be inserted, namely:-

“25-A. Qualifications of trustees.- A person shall be qualified for being appointed
as, and for being, a trustee of any religious institution or endowment—

(a) if he has faith in God;

(b) if he possesses good conduct and reputation and commands respect in
the locality in which the religious institution or endowment is situated;

(c) if he has sufficient time and interest to attend to the affairs of the
religious institution or endowment; and

(d) if he possesses such other merit incidental thereto.”.

3. In section 26 of the principal Act,-

(1) for the marginal heading, the following marginal heading shall be
substituted, namely:—

“Disqualifications of trustees.”;

(2) for sub-section (1), the following sub-sections shall be substituted,
namely:—

“(2) A person shall be disqualified for being appointed as, and for being,
a trustee of any religious institution or endowment,—

(@) if he does not profess the Hindu Religion;
(b) if he is not a citizen of India;

(c) except in the case of a hereditary trustee, if he is less than
twenty-five years of age;

(d) if he is an undischarged insolvent;
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(e) if he is of unsound mind or is suffering from mental defect or
infirmity which would render him unfit to perform the functions and discharge the
duties of a trustee or is suffering from leprosy or any other loathsome disease;

(f) if he has been removed or dismissed from service under the
Central Government or any State Government or any local authority;

(9) if he has been sentenced by a criminal court for an offence
involving moral delinquency, such sentence not having been reversed or the offence
pardoned,;

(h) if he has acted adverse to the interest of any religious institution
or endowment;

() if he is in arrears of any kind due by him to any religious institution
or endowment.

(1-A) A person shall be disqualified for being appointed as, and for being,
a trustee of a religious institution or endowment,—

(@) if he is interested in a subsisting lease of any property of, or
contract made with or any work being done for the religious institution or endowment;

(b) if he is employed as a paid legal practitioner on behalf of or
against the religious institution or endowment.”;

(3) in sub-section (2), in clause (a), for the expression “sub-section (1)”, the
expression “sub-section (1) or sub-section (1-A)” shall be substituted,;

(4) in sub-section (3), for the expression “sub-section (1)”, the expression
“sub-section (1) or sub-section (1-A)” shall be substituted,;

(5) in sub-section (4), for the expression “sub-section (1)”, the expression
“sub-section (1) or sub-section (1-A)” shall be substituted.

4. In section 53 of the principal Act, in sub-section (2),—

(1) in clause (e), for the expression “the institution”, the expression “the
religious institution or endowment” shall be substituted;

(2) for clauses (i) and (j), the following clauses shall be substituted,
namely:—

“(i) is interested in a subsisting lease of any property of, or contract
made with or any work being done for the religious institution or endowment;

(i) is in arrears or default of any kind due by him to any religious
institution or endowment;

(j) acts adversely to the interest of any religious institution or endowment.”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.
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Tamil Nadu Act
22 of 1959

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 4th October 2021 and is hereby published for
general information:—

ACT No. 29 OF 2021.

An Act further to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Seventy-second Year of the Republic of India as follows:--

1. (1) This Act may be called the Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment) Act, 2021.

(2) It shall come into force at once

2. In section 79-B of the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959, for sub-section (3) and (4), the following sub-section shall
be substituted, namely:--

“(3) The offence punishable under sub-section (2) shall be cognizable and
non-bailable and the provisions of the Code of Criminal Procedure, 1973 (Central
Act 2 of 1974) with respect to cognizable and non-bailable offences shall apply to
that offence.”.

(By order of the Governor)

C. GOPI RAVIKUMAR,
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Secretary to Government (Legislation),

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 4th October 2021 and is hereby published for
general information:—

ACT No. 30 OF 2021.

An Act further to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Seventy-second Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable Short title and
Endowments (Second Amendment) Act, 2021. commence-
ment.

(2) It shall come into force at once.

Tamil Nadu Act 2. In section 7-A of the Tamil Nadu Hindu Religious and Charitable Amendment of
22 of 1959. Endowments Act, 1959,- section 7-A.

(1) in sub-section (2), for the expression “three years”, the expression
“two years” shall be substituted;

(2) after sub-section (2), the following sub- section shall be inserted,
namely :--

“(2-A) Every person holding the office of member of the District
Committee on the date of commencement of the Tamil Nadu Hindu
Religious and Charitable Endowments (Second Amendment) Act, 2021,
who has completed a term of two years on that date shall cease to hold
office forthwith and who completes a term of office of two years after that
date shall cease to hold office on such completion.”.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Tamil Nadu
Act 22 of
1959.

The following Act of the Tamil Nadu Legislative Assembly received
the assent of the Governor on the 08th April 2024 and is hereby
published for general information:—

ACT No. 19 OF 2024.

An Act further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act 1959.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-fifth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Tamil Nadu Hindu Religious
and Charitable Endowments (Amendment) Act, 2024.

(2) It shall come into force at once.

2. In section 26 of the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1959, (hereinafter referred to as the
principal Act), in sub-section (1), in clause (e), the expression “or
is suffering from leprosy or any other loathsome disease” shall be
omitted.

3. Insection 53 of the principal Act, in sub-section (2), in clause
(f), the expression “or is suffering from leprosy or other loathsome
disease” shall be omitted.

4. In section 66 of the principal Act, in sub-section (1), clause (j)
shall be omitted.

(By order of the Governor)
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S. GEORGE ALEXANDER,
Secretary to Government,

Law Department.

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
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